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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 13, 1969/Sravana 22, 189!
(Saka)

The [ ok Sabha met at Eleven of th- Clock .

[Mr. Speaker in the Chair}

ORAL ANSWERS TO QUESTIONS

Indo-Iranian Joint Commission

i

*511. SHRI R. BARUA :
SHRI N. R. LASKAR :
SHRI CHENGAI.ARAYA
NAIDU :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that the Indo-
Irapian Joint Commission for Fconomic
Trade and Technical Cooperation held its
meeting in June, 1969 in Tehran ;

(b) if so, the subjects discussed in the
meeting ;

(c) whether the Commission's progress
has been slow in view of the fact that no
action was taken for six months ; and

(d) the at in the
meeting ?

decisions  arrived

THE MINISTER OF EXTERNAI
AFFAIRS (SHRI DINESH SINGH) : (a)
Yes, Sir.

() and (d). A copy of the Joint
Communique issued at the end of the First
Meeting of the Joint Commission is placed
on the Table of the House. [Placed in
Library. See No. LT-—1654/69 |

(c) No, Sir. Fxperts and officials of the
two Goveroments had in the interim period
been engaged in preliminary studies and
prepagatory meetings were also held in
Tehran from May 8 to May 10, 1969.

2

SHRI R. BARUA : The Shah of Iran
came sometime in January, 1969, and yet
nothing concrete is taking shape. Is it
because Iran has got some soft corner for
Pakistan and because of pressure from
Pakistan the entire thing enumerated in the
communique is not going to be implemented
and some more time is likely to be taken ?

SHRI DINESH SINGH : I do not think
that Iran is influenced by any pressurc that
Pakistan may bring. So far as the joint
collaboration, in the first instance, is concer-
ned, this has been consciously undertaken
by the two Governments and an agreement
has been arrived at. But may I say that
all these are matters which take a little
time. Certain studics have to bc made:
studies of economies ; certain projects have
to be prepared ; people have to be collected :
and it does take a little time.

SHRI R. BARUA : From paragraph §
of the statement, it appears that there are
many praposals in various stages of negotia-
tion between Iranian and Indian parties for
the establishment of joint ventures. May
I know the names of & few of them which
are in an d stage of negotiations ?

SHRI DINESH SINGH : So far as we
are concerned, we shall be discussing the
projects that will be in the public sector.
The private sector will be free to negotiate
directly. In the public sector, we are
anticipating,—(/nterruption)—we arc having
under active consideration, a scheme for the
joint manufacture of ammonia.

SHRI N. R. LASKAR : 1 would like
to know whether, out of these many
proposals, any particular proposal is to be
taken up immediately, becsuse, already six
months have passed after the negotiations ?

SHRI DINESH SINGH : I mentioned
just now the specific onc that is uader active
consideration.

SHRI CHENGALRAYA NAIDU : The
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Government in their talks with the Iranian
people have appointed several committees,
any they have nominated some conveners so
that these committees may meet. May I
know from the Minister one thing ? 1In the
note, they have said that for the manufac-
ture of ammonia, the Iranian and Indian
Governments are collaborating to set up a
plant in Iran, and then to use the ammonia
for the manufacture of fertilisers in India.
Why should they set up a plant in Iran ?
Why not they set up the plant in India and
produce ammonia so that immediately it
may be sent to the fertiliser factories for
the manufacture of fertilisers ?

The other thing is regarding the colla-
boration in respect of railways. May I know
from the Minister what is the progress in
this regard ? '

SHRIT bINESH SINGH : I did not hear
the second part of the question.

SHKI CHENGALRAYA NAIDU: I am
asking him about the manufacture of
ammonia and the setting up of a plant for

it in Iran. Why can’t he set up that plant
in India ?

SHRI DINESH SINGH: Because we
do not have the gases here which are

required.

So far as the second part of the question
is concerned, the project to manufacture
railway wagons is also under examination.

SHRI SWELL : Despite the fair amount
of publicity given to these talks between
India and Iran, it would appear from the
Minister’s reply that no firm deal has yet
been struck with this country. I would like
to know from the hon. Minister as to how
long more it will take for any deal to be
settled and whether it is a fact that the
Shah of lIran had complained about the
pace at which we are moving towards this
co-operation and what are the specific
grounds of this complaint.

SHRI DINESH SINGH : No complaints
have been made to us. So far as the pace
is concerned, the hon. Member will appre-
ciate that all these things are not just a
question of intentions ; feasibility reports
have to be prepared, the exact resources
have 10 be collected, and the site has to be
sclected. It takes a little time to prepare
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these things. After an agreement is reached,
for anybody to set up a factory there is
always a time-lag.

SHRI S. KANDAPPAN : The statement
on page 3 referring to commercial co-
operation says :—

“In the field of commercial co-
operation, while India will be facilitating
the purchase of ammonia. sulphur and
phosphoric acid from Iran, Iran will
likewise be facilitating the purchase from
India of steel products, including billets,
certain chemicals, other intermediates,

railway and other equipment, spares
etc.”
I am not able to understand why

billets are included among the items of
export to Iran. While we are facing acute
shortage in our country, will it be to the
benefit of India to export billets to Iran ?

SHRI DINESH SINGH : Yes, Sir ; at
times it becomes necessary to export some
item even though we require it because the
priority is for export.

SHRI S. KANDAPPAN : Is it not a
fact that some of our rolling mills are idle
for shortage of billets ? When that is the
position, what is the rationale behind this
kind of an approach ? 1 want a categorical

answer. Shri Bhagat is there. Let him
answer it.
SHRI DINESH SINGH : 1[I am sure,

my colleague, the Steel Minister, will be
able to give the answer about the rolling
mills being idle or not ; but when we decide
to export an item, we naturally take into
consideration its utility here and if it affects
adversely in an economic sense, we would
not do it.

SHRI R. K. AMIN : The hon. Minister
is aware of the fact that the question of
import of ammonia arose from the proposal
of Tata fertiliser plant at Mithapur in which
it was mentioned that when ammonia from
Iran will be imported salt will be exported
to reduce costs not only by suitable location
but also in the freight charges. When the
question of collaboration between India
and Iran was discussed in this House, I
asked the question on that subject to the -
Minister and he assured me that one of the
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main consideration for such collaboration
would be the establishment of salt-based
industry in Iran by Indian assistance and the
import of ammonia from Iran. 1 find here
that collaboration by linking ammonia import
with...(Interruption)

MR. SPEAKER : What is the question ?

SHRI R. K. AMIN : My question is :
Would he assure me whether collaboration
in the establishment of salt-based industry
in Iran would be sought ; when ammonia
is imported—does not matter even if this
import is in the public sector—will that
public sector plant be located at Mithapur
or near about that place which is the most
economical site ? and, when the export of
billets is made, will it be at a price profi-
table to us or will we still continue to incur
losses in our export ? Will he be able to
give me these assurances ?

SHRI DINESH SINGH: 1 do not
know which particular losses in exports the
hon. Member is referring to. I think, we
are doing very well with exports and we
have to congratulate my hon. colleague in
the sense that we have had more exports
than imports in June last. 1 do
not think there is any need to show any
concern on this account. So far as these
cxports are concerned, I am sure, the
economic ministries concerned will go into
the details to see that exports do not affect
our own economic activity., They may affect
our consumption as such. So far as the
site of a particular project is concerned, if
the hon. Member would put a question to
the appropriatc Ministry, he will get the
reply.

SHRI R. K. AMIN: What about
establishing the salt-based industry in Iran ?

SHRI DINESH SINGH : This is to be
examined.

SHRI PILOO MODY : 1 am surprised
at the cavalier manner in which the Minister
has replied to an earlier question when he
said that the exports are more important.
I cannot understand our Minister who goes
abroad and promises our billets for which
there is acute shortage in the country...

MR. SPEAKER : This is not a question

SRAVANA 22, 1891 (SAKA)

Oral Answers é
of your feeling. | am still waiting for a
question.

SHRI PILOO MODY : It is very impor-
tant that Ministers are informed before a
question can be asked. Otherwise, they
answer questions without any information
whatsoever. I am surprised at the casualness
with which he said that his colleague, the
Minister concerned, would know about it.
Does he realise the amout of unemployment
that is likely to be caused as a result of
shortage of billets in India this year that he
has gone there and promised them to the
Iranians ?

SHRI DINESH SINGH : If I may say
s0, the casualness is entircly on the part of
the hon. Minister who mixed up the words
import and export. So far as the substancc
of the question is concerned, we are
expanding  our capacity to manufacture
billets and, I think, it will bz possible for
us to be surplus and export more and more
of billets.

SHRI PILOO MODY :
become surplus, by all means,
export them.

When you
you can

SHRI CHINTAMANI PANIGRAHI :
May I know from thc hon. Minister, now
that good luck has come both to India and
Iran becausc -of joint collaboration in the
exploration of oil in Iran and, recently, oil
has been struck in the wells which are being
operated through our joint collaboration
in Iran, and that in view of the recent
difficultics which we are facing with the
foreign oil companies here—our sharce from
Iranian crude oil comes to about 3 lakh
tonnes per year and if we purchase their
share. it comes to about 6 lakh tonnes—
taking that into consideration, whether the
Government of India has consulted the Iran
Government to get their share of crude oil
which is available at cheaper rates so that
we may meet our present difficulties with
the forcign oil companies here ?

SHRI DINESH SINGH : These arc
specific matters concerning specific Ministries.
If thc hon. Member would put these
questions to the appropriate Ministry, he
will get a reply. Here, we are decaling with
a general arrangement that we have made
for closer economic cooperation.
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Shifting of Oftice of D.G.O.F. from
Calcutta to Kanpur

/SIZ. SHRI S, M. BANERJEE :  Will
the Minister of DEFENCE be pleascd to
state :

(a) whether the Government of West
Bengal has requested his Ministry of defer
their decision to shift the Equipment Unit
of the Directorate  General of Ordnance
Factorics from Calcutta to Kanpur ; ’

(b) if so, the reaction of Government
thereto ;

(c) whether employees have also protes-
ted ; and

(d) if so, the reasons for shifting this
office ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCL. (SHRI M. R.
KRISHNA) : (a) Yes Sir.

(b) It has not been found possible to
accept the suggestion as the decision was
taken in May 1967 in the interest of  efficient
functioning of the organisation.

(c) Yes Sir.

(d) The shifting has been decided upon
to improve the administrative efficiency of
the Group.

SHRI S. M. BANERIJEE :  During the
Sccond World War, in 1942, the samc
bifurcation took place when the D.G.O.F's
office was bifurcated into two and the unit
of the Leather Manufactures was established
in Delhi and, ultimately, it was rcalised by
the D.G.O.F. and the Defence Ministry that
this was neither feasible nor practicable and
the entirc  organisation was merged into
one under the D.G.O.F.

Now, this particular Equipment Unit
of the D.G.O.F. covers four Ordnance
Foctories, the Clothing Factory in Shah-
jahanpur, the Parachute Factory in Kanpur,
the Clothing Factory in Avadi and the
Harness and Saddlery Factory in Kanpur.
They are paying a rent of Rs. 54.000 a
month for a particular building in 44, Park
Street, Calcutta.  Another few lakhs of
rupees are going to be spent by shifting this
office from Calcutta to Kanpur. Rs. 7000
are being paid as rent...

MR. SPEAKER : You arc giving the
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information yourself,
to reply ?

What is the Minister

SHKI S. M. BANERJEE :
confirm this information.

I want to

MR. SPEAKER : Instead of asking for
the information. you arc rather giving the
information.

SHRI S. M. BANERJEE : 1 am still
waiting ; 1 am not a Minister yet. But
after 16th, | may be a Minister.

SHRI PILOO MODY :
But still man lives on hope !

Most unlikely.

SHRI S. M. BANERJEE : They are
paying a rent of Rs. 7000 per month to LIC
for hiring a building in Kanpur.

I would like (o know what is
specific reason for  shifting this Unit from
Caleutta to Kanpur when this is being
opposed by the West Bengal Government.
In all humility, I want to know from the
hon. Minister whether it is a fact that the
Chief Minister and the Deputy Chief
Minister of West Bengal have made a fervemt
appeal to the Ministry not to shift this
oftice.

the

SHRI M. R. KRISHNA : The hon.
Member  has  stated that this kind of
decision was taken before Indcpendence.
It may be true, but we must realise that
today we have got more ordnance factories
than what were existing during that time.
There are not four factories as the hon.
Member  mentioned,  but  there are five
factorics.  DGOF will still have the overall
control of all these ordnance factories, but
to have more efficient administration, an
additional post of Additional DGOF has
been created and he will be looking after
the general stores and so on. (Interruptions)

SHRI S. M. BANERJEE : My question
was specific, whether the Chief Minister of
West Bengal and also thc Deputy Chief
Minister of West Bengal met the Prime
Minister and also the Defence Minister and
told them about the loss of employment
potentialities in Calcutta which are already
dwindling.

SHRI M. R. KRISHNA : 1t is true



9 Oral Answers

that the West Bengal Government wanted
that the shifting should not take place, but
I would like to impress upon Mr. Banerjec
and also the Housc that defence factories
are all-India factories and we will have to
see that the cfficiency and the safety of
these factories arc there, whether from
internal or from external sources and more
from internal sources. We have told the
West  Bengal Government that we would
take all necessary steps to see that nobody
suffers.  After all, out of 12,000 employees,
there will be only 120 employees who will
have to face the shifting. Lven in regard
to those people, we will try to accommodate
them in West Bengal itself in case they are
hesitant to move out.

’

MR. SPEAKFER : Mr. Deven Sen.

SHRI S. M, BANERIJEEL : 1 have not

yet asked my second question.

MR. SPEAKER : You
asked a number of questions.

have already

SHRI S. M. BANERJEE :
only one question.

I have ashed

MR. SPEAKER : You had asked a
number of questions in on¢ question. There
should be some mcthod or procedure for
this.  You went on saying number one,
number two, number three and all that.

SHRI S. M. BANERJEE : Let us
discuss about this.  There is the Rules
Committee. How can I be deprived of my
right to ask the second question ?

MR. SPEAKER : One question should
be a self-contained one rather than contain-
ing a number of questions. You also went
on numbering them as one, two, three and
50 on.

SHRI S. M. BANERIJEE :
only questioner in this case.

1 am the

MR. SPEAKER ; 1 have calfed Mr.
Deven Sen. I will allow you after Mr,
Deven Sen.

oft ¥ ¥ qrEdg G d faad
wharh § 37 ¥ gy ¥ syrer ofved
e A gE A RAN e g
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agw W LR a1 & fad 3z qu
afeweft gare & & 1 ¥4 w0 qaedd e
ar o fad mf @ fr sege ek
gy ¥ fradt erefefaced @ e
graf A AT ag it afr g fr W
qx Mf v @ faar aar 7 ogar g
# ¥R wgey qawA fis Y yurg anre
¥ Yo wifeg w1 ger a9 &1 Wy I
¥ gratta o AT Rfgzfoee v W
@ & Py dmre ¥ fifvea ol dwed) s
FTEI Y, I9 § ag wa1a §1

SHRI M. R. KRISHNA : This office
has nothing to do with the Ishapur Rifle
Factory. It is the constant endeavour of the
Government o see  that efficiency is
improved and wastage is eliminated. In that
process we wanted to make all the changes.
Shifting the main oftice from Calcutta is not
Loing to encourage any section.

MR. SPEAKER : It should be your last
question.

SHRI  S. M. BANI'RJEE: May 1
request you one thing ? 1.t us discuss it.
1 am prepared to come to your Chamber
and discuss it once for all. | am prepared
to accept that no question should contain
more than 150 words in accordance with the
Rules.

MR. SPEAKER : When | say that there
should be a minimum number of supple-
mentaries, | take it for granted that the
person who asks the question has got a
right for the <upplementary. But there
should be some procedure for this. There
are a number of questions you have been
asking in one question. 1 will treat it
according to the numbering. |, 2, 3, and
then you say. No. |2, 3, 4 then you say
No. 2. Kindly put self-contained questions.
That is my request.

SHRI S. M. BANERJEL: The hon.
Minister said that this is being shifted to
improve the efficiency which 1 contest. 1
would like to know whether it is a fact that
in the Clothing Factory, Shahjahanpur, the
Parichute Factory in Kanapur, Clothng
Factoty at Avadi and the Hanoess
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and Saddlery factory, Kanpur, nearlv 2500
employees have been declared surplus. 1
would like to know whether the efficiency is
going to be increased and whether there
would be no retrenchment.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISRA) : 1 might inform the the hon.
Member that we recently had a meeting
about the idle-time workers and I can assure
him that we are trying our best to persuade
other Ministries, especially the Railways and
P & T, to place their orders on our factory ;
at present there is no chance of any
retrenchment in these factories.

SHRI BISHWANATH ROY : In view
of the deteriorating condition of law and
order in West Bengal, may 1 know whether
for safety’s sake any other unit of the
ordnance factories at Calcutta or in West
Bengal will be shifted to any other place in
any other State ?

MR. SPEAKER : This is not relevant.

SHRI SAMAR GUHA : Already my
apprehension has been presaged by the
questioner preceding me that there is a
feeling in West Bengal that somchow the
Central Government has developed a policy
to remove the Central installations from
there and withhold any new installations
being set up there. This is a straw in the
wind. 1 want to know from the hon.
Minister whether they have taken notice of
the fact that the Chief Minister and the
Deputy Chief Minister of West Bengal
protested and a large section of the represen-
tatives of the people of West Bengal held
a conference and passed a resolution that
this unit should not be shifted to Kanpur.
That is one fact. Just now they have used
the word ‘cfficiency’. What does the
Government really mean by increasing the
efficiency ? 1If these people are shifted, how
will the efficiency improve ?

L. N. MISHRA : We are re-
organizing all these factories. We have 27
factories under one man. The workload
has increased so much that it is not possible
for one individual to look after all these
factories, Therefore we have put these five
units under one Addl. DGOF. These five
factories manufacturc only general stores

SHRI
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and not arms and ammunitions. This
decision was taken sometime in 1967 and if
I am not mistaken, Shri Banerjee was also
in favour of shifting this office from Calcutta
to Kanpur.

SHRI S. M. BANERJEE: 1 never
supported this. 1 opposed it right from the
beginning.

SHRI L. N. MISHRA : Anyway that is
a different thing. Our shifting has nothing
to do with the question of safety or anything
about the Bengal situation.

C.B.I. probe into Birla group of concerns
513, SHRI JAI SINGH
SHRI YAINA DATT SHARMA

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Starred Question No. 273 on
the 4th March, 1969 and state the progress
since made in the finalisation of cases which
were filed in the various courts in respect
of concerns of thc Birla Group ?

THE MINISTER OF
TRADE AND SUPPLY (SHRI B.R.
BHAGAT): The present position of the
charge sheets filed in court by the Central
Bureau of Investigation against various
concerns in the Birla Group is given in the
statement laid on the Table of the House.
[Placed in library. See No. LT—1655/69]

SHR1 JAl SINGH : 1 am surprised
that there are only 10 cases instituted
against the group. A number of serious
allegations have been made against this
group and they are over 80 Last time this
demand for a Commission of Inquiry was
rejected, during the last budget session, an
impression was created that this disincli-
nation on the part of the Government was
Chiefly due to the attitude of the then
Deputy Prime Minister and Finance
Minister. Since then significant events bave
taken place, namely, Shri Morarji Desai has
left the Cabinet and no Deputy Prime
Minister has been appointed. :

FOREIGN

MR. SPEAKER : What is the question ?

SHRI JAI SINGH : Secondly Sir, the
Prime Minister is now also holding the
portfolio of Finance,
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MR. SPEAKER : Mr. Jai Singh, it is to
be noted that you can have all this discus-
sion at the proper time. But now, what is
the question that you want to ask ?

SHRI JAI SINGH : Thirdly, Sir, the
Dutt Committee which looked into the
various allegations has also suggested a
further probe. Considering all these factors,
would the hon. Minister now agrec to the
appointment of a Commission of Inquiry to
investigate into the affairs of the group
in all their aspects. And, since the hon.
Prime Minister is also present in the House,
we are cntitled to have a forward-looking
reply.

SHRI B. R. BHAGAT: The hon.
Member should have put a question straight
if he wanted a reply of that nature. But he
has pui a question about the finalisation of
cases which were filed in the various courts
and I have given the reply. Now he is going
into a bigger question,  All that has been
answered in the House before. (Inrerruption)

SHRI KANWAR LAL GUPTA : Sir,
he is evading the question. That is very
bad. (/nterruptions)

M W eTsfiw : gg €31 a0
&1 W19 FATEY FT FIA AT R & ) oWy
#Ar a@ g€ & ) ag a@rd fF fager @iw
grY ar agY g

SHRI KANWAR LAL GUPTA : Sir,

he has not replied to the question.

ot aw 7w i gefead Al
A FFE fag v aet & w3 &
(7 fagar g9 § s §1 arawrd &
it MW d A WA A AW
qrar § 5 gHTU @ qIT w7 91, THEA
OTF I F F HAT TG ®T & gH @A T
FFT ¥, ITF AT AT ALY g%T 7| IAR
a1z N aga Mt NF wNE grENE N
& ¥fFq 9T wmAl A gw A A8 qHY
¥ ge@t F FAT W qww & faA A
Fiw N wfgr | ¥aa w1z AAA D
% fqars oo fog a3 &) Wik A
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xga gy wtafaar @F awe § (& daw
AT T € 9% T gAAT WEAT ..
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9§ YT & | "7 qATA &30

st o rw wat: S8 ® N R
gfrar & N wd a d qar A
Ffgn 1 fegar qer ag Faa & o
adt &) o qT fgd | wwy fargw
qar A8t & 1 97 agT a3r ¥R R ok
A% AT & AX ¥ ¢ @GErAAZ w
AU AMAE, T A ATASE §, ¥ qw

wE...

wEay QAW : WA @9 a7 qer
AgY, @ 4g AT N &g fiag N
fei g gg o & amm W st wf &
19 FAEE qATT gfEgd |

ot qu xo Al A KA 32 § R
= ¥ aga wifawr § | 4% 78 §aw I
#3 qur &1, TasT wq Nfew faar ar ar
w7 w §3 gEw) 6T fwar a1
R qar A s §8 g @H q@ ¥
T g fe & @ara qg & ag
sfefetor wgar ¢ fr oa &7 g
WA #A & qre WA 91, ITH A
AAT 9T A qF T TG £ AW/ AAT |
ag WA g'g T arar Amy am) &N
REUERECE §

wsae WEYTw ;- N9 A TE g §
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q% |

ot ox o ot : wsaw g, &
w7 faze & adY qm g & @ v g
g1 &N 8 Aar g, afer g qear
faeg adi &1

& ot aglaw & ag arAAr wrg 2
fr 19 foaté & s & wm A ww ot
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A W g0 7w F fan oF gfeww
wiaT w5 ¥ex ¥ fao dare & a1 ad)
T 9 39 g« wigfadl € a9 FEET
sz 9w o & {KE fFan R F qe
AT EAET 7 38 AA a8y
T oeiees FY fawr qv 9@ F1 AREE
fFar ST |

st ¥o o WA : Ag N F AT 2
fs SmEe & a1 N guware ¥ fagag
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SHRI M. L. SONDHI : This celophane-
draped socialist was not received by Jomo
Kenyatta. Now we know why he was not
received there ; no Minister was prepared to
receive him. This is sartorial socialism :
this is celophane draped socialism : this
is plastic-hearted socialism.

st Wo TWo WA : THH ATUSA TN
A NE g ¢ ey gu@a
fawarg AET w3 &, @Y., (swaw)

osum wpwg : & 7 @ fag sar
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% gTg gz B &7 FT 1| IFA FWEI
# w5y 7@ 57 frar) 9N A 3y
w3 faar man, @ wAAlE qEd) e
| v g wte wr yaTE e
e |

SHR1 M. L. SONDHI : Arrest Birla
now and institute a judicial inquiry. 1ama
Jan Sangh man, and yet I demand : ‘Arrest
Birla and institute a judicial inquiry’.

(Interruptions)
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
May I say a word ? It does not help if day
in and day out we are taunted about
socialism by people who know nothing about
the subject (Interruptions). Further, what-
cver speeches I have made today or in the
last two years 1 have been making since
I was twelve years old. If the hon. Member
will take the trouble to read the...(Interrup-
tions)

SHRI M. 1. SONDHI : Arrest Birla
and institute a judicial inquiry. We are
with her : we shall support her. Let her

arrest Birla and institute a judicial inquiry.
Is she prepared to arrest Birla today ?
(Interruptions)

MR. SPEAKER : If this House is just
going to be a forum for public display of
tempers. T wonder how we can work here...

SHRT KANWAR LAL GUPTA : You
control the Prime Minister. She is not under
the control of the Congress president, and
she is not under your control also...

T7 &1 18 Mafasy qrar 21 TIAg
A FT AFTT qAEH ¥ AT gH Dofawm
famrdt & | wgs ¥ <gAr ) &, afwq
1w grafasy &1 ¥t §

MR. SPEAKER : If this House is going
to be a forum for demonstration of tempers. ..

SHRI PILOO MODY : 1 also learnt
many nursery rhymes at the age of twelve.

MR. SPEAKER : He is too big to learn
now. Hon. Members seem to be, under, the
impression that they can say anything but
nothing should be said against them. I
would only request that there should be a
proper and very smooth way of putting
questions rather than adding a number of
things which raise tempers. The hon.
Member wanted some information but he
had wrapped it with so much other material
that naturally a human being—after all, we
are all human beings—becomes sensitive
to them. As hon. Members of this august
House, we must behave properly towards
cach other. 1 simply cannot follow the quick
movement of Shri Yajna Datt Sharma’s
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fingers. How could I follow his question
when he was moving his fingers so quickly ?
It was very difficult for me to follow his
question...

ftaw yw gt ¢ F faegw qav @
& qrar argar g

SHRI M. L. SONDHI : In a democratic
set-up we have every right to ask the Prime
Minister whether she believes in what she
says. She is talking of the days when she
was twelve years old. What is this ? I do
not understand this type of language. I am
prepared to ask a specific question now...
(Interruptions) :

MR. SPEAKER : Order, order. The
hon. Member may resume his seat.
SHRIMATI INDIRA GANDHI : Mr,

Speaker, Sir, had the hon. Members permit-
ted the hon. Minister to continue, he
would have replied to the question. But
immediately they got up and started
shouting, and, therefore, it was not possible
to reply to any question. I am not trying
to cvade this question, but I shall come to
it. But before that, I must state something,
and it is that I would request hon. Members
to read this particular question. It reads :
““...and state the progress since made
in the finalisation of the cases which
were filed in the various courts in
respect of concerns of the Birla group ?”.
This is the specific question asked at this
particular time, and, therefore, the answers
have to deal with these particular cases.
Now, they are asking a much wider question.
If we had no intention of taking action on
anything that came to our notice, we would
not have instituted even this inquiry.
Certain things have come to notice, and I
have stated here not once but many times
that inquiries will be made. I am not here
replying to any specific ..
SHRI M. L. SONDHI: We want a
judicial inquiry.

SHRIMATI INDIRA GANDHI : As to
whether we have a judicial inquiry or not,
we will look into it...

SHRI M. L. SONDHI : There should
be a judicial inquiry...(Inerruptions)
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SHRIMATI INDIRA GANDHI : I want
to say only one thing namely that I am not
going to be pressurised by any amount of
shouting in this House. (Interruptions)

MR. SPEAKER : I only pray to God
that God may give hon. Members some,
mercy to be shown to the Chair also. Let
them have mercy on the Chair. Let the
have mercy on me also.

SHRI S M. BANERJEE: We should
not mention God’s name, because God is nog
a Member of this House.

)
i

SHRI H. N. MUKERJEE: In view of
Government having stated earlier in the
House, as far as I can recollect, that the
prosecution of these cases would be a
better method of curbing the Birla methods
than a prope which was asked for by a large
section of membership of this House, may
I know if Government are satisfied that the
progress of these individual cases as they
have been instituted has been a good enough
substitute for the idea of a probe which
many of us wanted Government to pursue ?
Has the progress of the cases so far warran-
ted the decision earlier taken that the probe
of the sort which was demanded by a section
of the House is not to be undertaken as
soon as ever that is possible ?

SHRIMATI INDIRA GANDHI: I do
not know exactly what the Minister said
with regard to this. I do not think that it
was the case that the probe would expedite
something, but it certainly would give us
more information on which to act in future.
1 think that was more our point of view.

SHRI UMANATH : From the state-
ment accompanying the answer, I find that
there are 10 prosecutions launched in various
parts of the country. In all the 10, sections
120 B and 420 IPC are common. As you
know, - sec. 120B relates to criminal con-
spiracy. Unless the top Birlas of the entire
group had directed these lower concerns to
have resort to criminal conspiracy in these
concerns, this could not have happened.
But I find from the papers that they
santioned prosecutions only against super-
visors, managers, secrctaries etc. I would
like to know whether the CBI after probing
into various charges had proceeded with
their investigations to finding out the role
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of the tap Birlas in masterminding these
various conspiracies In various concerns of
theirs. If so, what is the result thereof ?
If the CBI has not proceeded with that
investigation, were these cases launched only
to whitewash the role of the top Birlas in
this entire conspiracy ?

SHRI B. R. BHAGAT : So far as these
cases are concerned, on the basis of evidence
obtained which is strong enough to be
substained in courts, these persons have
been proceeded against. Whether it is under
sec. 120B or sec. 420, these cases are swbh
judice and T will not go into their merits.
But I can assure the hon. member that when
the CBI carried out the investigation, they
went into the full extent to determine the
complicity of everyone, top, medium or
lower, and on the basis of the findings, the
cases have been launched.

off Sw w awt : & qg qeeT Fgar
2 fe faaml & faars gt fd &
T WX FAET A frad dRa oY
gy € favars) & fasrs w7 9
# ¥ 1Y HET o dto mrfo FY &R
ag ? do @Yo wifo A fead Faw ¥
waarad &Y, fray w1 ¥ ao § Mewd
e AT #7158 SAAT AT A 37
¥ frax #8w § fazara & faars Gaar
g 2?7 gay, qm FRA A e &
T A N dY7 geatas fafaeda 6
AN Y A wrgAg fAET N AT & a4
Wiz fafacia & N ¥ & wiar wg FaS
GRATa QY &) KT AT MY ? ag @odtourho
w fag g § a1 AR ! AT A oW
wig § @ v7 5 ATE WL OR
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sraal & § G wrgde et ¥
Sefegaw iz g dpRwe fafaed
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SHRI ANANTRAO PATIL : taking into
account the number of cases filed in various
courts against the Birla concerns, will it or
will it not be in the interest of the country
if some of the Birla concerns are nationa-
lised ?

MR. SREAKER : It Is a wider question.

SHRI D. N. PATODIA: From the
statement given, it is obvious that Govern-
ment selected these cases on sufficiently
sound grounds for making these charges. But
a perusal of the statement gives a
completely different picture. It says that
aut of 11 matters, in respect of 6, the
accised were discharged and Government
have filed revision petitions ; in respect of 2,
charges have not been framed ; in respect of
one, hearing is not fixed. In respect of only
one, out of 11 cases, charges have been
framed. Does it mean that all those cases
which were filed were not sound cases but
were filed for other political reasons to
malign a particular industrial house, and if
that be the case will the Government now
think in terms of suspending action on cases
which were instituted on political considera-
tions...(Interruptions.)

MR. SPEAKER : That is not a relevant
question ; that is asking for some opinion.

SHRI D. N. PATODIA : Have you read
the statement ? Please give me a hearing.

MR. SPEAKER : [ shall give you some
other time.

SHRI JYOTIRMOY BASU : In how
many cases were Government servants serving
the Government of India involved ? In how
many case have licensing and other things
has been restricted in the case of those that
had been involved in prosecution ?
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SHRI B. R. BHAGAT : The list gives -

the names of persons who are involved and
it will be seen that no Government servant is
involved,

ot fac ww qew . wft g w9
agizar ¥ ag s 5 favar s@q & fasg
w1 T N eargd 8 A wig g
gfefaaa @ =g gad N AL

it gfRu atdt : 37 ag TG
wgr1 & ¥ ag w31 f¥ 37 ®) qad wifaq
il & 37 9T FTATE WY ATA

st ¥aamw g : & gwr wA
wgzar & 33 gy wgA g e sw &
T WiE (G § N uadfas w0
0\ a¥-9% AFET § I 7w ¥ wgi
TFQITE FIITAMNGF 304 { €@ &
ai} & »ff #ar W19 oA R

MR. SPEAKER : 1 do not think itis
relevant. A supplementary must relate to
the main question. The main question has
not got that much scope as the hon. Member
thinks.

SHRI D. N. PATODIA : Is it a fact
that out of 11 matters mentioned in the
statement, inspite of the best efforts of the
Government only in respect of one charges
could be framed, and in respect of as many
as six, charges could not be framed and the
accused were acquitted ? Are the Govern-
ment satisfied that the evidence collected by
them for those cases was not sufficient ?
Will they now drop proceeding against those
concerns ?

SHRI B. R. BHAGAT : All that infor-
mation is given. If you permit me I can
read the position of each case. Even in
regard to framing of charges the matter is
before the court. and the court will détermine
this. For Instance in Bitla Cotton Spinning
Mill the court is hearing arguments before
framing charges. That is the process of law
and { do not know if the hon. Member wants
me to go into the merits of the case before
‘the Court.

SEVERAL HON. MEMBERS rose—

SHRI B. R. BHAGAT : I havegiven the
specific information.
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SHRI D. N. PATODIA : My questicn is
different. He has not replied to my question.
My question is different, and he has to reply
to that, with your permission. My question
was only this ...

MR. SPEAKER : He has replied to it.
I am proceeding to the next question.

SHRI D. N. PATODIA : I want your
protection. He has not replied to my
specific question. My question was : is it
not a fact that out of the 11 matters referred
to in respect of six the accused have been
discharged. Why does he not reply to it ?

MR. SPEAKER : Please be seated while
I am standing. You asked a specific question
and he has said that it is still pending before
the court ; charges have been framed.

SHRI D. N. PATODIA : He has not
answered in relation to the six acquittals.
(Interruption)

SHRI PILOO MODY : He has misled
the House. He is talking about (c) while
the question is about (¢). Why does he not

give the reply ?

SHRI B. R. BHAGAT: He put a
specific question whether in six cases, the
charges have not been framed. ({nterruption)

“Framing of the charges”—he said.
(Interruption)
MR. SPEAKER : Interruptions come

even from this corner !

SHRI S. K. TAPURIAH : The question
is not being answered, Sir.

SHRI D. N. PATODIA : Should you not
permit me to put the question ?

MR. SPEAKER : I thought this was the
quietest corner. Order, order.

SHRI D. N. PATODIA : This is not
fair, Sir. He has not answered my question.
He must reply to my question.

SHRI LOBO PRABHU : A reply must
be given about the aoquittals.

SHRI D. N. PATODIA . He has not
replied to my question.
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SHRI B.R. BHAGAT : I have fully
replied.

SHRI PILOO MODY : This is a very
simple matter ; a simple question was asked.
The Minister has a sheaf of papers in his
hands and every bit of information is in
front of him. Let him say if he has with-
drawn the charges in respect of some people.

SHRI B. R. BHAGAT : I am sorry the
hon. Member is misquoting me. I said even
regarding framing the charges, as it is
explained in the statement, it is before the
court, and this is the process of the law.

SHRI PILOO MODY : That is a different
case. (Interruption)

SHRI D. N. PATODIA : Is it not a fact
that the accused have been acquitted in six
cases ?

SHRI PILOO MODY : The case does
not go on after the accused has been
acquitted. Even he should know that.
Please demand a reply from him.
(Interruption)

MR. SPEAKER : Please resume your

seat.

SHRI D. N. PATODIA : He is absolu-
tely deviating from the question.

MR. SPEAKER : The Minister has given
a reply.

SHRI D. N.
given the reply.

PATODIA : He has not

MR.. SPEAKER : How can you ask
again ? He has given the reply.

SHRI D. N. PATODIA : He has not
given the reply.

SHRI B. R. BHAGAT : I have given a
reply.
SHRI D. N. PATODIA : You are pro-
tecting him, Sir.
SEVERAL
(Interruption)
MR. SPEAKER : Kindly behave properly.
What is this ? Is this parliamentary
behaviour ? Next question.

HON. MEMBERS rose—

AUGUST 13, 1969

Oral Answers 54

Import of Stainless Steel Sheets
+
SHRI SAMAR GUHA :
SHRI LAKHAN LAL KAPOOR :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleascd to state :

(a) whether it is a fact that the Central
Bureau of Investigation has detected an
improper imports of stainless steel sheets in
place of nickel-chrome ;

(b) if so, the details thereof ;

(c) whether any Indian Bank is involved
in this affairs ; and

(d) if so, the action taken by the Reserve
Bank against the erring Bank ?

*514.

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT):
(a) and (b). Yes, Sir. A case where a firm
in Ludhiana in complicity with certain parties
surreptiously imported stainless steel sheets
instead of nickel chrome from Japan was
investigated by thc Cential Bureau of Investi-
gations. The proprietor has since been
convicted and sentcnced to pay a fine of
Rs.10,000 and undergo one day’s simple
imprisonment till the rising of the Court and
the case against other accomplices is sub-
Jjudice,

(c) The Bank involved is the Worli
Branch of the Canara Bank Ltd., Bombay,
and thc Manager along with other accused
parties is facing trial in the Court of the
Addl. Chief Presidency Magistrate, Bombay.

(d) The Reserve Bank of India is
awaiting information from the Central
Bureau of Investigation after which it will
consider further action.

SHRI SAMAR GUHA : The said
businessman from Ludhiana or Bombay is
guilty on three counts: firstly, he got a licence
of Rs. 40,000 for importing nickel chrome
and bought stainless steel sheets because at
that time stainless steel sheets were selling in
black market at 300 per cent higher;
secondly, he got loan from bank twice ; and
thirdly, he said in the Bombay court that he
had not taken a loan on that account.
According to the newspaper report and as
you also have said, he has been fined only
Rs. 10,000 and awarded onc day's simple
imprisonment. But it is reported that as a
tesult of chcatrg by this businessman,
Governm ent has been cheated of an amount
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of Rs.1lakh. I want to know whether
Government is taking any step to realise the
remaining Rs. 90,000 from that cheater.

SHRI B. R. BHAGAT: This decision
was given in a court of law in Bombay. So
far as the court decision is there, it is final.
Other actions are being taken against the
persons concerned, including the question of
blacklisting of the firm. As for recovering
the balance amount, the Court has given its
verdict.

SHRI SAMAR GUHA : He cheated the
bank also. On the same licence he had
taken the loan twice. Is Government taking
steps to instruct the Reserve Bank to see
that such dishonest businessmen are not
allowed to cheat banks by showing one
licence and taking loan twice on it ? Wiil
Government take any preventive measures to
check such dishonest activities ?

SHRI B. R. BHAGAT : It is a normal
function of a bank to see that it should not
give loan twice or that it should not be
cheated. This is an experience which will
enable them to prevent such things in
future.
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SHORT NOTICE QUESTIONS

Alleged decision by USSR not to
supply Kerosene oil to India

+

SHRI KANWAR LAL
GUPTA :

SHRI N. K. SOMANI :

SHRI K. M. KAUSHIK : .

SHRI D. N. PATODIA :

SHRI R. BARUA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be plcased to state :

(a) whether it is a fact that the USSR
has shown her inability to supply India with
2,50,000 tons of Kerosene oil ; and

(b) if so, what alternative arrangements
Government have made to cope with th
situation ? :

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
Initially Russia had made a commitment for
supplying all of the 2,70,000 tonnes of kero-
sene, ashed for by India, during 1969. In
the first 7 months of this year Russia has
already supplied this amout to the full extent.

SNQ. 4.
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In February, 1969 Russia made a sunple-
mental agreement for supplying 90,000 tonnes
of Kerosene. Supplies against this commit-
ment have been coming regulary and the
whole quantity is expected to be supplied by
the end of next month. In June, 1969, India
made a third request for an additional
supply of 250,000 tonnes of kerosene during
the current year. Russia has not been so
far able to make a commitment for sup-
plying the whole of this amount. It has
agreed to definitely supply 50,000 tonnes
and has promised to do its best to supply
another 40,000 tonnes.

(b) Arrangements for the import of
balance quantity from alternative sources are
under finalisation

SHRI KANWAR LAL GUPTA : Sir, (b)
part of the Question says,

“if so, what alternative arrangecments
Government have made to cope with the

situation ?
The Minister simply says, alternative
arrangements are being made. What alter-

native arrangements. He has not
what are the alternative arrangements.
you ask him to reply to that,

told us
First

DR. TRIGUNA SEN : My reply to (b)
was :
“Arrangements for the import of
balance quantity from alternative sources
are under finalisation.”

The details are that we are
with Japan to supply us
quantity.

ot waewrs qow: @t N FEEy
% wgr fs oI ww A &€ ar wizee
fwar & wer A g€ w<A w0 oA &
qeAT wigar § fs eo area Wy widee
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ag udy & ? maT @y wdy § Q) Ay ag
ot ¢ ? Wi wag s R 5 smiE
foreal & Newwa ¥ g T A R
rat Y afk gi M sgwErwmrERT §?

arranging
the balance

DR. TRIGUNA SEN: The Indian
Imstitute of Petrokeum estimated a growth
rate of 4 per cent this year and we expected
that the anticipated demand for 1969 would

AUGUST 13, 1569

6ml Znswen 38

be 2.87 million tonnes and we expected that
indigenous production would be 2.6 million
tonnes. So, our deficiency was about 0.2
million tonnes for which we placed an order
with Russia and they supplied it. But in
February, we found that our estimated
demand might even go upto 8 or 9 per cent.
So, we made a second request to them to
supply more kerosene. In the Budget, as
you know, the price of kerosene had been
increased and we thought that the demand
would be less. But even now, in spite of
that, we find that the demand is going up.
So, we made a third request for supple-
mental supply of kerosene to Russia.

SHRI KANWAR LAL GUPTA : What
about Madras Refinery ?

DR. TRIGUNA SEN: We expccted
that Madras Refinery would be on stream in
March. But unfortunately, it couldn’t be
due to teething troubles. We are expecting
that during the month of August, it will be
in full stream.

SHRI KANWAR LAL GUPTA : My
second question is...

MR. SPEAKER : You have
finished two questions. Mr. Somani.

already

SHRI KANWAR LAL GUPTA : All
right, Sir ; I submit to your wish.

SHRI N. K. SOMANI : In view of the
adverse balance of trade that Soviet Union
has with us, may 1 know from the hon.
M inister as to whether it is likely to influence
the import of more kerosene into this country,
from Soviet Union, and, secondly, in terms
unit cost of kerosene, may I know how the
Japanese prices compiare with the Soviet
Union prices ?

DR. TRIGUNA SEN : This is favour-
able. First of all, as my hon. friend said, it
is correct that we get from rupee sources if
we take it from Russia. Then, with Japan
we have got one advantage. We are expor-
ting naphtha to Japan and we are discussing
with them as to whether in the same tanker
we can bring back kerosene and the cost will
be favourable.

SHRI DHIRESWAR KALITA: As
ageinst impoiting herosere oil, nay I krow
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whether Government will make use of all the
refineries situated in India for more produc-
tion of kerosene oil in the Indian reflneries
as an alternative method ?

DR. TRIGUNA SEN : We are trying to
maximise the production of kerosene in the
country.

SHRI DHIRESWAR KALITA : The
installed capacity of the Gauhati Refinery
for production of kerosene has not been
fulfilled. May I know the reason for that ?

MR. SPEAKER : That is a different
question ; that does not arise out of this.

SHRI D.N. PATODIA : The hon.
Minister stated that the anticipated rise in
demand was only four per cent whereas now
they expect this rise to be eight to nine per
cent. May I know whether this new pattern
of risc in demand, as much as eight to nine
per cent, is likely to continue in future
years ? What are his assessments if that be
the case ? Will the pattern of increased
import from foreign countries also continue in
future years and to what extent is Govern-
ment making arrangements now for import
during 1970 ?

DR. TRIGUNA SEN : We calculated it;
it is a rough estimate that it will continue—
the growth rate of eight per cent—in 1970-71,
and we are arranging fos supply of kerosene
to that extent during the next two years. In
the meantime, as I said, we expect that our
Madras Refinery will be in full stream and
we will produce more kerosene in the
country.

SHRI R. BARUA : From the reply of
the hon. Minister it appears that the price
of kerosene from Japan is more favourable
than what it is from Russia ..

DR. TRIGUNA SEN : I did not say so.

SHRI R. BARUA : In that case, I want
to know whether Japan was approached
before the arrengement with Russia was made
or whether only one source was tapped when
the Minister came to know about the rise in
demand.

DR, TRIGUNA SEN: I did not say
that the price of kerosene from Japan was
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more favourable than what it was from
Russia. I said only this. We have now
got an advantage ; we are exporting naphtha
to Japan and the same tanker can be used ;
by that, the freight will be less and in that
way it may be favourable. Otherwise, the
cost of kerosene is not favourable from other
countries.

RE : BETTER UTILISATION QF
QUESTION HOUR

MR. SPEAKER : Before going to the
call-attention, 1 would like to make an
appeal to you.

In spite of my best efforts and wishes, I
have seen today that I could not go over to
the fourth question. I have counted, by
watch, what time was lost in just display of
tempers, what time was lost on repetitions and
what time was lost in unnecessary Quarrels.
Yesterday I was able to reach the seveath
question. Are we to have just a discussion
on two or three items during Question Hour ?
1 appecaled to you yesterday also. The
Question Hour is just for eliciting infor-
mation and if that information needs certain
clarification, another supplementary question
can be put, but here the whole sense or the
object of the Question Hour seems to have
becn lost. This creates headache to the
whole House ; we are all lost in this rigme-
role. I am really very sorry about this. 1
would once again make this appeal to you :
please do not quarrel with each other; have the
patience to listen to each other ; put straight
questions ; be courteous in putting questions.
And I appeal to this side also to respond to
that courtesy with equal vigour and farce.
What else can I say ? I have always been
praying that my reputation be saved.
(Interruptions) 1 sincerely appeal to you :
have mercy on each other and on me also
and ask straight questions. I appeal to you
again very sincerely as my brothers and hon.
Members that we may not lose our temper.
Thank you very much.

SHRI D. N. PATODIA (Jalore) : Sir
he wants half a minute, 1 want half a
minute. Just like that everybody would like
to speak.

MR. SPEAKER : I might appeal that
there should not be counter-appeal. My
friend, Mr. Patodia, would seldom lose his
temper. [ was very much grieved to se¢ him



31 Written Answers'

lose his temper to-day.
man.

He is a very calm
What was wrong with him to-day ?

Next item,

“WRITTEN ANSWERS TO QUESTIONS

C.B.1. Prosecution against Hide and

Skin dealers of Bombay and Delhi

*515 SHRI ONKAR SINGH :

SHRI RAM SINGH
AYARWAL :

SHRI SHARDA NAND :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the CB.I,
has launched several prosecutions against
hide and skin dealers of Bombay and Delhi
who were iovolved in fraud of over Rs.2
crores in foreign exchange ;

(b) the names and addresses of these
businessmen and their | . dus operandi ; and

(c) the names of Government servants
who were conspiring with these businessmen
and the action taken by Government against
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Four cases of over invoicing
of import of hides and skins were registered
by the C.BI. involving remittances of
foreign exchange of Rs. 1.54 crores. Out of
four, prosecution has been launched in one
case and two cases are pending trial and
with regard to the 4th case, CBI have moved
the High Court at Madras for revision
against the Lower Court's decision.

« (b) A statement giving the information
4s attached.

Statement

Case I—1. Shri Ibrahim Abdul Latif I.A.
. Latif Supediawala, M/s Abdul

Latif Haji Mohammed,
. Bombay-3.

2. Shri Haji Siddique Haji Sulai-
man Lokandawala, M/s Abdul
Latif Haji Mohd., Bombay-3.

3. Shri Abdul Rashid Ali Asghar
M/s Abdul Latif Haji Mohd.,
Bombay-3
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Case II—4, B.P. Patel of M/s B.P. Patel
& Co., Bombay

Case III—5. Sant Prakash Bagawandas of
M/s Bagawandas Santprakash,
Bombay

Case IV—6. Shri Rajpal Agarwal & Shri
Jawahar of M/s Himalayan
Exporters, Delhi.

(c) No Government servant is involved
in the above cases.

Hindu Naga Peace Mission

*516. SHRI BAIDHAR BEHERA :
SHRI K. LAKKAPPA :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether Government have received
a representation from the leader of the
Hindu Naga Pcace Mission of Nagaland ;

(b) whether Government have taken
note of the threat given by the Mission to
go in for direct action if their demands are
not met ; and

(¢) the
situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) In
a press note issued by the Government of
Nagaland on 30th October, 1967, it was
clarified that no Hindu Naga Peace Mission
had been set up. This continues to be the
position at present.

(b) and (c). Do not arise.

steps  taken to meet the
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Separate Cell to Formulate Plans
For Backward Areas

*518. SHRI R. K. SINHA : Will the
PRIME MINISTER be pleased to state :

(a) in view of the growing demand for
separate States on grounds of economic
backwardness, whether Government propose
to consider the setting up of a separate cell
or cells to formulate plans for the backward
aréas ; and

(b) if not the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). The Planning Commission has
always taken special interest in the problems
of Backward areas. They have requested
State Governments to identify backward
areas and to pay special attention in their
plans to programmes such as building up of
the infra-structure facilities and conserving
and developing the natural resources of
backward areas. One of the Divisions of
the Planning Commission specially attends
to the work relating to programmes for
backward arcas. The Programme Advisers
of the Planning Commission, who maintain
close liasion with State Governments in
regard to Plan-formulation and its imple-
mentation, bear these programmes specially
in mind. It has not been found necessary
to have any separate ceH to formulate plans
for backward areas, as the formulation of
such plans is part of the normal responsi-
Mility of the planning machinery at the
céntral and State levels.

Supply of Medicines for Riot
Victims of Malaysia

*519. SHRI P. M. SAYEED :
SHRI MANIBHAI J. PATEL :
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SHRI S. M. KRISHNA :

Will the Minister of EXTERNAL
AFFAIRS be pieased to state :

(a) whether India has made an offer to
Malaysia a consignment of medicine to nurse
the victims of the recent disturbances in
Kuala Lumpur and other parts of the State ;

(b) whether the offer has since been
accepted ; and

(c) the list of medicines to be sent and
the amount involved therein ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH : (a) and
(b).  Yes, Sir.

(c) The cost of the
amounts to about Rs. 25,000/-.

medical supplies
The list of

medicines which were despatched includes
the following :—-

1. Antibiotics

2. Analgesic

3. Vitamins and iron

4. Anti-diarrhoea

5. Antacids

6. Cough Syrup

7. Ointments

8. PEye and Bar Drops

9. Bandages afd Dressings.

Import cut on Industries
*520. SHRI D. N. PATODIA : Will

the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that Government
propose to impose an import cut on those
industries which have failed to effect
adequate exports to foreign countries ;

(b) whether any survey has been con-
ducted to find out the reasons and the
difficulties being faced by the industries to
fulfil their commitments of eaports ;

(c) if so, the difficulties which are
inhibiting the industries to make adequate
exports ; and

(d) the steps which Government propose
to take to help the industries to achieve the
targets of export ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.
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(b) and (c). No specific survey has
been conducted but each case will be
scrutinised in accordance with the require-
ments of Public Notice Nos. 23-ITC(PN)/69,
dated 29.1.1969 and No. 109-ITC(PN)/69,
dated 27.6.69. Since the percentage prescribed
for export is only 5%, it is assumed that no
difficulty will be experienced by the large
scale units in production for more than
5 years to achieve this target.

(d) Various promotional measures have
been taken by Government to boost exports
by way of replenishment of imported raw
materials, cash assistance, grant of drawback
of import and central excise duties in varying
degrees in respect of different commodities.
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FmrAT wfaw & 1 fime o farelly ¥ 1968-
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Manufacture of Cheap Radio Sets

*522. DR. RANEN SEN :
SHRI INDRAJIT GUPTA :
SHRI LATAFAT ALI KHAN :
SHRI ISHAQ SAMBHALI :
Will the Minister of DEFENCE be

pleased to state :

(a) whether the Federation of Small
Scale Electronic Industries Associations had
urged Government to reserve the manufacture
of cheap radio sets exclusively for the small
scale sector ; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) The matter is under consideration.
Fxport of Indian Films

*523. SHRI A, SREEDHARAN : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the dates on which Indian-films, were
exported through the Indian Motion Pictures
Fxport Corporation L.td. and the amount of
foreign exchange earned since its inception ;

(b) the . names and addresses of the
producers whose films have been sent through
the Corporation so far ;

(c) the names of pictures exported to
US.A., UK and U.SS.R. and the prices
fetched by each and whether they were
commercially shown in the USA. UK.
and USS.R.;

(d) it so, the date and the
premier release of each film ; and

time of

(e) whether it is a fact the producers of
popular box office hits do not export their
films through the Indian Motion T 'ctures
Export Corporation and if so, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (d). A statement is laid
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on the Table of the House.
Library. See No. LT—1656/69]

(e) No, Sir.
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Working of Textile Mills taken
over by Government

*525. SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to refer to the reply
given to Unstarred Question No. 8743 on 7th
May, 1969 and state :

(a) the improvements brought about in
the working of ecleven textile mills since
their being taken over by the Central
Government :

(b) the new investments made in each
case and the sources from which tfinance was
madec available ; and

(c) the kind of vigilance that Govern-
ment are exercising over their working and
through which agency ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (¢). A statement is laid
on the Table of the House. |Placed in
Library. See No. LT --1658/69]

(b) The information is being collected
and will be laid on the Table of the House.

Chinese Stockpile of Missiles

SHRI S. XAVIER :

SHRI R. R. SINGH DEO :
SHRI MOHAMED J. IMAM :
SHRI P. K. DEO :

SHRI G. C. NAIK :

SHRI N. K. SOMANI :

Will the Minister of EXTERNAL
AFFAIRS be plcased to state :

(a) whether Government's attention has
been drawn to a news-item in the Times of
India of the 24th May, 1969 that China has
build a stockpile of missiles with West
German help ;

*526.
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(b) if so, whether Government have
!eoewed any report in this regard cither from
its Embassies in Bonn or in Peking :

(c) whether Government have taken up
this question with the West German Govern-
ment ; and

(d) if so, reaction of the West German
Government in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
and (b). Yes, Sir.

(c) and (d). The Government of the
Federal Republic of Germany have categori-
cally denied these reports.

‘Kalks on Kacchathiva Isiand
*527. SHRI MADHU LIMAYE :
SHRI BENI SHANKER

SHARMA :

SHRI YAMUNA PRASAD

MANDAL :

Will the Minister of
AFFAIRS be pleased to state :

(a) whether Government have held any
talks with the Govermnment of Ceylon over
Kacchathivu Island :

(b) whether Government have succeeded
in? persuading Ceylon to accept the owner-
ship of the Island by India ;

(¢) whether any personnel of Ceylon have
landed on the Island during the last 10
months ; and

(d) if so, the details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
and (b). Since the Ceylon Prime Minister’s
visit to India in November/December, 1968,
the question of Kacchathivu is being dis-
cussed between the Government of India and
Government of Ceylon through diplomatic
channels. Discussions are still continuing
and no agrcement has yet been reached. 1t
is the view of the Governments of India that
the two Governments should resolve the issue
through bilateral discussions in a spirit of
cooperation.

(¢) and (d). Some officials of both
countries visited the island during the annual
festival in March 1969.

EXTERNAL
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Working of Cantonment Board

*529. DR. SUSHILA NAYAR : Will
the Minister of DEFENCE bc pleased to
state :

(a) whether Government have made
assessment of working of the Cantonment
Boards throughout the country during the
last three years ;

(b) if so, thc names of Cantonment
Boards, the working of which has been
assessed by Government, during the above
period ;

(c) the nature of the irregularities foupa
during the above period ; and
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(d) the action taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) The Cantonment Boards
are local authorities with statutory powers
and responsibilities and are allowed to
function as such within the ambit of the
Cantonments Act. While no formal assess-
ment of the working of each Cantonment
Board is made by Government, a general
watch is kept over their working and any
deficiencies coming to notice are looked into.

(b) to (d). Do not arise.
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Right to Work and Livellhood

*531. SHRI LOBO PRABHU : Will
the PRIME MINISTER be pleased to state :

(a) the minimum livelihood, envisaged in
in the Draft Fourth Plan and the calculation
of the corresponding national product consi-
dering the statements of the right to liveli-
hood and work ;

(b) since the second poorest decile of the
population is estimated to have at the end of
the draft plan period a consumption level of
Rs. 15 in terms of 1960-61 prices, what will
be the annual cost of ensuring the existing
minimum wage to adult section of this popu-
lation through general extension of the
standing offer of employment contemplated
in the draft only for sclected arcas ;

(c) the rcasons why the cost of creating
employment opportunities is not sought to be
reduced through offer of loans and grants to
the private sector ; Ve

(d) the reasons why particularly rural
housing is not accepted for loans and grants
in view of its potentials for activating many
industries and engaging all kinds of labour ;
and

(e) the reasons why the final plan should
not make provision of loans and grants for
rural housing ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) ;
(a) and (b). It is not clear what the Hon'ble
Member means by “‘minimum livelihood"".
Presumably he has in mind the concept of a
minimum income or minimum consumption

veeds. The estimated consumption of scvend
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poorest decile referred to in the question
relates to 1980-81 and not the Fourth Plan
period, and is predicated on the assumption
of doubling of national income and about
one third increase in population compared to
1967-1968. No standing offer of employment
has been contemplated in the Draft Fourth
Plan except on a pilot basis in a few selected
areas, but it does envisage overall increase in
employment opportunities during the Fourth
Plan period.

(c) Loans and grants for providing gain-
ful employment are already being given by
the State Governments to the private sector
in agriculture, industry and housing. Loans
through institutional financing agencies are
also being increasingly utilised for these
programmes.

(d) and (¢). A scheme known as  the
Village Housing Projects Scheme was intro-
duced as part ol State Plans in 1957 which
provided for loans and grants to villagers for
the construction of new houses, acquisition
of house-sites to landless agricultural workers
and for improving thc sani'ary conditions in
selected villages.
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Australian Presence in Malaysia

*533. SHRI M.L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Australia has decided to
continue her presence in Malaysia and
Singapore even after the British withdrawal
in 1971 ;

(b) whether this was discussed in the
talks with the Australian delegation led by
Sir James Plimsoll ; and

(c) whether any proposal has becn made
for a further conference 1o Indian and
Australian officials to discuss matters of
mutual interest relating to regional peace
and security ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) This matter figured in the talks but
it is not customary to divulge details of such
confidential discussions.

(c) India and Australia hold consui-
tations once a year. However no talks are
proposed for discussing regional security.

Releasel of Goods confiscated by Pakistan

*534. SHRI S. K. TAPURIAH :
SHRI ONKAR LAL BERWA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Pakistan
has not responded to any of Protest Notes
sent by the Indian Government regarding the
seizuie of the Indian goods following the
Indo-Pak. conflict of 1965 ;

(b) the total value of Indian goods as
compared to that of Pak. goods seized by

- India ;

(c) whether the Indian Government have
already released the goods thus seized in-
toto :
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(d) if so, the reasons therefor ; and

(e) the steps proposed to be taken in this
regard ? :

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Pakistan has so far responded to only one
of the our several Protest Notes on this
subject. In their reply. the Government of
Pakistan contended on 12th August, 1967
that ‘‘assets seized during the war become
the property of the seizing Government
whose legal right to their disposal is un-
questionable.”  This contention was refuted
by us in our Note dated 2Ist November,
1967.

(b) This information has been given to
the House on several occasions. The total
value of Indian goods seized by Pakistan,
ascertamed on the basis of claims registered
with the Custodian of Enemy Property, India,
as on 3Ist January, 1969, is approximately
Rs. 10) crore (pre-devaluation price). The
total value of Pakistani goods seized by
India is approximately Rs. 27.15 crore (pre-
devaluation price).

(c) The Government of India have
released 16,000 tonnes of Pakistani cargoes,
besides exchanging two ships with Pakistan.

(d) The cargoes were released consequent
upon the Government of India’s decision of

27th June, 1966 to release unilaterally all
Pakistani cargoes (except military contra-
band).

(¢) The Government of India are conti-
nuously pursuing the matter with the Govern-
ment of Pakistan.
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Need for an advanced Combat
Aircraft to succeed H.F. 24

*537. SHRI S.S. KOTHARI: Will
the Minister of DEFENCE be pleased to
state ;

(a) whether it is a fact that India needs
an advanced Combat Aircraft to succeed the
present HF. 24 ;

(b) if so, whether it would be possible
to design and produce largely with indigenous
technical know-how such an aircraft ;

(c) the efforts being made in this
direction and the progress so far achieved :

(d) whether Egypt has finally informed
Government that it would be unable to pro-
duce the matching engine to the airframes to
be produced by this country ;

(e) if sn, the Government’s reaction
thereto ; and ' .

{f) the steps being taken (o fill the void
reated by Egypt’s inability to produce such
can engine ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) Yes, Sir.

(b) and (c). A proposal to develop a new
military aircraft to meet the future needs of
IAF is under consideration. The problems
connected with it are being examined.

(d) and (f). Information has been received
that the UAR have decided to suspend
further development of this engine. The does
mot, however, leave any void nor does it
affect the development and manufacture of
HF-24 aircraft in India.

Fnquiry into Firing in Cossiporc Gun
and shell Factory

*538. SHRI SRADHAKAR SUPAKAR :
Will the Minister of DEFENCE be pleased
to state :

(») whether the enquiry by the high level
Committee into the firing in the Gun and
Shell factory at Cossipore has been com
pleted ; and

(b) if so. with what results ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) and (b). The hon’ble Mem-
ber is presumably referring to the Single
Member Commission of Inquiry appointed to
investigate the facts and circumstances of the
incident. The work of this Commission
could not start on account of the non-
cooperative attitude of the State Covernment.
The matter is still under our consideration,

Export of Iron ore to Rumania

*539,
the Minister of FOREIGN
SUPPLY be pleased to state :

(a) whether it is a fact that Rumania has
signed protocol with  India sometime in
December, 1968 for the import of iron ore
over a period of 10 years in return to India’s
buying machinery for oil refinery and mining
from that country

(b) whether it is also a fact that the deal
is likely to be dropped by Rumania on
account of the delay in taking a decision in
the matter and in fulfilling the conditions
proposed by Rumania ;

SHRI K. P. SINGH DEO : Will
TRADE AND

(c) if so, the reasons for delay in con-
cluding the deal ; and

(d) the steps taken by Government in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OE FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (d). No, Sir. However
an Agreement on Economic and Technical
Cooperation between the Government of
India and the Government of the Socialist
Republic of Rumania was concluded on the
4th April, 1968.

Efforts to step up the export of iton ore
to Rumania on a long term basis have
succeeded with the recent -~ conclusion of a
Commercial contract by the y Mineral and
Metals Trading Corporation; for exporting
increased quantity (1.4 million tons) during
1970 and a frame contract covering 22 miliien
tons of iron ore over the period from
1971-80.

Indo-U.A.R. Collaboration for Developing
Supersonic Jet Fighter Engine

¢540. SHRIMATI ILA
PALCHOUDHURI :
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SHRI SHASHI BHUSHAN :

Will the MINISTER OF DEFENCE be
pleased to state :

(a) whether it is a fact that the five-year
Indo-U.A.R. collaboration in developing
supersonic jet fighter engine with the help of
India made HF-24, air frame has been
terminated ;

(b) if so, the reasons therefor ; and

(c) the total expenditure incurred by
India in connection with this collaboration
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). An agreement was
signed in 1964 in which India and UAR
agreed to discuss arrangements for HF-24
airframe and the E-300 engine. Subsequently
an HF-24 airframe was also supplicd to UAR
to enable an assessment being made of the
performance of the E-300 cngine in flight.
No collaboration agreement as such was,
however, signed between the two countries
for the development of this engine. The
question of its termination, therefore, does
not arise, but information has been reccived
that the UAR Government have decided to
stop further development of the E-300 engine.
The reasons are not known to Government of
India.

An expenditure of about one crore has
been incurred upto 30th June 1969. This
includes the cost of the airframe and equip-
ment and expenditure on HAL’s personnel
deputed to UAR.

Road from Gurgaon to Hussainiwala
Border

3321, SHRI ABDUL GHANI DAR:
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the road
from Gurgaon to Hussainiwala Border is not
fit for military use, if needed : and

(b) whether his Ministry propose to take
steps to make this road proper for military
aetion by widening and strengthening this
road ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The exis-
ting road communications between the areas
mentioned are considered adequate from the

SRAVANA 22, 1891

S iK4) Written Answers 50
defence point of view. Further improvement
is also contemplated.

Space Research

3322. SHRI BABURAO PATEL : Will
the PRIME MINISTER be pleased to state :

(a) the amount spent on space research
by way of studies and experiments on
cosmic rays, rocketries, etc. during the last
3 years ;

(b) the amount spent on fundamental
research by the Tata Institute of Funda-
mental Research in Bombay during the last
3 years ;

(c) the reasons why funds are wasted on
these experiments which are merely preli-
minary atmospheric research classified as
space research ;

(d) the manner in which fundamental
research has helped the growth and progress
of scinence ; and

(e) the reasons why these two branches
of research, wholly unrelated to nuclear
research are being run by the Atomic Energy
Commission whose main purpose is peaceful
application of atomic energy ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : (a)
Approximately Rs. 2.12 crores have been
spent during the past three years on space
research and the subjects indicated in the
question,

(b) The total amount spent at Tata
Institute of Fundamental Research during
the last three years is Rs. 3.21 crores, but
all of it is not on fundamental research.

(c) and (d). It is not correct to suggest
the expenditure is a waste. Government
supports these activities because they form
an integral part of the total programme to
develop science and technology for the
benefit of the nation.

(¢) The entire subject of ‘Peaceful
Uses of Outer Space” has been allocated to
the charge of the Department of Atomic
Energy. The knowledge and experience
gained from advanced technology developed
in atomic energy has been very usecful in
accelerating the growth of advanced space
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technology, which is of great national impor-
tance.

India’s balance of trade

3323. SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the names of the countries and the
amount of adverse balance of trade in rupees
which India had in 1968-69 :

(b) the steps taken to' persuade these
countries to purchase Indian goods and with
what results |

(c) whether it is a fact that advanced
countries like U.S.A, West Germany,
Canada, Italy, France and Australia have
refused to be persuaded to buy more Indian
goods

(d) whether it is also a fact that in Iran,
Jordan, Saudi Arabia and other Islamic
countries, our export business has dropped
heavily because these countries have started
buying from Pakistan purely for Islamic
sentiment ; and

(e) if so, the steps taken by Government
to reclaim the old business ?

THE DEPUTY MINISTER
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) A statement giving the in-
formation is laid on the Table of the House.
[Placed in Library. See No. LT-1660/69]

(b) The trade with these countries is
under constant review with a view to bridging
the gap between imports and exports,
Various measures taken in this regard include
market surveys, participation in Trade Fairs
& Exhibitions, sponsoring of sales teams and
trade delegations, strengthening the Indian
Trade representation in these countries and
negotiation of trade agreements including
proposals for removal of trade barriers where
they exist.

(c) No, Sir.

(d) No, Sir.

(e) Does not arise.

IN THE

Views of North Korea and North
Vietnam on Kashmir

3324, SHRI K. D. TRIPATHI :  Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :
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(a) the views of North Korea and North
Vietnam on the Indo-Pak dispute over
Kashmir question ;

(b) the reaction of Government thereto ;
and

(c) whether Government propose to
withdraw as Chairman of the International
Control and Supervisory Commission for
Korea and for Vietnam on this account ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Government of the Demccratic
People’s Rupublic of Korea have officially
informed us that the Kashmir question
should be scttled amicably between India
and Pakistan.

The Consul Geaeral for Democratic
Republic of Vietnam in Dethi has informed
us that his understanding is that India
and Pakistan should scttle this question
bilaterally.

(¢; Government have no such proposal
under consideration as far as International
Commission for Supervision and Control in
Indo-China is concerned. India is not a
member  of the UN. Commission for
Unification and Rehabilitation for Korea.

Canteen Stercs Department (India)

3325. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether the management of the
Canteen Stores Department (India) have
cver made any assessment of the slow-selling
and dead items lying in their stocks at their
various depots ;

(b) if so, the value thereof under each
broad types of items ;

(c) the steps taken to see that such
stocks were disposed off quickly and that
huge capital was not blocked in such dead
inventories ; and

(d) whether the Canteen Stores Depart-
ment (India) also propose to make use of a
computer to keep their inventories uptodate
in respect of the movement of their stocks
of goods ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a)to (c) Yes, Sir.
Lists of surplus/slow-selling items are
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prepared from time to time. The value of
such items as on 3Ist March 1967 was
approximately Rs. 85,957. A list giving the
broad categories thereof is attached herewith.
Such items are transferred to other points
if there is a demand therefor in other areas,
or are rcturned to the suppliers where
possible or are disposed of by reducing the
price.

Statement

LIST OF SURPLUS/SLOW SELLING
ITEMS BROAD CATEGORY-WISE
LYING IN CSD (I) DEPOTS AS
ON 31ST MARCH, 1967.

Rs.
Pharmaceutical Items 6,156.80
Stationery Items 40,468.92
Toys and Games Items 1.224.91
General Houschold Items  38,124.94

Total :  85,975.57

(d) No decision has been taken to

Computarise the Inventorics.

Surprise Checking of Cantcen
Stores Department (India)

3326. SHRI CHANDRA SHEKHAR
SINGH): Will the Minister of DEFENCE
be plcased to state :

(a) whether any surprisc checking of the
Cantecen Stores Department (India) Depot
and cinemas was made by any official to
check lapses during the last three years ;

(b) if so, the designations of officials who
made such checks, the date and places where
checks were made, year-wise, during the last
three years ; and

(c) whether Government propose to lay
a copy of the detailed report on such findings
on the Table ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Yes, Sir.
Surprise checks are made from time to timec
as considered desirable. Requisite particulars
of some of the checks are indicated in the
statement laid on the Table of the House.

Placed in Library. Se¢ No. LT—1661/69]

(c) The broad nature of defects noticed
during surprise checks include shortage of
stores, issue of stores to unauthorised
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persons, allowing persons in cinemas without
tickets, etc.

The cffort involved in submitting dctailed
report on the findings in respect of each
surprise check during the last three years
will be dis-proportionate to the results likely
to be achieved.

Building Let Out by Canteen Stores
Department (India)

3327. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE be
pleased to state :

(a) whether the Canteen Stores Depart-
ment (India) has let out on rent any portions
of their Head Office building called
“ADELPHI" in Bombay ;

(b) if so, the names of the party and
other details thereof ;

(¢) whether any tenders were invited or
was the vacant portion of the premises
advertised in the Press ; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). There
arc three firms having office  accommodation
in Head Office building of the Cantcen Stores
Department  (India) called “ADELPHI™.
The names of the parties and the monthly
rent/compensation arc as follows :—

Rs.
(i) M/S Transworld Airlines 2,692
(ii) M/S Ibcon Pvt Ltd. 2,588
(iii) M/S Stup India Pvt Ltd. 2,030

(¢) No, Sir

(d) M/S Transworld Airlines and M/S
Ibcon Pvt Ltd. were already in occupation
of the premises when the CSD(I) purchased
the building. While the major portion of
the premises in the occupation of M/S Stup
Pvt Ltd. was given to them as a result of an
arrangement with M/S French Dyes and
Chemicals who vacated the same.

Jobs Taken up by Retirced Officers
of Cantcen Stores Department
(India) with firms supplying
goods to Canteen Stores
Department (India)

3328. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE be

pleased to state :
(a) whether it is a fact that some retired
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senior officials of the Canteen Stores Depart-
ment (India) i.e., two ex-General Managers,

one ex-Depot Manager, one Ex-Chief
Canteen  Officer had taken up jobs
immediately on retirement, with certdin

manufatcuring firms supplying goods to the
Canteen Stores Department (India) :

(b) if so, whether Government have
enquired into the bona fides of the above
officers dealings with such firms prior to their
retirement, and the extent to which such
dealings were in detriment to the interest of
the Organisation : and

(c) the steps being taken by Government
to see that such high officials did not join any
suppliers’ organisation soon after their
retirement, at least for two years ?

THE MINISTER OF DEFENCE (SHRI1
SWARAN SINGH): (a) to (c). The
information is being collected and a statement
will be laid on the Table of the House.

Closed Textile Mills in Gujarat

3329. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state :

(a) the number of textile mills closed in
Gujarat at present ;

(b) the number of them in the districts
of Baroda, Karia, Mahasana and Ahmeda-
bad ;

(c) the reasons therefcr ;

(d) whether Government
rehabilitate any of them :

proposc 10

(e) if not, the reasons therefor ; and

(f) the number of labourers unemployed
owing to closure of mills in Gujarat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1 CHOWDHARY RAM
SEWAK) : (a) Excluding 3 mills considered
fit to be scrapped, 13 cotton textile mills
were lying closed n Gujarat as at the end
of July, 1969,

(b) 1,3,1 and 6, respectively.

(c) Financial and working difficulties,
shortage of raw materials, and power cut.

(d) and (¢). 4 mills have already been
investigated under the Industries (Develop-
ment and Regulation) Act, and the question
of taking them over under that Act is under
¢ons.deration. The affairs of the 3 mills
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are being investigated under the Act

mentioned above,
(f) About 21,730.

Difficultics faced by Indian Tea

Industries
3330. SHRI CHANDRA SHEKHAR
SINGH :  Will the Minister of FOREIGN

TRADE AND SUPPLY be pleased to state :

(a) whether the representatives of Indian
Tea Association had met him on the Ist
July, 1969 while nc was in Calcutta at the
Bengal National Chamber of Commerce and
Industry to discuss the problems of the
Indian Tea Industry ;

(b) if so, the broad details thereof ; and

(c) the steps which Government propose
to take to remove industry’s difficulties ?

THE DFEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) and (¢). Abolition of export duty
on tea. 60%, reduction in  excise duty,
withdrawal of the Assam Carriage tax and
West Bengal Entry Tax, diversification of
production, exploration of newer markets,
promotional cflorts to raise the per capita
consumption of tea and the conclusion of an
international 1greement to regulate exports
were urged by the representative of the
industry and trade.

It was pointed out to them that Govern-
ment had been oflering several concessions
and facilities to assist the industry. The
structure of export and excise duties have
been reviewed from time to time to help the
industry to improve its competitive position
in world markets. Generic and Uninational
promotions of Indian tca was being carried
out in various markets. There was also
need for diversifying the range of tea
production as also its marhkets.

Suitable fiscal relief and other assistance
has already been granted in 1968 and 1969.
The situation is being watched and appro-
priate action will be taken where necessary.

Entry on Naga Hostiles in India
with Chinese Weapons

3331. SHRI N. R. LASKAR :
SHRI R. BARUA
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SHRI CHENGALRAYA
NAIDU :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that 400 China
trained Naga hostiles equipped with Chinese
weapons had entered the Sub-Division in
small batches from Burma ;

(b) whether it is also a fact that another
batch of 200 Naga hostiles led by the self-
styled Brigadier Provizo were on the move
through Mizo hills on the Manipur border
and heading for East Pakistan ; and

(c) if so, the action taken by our
security force to prevent them from entering
and also from going to East Pakistan ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No Sir, not after
the Mowu Angami’s gangs.

(b) No Sir.

(c) Does not arise.  However,
Security Forces are on the alert.

the

Paper on ‘“‘Power Vacuum in the
Indian Ocean”

3332. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of DEFENCE
be pleased to state : )

(a) whether Government have since
studied the paper on “Power Vacuum in the
Indian Ocean’ prepared by a Naval Study
Group at the Defence Services Staff College ;

(b) if so, the reaction of Government
thereto ; and

(c) the steps being taken to safeguard
our interest in the Indian Ocean ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Govern-
ment have seen the Paper which obviously
represents the start of an exercise designed
to help stimulate the minds of the students
of the Defence Services Staff College.

(c) Our interest in the Indian Ocean are
Hm'ited to safeguarding our own territory,
inc uding the islands, ensuring safe navi-
galtion for Merchant shipping so that
ionocent passage is maintained and trying to
ensure, as far as possible, that areas of
tension arc not built up. Consistent with
these objectives. the strengthenings of the
Navy has been recciving Government's

apacial attention.
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Investment for Private Sector During
Fourth Five Year Plan

3333, SHRI LOBO PRABHU : Will
the PRIME MINISTER be picased to state :

(a) the Plan, even indicative, for Rs.
10,000 crores for the Private Sector, as
envisaged in the Draft Plan ;

(b) consistantly with the claim for
socialism, should not this plan be indicated
for raising the standard of living ;

(c) if so, the reasons why grants and
loans should be provided for it by Govern-
ment directly or by refinance, at rates of
interest comparable to those given to
co-operation or even small scale industries ;

(d) whether any estimate of private
savings in the Third Plan has been made ;
if not, how it is assumed that they will add
to Rs. 13,900 crores in the Fourth Plan ;
and

(¢) if the calculation is from deposits in
banks, how the portion is available for
investment  determined to  justify the
assumption in the Draft Plan ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIPA GANDHI) :
(a) Scctoral allocation of private investment
is shown in Table 1 on parge 48 of the
Draft Fourth Five Ycar Plan. Discussion
on programmes Or projects arc in  the
relevant sectoral chapters.

(b) Raising standard of living of the
common man is the piimary objective of the
programmes and policies in the Fourth Five
Year Plan.

(c) Loans and grants are to be provided
for developmental  activitics, which s
obviously a better way of bringing about
improvement in living standards as compased
to loans and grants for personal consumption.

(d) The estimates for the Fourth Plan
take into account past trends and observed
relations  between income  and  savings
analysed on the basis of available data.

{(¢) The whole of the increasc in benk
deposits constitutes private savings available
for invesiment in working capital and fixed
fsects.
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Export of Scrap Metals

3334. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the Metal Scrap Trade Cor-
poration proposc to send a delegation to
Japan and other countries of South-East Asia
to explore the possibilities of exporting scrap
metals ; and

(b) if so, when the delegation is likely to
visit those countries and the matters to be
discussed by it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1I CHOWDHARY RAM
SEWAK) : (a) and (b). The proposal is under
consideration of the Government.

Regional Cooperation for Trade and
Economic Development

3335. SHRI SITARAM KESR1 :
the Minister of FOREIGN
SUPPLY be pleased to state :

(a) whether India is planning 1o forge
cooperation in trade and cconomic  develop-
ment with the ncighbouring countries like
Nepal, Burma, Ceylon and South-East  Asia
on the pattern of Iran-Pakistan-Turkey-Regio-
nal Cooperation for Development : and

will
TRADE AND

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Government wel-
comes closer cooperation with ncighbouring
and indeed with other countrics in the
ECAFE region under a broad regional frame-
work, within the principles internationally
agreed upon.

In order to promote trade and economic
relations with Nepal, a Treaty of Trade and
Transit was concluded. India and Nepal
have also agreed in principle to set up a
Joint Industrial Cooperation Council to aid
and assist in the process of industrialisation
of Nepal. With Ceylon, besides a Trade
Agreement, there is a Joint Indo-Ceylon
Committee on Economic Cooperation respon-
sible for formulating and pursuing continu-
ously measures for closer cooperation between
the two countries. There is a Trade Agree-
meat with Iran. There is also a Joint

AUGUST 13, 1969

er"en Answers 60

Commission on Economic, Trade and Techni-
cal Cooperation headed by the Ministers of
the two countries, to plun and implement
specific schemes for cooperation through an
exchange of technology, joint industrial ven-
tures and the expansion of mutual trade.
Besides a Trade Agreement with Afghanistan,
it has becn decided to set up a Joint Commis-
sion for Economic, Trade and Technical
Cooperation between the two countrics.

India is also cooperating with the Fcono-
mic Commission for Asia and the Far East
(ECAFF) in promoting closer cconomic co-
operation among member countries of
ECAFE.

Regulation of Economic System

3336. SHRI LOBO PRABHU : Will
the PRIME MINISTER be plcased to state :

(a) the rcasons why general allocatory
controls should succeed in the future when in
the past they have created idle capacity and
artificial scarcity ;

(b) the proportion of finance through

public financial institutions and to what
extent it is proposed to increase it and to
make an impact on the cconomy ;

(¢) the proportion of finance from the

co-operative distributive system and impact it
made in lowcring prices and raising quality ;

(d) the revision of controls  proposed by
the draft Plan to ensure fully responsive deci-
sions and an element of competition ; and

(c) whether the dispersal of industry and
decongestion of metropolitan arcas will not
add to the cost of production from new pro-
vision of ancillary facilitics, if  so,
what safeguards are proposed 10 be provided
in the interests of the consumers ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) Governmient do not agree with Hon'ble
Member’s suggestion that controls over
allocation have been responsible for creating
idle capacity and atificial scarcity.
Nor do they agree that the such
controls have generally failed 10 dircct invest-
ment in priority sector and promote cflicicnt
utilization of scarce 1csources for which they
were designed.

(b) The Fourth Plan for the public secter
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makes the following provision for financial
institutions :

(Rs. crores)

IFC, IDBI and ICICI 250

AR.C. 140

Land Development Banks 200

Agro-industries Corporation 50
Rural Electrification

Corporation 45

Total : 685

(¢) The value of consumer articles to be
distributed by the cooperatives is expected to
be Rs. 900 crores in 1973-74 as against the
estimated value of Rs. 550 crores in 1968-69.
The effort will be to develop an eflective
consumer  service so that  cooperatives
become part of a permanent distributive set-
up for making available a wide range of
essential consumer goods.

(d) Controls are reviewed from time to
time and appropriate  decisions taken in the

light of all relevant developments and
factors.
(e) No Sir The overall social and

economic costs of industrial production should
not be higher in the dispersed areas than in
the congested metropolis.

Dilemma in Development

3337. SHRI LOBO PRABHU : Will the
PRIME MINISTER be pleased to state :

(a) the calculations made of the employ-
ment opportunities in the traditional and
modern sectors from the same quantum of
investment with reference to the statement in
the Draft Fourth Plan on the dilemma in
Development ;

(b) whether the same dilemma will not
exist between increased production and
reduced consumption from raising savings
from the current 8 per cent to 18 per cent of
the National income in 1980-81 ;

(c) if the increased production isto be
syphoned for exports, how Government pro-
pose to raisc the standard of living of those
who can afford prices reduced only by ample
supplies in the internal market ; and

(d) for what specific imports to raise the
standard of living of the common people the
Plan provides for a 7 per cent increase
annually in exports ?
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(@) No reliable calculation of the employ-
ment opportunities generated by Plan invest-
ment has been possible due to the lack of
satisfactory basis and method of estimation.
This latter question has been remitted to an
inquiry committee headed by Prof. M. L.
Dantwala, whose report is awaited.

(b) No Sir, larger savings should enable
larger investment and larger employment.

(¢) Larger exports will, if at all, require
only restraint on increascs in domestic con-
sumption and that too of certain exportable
goods. It should, therefore, not come in the
way of a rise in the standard of living of the
common man.

(d) Fertilisers (finished and raw), pesti-
cides, crude oil, chemicals, non-ferrous metals,
special steel are the more important imports
for increasing agricultural and industrial
production and thus raising the standard of
living of our people.

T wEOW wE

3338, ot gTw WA :
it AT T W
wt wzT fagrdt wiwddy :
ot TN Ja@ AW
W T MO qoAN
ot ot fag -
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% IO & g9 # 77 IATA X FIO HIA
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s7q g AT arfeql & %y 9T IR
%) sfaya frgram@r g

(=) war &Y At ¥ qOT gA® G
Ten o, Tegafa areT Ay wAE aog
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(w) qg ®AWT FE AW KOGV 0G)
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qfw-w1d swrerg ¥ 39 WM (s
gF qw fag) : (7) 91T (@), arada
¥ iz aeafrwar F AEIR 9T AIE,
&@Yeq, 2aars AT fease A1 g
# @9 ¢F g A 00 faaY a5 sz *
F fau a1 F g8 A8 g W@ FUT
geae fra o1 g% 1 @Yo agfs @
21 S &1 qaAq AgY & fw aifs @ &
A qr wreE & fwr s )
§ 7zt 1F am A & fag wAw 9T
i A oAl wia § 93w FF, |WH
WFT WA | A7 fA3rq FIX —gegray
a1 TaMl—-7 gag fagdl F1 w173 wvar
sigeiw A4 w@r o arfxgn 1 a1Ee,
eqiare a1 M fady gFwv w1 FWT WM-
A #1 sgafa a8 g @8 97 foay
71 g1 a fa=d gin

Import of Fertilisers

3340. SHRIS. K. TAPURIAH :  Will

the Minister of FOREIGN TRADE AND

SUPPLY be pleased to state :
(a) whether Government
orders with British  firms  for
fertilizers ;
(b) if so, the total value of the orders
placed ; and

have placed
the import of

(c) whether it will be cheaper to buy
fertilizers from therec or from some other
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Yes, Sir. An order
for 71,000 M/T of Urea of the value of £2.5
million has been placed on M/s. ICI, UK in
February, 1969.

(¢) If sizeable free foreign exchange were
available, it might be possible to get better
prices through a global tender or by negotia-
tions. But if the Government of India decide
that a part of the credit afforded by UK has
to be utilised for the purchase of fertilizers,
then these purchases must of necessity be
made in the UK itself and the other countries,
from whom we receive credits the F.O.B.
prices that we have paid for purchases made
in the UK have been lower,
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Handlcrafts and Handlooms exports
Corporation of India Ltd.,
New Delhi

SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the amounts of authorised and paid
up capital of the Handicrafts and Handlooms
Exports Corporation of India Ltd., New
Delhi at the time of its setting up and as on
the 31st March, 1969 ;

(b) the amount of loan received by the
Corporation upto the 31st March, 1969 from

3341,

Government, Banks or olher parties,
separately ;
(c) the amount paid as interest by the

Corporation during the last threc years ;

(d) the dctails of its performance during
the last three years and the amount of profit
or loss, if any ; and

(e) the reasons for losses, if any and the
estimates for 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The authorised and paid up
capital of the Handicrafts and Handlooms
Exports Corporation of India Ltd., New
Delhi at the time of its setting up in April
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1 2

(iii) Cash credit provid-
ed by holding com-
pany (STC) through
State Bank of India

(iv) Overdraft  facility
with Messrs Credit
Lyonnais, Paris

102.96 lakhs

15.67 lakhs

(c) The total interest paid by the Cor-
poration on normal operations as well as
special schemes in last three years was as
follows :

Rs.
1966-67 10.88 lakhs
1967-68 - 14.69 lakhs
1968-69 12.11 lakhs

(d) The performance of the H.H.E.C.
falls under the following three major types of
activities, namely :

(i) Direct tiading activities.

(ii) Export Promotion and Trade Deve-
lopment activities
Special Schemes entrusted to it by
the Holding Company.

The performance of the H.H.E.C. in the
last three years was as follows :

(i) Direct Trading Activities :

(iii)

Total Sales Exports  Profit
Lakhs of Lakhs of Lakhs of
Rs. Rs. Rs.
1966-67 97 61.75 8.67
1967-68 157 124.00 7.25
1968-69 174 145.00 11.07

1958 and as on 31st March, 1969 was as
follows :
Authorised Paid up
Capital Capital
1 2 3
Rs. Rs.
(i) At the time of
setting up the
Corporation 1 crore . 10 lakhs
(i) As on 3lst
March, 1969 1 crore 65 lakhs
(b) The position regarding amount

of loan received by the Corporation as on
31st March, 1969 was as follows :

Rs.
(i) Loan from Govern-
ment of India for
Bihar Relief Opera-
tion 10.00 lakhs
(i) Loan from holding
Company (STC) 40.00 lakhs

(i) Export Promotion and Trade Deve-
lopment Activities :

These activities relating to delopment
and promotion of exports consisted of :

(i) Setting up of foreign offices ;
(ii) Pubicity compaigns abroad ;

(iii) Participation in foreign trade fairs
and exhibitions ;

(iv) Promotion through Departmental
Stores ;

(v) Trade Delegations to foreign
countries ; '

(vi) Publication of pamplets and bro-
chures ;

(vii) Market surveys ; and
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(viii) Assistance to exporters by way of
loans, raw materials, pre-shipment
inspections, etc.

The net expenditure incurred by the Cor-
poration on the aforesaid activities was as
folows :

Rs.
1966-67 11.17 lakhs
1967-68 14.86 lakhs
1968-69 13.11 lakhs

(iii) Special Schemes :

The Corporation undertook special mar-
keting arrangements for Bleeding Madras as
a price support operation and a price support
scheme for tussar cocoons on authorisation
from the holding Company i.e.,, ST.C. The
prices of tussar cocoons have, as a result
gone up and the scheme has been wound up.
However the losses suffered by the Corpora-
tion on the aforesaid two schemes were as
follows :

Rs.
1966-67 9.70 lakhs
1967-68 53.05 lakhs
1968-69 3.20 lakhs

(¢) The expenditure of losses incurred
were on the export promotion, trade develop-
ment and price support operations and were
non-commercial in character, The trend in
trading profits is expected to be maintained
during the current year also.

Working of All India Haadicraft Board,
New Delhi

3342. DR. SUSHILA NAYAR : Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government have made an
assessment of the working of the All India
Handicrafts Board, New. Delhi during the
last 3 years ;

(b) if so, the nature of irregularities
found during the above period ; and

(c) the action taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) An annual review of the
working of the All India Handicrafts Board
is conducted. Additionally. a special Review
Committee was also appointed by the
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Government in 1968 to make an assessment,
among others, of the functioning of
the All India Handicrafts Board in relation
to development of handicrafts, their market-
ing, internal sale and exports.

(b) The Review Committee did not find
any irregularities in the functioning of the All
India Handicrafts Board.

(c) Does not arise.

Agreement with Yugoslavia
3343. SHRI N. R. LASKAR :

SHRI CHENGALARAYA
NAIDU :

SHRI R. BARUA :

SHRI S. K. TAPURIAH:

Will tne Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that a five-mem-
ber delegation of the Yugoslavia Steel Con-
sortium visited India in May, 1969 ;

(b) if so, the subjects discussed ;

(c) whether the delegation requested India
to supply enginneering goods ; und :

(d) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) and (c). Do not arise

Closure of Texile Mills in Tamil Nadu
3344, SHRI P. C. ADICHAN :
DR. RANEN SEN :
SHRI C. JANARDHANAN :
SHRI VASUDEVAN NAIR :
SHRI BHOGENDAR JHA :
SHRI P. RAMAMURTI :
SHRI NAMBIAR :
SHRI A. K. GOPALAN :
SHRI K. RAMANI :
SHRIMATI JYOTSNA
CHANDA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the number of Cotton textile mills
closed down in Tamil Nadu so far ;

(b) the number out of them taken over
by the Tamil Nadu Government ; and

(c) whether Government propose to give
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special assistance to the State Government to
take over the remaining sick mills in the

State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Excluding 2 mills considered
fit to be scrapped, 22 cotton textile mills are
lying closed at present.

(b) Tamil Nadu Textile Corporation has
becq appointed as Authorised Controller for
one mill,

(c) The National Textile Corporation will
share the finances required for running such
mills as may be taken over by the Govern-
ment  under Industries (Development and
Regulation) Act.

st &) gfazar dadl & ak § sgwa
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Transfer of Employees from Equipment
Group’of other Engineering Factories

3350. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of DEFENCE be
pleased, to state :

(a) whether Government propose to
wansfer those Central Government employecs
working'.in Equipment Group of Ordnance
Factories to other Enginecring Factories,
who  have acquired additional technical quali-
fications by passing A.M.I.LE. Examination so
that their technical skill is put to maximum
offective utilisation ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). Persons qualified in
Clothing and Leather technologies are exclu-
sively posied to Ordnance Equipment
Factories. Those qualified in other techno-
logies such as Engineering, Metallurgy,
Chemical Engincering are subject to transfer/
posting between Ordnance Factories and
Ordnance Equipment Factories on the basis
their suitability and requirement. It, there-
fore, follows that there is no bar for the
transfer of those persons who have gualified
in AM.LE. Examination to Ordnance
Factories, subject, of course, to their suit-
ability for the particular posts and the require-
ments in the different Ordnance Factories.

Raising of Suppression of Human Rights
in Tibet Issue in U.N.O.

SHRI JAI SINGH :
SHRI YAJNA DATT
SHARMA :
SHRI MAHANT DIGV1JAl
NATH :
SHRI HARDAYAL DEVGUN:
Wwill the Minister of EXTERNAL
AFFAIRS be pleased to refer to his statement
on the Demands for Grants pertaining to his
Ministry on the 8th April, 1969 and state :

(a) whether Government have since con-

3351.
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sidered the question of taking the question of
suppression of human rights in Tibet to the
United Nations ; and

(b) if so, with what results ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The matter is under consideration.

ufegwaigia wizda
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g F1 Am Rk qs FY gEar
q&r faasy
ufszFar
ufifeat 3
w3 (3famana) 25 -
seAtfrar 3 —
aaf — 2,00,000
SIAFT 10,32,638 —_
Lat AL 20 -
zeerafaar 12,600 -
UF 200 -
xfaq - 8,000
QIATTA) ©,000 —
qaafam 25,000 40,000
fwfafaa — 977
fr gfaga &9 gz 250 —
famyz - 5,000
grarfaar 100
garfaar 7,000 5,000
I 4,500 0,500
10,091,336 260,477

Setting up of a unit of Bharat Electronics
in Uttar Pradesh

3353, SHRI S. M. BANERIEE : Will
the Minister of DEFENCE be pleased to
state @

(a) whether any Unit of Bharat Electro-
pics is being set up ia U.P, ;
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(b) if so, whether this is likely to be set
up in the Fourth Flan period ;

(c) whether a final decision has been
taken regarding its place ; and

(d) whether this is likely to be set up in
a place where there are several Defence
units ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N,
MISHRA) : (a) to (d). There is a proposal
to set up a new unit of Bharat Electronics,

The final decision on its location has not
yet been taken. All relevant aspects will be
given consideration  before deciding the
location. The new factory is expected io be
set up during the Fourth Five Year Plan
period.

New Victoria Mills Ltd., Kanpur

3354. SHRI S.M. BANERJEE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether any final decision has been
taken to take over the New Victoria Mills
Ltd., Kanpur ; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK),: (a) Yes, Sir. Necessary Noti-
fication is expected to be issued shortly.

(b) Does not arise.

Inquiry into the working of Indian
Embassies Abroad

3355. SHRI YAIJNA DATT SHARMA :
SHRI JAT SINGH :
SHRI HARDAYAL DEVGUN :
Will the Minister of EXTERNAL

AFFAIRS be pleased to refer to the reply
given to Starred Question No. 954 on the
2nd April, 1969 and state :

(a) the specific irregularities found by the
Foreign Service Inspectorate during the last
two years ;

(b) the total loss or wasteful expenditure
iucurred on that account during the above
period, the action taken against the persons
responsible for the same ; and

(c) the steps taken to stop the recurrenge
of such cases ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) A
fist of procedural/technical irregularities
noticed by the Foreign Service Inspectors
during 1967 and 1968 is enclosed.

(b) and (c). These irrcgularities did not
entail any irrecoverable loss to Government.
However, suitable instructions have already
been issued exhorting the Missions to observe
Government rules and regulations carefully.

LIST OF PROCEDURAL/TECHNICAL
IRREGULARITIES

1. None-observance of instructions for
maintenance of various registers and
returns like : Stock Register, Film
Register, Library Register, Cash-
Book and Passport Register.

2. Misunderstanding of instructions, for
example : Booking of expenditure
under wrong heads ; Issue of
Reserve Bank of India draft against
cash payments ;  Over-payment  of
exchange compensation allowance ;
and Advance payment of entertain-
ment grant.

3. Some irregularitics werc of an
administrative nature like :
Non-maintenance of duplicate keys
of steel almirahs. Non-weeding of
records, etc.

Export of Woollen Knitwears

3356. SHRI YAJNA DATT SHARMA :
SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH :

Will the Minister of FOREIGN TRADE
AND SUPPLY be plcased to state :

(a) whether it is a fact that replenish-
ment import licences against the export of
woollen knitwears are chanpelised through the
State Trading Corporation ;

(b) whether it is also a fact that the State
Trading Corporation has not issued the
velease orders of wool imported under these
licences far back as April 1969 to the
exporters so far ; and

(c) if so, the reasons therefor and the
time by which they are likely to be released ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) For 50 per cent of replenish-
ment entitlements against export of woollen
knitwear, import licences though issued in
the name of the State Trading Corporation,
are forwarded to the individual exporters,
with letters of authority in their favour. They
themselves arrange import against such
licences subject to approval of prices, etc. by
the State Trading Corporation. For the
balance 50 per cent of the entitlements,
relcase orders are issued in favour of the
State Trading Corporation who make pur-
chases and arrange imports.

(b) and (¢). Release orders received by
the State Trading Corporation upto March,
1969, have already been serviced. Further
import enquiries are being floated and release
orders received after March, 1969, will be
serviced after the necessary contracts with the
foreign buyers have been finalised. Action
in regard to certain licences and release
orders has, howcver, been held up by the
Corporation pending further scrutiny thereof
by the licensing authorities.

Export of Woollen Hosiery Goods

3357. SHRI B K. DAS CHOWDHURY:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is -a-fact that woollen
hosiery worth Rs. 6 crores was exported from
Ludhiana during the year 1968-69 according
to the Punjab Industries Department ; and

(b) if so, whether Government propose
to give some facilities to this industry in the
near future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Exports of woollen and
mixed hosiery totalled Rs. 6.2 crores during
1968-69. Separate figures for exports from
Ludhiana are not available.

(b) Exporters of woollen and mixed
hosiery are already entitled to replenishment
of raw materials against exports. In accor-
dance with the general policy, units which
export more than 10 per cent of their pro-
duction are also eligible for full replenish-
ment of imported raw material used in their
entire production, as in the case of units of
priority industries. No proposal for giving
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any other facility to the industry is under
consideration.

Export of Basmati Rice

3358. SHRI SITARAM KESRI : Will
the Minister of FOREIGN TRADE_  AND
SUPPLY be pleased to state :

(a)jwhether it is a fact that the State
Trading Corporation have procured orders
for thejexport of Basmati Rice to the tune
of 17,000 tonnes ;

(b) whether it is also a fact that only
7000 ,tonnes of superior quality of Basmati
Rice as against the orders of 17,000 tonnes
could be exported ; and

(c) if so, the reasons therefor ?

THE, DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.
(b) *No, Sir.

(c) The S.T.C. confirmed orders for
export of 14,920 tonnes of basmati rice, of
which 7,854 tonnes have already been shipped
and  balance quantity is being shipped in
accordance with the delivery schedules agreed
upon with foreign buyers.

Construction of Maginot Line along
Himalayan Border

SHRI MANIBHALI J. PATEL :
SHRI P. M. SAYEED :
SHRI HUKAM CHAND

KACHWALI :

SHRI R. K. BIRLA :

Will the Minister of DEFENCE be
pleased to state :

(a) _whether the Chinese troops in the
occupied territory of Tibet are reported to be
constructing ‘‘Maginot Line’ along the
Himalayan border ;

(b) whether it is also a fact that the
Chinese have built a massive system of
tunnels and trenches opposite the Macmohan
Line in Tibet ; and

(c) if so, the precautions taken by
Government to ward off any possible military
offensive in that area ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (¢). Govern-

3359,
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ment are aware that China has constructed
a number of structures of different types,
having a military significance, including
tunnels, trenches etc.,, across the border.
These activities have been duly taken note of
in making our defence arrangements.

Planning at District Level

3360. SHRI LOBO PRABHU : Will
the PRIME MINISTER be pleased to state :

(a) whether planning can be done most
appropriately at District level through
Panchayatraj organisation, and what financial
provision is being made and whether Plan
will be asked from the States before ths draft
Plan is finalised ;

(b) since the Centre is already committed
10 a 40 per cent grant to the State Govern-
ments for village roads, whether it is pre-
pared to give the same to Taluk Boards and
Panchayats on organisations and other village
works approved in the District plan ; if not,
the reasons therefor :

(c) since the disparity between rural and
urban areas is admitted the reasons why
Government are not prepared to make loans
available for items classified as improving
living and working conditions in villages ;
and

(d) whether the Plan classify and provide
credit for these items also for the reason of
the employment opportunities created by
them ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a). The Planning Commission have suggested
that the State Governments should take up
the work of the formulation of district plans.
The Panchayati Raj institutions are expected
to play a vital part in the formulation of
these plans. As the preparation of detailed
District Plans by states is expected to take
time, it is not proposed to ask for District
Plans from states before the Draft Plan is
finalised. The progress made in respect of
district planning in each State, however,
would be generally discussed from time
to time during plan discussions with State
Governments.

(b) and (c). During the Fourth Five
Year Plan period Central assistance is being



83 Writtep Answers

released to States in the form of block grants
and block loans in the proportion of 30%
and 709%, respectively. This assistance is no
longer linked with any individual scheme.
Therefore, the question of any part of it
being released for any particular purpose or
to any agency other than the State Govern-
ment does not arise. A large proportion of
State Plan and institutional resources will be
spent on the improvement of living and
working conditions of the villages.

(d) State Governments have been taking
up schemes and providing loans and grants
for programmes of improving living and
working conditions in the villages.

Recommendations of Pillai Committec

3361. SHRI M. L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact
recommendations of the Pillai
Report have been shelved :

(b) whether this has created widespread
resentment in the different sections of the
foreign service ; and

that  many
Committec

(¢) it so, the steps proposed to be taken
to implement the recommendations ol the
Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTFRNAL  AFFAIRS
(SHRI SURENDRA PAL SINGH) @ (a)
No, Sir.

(b) No, Sir.

(¢) A number of recommendations have
already been implemented.  Some other are
in the process of implementation.  Question
of implementation of the remaining
recommendations is under examination with
reference to the financial, legal and adminis-
trative implications involved.

N3 awr qifwea.a grav ang, w
aqr iq# HIAT &1 JeFaA

3302, oY fvs gAIT g
) SETIAIT ;e
st qrIar A
st wrea taz Atz o
st Aruam fag
Wl JER W WYY
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Far wfaven @t gz qad Y T
FIa fe .

(%) <7 Agar wfgeqrw § 07 7
aqt # gardY A1, €49 AT AX HIAT &
fraat are e fem &

() ¥& dar IsATAT & A%A F
AT FLERIT A FAT FIAG A

() FrERFHIT T g AUt { g7 TN
Tt }1 fang a3 3o & ; M7

(9) afz gi, Av s@ a1 7 37 gai A
a1 wfafwar 2 7

wfaear dut (<t T fag) @ (F) &
(7). | gwEx 1966 7 31 gaArf 1069
FF 17 7 35 eqm wivawy frg 2 A7
2 geafve gfaaas 1« & nafy § afe-
1 7 s F13T 7 g faum o0 %
qr7 IR qFT 161 w7 a9 fEo
2 o7 9| geafed gedaq | N ar qifs-
st AYAfAE O g Wiy @w e
71 #1% afadad g tFar qar 911 g
g7 AATAY A1 ARIAL 9T FIAAT A1)
21 Fvg qar ST W gg faorw e &
99 F IeAGAT A qIET A FYFT USTT
T oassl #1 fawrag XSt af o | geg
FeAgAT & a1 " A Jar oifwedrdy
afgxrmi 1 faAg ax ¥ 77 7, 937
w2t Wt 39 gav faar & 3eEid geeay
q zemrT g frar 2

Qi fgra wter & waanfal
fasita qzraan

3363, N fog gATT qreA
=t wIAT e
TR AR
LU CLE
yar afazen 75 gz A 7 F
30w :
(%) %ar GIHIT @I qgx gy AE



85 Written Answers
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fgl &1 g7 2 %) faan I+ Jar qar
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Trade Agr t with M 1|

3365. SHRI S. K. TAPURIAH : Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government proposed to
renew the trade and cultural agreements with
Mongolia ; and

(b) whcther machine tools and textile
goods are to find place in the new
agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Since the current
Trade Agreement between India and
Mongolia is valid upto 12th February, 1971,
the question of its renewal till that date
does not arisc. Under the existing Agree-
ment, textile goods find a place as a specific
item. Although machine tools have not
been listed as a specific item, they are
covered under an item called electro-technical
goods.

The cultural agreement which was signed
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in 1961, is valid for an indefinite period
until/terminated by either country by giving
a stipulated notice. Under the provisions
of this agreement, a periodical Indo-
Mongolian Cultural Exchanges programme
is agreed upon. A programme for 1969-71
is at present under negotiation.

Plan to Remove Regional Imbalances
3366. SHRI S. K. TAPURIAH :

SHRI BEDABRATA BARUA :
SHRI R. K. SINHA :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government have formulated
some special plans to remove the regional
imbalances in the country ;

(b) if so, the main features thereot ; and

(c) if not, the action proposed to be
taken to implement the assurances given to
the people during the last six months

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). State Governments have been
asked to pay special attention in their Plans
to programme such as building of the infra-
structurc  facilities and conserving and
developing natural resources of backward
arcas to lessen disparities. Ten per cent of
the divisible pool of Central assistance has
been distributed only among such States as
have their per capita income below the
All-India average so as to augment their
Plan outlays. The reports of the 2 Working
Groups appointed by the Planning Com-
mission to identify backward areas and to
suggest means of increasing inflow of capital
resources into them would be considered by
the Committee of the National Development
Council in due course.

Attention is also invited to pages 17-19
of the published document on “Fourth Five
Year Plan 1969-74, (Draft)”, a copy of which
was placed on the Table of the House in
April, 1969.

(c) Does not arise.
ugnien fawin aur dwar awin & w3-
gfwa_mfaai/eggfea wifaw efaal
* wRwriwal ¥ qdvafe
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Formulation of Fifth Five Year Plan

3370. SHRI R. K. SINHA : Will the
PRIME MINISTER be pleased to state :

(a) whether the  preliminary  work
regarding the formulation of the Fifth Five
Year Plan has been taken up by the
Planning Commission :

(b) if so, when the broad outlines and
objectives are likely to be defined ;

(c) if not,
begin ?

when  the work s likely to

THE PRIME MINISTER, MINISTER
OF FINANCL, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) to (¢). Chapter two of Fourth Plan-
Draft is devoted to a  discussion of the
longterm perspective of the economy, covering
the period of the Fifth Five Year Plan
and two years beyond, upto 1980-81. The
implications of a ratc of growth of the
economy of six per cent per year or more
has been presented in a  quantitative form in
terms of crucial magnitudes such as popu-
lation growth, agricultural and industrial
production, consumption and investment,
public and private savings, imports, and
exports ; and stress has been laid on timely
and appropriatc action in regard to man-
power planning and education, natural
resources and scientific research, in the
context of the longterm requirements of the
economy. Such work on a larger scalc
and in morc intensive manner, studying
alternatives, will continue. This macro phase
of work is meant to focus attention on
important issucs and a quantitative presen-
tation is useful, as many of the decisions
to be taken are of a quantitative nature. In
subsequent stages of plan formulation, the
aim will bc to define the objectives for the
Fifth Plan period morc concretely, and
progressively cvolve a Plan with greater
details regarding not only individual sectors
and different states, but also distinguishing
individual projects. Such detailed work,
and the wide-ranging discussions connected
therewith, can be taken up formally only
after the Fourth Five Year Plan has been
under way for some ‘time and some
reasonable picture can be had of the tempo
ol development.
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Faizabad Cantonment Board

337t. SHRI R. K. SINHA :  Will the
Minister of DEFENCE be pleased to state :

(a) whether the Cantonment Board of
Faizabad has urged sanction of Rs, 10,000
for the electrification of Guptar Ghat where
Lord Rama disappeared ; and

(b) if so, whether Government
sanctioned the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) Yes, Sir.

(b) No sanction
so far.

have

has been accorded

Economic Imbalance in Rajasthan

3372, SHRI D. N. PATODIA : Wil
the PRIML: MINISTER be pleased to state :
(a) whether it is a fact that cven
according to a recent classification made by

the Planning Commission Rajasthan has
been shown as a backward State ;
(b) whether in view of this any

specific ‘plans have been drawn up by the
Planning Commission to sct right the
economic imbalance now prevailing in the
State ; and

(c) if so, the different types of industries
large scale and small scale proposed to be
set up in the State with the Central
assistance during the Fourth Five Year Plan ?

THE PRIME MINISTER. MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHD :
(a) Yes, Sir.

(b) Attention is mvited 1o pages 69-70
of the published document on “Fourth Five
Year Plan 1969-74--Draft™ a copy of which
was placed on the Table of the House in
April, 1969.

(c) The Central assistance to the States
during the Fourth Five Year Plan period
will be through block loans and block grants.

Sale of Iron Ore to Japan

3373. SHRI D. N. PATODIA: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that a team
headed by Chairman, Minerals and Metals
Trading Corporation recently visited Japan
10 negotiate for a bulk contract for the sale
of iron-ore to Japan ;
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(b) the number of importers, with whom
the delegation negotiated, the duration of
their stay and how many places were visted
and how much quantity of iron orc was
finally negotiated and sold by India ;

(c) in case of a sale, the relative terms
of sale, including the period of shipment, the
quality and price and how these prices
comparc with the prices offered by Japan
to other sellers, including Australia ; and

(d) the cost of iron ore on f.o.b. Indian
port basis [of which how much will be on
account of transportation and port charges ?

THE DEPUTY MINISTER IN THLE
MINISTRY OF FOREIGN TRADE AND

SUPPLY , (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) and (c). The delegation visited
Tokyo only and staved there from

12-4-1969 to 2-5-196Y.  The dclegation con-
ducted negotiations  with the Co-ordinators
of the ninc Steel Mills of Japan and
concluded firm contracts for supply of 33
million tons of 65'63 grade Bailadila ore to
be delivered during 1969-70 and 4 million tons
of 62/60 grade Kriburu orc to be delivered

during threc vyears (1969-1971). The f.0.b.
prices obtained arc in linc with the world
market prices including  Australia. The

value of both these contracts works out to
over Rs. 48 crores and payvment will be made
by the buyers in U.S. Dollers.

(d) It would not be in the commercial
interests of the Mincrals and Metals Trading
Corporation to disclose the details of the
FORBT cost of ores

Indo-Britain Industrial Collaboration

3374. SHRI D. N. PATODIA :

SHRI VALMIKI CHOUDHARY
SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of FOREIGN TRADF
AND SUPPLY be pleased to state :

(a) whether, during his stay in london,
he had discussions with the British Indus-
trialists about prospects of increased flow
of British Private capital to India ;

(b) whether the question of collaboration
with British industrialists was also discussed :
and

(c) if so, the stand taken by Government
and the response of the British industries in
this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The Minister of Foreign
Trade and Supply has not visited London
since he assumed office.

(b) and (c). Do not arise.

Import of Cotton from U.S.A.

3375. SHRI D. N. PATODIA :
SHRI R. K. BIRLA :
SHRI K. M. KOUSHIK :
SHRI N. K. SOMANI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state : )

(a) whether it is a fact that there is a
shortage of cotton within the country ;

(b) whether agreements have recently
becen signed with the Government of U.S.A.
for the import of American Cotton ; and

(¢) if so, the extent to which the import
of American cotton is likely to help to meet
the internal demand and whether there will
still be any shortfall ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
suUpPPLY  (SHR1I CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) and (c). Agreements for import of
PL-480 cotton during the year 1968-69 were
signed on  25.4.1969, and 29.5.1969. A
quantity of 2.5 lakh bales has been arranged
for import under these agreements. This
import alongwith the impoct from global
areas is expected to met the shortfall.

Procedure for Investigating Allegations
Against Central Ministers

<312¢”" SHRI GEORGF FERNANDES :
Will the PRIME MINISTER be pleased to
state :

(a) the procedure she has adopted to
investigate any  allegation against any
member of the Council of Ministers ;

(b) whether therc are investigations
pending at present against any member of
her Council of Ministers ; and

(¢) if so, the details thereof

THE PRIME MINISTER, MINISTER
OF FINANCF MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) An appropriate procedure is adopted
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by the Prime Minister depending on the
facts and circumstances of each case

(b) No, Sir.

(c) Does not arise.

Bharat Earth Movers Ltd.

3377. SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the purpose with which the
Bharat Earth Movers Ltd., was set up and
the targets set for that have been achieved or
not ;

(b) whether the standard of production
is ‘comparable to international specifications
and whether its cost of production is more
or;less equal to foreign concerns ;

(c) the new items which are being
manufactured since 1965 and which wcre
earlier imported ; the production figures
during the last year for each item ;

(d) whether any changes were made in
the top executive positions of the Company
during the last year and if so, what ; the
names of the present Chairman, Managing
Director and Secretary and since when they
are holding these positions ; and

(¢) the comparative figures of profit and
loss,* sales, targets and stocks etc., during
the Qear 1968-69 as compared to earlier
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL.N.
MISHRA) : (a) to (¢). A statement is laid
on the Table of the House. [Placed in
Library. See No. LT—1663/69]

Hindustan Aeronaatics Ltd.

3378. SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the purpose with which the
Hindustan Aeronautics Ltd. was set up and
the targets set for that have been achieved
or not ;

(b) whether the standard of production
is comparable to international specifications
and whether its cost of production is more
or less equal to foreign concerns |

(c) the new items which are being
manufactured since 1965 and which were
earlier imported ; the production figures
during the last year for each item ;
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(d) whether any changes werc made in
the top executive positions of the Company
during the last year_ and if so, what are the
names of the present ,Chairman, Managing
Director and Secretary and since when _they
are holding these positions ; and

(e) the comparative figures of profit and
loss, sales, targets and stocks etc. during
the year 1968-69 as compared to earlier
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) The Hindustan Aeronautics
Limited came into existence onYthe 1st
October, 1964 by the amalgamation of the
Hindustan  Aircraft Ltd. and Aeronautics
India 1.1d The object of the amalgamation
was to make the best use of limited resources
to manusacture aircraft and aero-engines in
India, and the main task before the new
Company was to set up new units at Nasik,
Hyderabad and Koraput for the manufacture
of MIG aircraft. Although there have
been delays in the commissioning of certain
shops at these new units, it has been
possible to keep up broadly the schedule of
production of aircraft as finally drawn_ up.
For more eflicient utilisation of  the
resources, however, it has been found neces-
sary to make certain changes in} the
organizational structure of the Company
based on the iterim Recommendations of
the Aeronautics Committee.

(b) The standard o! production at HAL
is comparable to that in any other country.
The cost of production in HAL depends
upon several factors, and the numbers
required is one of the important: factors.
While in certain cases, the cost is compar-
able to that of imported air-craft, . in others
it is higher.

(c) Since 1965, Hindustan Aeronautics
Limited have taken up the assembly/
manufacture of the following items :—

1. MIG aircraft, its engine and
associated electronic equipment.

2. HIJT-16 (Basic Jet Trainer).

3. Alouette III helicopter and its

engine.

It will not be in the public interest to
disclose production figures for each aircraft.

(d) The higher management of the
Company has been re-organized and the
following new posts created :—
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A post of full-time Chairman in
lieu of the post of a Managing
Director for the Company as a
whole.

(ii) Two posts of Managing Directors,
one for the Bangalore Division and
one for MIG Complex. The post
of General Manager, Bangalore
Division is to be abolished on
the appointment of a Managing.
Director.

The information regarding the incum-
bents of the posts of Chairman, Managing
Director and Secretary is furnished below :—

(i) Present Chairman is Air Chief
Marshal P.C. Lal. He was appoin-

®
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ted as full-time Chairman with
effect from 21.1.1969. Since 23.4.69
he continues to hold the post of
Chairman, HAL on a part-time
basis.

(ii) Air Vice Marshal A. S. Rikhy was
appointed as Managing Director
(MIG Complex) with effect from
22.1.1969. Appointment to the post
of Managing Director, Bangalore
Division has not yet been made.

Shri N. Parasuraman was appointed
as Secretary, HAL with effect from
17.4.1968.

(iii)

(e¢) Information is furnished below :(—

Year Value of production Values of sales Stock in Trade Profit
Target Actual
(Rupees in lakhs)
1965-66 1880.00 1772.86 1646.33 366.05 121.98
1966-67 2582.82* 3492.38 2928.76 543.93 129.24
1967-68 2900.91* 464485 4137.54 719.37 129.98
1968-69@. 6142.51 5374 22 5237.83 801.99 222.34

*The targets do not include figures in respect of MIG Divisions

(@ Figures for 1968-69 are provisional.

Development of Electronics Industry

3379. SHRI S.S. KOTHARI: Wil
the Minister of DEFENCE be pleased to
state : .

(a) whether it is a fact that the Bhabha
Commission submitted an extensive report
on the development of the Electronics
Industry ;

(b) if so, the suggestions which Govern- .

ment have accepted and adopted and which
have been rejected ;

(c) the steps being taken to develop
rapidly the Electronics Industry in the
country ; and

(d) the progress made so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL.N.
MISHRA) : (a) Yes.

(b) to (d). The Government have
accepted all the recommendations of the
Bhabha Committee on the development of
Electronics in the country. A high},level
Committee has been set up to advise in the

implementation of these recommendations.
Some of the important steps being taken
for the development of Electronics are as
under :(—

(i) Increased capacity is being set up
for purchase of electronic com-
ponents. This matter is constantly
under review and advance action
is being taken to set up adequate
capacity to meet the increasing
requirements.  Steps are also being
taken to establish production of
high quality professional grade
components.

(ii) Adequate capacity is being created
for the manufacture of radio
receivers, TV receivers and other
clectronic items of entertainment
equipment,

(iii) Increased capacity is being set up
for the manufacture of tests
instruments and computers.

(iv) A number of projects for research
and, develop Sof equi
components and materials required
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e ?
for the clcctronlc industry have
been sanctioned.

(v) Manufacturing  units are being
encouraged to create research and
development  facilities in their
production units. Their applications
for import of essential testing
equipments  for research  and
developments are being favourably
considered.

(vi) Acditional capacity is being set up
for the production of Microwave,
Radar and other Systems required
for Communications and Defence.

(vii) Incentives are being given to the

manufacturers, to promote cxports

of electronic items.

2. As aresult of the steps taken by
the Government, the production of Electronic
Equipment has increased from Rs. 26.5
crores in 1964-65 to Rs. 85 crores during
1968-69 and of electronic components from
Rs. 6.5 crores per year to Rs. 21 crores per
year over the same period. The exports have
also increased considerably.

Prices of Tea

3380. SHRI S.S. KOTHARI: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

" (a) whether Government propose to
establish a blending factory for tea in
London ; and

(b) whether any measures are contemp-
lated by Government to ensure that the
wide margin between the prices realised by
the tea growers here and the prices paid by
the ultimate consumers in the UK., US.A.
and other countries is substantially reduced ?

THE DEPUTY MINISTER IN THE
MINIYTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) The question of obtaining better tea
prices in the foreign markets which “has been
showing a- downward trend since 1968 is
being ' discussed internationally 'with pro-
ducing and consuming countries. ' Govern-
ment have also been discussing with Ceylon
bilateral steps which may jointly be taken
to obtain better prices for our teas.
Mcasures  contemplated are establishment
of a joint consortium to increase overall
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exports of Indian and Ceylon teas, to
develop new markets and to establish units
for their blending and packaging tea, joint
promotion for India and Ceylon teas and
to promote research on product development
in tea, -
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Harijans and Muslims as Ambassadors

3382. SHRI ABDUL GHANI DAR :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

" “(a) the number of Ambassadors and
High Commissioners appointed by Govern-
ment during the last thrée ‘years ; and

(b) the percentage of Harijans and

Muslims with their 'names and placts where
they were appointed ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH): (a)
‘Ihe number of Heads of Missions at



St -

101 Written A)uw?n

present in position and appointed to their

present posts during the period 1966—69 is 68.

(b) The percentage of Muslims and
members of the Scheduled Castes is 13.
Other details are given below :

1. Shri M. A, Husain,
Ambassador, Berne.

2. Shri Mohd. Yunus,
Ambassador, Algiers.

3. Shri M. A, Rahman,
Ambassador, Tehran.

4. Shri Mahboob Ahmad,
Ambassador, Baghdad.

5. Shri V. A. Kidwai,
Ambassador, Damascus.

6 Nawab Ali Yavar Jung,
Ambassador, Washington.

7. Shhi T. T. P. Abdullah,
Ambassador, Jeddah.

8. Shri L. N. Ray,
High Commissioner, Trinidad.

9. SHRI P. S. Naskar,
High Commissioner, Wellington.
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Expo;'( of Iron Ore to Japan

SHRI K. P, SINGH DLO: Will
TRADE AND

3384.
the Minister of FOREIGN
SUPPLY be pleased to state :

(a) whether it is a fact that with the
substantigl expansion .of Port. facilities at
Dampier by . Australia, India, is likely to
suffer a set back in iron ore cxports to
Japan ;

(b) if so, the cxtent to which the export
of .iron ore to Japan is likely to suffer as a
result thereof ;

{c) the steps taken or proposed to be
taken by.Government to speed up the port
developments in the country to retain the
Japanese market ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (¢). While it is a fact

that port facilitics at Dampier (Australia)
have been substantially improved, with the
various port development schemes currently
in hand/proposed, we should be able to
prevent any set back in our cxport. The
Government have sct for the organisations
concerned, the target of achieving cxport
of 31 million tonnes per annum by the end
of the Fourth Plan period.  Integrated
projects have becen embarke upon which
include improvement of mines, road and rail
transport and provision of fully mechanised
deep- draft ports capable of handling large
sized ore-carriers. The completion of these
projects should considerably reduce the cost
of Indian iron ore, thus making it more
competitive in Japan and other international
markets.

Goodwill Mission to Mecca

3385. SHRI ABDUL GHANI DAR :
Wili the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have considered



103 Written Answers

the desirability of sending a goodwill mission
to Mecca to create goodwill and project
the country’s foreign policies among the
Hajis who visit the places every year in
large numbers ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA PAL SINGH): (a)
and (b). The Government of India have
for the last several years been sending
delegations of prominent Indian muslims to
Saudi Arabia during the Haj session. The
decision to send a Haj Delegation to Saudi
Arabia for the Haj 1970 has not so far been
taken.

Rejected Vehicles Lying in Central
Vehicle Depot at Panagar
(West Bengal) '

3386. SHRI SAMAR GUHA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the several
thousands of rcjected army vehicles are
lying in the Central Vehicle Depot at
Panagar (West Bengal) for a period ranging
betweecn 3 to 15 years completely exposcd
to climatic corrosion ;

(b) if so, the number of such vchicles
and their types and thcir purchase and
disposal values ;

(c) whether delay in disposing of these
vehicles cither through sale or auctioning
amounts to huge national wastage ; and

(d) whether Government propose to
take steps 1o see that the unused or damaged
army vehicles are disposed of before they
are further damaged due to climatic
corrosion ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). There are
approximately 2,837 surplus/unwanted
vehicles lying in the Central Vehicle Depot
Panagar, Some of these are lying in the
Dcpot for periods ranging from 3 years to
15 years. The vehicles are stored under
covered accommodatian to the extent
possible, while those kept in the open are
covered with tarpaulins. As a numbet of
these vehicles were received in the country
during World War 11 as a part of Lease
and Lend agreement. The price thereof
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cannot be indicated. A large number of
these vehicles have already been declared
to the DGS&D for disposal and will be
shortly disposed of. 1t is not possible to
indicate the disposal value until the vehicles
are actually disposed of. All possible steps
are being taken to ensure that surplus/
unwanted storcs are disposed of without
delay.
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Iron ore Industry of Orissa

3390. SHRI K. P. SINGH DEO : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that the Minerals
and Metals Trading Corporation recently
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conrdhided a deal with Japan for theé export
of*Iron ore from India ;

(b) whether it is also a fact that Orissa
has been omitted from the export schedule ;
(c) “if so, the reasons therefor ; and

(d) what is its likely effect on the ore
industry in ‘Orissa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir. A coniract for 3.3
million tons of Bailadila ore to be supplied
during 1969-70 and 4 million tons of
Kiriburu ore to be supplied during three
years (1969-1971) have been concluded by
the MMTC dclegation which visited Tokyo
in "April/May, 1969.

(b) to (d). Besides iron ore from other
mines, the MMTC has made a long term
off¥F Yor sale of Daitéti ore to the Japanese
Steel Mills. They have, hpwcvcr. not been
favoutably inclincd towards the Daiteri ore
on™'techhical * grounds, Thé MMTC is
pursuing the matter with the Japanese Steel
Mills.

In ddition to Japan, the Torporation
has been making offers to sells Daiteri ore
to other countries in Eastern Europe. The
MMTC delegation which has just returned
froiﬁ Rumania has concluded a long term
conttact ‘for supply of 23.4 million tons of
iron ore over a period of 11 years (1970-
1981). About 9 million tons out of this is
firm and the balance quantity is at buyer’s
option. Almost 709% of the total quantity
wollld be medium grade ore, bulk of which
would be ore from Daiteri mines.

Indfan Trade Missfon in East Germany

3391, SHRI BHOGENDRA JHA :

SHRI YAMUNA PRASAD
MANDAL '
SHRI GADILINGANA GOWD:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the decision to open the
Indian Trat€é Mission'In Past’Gefridby has
not_so far been implemented ; and »

(b) if 'so, the reasons 'for the delay in
epeding the Mission.

THE!DFPUTY ' MINISTER  IN ' THE
MINYSTRY " OF 'FOREIGN TRADE AND
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Various adminis-
trative details connected with the opening of
a Trade Office in East Germany are presently
engaging the attention of the Government.

Self-Sdﬂiciency in Defence Production

3392. SHRI JYOTIRMOY BASU:
Will the Minister of DEFENCE be pleased
to state :

(a) the item or items of defence produc-
tion in which India has already achieved
self-sufficiéncy or near self-sufficiency ;

(b) the item or items in which she is
still fully or substantially dependent upon
foreign countries ; and

(c) the nature of sclf-sufficiency and thc
nature of dependence in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.

MISHRA) : (a) The country is self-
sufficient  or  nearly  self sufficient in
respect of small arms and ammunition,

light artillery and ammunition, engincer
stores like trailers, generating  sets, com-
pressors and their prime-movers, ship repair,
clothing including snow clothing, certain
types of parachutes and special  foods
required for the Defence Forces. Production
has reached a satisfactory level in respect
of medium tanks and communication
equipment of various types.  Capacity is
being progressively established for other
weapons and ammunition, vehicles, crawler
tractors and heavy earth moving cquipment,
sophisticated electronics equipment, ditferent
types of aircraft, frigates, mine-sweepers,
seaward defence boats, dredgers, tugs etc.

(b) and (c). Dependence on foreign
sources for Defence requirements is being
steadily reduced. Some imports are, however,
unavoidable. It would not be in public
interest to give details.

Space Hazards

3393 SHRI JYOTIRMOY BASU : Will
the PRIME MINISTER be pleascd to state :

@ whether Government's attention has
!’ee.n dra_wn_ 10 a news published by pgrrior
in its jssue of the 29th May, 1969 under the

caption “Space men may bring deadly
disease” ; and
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) if so, the reaction of .Goyernment
thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATQMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI)
(a) Yes, Sir.

(b) Our scientists are following with
interest the results of quarantine tests being
carried out on the crew of Apollo 11 after
their return to earth.

Trade with African Countries

3394. SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased 1o state :

(a) the value of our exports and imports
to each African country during the last three
years ;

(b) the reasons for which our imports
from these countries are lagging behind ;
and

(c) the steps, if any, taken to nmprove
the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a). A statement showing the
country-wise value of imports from and
exports to African countries during the last
threc financial years is laid on the Table of
the House. [Placed in Library. See No,
LT-1664/69.]

(b) It will b. evident from the statement
that our imports are not lagging behind.
The imports during 1968-69 were in excess
both of exports during 1968-69 and of
imports during the two preceding years.

(¢) Does not arise.

Central Loans and Grants for Develop-
ment of Powerloom Cooperatives in
West Bengal

3395. SHRI JYQTIRMOY BASU:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased ta state ;

(a) the total amount advanccd by the
Centre as loans and grants to West Bengal
for the devclopment of powerloom coopera-
tives during the Second and the Third Five
Year Plan period ;
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Ab) whether . any | jrregularities .in sthe
utilisation of this assistance have come, to-the
notice of 'gpyernment ;. \and

() if so, the detajls thereof .apd the
action taken by Govemment in the matter ?

.THE DEPUTY MINISTER JN-THE
MINISTRY OF FQREIGN .TRADE ,AND

SUPPLY (SHRI GHOWRHARY ,RAM
SEWAK) : (a) Rs, 48,02,900/-.
(b) No, Sir.

_(c) Qoes not ‘a;jge.

Requlrements of power for Defence
Servlces in Delhi Cantonment

3396. SHRI BAL RAJ MADHOK :
WiII» the Minister of DEFENCE be pleased
to state : )

(a) whether the full reqyirements pf
power of the Defence Services in Delpi
Can;onmcnt have pe;n et ;

1b)kw‘!_1pl;per it isa . fact, that ghe supply
of electricity in Delhi is quite easy ;

(o) if 50, whcther power conpecpqp:ajo]
civilian' consumers are bfmg sanction
and

(d) if the reply to part (c) above be in
the negative, the time by which power con-
nections will be made available to civilians-?

THE.MINISTER QF DEFENCE (SHRI
SWARAN  §INGH) : (a) and (b). Power
requitement ‘of the MES in Dejhi Cgnton-
ment is at present met 'in full by the Delhi
Electric Supply.Undertaking.

(c). No, Sir. The applications from the
residents of Gopinath and Sadar Bazar areas
rgcewed since June 1967 are pending as
transformers to' serve these areas and the
connected distribution system are still to be
installed.

(d) It ijs expected that electric cognec-
tions to the civilian consumers in respect of
npphcauons so far received will be completed
by the end of March 1970.

Conditions of Agriculture and
Agriculturists in Kosl Area

3397. SHRI BHOGENDRA JHA : Will
the PRIME MINISTER be pleased to state :
(a) whether it is a fact that the Planning
Commission has conducted a study in the
Kosi Project area in Bihar with regard to
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the conditions of agriculture and agricul-
turists ;

(b) if so, the details thereof ; and
(c) Government's reaction thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) The Planning Commission themselves
did not undertake such a study. However,
at their instance, a study was conducted by
the Government of Bihar in the Xosi
project area.

(b) and (c). The study covered selected
farm families in Purnea and Saharsa districts
of Bihar. The objective of the study was to
identify the problems of small farmers. The
findings of this study along with the findings
of similar studies carried out in other parts
of the country were taken into account in
the formulation of the Fourth-Five-Year
Plan in which considerable stress has been
laid on the development of the economy of
small farmers.

India’s Jute Bag Manufacturing Project
in Uganda
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Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether an Indian  Industrialist’s
proposal to establish a jute bag manufactur-
ing project has been approved by the Uganda
Government ;

(b) if so, the name of the industrialist ;

(c) whether Government have permitted
the industrialist to establish a plant in
partnership with the Uganda Development
Corporation ; and

(d) the names of those industralists who
have established plants in partnership in

other countries and the names of these
countries ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) M/s. Birla Jute Manufacturing Co.
Ltd., Calcutta.

(c) Yes, Sir.

(d) Requisite information is appended

3398, SHRI V. NARASIMHA RAO: below :--

S. No. Name of Indian Industrialist Country of Investment
1. M/s. Birla Brothers (P) Ltd., Calcutta Ethiopia, Nigeria, UK.
2. M/s. Bombay Soap Factory, Bombay. Ethiopia
3. M/s. Duncan Brothers & Co. Ltd,, Calcutta Ethiopia
4. Shri R.M. Goculdas, Bombay. nenya
s, M/s. K.T. Dongre & Co. (P) Ltd., Bombay. Kenya
6. M/s. Raymond Woollen Mills Ltd., Bombay. Kenya
7. Mys. H.L. Malhotra & Sons (P) Ltd, Calcutta. Kenya
8. M/s. Indian Hume Pipe Co. Ltd., Bombay. Libya
9. M/s. Jay Engg. Works. Calcutta. Ceylon

10. M/s. Godrej & Boyce Mfg. Co. (P) Ltd., Bombay. Malaysia
11. M/s. Anil Hardboards Ltd., Bombay. Canada
12. M's. Indian Cork Mill, Bombay. Kenya

Order placed with a British firm by
Hindustan Acronautics Ltd., for Supply

of Planes
3399. SHRI V. NARASIMHA RAO -
SHRI BHAGABAN DAS:
Will the Minister of DEFENCE be

pleased to state :

(a) whether a leading firm of British
Aircraft manufacturers has been asked by the
Hindustan Aeronautics Ltd., to supply planes
to India ;

(b) if so, the names of the British firm
and the types and total number of the planey
ordered for ;
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(c) the approximate cost of each plane ;
and

(d) when these are likely to be delivered ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a). No, Sir.

(b) to (d). Do not arise.
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Joint Commission of India and Afghanistan
Cooperation in Agricultural Field

3403. SHRI HIMATSINGKA :
SHRI D. N. PATODIA :
Will the Minister of EXTERNAL

AFFAIRS bé pleased to state :

(a) whether, during the recent visit of the
Prime Minister of Afghanistan, tatks for in-
creasing contacts between India and Afghanis-
tan in the agricultural field were held and
a decision to set up a Joint Commission to
ensure better cooperation in this sphere was
taken ;

(b) if so, the steps to be faken in the
light of the said talks ; and

(¢) the composition and functions of the
Joint Commission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a).
Yes, Sir. 1t was agreed to set up a Joint
Commission which would, inter alia, consider
proposals for mutual cooperation in the
agricultural field,
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() In order to study prospect of such
mutual cooperation a delegation of 4 members
from the Ministry of Food and Agriculture
visited Afghanistan in July 1969.

(c) The Joint Commission, on either side
will be headed by a Minister who will be
assisted by such officials as may be required
from time to tifme. The functions of the
Joint Commission will be to develop and
coordinate economic, trade and technical
cooperation between the two countries.

Closure of a factory of Indian Rare
Earths Ltd., in Kanyakumari
3404. SHRI EK. NAYANAR :

SHRI K. RAMANI :
SHRI A K. GOPALAN
SHRI K. ANIRUDHAN :

Will the PRIME MINISTER be picased
to state :

(a) whether Government’s attention has
been drawn to the closure of a factory and
mass retrenchment of workers in the factory
of the Indian Rare Earths Ltd. in Kanya-
kumari ;

(b) whether it is fact that even though
Government have good markets for its pro-
ducts, the management is wantonly doing
these retrenchment ; and

(c) if so, the action taken by Govern-
ment to reopen the factory ?

THE PRIME MINISTER. MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (¢). On the completion of their new
plant at Manavalakurichi, Indian Rare Earths
Limited closed down, earlier this year, the
old plant taken over from the erstwhile
Travancore Minerals Limited. The old
plant was uneconomical to operate. All
required employees were transferred to the
new plant and the surplus workers numbering
401 were retrenched with effect from 3lst
May, 1969 on a ‘last come first go" basis
after oomplying with the provisions of the
Industrial Disputes Act.

A wrie petition against the closure and
retrenchment field in the Madras High Court
by the Indian Rare Earths Employces Union
is prosently sub-judice.
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Colr Development Scheme in Kerala
3405. SHRI K.M. ABRAHAM :
SHRI K. ANIRUDHAN :
SHRIMATI SUSEELA

GOPALAN :
SHRI A. K. GOPALAN :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is fact that the Kerala
Industrial Minister has sent a note to the
Deputy Chairman of the Planning Commis-
sion giving the financial requirements for
implementing the Coir Development Scheme
in Kerala for the first year ;

(b) if so, the main points thereof ; and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (c). The Minister for
Industries, Kerala, had sent a note to the
Deputy Chairman, Planning Commission, on
the 14th March, 1969, indicating the financial
requirements for implementing the coir
development scheme in Kerala for the first
year at Rs. 125 lakhs. A provision of
Rs. 55 lakhs was already available in the
State Plan and he required an additional
amount of Rs. 70 lakh. Subsequently, he
wrote to the Minister of Foreign Trade and
Supply on the 12th June, 1969, indicating a
revised provision of Rs 46.88 lakh which
included a loan of Rs. 34,80 lakh as working
capital to cooperative socicties. This pro-
posal was examined in consultation with the
Planning Commission and the Kerala State
Government was informed that ajthough the
bulk of the requitements of the cooperative
societies for working capital should normaily
be obtained from financial institutions, there
was no objection to the schemes being imple-
mented provided that their cost was adjusted
within the approved outlay of Rs. 139 lakh
for village and small industries for Kerala
State for 1969-70.

Security by Asian Nations

SHRIMATI SUSEELA
GOPALAN :

SHRI MOHAMMAD ISMAIL:

SHRI A. K. GOPALAN :

SHRI UMANATH :

SHR{ RABI RAY :

SHRI DEVEN SEN :

3406.
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SHRI D. N. PATODIA :

SHRI K. P. SINGH DEO :

SHRI SITARAM KESHRI :

SHR1 RAGHUVIR SINGH
SHASTRI :

SHRI VASUDEVEN NAIR :

SHRI BHARAT SINGH
CHAUHAN :

SHRI HUKAM CHAND
KACHWALI :

SHRI K. D. TRIPATHI :

SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR :

SHRI R. BARUA :

SHR{i SHIVA CHANDRA JHA :

Will the WMinister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the reported suggestion of
Soviet Communist Party  Chief, Mr.
Brezhnev, regarding the Asian securicty by
the Asian nations ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. ;

(b) Governmeat welcome proposals for
regional economic cooperation which will
promotc stability, prosperity and security
in the region, but oppose establishment of
military groupings.

Foreign Exchange Earned by Indian
RKRare Earths Ltd. Kssyakumarl

S8HR] E. K. NAYANAR :
SHRI P. RAMAMURTI :
SHRI K. RAMANIJ :

SHRI K. ANIRUDHAN -

Will the PRIME MINISTER be . plcased
to state :

(a) whether it is, a fact that Indian Rare
Earths L4d., Kasyakumasi is earning forcign
exchange by exporting monazite ; and

(b) if so the amount earned during the
last 3 years ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY ANDR MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) No, Sir.

(b) Does not arise.

3407.
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Economic Cooperations between India,

Pakistan and Afghanistan
3408. SHRI P. C. ADICHAN :

SHRI N. SHIVAPPA :

SHRI DEVEN SEN :

SHRI BHOGENDRA JHA :

SHRI SHIV CHANDRA JHA

SHRI SURENDRANATH

DWIVEDY :

SHRI RAMACHANDRA

VEERAPPA :

SHKI YASHPAL SINGH :
SHRI DEVEN SEN :

SHRI Y. A. PRASAD :
SHRI M. L. SONDHI :
SHRI R. BARUA :

SHRI R. R. SINGH DEO :
SHRI D. N. PATODIA :
SHRI HIMATSINGKA :
SHRI BIBHUTI MISHRA :
SHRI R. K. SINHA -
SHRI M. S. OBEROI :
SHRI ONKAR LAL BERWA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to the reported talks of the
Soviet Prime Minister during his visit to
Kabul with Afghanistan Government relating
to cooperation among India, Pakistan and
Afghanistan for economic development ;

(b) if so, the Government’s information
regarding the outcome of the proposal ; and

(c) the rcaction of the
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI' SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The proposal is still under consi-
deration.

(c) The Government
welcomed the proposal.

Government

of India have

Introduction of Bonus Voucher
Scheme by Pakistan
3409. SHRI V. NARASIMHA RAO:
SHRI R. R. SINGH DEO :
SHRI D. N, PATODIA :
SHRI N. K. SOMANI :
SHRI RAM AVTAR SHARMA :
SHRI RAMACHANDRA
VEERAPPA :
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SHBI Y. A. PRASAD :
SHRI K. P. SINGH DEO :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government have lodged a
protest to the Intcrnational Monetary Fund
against Pakistan's scheme of bonus vouchers
to step up its export of jute manufactures ;
and

(b) if so, the attitude of the International
Monetary Fund towards the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (b). While no formal pro-
test has becen lodged with the International
Monetary Fund against Pakistan’s Scheme
of Export Bonus Vouchers for its exports
of jute manufactures, Government have
expressed their concern about the scheme
to the International Monetery Fund time
and again in coursc of annual consultations
under Article XIV. The International
Monetary Fund has taken note of this.
However, its reaction is not available.

Cloth Prices

3410. SHRI C. JANARDHANAN : Will
the Mmister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the Cotton textile industry
has demanded an upward revision of Cloth
Prices ; and

(b) if so, Government’s reaction therto ?

THE DEPUTY MINISTER IN
MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The matter is under consideration.

W17 & ufeewl agr &fast oI
AT @I W7 IeHEA
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qzaTeY ®Y AFF F A0 FIFT FoFAT
FIFATEY F77 57 fqarv & ; AW

(m) 39daq wafe & @ wrww q
feaq sdfaw qar dfas swaifa) ao
afagifrgy 1 fiwgare fxar agr 2 ?

sfa v |t (st wxct fag) (%)
o\ (@). &7 gafg & St Ay afgan
J wrahg-fafswa @ar g7 43 a7 Ie-
g7 f&qr | A g &1 fag ox A
Ty F | AT 9T gard grer g9} 13-
q17 § 1

(7) F drag o

w1gd wRaAl § suafat 81
&9 aean

3412, s} gww W@ wgAG o 34T
wferzerr A gg Ty A Fav FIA F

(%) wra § wigy Fre@Al § w4-
faw aur gfas sdifial g afgsifrai
%) FEATA FE€qT IAT § ; WIT

(@) 37 afusifzai qar sa=ifear #1
dear fradt § faas) 3 as wyfaa a-
&A1Y & H1 fagw 21 a5 §F AFT @
waT w3 fzar agr a1 ?

sfazan wweg & wsw AN (s
"o Ato faw) : (F) &N fadiza Gazy
waE gva wiEAq Gazfay § qdfaw
qar &% GHEQ Wi ey sl £
g’_wr T AFIE ¢

SRAVANA 22, 1891 (SAKA®

ai wdfas dfaw
THHT 794 51
W FHArd 114260 2170

(@) g s A ar @ § di
9T & qzw 9T @ & oqray |

Written Answers 132

gfazar axag § e fediomm
ge% qqT WaT fefawm wow

3413. &Y gww W wgE@
gfazet wes) 9z qarq 1 gq1 F9O {5 ¢

(%) S3% w¥ AT ¥ ¥9 qAT TH
frad wa fedfiaw 373 qar Qa7 fed)-
9T F9 § ; AR

(@) sT% ¥ fead saard 1@ o=
i & o A 92 97 FW ST E 7
sfaeen W=t (st encd fag) : (F)
ISATL o oY FAFH 66
fasq T ot ga% |, 215
(@) gsaaT ot FAT 39
fawa ot 9% 133

Scheme for distribution of Quotas for °
cxport of Cotton Textiles to U.K.

3414. SHRIR. K. BIRLA : Wil the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state : ’

(a) whether the Cotton ‘T'extiles Export
Promotion Council has recently announced a
scheme for distribution of quotas for exports
of cotton textiles to the UK. for June-
November, 1969 shipment period ;

(b) if so, the details thetcof ; and

(c) the extent to which the exports are
likely to be increased by this scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHIRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The main features are :(—

(i) 80% of half the aanual quota levels
would be distributed to the shippers
on the basis of presentation of firm
contracts with their overseas buyers
supported by corresponding con’
tracts for supply of the goods with
the mills ; S

(ii) 10% of half the annual quota levels

shall be distributed to those
shippers who ship to specified
West European markets including
Scandinavia in the ratio of 1:3.



Written Awowers

-Such allotments for export to the
U.K. will be made only after the
shipments have been effected to
specified West European markets
and Scandinavia and the shippers
will be entitled to 1 square yard
of quota for UK for every 3
square yards exported by them to
specified West European markets
and Scandinavia.

5%, of half the annual quota levels
shall be distributed on pre-rata
basis among those mills whose total
global exports exceeded 15% of
their production during the Calendar
year 1967 ;

5% of half the annual quota levels
shall be distributed to established
exporters and new comers on the
basis of high price realisation.

(i)

(iv)

(¢) The scheme is 50 devised as to scrve
the longterm interest of cotton textiles
export trade with the UK and the immediate
objective of fulfilling the export quota for
that country. Fulfilment of the quota,
however, largely depends upon the market
conditions in the UK and competition from
other exporting countries.

Kasbmir Issue in U.N.O,

3415. SHRI RABI RAY :
SHRI MAHANT DIGVIJAI
NATH :
SHRI ABDUL GHANI DAR :
SHRI PRAKASH VIR
SHASTRI :
Will the Minister of EXTERNRL

AFPFAIRS be pleased to state :

(a) whether it is a fact that India's
permanent representative in U.N. handed
over a letter to the President of the U.N.
Seourtity Council on the issue of Kashmir ;
and

(b) if so, the contents of the letter and
the 'details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURBNDRA PAL SINGH): (a)
Yes, Sir.

@ A capy of the letter is placed on the
Table of the House. [Plgced in Lidrary. See
No. LT—1665/69]
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Meeting of Minister of External

Affairs with the Chinese
Diplomat in Nepal

3416. SHRI RABI RAY : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that he met the
Charge-d” Affaires of China posted at
Kathmandu during his visit to Nepal in the
month of June ; and

(b) if so, the details of the discussion, if
any, held ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH: (a)
The Minister of External Aflairs met the
Chinese Charge d° Affaires in Nepal during
one of the social functions arranged at the
Embassy in connection with the visit of the
Minister to Nepal.

(b) No discussions were held.
LCost of Export Items

3417. SHRI RABI RAY: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleascd to state :

(a) the measures that are contemplated
by Government to bring down the costs of
exports ?

(b) whether there is any machinery to
ensure that industry would contribute to cost
control ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (¢). Government in close
cooperation with industry is making con-
tinuing efforts to bring down the cost of
exports. A statement showing some of the
main measures taken by Government from
time to time to bring down the cost of
exports is attached.

Statement

Government have been taking various
measures from time to time to bring down
the cost of our exports and make our goads
competitive in the international market.
Some of the steps taken which contribute
to briag down the cost of exporis are
enumerated below :—

(1) Exporters can obtain imported raw
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materials required for export
production under the policy of
import replenishment for rogistered
exporters.

(2) Important indigenous raw materials
like iron and steel for engineering
industry and some raw matorials
for the plastics industry are made
available for export production
prices.

(3) Credit, both preshipment and post-
shipment, is made available to
exporters at the concessional rate
of 6%.

(4) Export duties have been reduced in
the case of products such as jute
manufactures, coir products, tanned
leather of bovine animals (excluding
calf skins), tea and Mica.

(5) Drawback of customs and central
excise duties is allowed on exports
of various products.

(6) Concessional  railway  freight is
allowed on the movement of a
large number of export products
from centres of production to the
ports of exports.

(7) For items like iron ore, manganese
ore, mica and Coal an integrated
project for mechanisation of mines,
development of road/rail transport,
mechnical handling of ores at port
has been taken up.

(8) In regard io the Silk and Synthetic
products, schemes are under way
for substantial increase in the
production of raw materials so as
to bring down the cost of the end
products.

(9) Various steps are being taken to
modernise textile mills so as to
bring the cost of production through
sophisticated machinery.

Import of Chemicals

3418, SHRI ABDUL GHANI DAR :
Wil the Minister of FOREGN TRADE
AND SUPPLY be pleased to state :

(a) the total amount spent for importing
chemicals during the last 3 years ; and

(b) the price received against these
imports during the above period and the
over héad charges during this period ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RaM
SEWAK) : (a) The total amount spent fer
importing chemicals during. the last 3 years
is as under :—

Value in Rupees kahp.

Year
1966-67 5405
1967-68 7737
1968-69 8269

(b) Government have no informstion
since these are private transactions.

Zfreitar & agatn & agen Jawn

3420. =0 grevife wigd :
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¥ g ad 3 qar gER A i @
a7 & freare gar &g INwA) €
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sTara & a3 giafes gfaad o aar
a7 % frzfa & fan agwa
graar . freg @7 w9 & g waifew
T FY FETEAT 4T frega arasda &
aIFy A wraggs qfeaF qegaT qu
g T & qeErg A R

Training of Indian Atomic
Scientists by France

3421. SHRI R. K. BIRLA :  Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that Indian
Atomic Scientists are to be trained by
France ;

(b) if so, the number of such Scientists
who are to be trained ; and

(c) the Reactor at which they will be
posted ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) to (c). Scientists from the Department
of Atomic Energy receive training in France
through arrangements entered into in
connection with specific projects and fellow-
ships. The number of scientists and the
stations they will be posted to will depend
an the availability of fellowships and other
arrangements.

Manufacture of T.V. Bulbs with
Foreign Collaboration

3422, SHRI VASUDEVAN NAIR :
Will the Minister of DEFENCE be pleased
to state :

(a). whether Government have examined
the feasibility of a joint venture by India,
U.A.R. and Yugoslavia for the manufacture
of T.V. bulbs ; and

(b) it so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R,
KRISHNA) : (a) and (b). Production of
T.V. Glass Bulbs is one of the 10 Projects,
under Tiipartite Industrial Cooperation,
accepted by the Governments of the three
countries.
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Export of Herbs and Medicinal Plants

3423. SHRI N. SHIVAPPA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the demand for Indian herbs
and medicinal plants is increasing year after
year ;

(b) if so, the export of herbs medicinal
plants in terms of weights and earnings
therefrom during the last three years ;. and

(c) the steps proposed for further
increase in their exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Exports figures for
the last three years are given below :(—

Qty. in tonnes :

Val. in Rs. ‘000’
Post-Dev. basis
1966-67 1967-68 1968-69
Qty. Val. Qty. Val. Qty. Val

11421 42,728 9,536 30,974 13,196 37,654

(c) No specific steps are under
consideration of the Government.

the

Civilian Employees in Armed Forces
Hecadquarters

3424. SHRI GADILINGANA GOWD :
Will the Minister of DEFENCE be pleased
to state :

(a) the number of Class I, II, III and
IV Civilian employees on strength as on the
30th June, 1969 in the Armed Forces
Headquarters ;

(b) the number of those Class I, II, 111
and IV employees who are still temporary ;

(c) the vacancies existing in each Class
an on the 30th June, 1969 ;

(d) whether Staff inspection Units’
reports in regard to reduction/ircrease of
strength in various Branches have not been
implemented so far ;

(e) if so, the reasons therefor ; the total
number of employees, class-wise suggested
for reduction/increase in the strength ; and

(f) the number of posts class-wise
reduced/increased as a result thereof
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a), (b), (¢) and (f).
The information is given in the statement
laid on the Table of the House. [Placed in
Library. See No. LT—1666/69]

(d) and (e). The Staff Inspection Unit's
recommendations have been implemented
in all cases but one. In the one case,
where some reduction had been recommen-
ded, because of the increased work as a
result of augmentation in the strength of
Army Headquarters due to the Emergency,
the recommendations could not be imple-
mented and the reasons therefor were
communicated to the STU.

Private Bulldings taken on Rent by
Defence Ministry

3425. SHRI GADILINGANA GOWD :
Will the Minister of DEFFNCE be pleased
to state :

(a) the number of private buildings
which are held on rent by the Ministry/
attached offices/subordinate offices and the
total annual rental being paid for them ;

(b) the details of the private buildings
taken on rent which are located in Calcutta,
Bombay, Delhi and Madras and their annual
rental ; and

(c) the action taken so far in each case
in respect of vacation of these buildings to
house the offices in Government premises ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) 241 premises are
either on hire or requisition for accommo-
dating defence offices. The annual rental
paid is approximately Rs. 21,43,344.63 per
annum.

(b) A statement showing details of 17
premises on rent in the four cities and the
annual rent of each of them is laid on the
Table of the House. ([Placed in Library. See
No. LT—1667/69]

(c) The requisi »dation is
proposed to be gradually released or
acquired. The hired offices accommodation
will, however normally be continued on hire
till the same is no longer needed due to
canstruction of Goverament accommodation
of otherwise.

ioned
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Ordaance Factory at Chanda

3426. SHRI GADILINGANA GOWD :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the Ordi-
nance Factory at Chanda suffered serious
set-back for setting up, due to indo-Pakistan
conflict in 1965 ; and

(b) if so, whether the desired installed
capacity and quality is being obtained and
the period by which it would commence
installed production ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL.N.
MISHRA) : (a) and (b). There has been some
set back in the setting up of this factory,
as a result of the suspension of military
assistance by the Government of U.K. in
September, 1965, consequent upon Indo-
Pakistan conflict. It was however decided
to acquire the required plant and machinery
by purchase. The Factory is now planned
to be cc issioned in ph , by the middle
of 1970. Some production has already
commenced.

&z mizdea feft & wxerfeat
w! o fan AW W waTEE
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Increase in Expenditure on Indian
Missions Abroad

3429. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the expendi-
ture on Indian Missions abroad has jumped
from Rs. 1052.22 lakhs in 1967-68 to Rs.
1092.91 lakhs in 1968-69 ;
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(b) if so, the reasons as to why and
where the expenditure has gone up inspite
of many measures of economy reported to
have been enforced ; and

(c) the estimated expenditure for the
year 1969-70 and precise reasons for the
increase ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) Statement is placed on the Table of
the House.

(c) Rs. 1137.99 lakhs, The reasons for
the increase are the same as given in respect
of (b).

Statement

With the opening of new Missions from
time to time, rendered inevitable in the
context of our foreign policy objectives, and
with the progressive rise in costs of living
almost in every country in the world,
expenditure on our Missions abroad is bound
to be increasing but the figures bring out
that the increase as a result of this expan-
sion in activities and of rise in costs of
livinog would have been far greater had it
not been for the economies which are being
constantly achieved through retionalization
of staff strength and ancillary items of
expenditure as determined by work-studies
at headquarters and the Foreign Service
Inspectorate periodically. Fuller details are
given below.

(b) The excess of Rs. 40.69 lakhs in the
final grant for 1968-69 over the actual
expenditure for 1967-68 was due to :

(i) accrual of increments and revision
of pay scales of local staff (Rs. 9.43
lakhs) ;

(ii) rise in local costs of living (Rs.
31.26 lakhs). The above increases
also cover additional commitments
relating to the three new Missions—
Special Office, Bhutan; C.G.L,
Pyongyong and C.G.I., Seoul.

For determining the effect of economies,
comparison has to be made with reference
to requirements in the devaluation year.
The expenditure during 1966-67 was Rs.
953.31 lakhs. To this an amount of
Rs. 173.14 lakhs representing the additional
rupec amount on the basis of percentage of
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devaluation has to be added to arrive
at the rupee expenditure during the post-
devaluation period. On this basis an
amount of Rs. 1126.45 lakhs was required
during the post-devaluation period. However,
the expenditure in 1967-68 was only Rs.
1052.22 lakhs, and the fiinal grant for
1968-69 was Rs. 1092.91 lakhs.

(c) In 1969-70 the estimated expenditure
is expected to be of the order of Rs. 1137.99
lukhs. This exceeds the amount of Rs.
1126.45 lakhs mentioned above by Rs. 11.54
lakhs. This is because four new Missions
(i.e. Special Office, Bhutan; Embassy of
India Sofia and Consulate Generals of India
in South and North Koreas) were opened
during the post-devaluation period for which
full provision of Rs. 12.21 lakhs has been
made in 1969-70.

As compared to the final grant of
Rs. 1092.91 lakhs the excess in B. E. 1969-70
is Rs. 45.08 lakhs. This is due to :—

(a) Staff for new Missions.
Accrual of normal
increments and revision

. of pay scales of local

staff’ Rs. 20.62 lakhs
(b) Rise in local costs of
living Rs. 24.46 lakhs

Rs. 4508 lakhs

The level of expenditure in terms of rupees
has been kept at that assessed on the bassis
of expenditure for 1966-67 with reference to
the current rate of exchange between Indian
rupee and foreign currencies.  Savings
achieved through adoption of various eco-
nomy measures on a continuing basis during
the post-devaluation period have made it
possible to restrict the expenditure to the
level mentioned above.

Closure of Suez Canal

3430. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the total amount spent by India as
additional expenditure for higher freight
charges in respect of our imports from the
West because of the closure of Suez Canal
since its closure ;

(b) the approximate additional monthly
expenditure incurred due to the closure in
respect of our exports ; and
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(c) whether the matter was taken up with

the Government of U.A.R. on behalf ol our

country and if not the reasons theretor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a).
India is incurring an additional expenditure
of an estimated 22.5 million rupees per
month because of the higher freight charges
which haue to be paid for our imports from
the West.

(b) Since statistics of freight paid on
exports are not maintained, it is not possible
to assess the additional expenditure incurred
on our exports.

(c) The opening of the Sucz Canal for
normal navigation depends on the settiement
of the West Asian crisis. Effosts to bring
about a settlement are still in progress.

Setting up of a Committee to Review
Functioning of Atomic Energy
Establishment

3431. SHRI BABURAO PATEL : Will
the PRIME MINISTER be pleased to state :

(a) the reason why there has not been a
single review by an independent body of the
working of the Atomic Energy Establishment
since its inception ;

(b) whether Government would consider
instituting a secret Reviwing Committce for
this purposc, to know how satisfactorily the
Atomic Energy Establishment has been
functioning ;

(c) if not. the reasons thercfo ; and

(d) whether the work done by the
Atomic Energy Establishment is fully and
openly publicised ; if so, in what manner ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (c). The work of the Department of
Atomic Energy is kept under constant review
by the Atomic Energy Commission which is
responsible for formulating and implementing
Government policy in atomic energy. Thrce
out of five s of the Cc ion arc
high-placed persons not belonging to the
Department. It is not considcred necessary
to set up a secret Reviewing Committee.

(d) The work done by the Department
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‘s reported in its annual reports and other
publications.

Pakistani Propaganda

3432, SHRI BHOGENDRA JHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that since the
formation of Government headed by the
President Yahya Khan in Pakistan, there has
been a decline in the anti-Indian postures
and propaganda by Government to official
and non-official agencies in Pakistan ; and

(bY if so, the action which has been or
is being initiated by Government to recipro-
cate and accelerate this welcome process by
Pakistan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a). No,
Sir.

(b). Does not arise.

Aerodrome Built near Darbhanga (Bthar)

3433. SHRI BHOGENDRA JHA : will
the Minister of DEFENCE be pleased to
state .

(a) whether it is a fact that very big
modern aerodrome fit for the use of latest
bombers, fighters, etc. was built near
Darbhanga (Bihar) after the 1962 Chinesc
aggression and besides being on the border
with Nepal, Darbhanga Railway junction is
the starting point for three railway lines
running to the Nepalese border j.e. to Raxaul.
Jay Nagar and Nirmali ;

(b) whether Government are aware that
survey is bcing made by the Railways for
‘extending the B.G. lines to Raxaul yig
Darbhanga or Muzaffarpur ; and

(c) if so, whether his Ministry propose
to move the Ministry of Railways to give
preference to the running of the B.G. line
via Dharbhanga to cover the airport and the
Jaynagar and Nirmali lines ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) An airfield has
beea developed near Darbhanga, Darbhanga
is a Railway junction connecting Raxaul
via Sitamarhi, and Jaynagar and Nirmali yig
Sakri, or the North Eastern Railway.
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(b) Engineering and traffic surveys for
conversion from metre gauge to broad gauge
of the Samastipur-Raxaul Section by two
alternative routes yjg Darbhanga and
Muzaffarpur are being carried out by the
North-Eastern Railways.

(c) No, Sir.
91 qEy IGR
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Expansion of Nuclear Power Generation:

3437. SHRI NAWAL KISHORE
SHARMA : Will the PRIME MINISTER be
pleasea to state :

(a) whether Government have any plan
for the expansion of nuclear power ;

(b) whether the nuclear power projects
in various States are proceeding according to
plan ; and

(c) whether on completion of these pro-
jects India’s need for power will be adequa-
tely met ?

THE PRIME MINISTER, MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) The Atomic Energy Commission has
proposed expansion of capacity for nuclear
power, beyond the three nuclear power
stations with a total installed capacity of
480 MWe. which are currently being set up.
However, the proposals have not yet been
included in the Plan. o

(b) The information regarding the pro-
gress of three Stations is given below !~
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Name of the Station Installed State in which the Expected date of
capacity. Station is being completion.
MWe set up.
Tarapur Atomic Power 380 Mabharashtra Power on an as available
Station (Units 1 & II) basis is already being
supplied by the station,
Power on a continuous
basis is expected to be
available shortly.
Rajasthan Atomic Power
Station :
Unit 1 200 Rajasthan 1971
Unit 11 200 Rajasthan 1973
Madras Atomic Power
Station (Unit I) 200 Tamil Nadu 1973
There has been some delay in the over to the next year will depend upon

implementation of the projects due to various
reasons.

(c) No, Sir. “The need for power is met
by hydro-electric, thermal as well as nuclear
power generation and the overall targets for
generation of power are kept under constant
review with reference to trends in demand
for power.

Buffer Stock of Jute

3438. SHRI J. M. BISWAS : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether there is a proposal to built
up a buffer stock of jute ; and

(b) if so, the broad details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). In order to maintain
raw jute prices at the miuimum support level
of Rs. 107.17 per quintal, Government has
entrusted the responsibility for maintaining
the support prices to the State Trading
Corporation. The Corporation will make
purchases through the cooperatives, traders
and others at the minimum support price.
Some quantity of raw jute purchased by the
Corporation during the operatiohs is likely to
be disposed of to mills within the season.
The balance is likely to be retained as buffer
stock to be carried over to the next year.
The actual quantity that will be carried

various circumstances, such as, total
quantity  purchased and the quantity
disposed of to mills during the season.

Indo-Nepal Treaty

NG
3439. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that the Indo-
Nepal Trade Treaty will come up for renewal
this year ;

(b) whether Government have formulated
their draft proposals for this treay ;

(c) whether Government have considered
offering Nepal a Customs Union with a
common external tariff and common export
and import policy plus generous development
assistance or in the alternative treating Nepal
as any other foreign country fn the matter of
Trade relations ; and

(d) whether Government have considered
any other suggestions in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir. The Indo-Nepal
Treaty of Trade and Transit (1960) is valid
upto October 31, 1970.

(b) and (d). The question of renewal of
the Treaty is in the early stages oOf
consideration.
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Compensation for land Acquired
from Farmers of Village Mana
in U.P. for Defence Purposes

3440. SHRT RAMAVTAR SHASTRI;
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that Mana
village is situated at a distance of three
miles from Badrinath in Chamoh District
of Uttar Pradesh ;

(b) whether it is a fact that the aforesaid
village is the last village of our country
towards that side and Tibet-border is 26
miles away from that village ;

(c) if so, whether it is also a fact that
Government had taken 62 acres of land on
lease from Bhotia farmers of that village for
military personnel in 1964 ;

(d) if so, whether it is further a fact
that the aforesaid farmers are being paid
compensation for 7 acres of land only at
the rate of Rs. 600 per acre per annum ;

(e) if so, the reasons for not giving
compensation for the remaining 55 acres of
land ; and

(t) the steps proposed to be taken by
Government to have the compensation for
the remaining land paid to the aforesaid
farmers and when this compensation is
proposed to be paid.

THE MINISTER OF DEFENCE (SHRI

SWARAN SINGH) : (a) to (f). The infor-
mation is collected and will be laid on the
Table of the House.
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Irregularities in Imporgg

v
3442. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government’s attention has
been drawn to Eighty-Seventh Report of
the Estimates Committee (Fourth Lok
Sabha) on the irregularities committed in
the import of wool, nylon, woollen yarn and
other woollen products for the woollen
textile industry and its allocation to various
units since October, 1962 ;

(b) if 50, whether any action has been
initiated against the various firms involved ;
and

(c) whether Government propose to
issue/continue a general black listing ordes
inst these Companies ?

THE DEPUTY MINISTER IN THB
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.
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(b) and (c). Central Bureau of Investi-
gation have decided to launch prosecutions
against M/s. Model Woollen Mills, one of
the firms who have come to the adverse
notice of the Estimates Committee and
necessary action is being taken in this regard.
A case has also been registered by the
C.B.I. against M/s. R.K. Synthetics for
alleged violation of the conditions of the
Customs Clcarance Permit issued to them
and the case is under further investigation.
The cases of the other firms referred to in
the Report are under consideration.

The question of taking departmental
action wherever necessary is also being
looked into.

Soviet Proposal for Collective Security
Arrangement in Asia

3443. SHRI SURENDRA NATH
DWIVEDY :  Will the Minister of
EXTERNAL AFFAIRS bs pleased to state :

(a) whether U.S.S.R. has proposed a
collective security arrangement in Asia, as
expressed by its representative in the last
Communist Summit Conference in Moscow ;

(b) if so, what .re its implications and
the reaction of Government thereto ;

(c) whether the Prime Minister discussed
this question in any manner during her visit
to Japan and Indonesia with Government
representatives of those countries ; and

(d) if so, the reaction of those countries
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(S8HRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) Government welcome proposals for
regional economic cooperation which will
promote stability, prosperity and security in
the region, but oppose establishment of
military groupings.

(¢) an (d). While exchanging views on
the situation in Asia with the leaders in
Japan and Indonesia this suggestion was
touched upon among others. It is not
customary to reveal the details of such
discussions at the Heads of Government
Jevel.
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Export of Tron Ore to Japsn from
Daitari Mines

3444, SHRI SURENDRA NATH
DWIVEDY : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state :

(a) whether it is a fact that the Minerals
and Metals Trading Corporation advised
the Chief Minister of Orissa not to raise the
question of export of Iron ore to Japan from
Daitari Mines during his recent visit to that
country ;

(b) whether it is also a fact that the
Japanese veiy recently have shown reluctance
to import Iron ore from Daitari mines
although these mines were developed at the
initiative an financial assistance of Japan ;

(c) the efforts, if any, which have been
made by the Minerals and Metals Trading
Corporation to persuade the Japanese to
stick to their previous proposal or steps
which have been taken to export the ore
produced at Daitari mines through Paradeep
Port ; and

(d) since the Orissa Mining Corporation
is also a State Undertaking, whether the
Central Government would permit them to
negotiate with foreign countries for the sale
of their products as is being done in Goa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) On a specific reference being
made to them through the Orissa Mining
Corporation, the Minerals and Metals
Trading Corporation advised the Chief
Minister of Orissa that, while he might
mention the matter generally to the Trading
concerns that might meet him, considering
the present stage of negotiations, it might
not be advisable for him to take up any
detailed discussions.

(b) and (c). Itis not correct to say
that the Daitari mines were developed at
the initiative of and with financial assistance
from Japan. However, a long term offer
had been made to the Japanese Steel Mills
for supply of Daitari ore over a period of
15 years. During the first round of discus-
sions in April/May, 1969, that the MMTC
delegation had in Tokyo for the sale of
Daitari ore, the initial reaction of the
Japanese Steel Mills to the grade of Daitari
ore has not been favourable, The MMTC
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is, however, pursuing the matter with the
Japanese Steel Mills and the second round
of discussions is likely to take place in
Tokyo in September ; 1969.

In addition to Japan, the Corporation
has been making efforts to sell Daitari ore
to other countries in East Europe. The
MMTC delegation which has just returned
from Rumania has concluded a long term
contract for supply of 23.4 million tons of
iron ore over a period of 11 years (1970-
1981). At least 70°;, of the total quantity
would be medium grade ore, bulk of which
would be ore from Duitari mincs.

(d) Export of iron ore being canalised
through the MMTC, it would not be in the
overall interests of stepping up the export
of various grades of iron ore to make any
changes in the cxisting arrangements.

Non-Recognition of Goa-Daman
and Diu by U.K. and U.S.A.

3445, SHRI BHOGENDRA JHA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to the
Unstarred Question No. 9660 on the 14th
May, 1969 and state :

(a) whether Government are considering
to characterise as unfriendly the non-
recognition by the Governments of U.K. and
USA. of India’s sovereignty over Goa,
Daman, Diu and Jammu and Kashmir ; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Governments of UK. and U.S.A.
are fully aware of our stand that Goa,
Daman, Diu as well as Jammu and Kasmir
form an integral part of the territory of
India.

Impact of usc of Synthetic Fibres
on cotton textile Industry

3446. SHRI K. G. DESHMUKH : will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government are aware of
the world-wide trend away from cotton and
towards man-made fibres both stable and
flaments ;

(b) whether stag tton textile
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production is a result of the extremely rapid
growth in the usage of non-ellulosic
synthetic fibres ; and

(c) the steps which Government propose
to take to protect the cotton textile from an
encroachment of man-made fibres imported
from abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(bY In 1968 there was increasc in pro-
duction of cotton textiles in India both in
the mill sector and the decentralised sector
as compared to the production in 1967 and
1966 At the same time there was an
increase in the usage of non-cellulosic
svnthetic fibre.

(c) No imports of viscose filament yarn,
staple fibre or ployester fibre are allowed
for consumption in the domestic market.
Only limited quantities of nylon yarn have
been imported to meet the demands in the
country, but they are not likely to have any
significant effect on the growth of cotton
textile industry.

Brezhnev Plan for Collective Security

3447. SHRI MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the Brezhnev's collective
security reference in his speech of the 7th
June, 1969 ;

(b) whether they have studied the arti-
cle of Mr. V. Matveyev in Izvestia of the
28th May, 1969 ;

(c) if so. the contents of the article and
whether Government propose to lay a copy
of the translated version on the Table : and

(d) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Government have seen the Press
version of the article by V. Matveev which
appeared in Izvestia of 29th May, 1969,

(c) This is a published article which is
available to all ; Members have undoubtedly
sccn the Press version.
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(d) Government welcome proposals for
regional economic co-operation which will
promote stability, prosperity and security in
the region, but oppose establishment of
military groupings.
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Modernisation of Textile Industry

3449. SHRI N K. SOMANI : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Government’s attention has
been drawn to the speech of the Chairman
of the Indfan Cotton Mills’ Federation on
the Sth June, 1969 in which the Chairman
has stated that while the developed countries
have been vigorously tackling the problem
of structural adjustment, of their textile
industries, little has been done to improve
the competitive position of the Indian Cotton
Mill  Industry and if so, how far it is
correct ;

(b) whether it it a fact that Govern-
ments of U K . Furopean Common Market,
Japan and the USA have rendered assistance
to their respective cotton textile industries in
regard to modernisation and reconstruction ;
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(c) the kind and amount of assistance
given by Government to our cotton mill
industry for modernisation since 1960 ; and

(d) the plans, if any, for such assistance
in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Government’s attention has
been drawn to the speech of the Chairman
of the Indian Cotton Mills Federation on
Sth June, 1969. In this speech while it has
been stated that developed countries have
been vigorously tackling the problem of the
structural adjustment of their textile indus-
try, it has not been stated that little has
been done to improve the competitive
position of the Indian cotton mill industry.

(b) Yes, Sir.

(c) Loans to the textile industry for
modernisation have been advanced by
N.I.D.C, I1F.C., ID.BI, State Finance
Corporations and some of the scheduled
banks. Information relating to the amount
of loans given since 1960 is being collected
and will be placed on the Table of the
House.

(d) The industry has been included in
the 5th Schedule of the Income-tax to make
it eligible for development rebate at a
higher rate. Loans will continue to be
provided by various credit institutions for
rehabilitdtion and modernisation of the
textile industry. The National Textile
Corporation will also take up modernisation
of the mills which are entrusted to it after
proceedings under Cotton Textile Companies
(Management of Undertakings, Liquidation
or Reconstruction) Act are completed.

Presidentship of Registered Societies
and Autonomous Bodies

3451. SHRI JYOTIRMOY BASU:
Will the PRIME MINISTER be pleased to
state :

(a) whether Government propose to lay
a list of all the Registered Societies and
autonomous bodies set up for specialised
research and studies by different Ministries,
singly or jointly, since 1950 and enjoying
regular grants from particular Ministries on
the Table ;

(b) whether she is occupying President-
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ships of such Institutes attached with
Defence and Finance Ministries ; and

(c) whether Shri Ashoka Mehta s
continuing in certain positions in such
research bodies given to him during his days
in the Cabinet, even after his resignation
from Government ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (c¢). The information is being
collected and will be laid on the Table of
the House as soon as it is available.

(b) Primc Minister is the President of
the Himalayan Mountaineering Institute,
Darjeeling. The expenditure of this institute
is bornc partly by the Government of West
Bengal and partly by the Central Govern
ment.  The Central contribution towards
the expenses is sharcd by the Ministries of
Defence and Education and Youth Services.

Export of Groundnut Extraction

v’
3452, SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased 1o state :

(a) whether it is a fact that cxport of
groundnut  extraction is being canalised
through Geeda ;

(b) whether it is also a fact that in link
arrangement of exports to rupee currency
area and frec currency area some influential
persons connected with Geeda have mani-
pulated some premium rates in their exports
to Japan in the State Trading Corporation’s
Urea Groundnut extraction barter ; and

(c) if so, whether Government proposc
to inquire and make radical change in
Geeda’s composition and canalise scheme
so that export of Groundnut extraction is
not affected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.
(b) No such allegation has come to

Government notice,

(c) The question does not arise.
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Soviet Proposals for solving West Asia
Problems

3453, SHRI DHIRESWAR KALITA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to statc :

(a) whether the U.S.S.R. Government
have formulated a ncw package for solving
the West Asian crisis ;

(b) if so, the sa'ient features of the plan ;
and

(c) Government’s views on these Rpp-
posals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). The Soviet proposals of June 17, 1969
are confidential ; therefore the details cannot
be disclosed. The Government of India
supports in principle proposals which aim at
implementation of the  Security Council
Resolution of November 22, 1967.

Export of Engineering Goods to
West Germany

3455. SHRIMATI ILA PALCHOUDH-
URY : Will the Minister of FORLIGN
TRADE AND SUPPLY be pleased to statc :

(a) whether it is a fact that a wide range
of Indian manufactured cngineering goods
are being exported to West Germany at
present ;

(b) if so, the main itcms exported to-
gether with their value scparately ;

(¢) the items for which there is increasing
and regular demand ;

(d) whether itis also a fact that the
demand for certain items which were cx-
ported in 1966-67 and 1967-68 has either
completely ceased or has considerably
decreased, if so, the names of these items ;
and

(¢) the reasons for complete cessasion
and decline of their exports and the steps
taken, if any to regain the lost ground ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) A statement is laid on the Tablc of
the House. [Placed in Library Sce No.
1.T-1668/169).
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(c) From the attached statement it will
be observed that during the last three years
there have been increasing and regular
demand in Federal Republic of Germany for
our internal combustion engines (other than
for aircraft) tools for use in hand or machi-
nes, milling machines, cutlery etc.

(d) and (e). There has been an overall
increase in our exports of engineering goods
to Federal Republic of Germany from
Rs. 25.76 lakhs in 1966-67 to Rs. 40.88 lakhs
in 1967-68 and Rs. 72.28 lakhs in 1968-69.
But as yet we are only insignificant suppliers
of these items to that country. Having
regard to the fact that our share in the glo-
bal imports of the Federal Republic of
Germany is very very small, that we have
started exporting engineering goods to this
country only recently and it takes tome time
for any product to secure a strong foot-hold
in any sophisticated market and that actual
materialisation of trade in any particular
period is governed by so many factors,
marginal variations in export of any indivi-
dual product is not of any special
significance.
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Conversation in  Hindi by Iodian
Embassy Staff

3457. SHRI RAM CHARAN :
SHRI P. VISHWAMBHARAN :
SHRI MOHAN SWARUP :
SHRI K. LAKKAPPA :

Will the Minister of EXTERNAL

AFFAIRS be pleased 1o state :

(a) whether it is a fact that Government
have issued instructions to Indian foreign
Missions to usc only Hindi when they speak
among themselves ;

(b) whether it is also a fact that these
Missions have also been advised to use only
Hindi while conversing with the officials of
the country where the Missions works ;
and

(c) if so, the names of the Missions and
the countrics where they are located ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(¢). Yes, Sir. Instructions have been issued
to all Indian Missions abroad to use Hindi
in conversation amongst themsclves and with
other Indians as wcll as with foreigners who
claim to have any knowledge of Hindi.

Chinese Broadcast Supporting Telengana
Agitation

3458. SHRI K. P. SINGH DEO : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the Radio Peking broadcast
as reported by Mindustan Times on the 15th
June, 1969 supporting the agitation for a
separate Telengana State ; and

(b) if so, the reaction of Government -
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.
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(b) Government deplore such interference
by Chinese propaganda media in India’s
internal affairs and have protested to the
Chinese authorities on a number of
occasions.

Trade undertaken through Agrecments

3459. SHRI ABDUL GHANI DAR :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the number of trade agreements
concluded and implemented during the last
3 years ;

(b) the extent of increase in foreign
exchange as a result thereof ; and

(c) the value of imports in these years
affected under these agreemecnts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Fifteen.

(b) Rs. 25,76 lakhs.

(c) The total value of imports during
1966-67, 1967-68 and 1968-69 were of the
order of Rs. 153.88, Rs. 13542 and
Rs. 159.16 lakhs respectively in respect of
these countries.

Talks between Presidents of Pakistan
and U.S.A.

3460. SHRI N. R. DEOGHARE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention has
becen drawn to thc news-item appearing in
the Hindustan Times of the 3rd July, 1969
wherein it has been reported that the Presi-
dent Yahya Khan of Pakistan would discuss
the Kashmir issue with the President of
U.S.A. and also refer it to the Security
Council ; and

(b) if so, the reaction
thereto ?

of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) Itis the policy of the Government
that all outstanding issues between India and
Pakistan including the situation arising out
of Pakistan's aggression in Kashmir should
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policy is well known to the U.S. Government.
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Chinese Accusation against India

3461. SHRI S. KUNDU : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether China has rccently accused
India of putting on the repulsive air of a
big power in order to control and unleash
aggression against its neighbours ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI  SURENDRA PAL SINGH) : (a)
Yes, Sir.
(b) These bascless allegations are

malicious and carry vary little credence any-
where.

Export of Refrigcrators

3462. SHRI S. KUNDU : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Indian made
have been exported to
countries ;

refrigerators
some foreign

(b) the names of countrics to which the
refrigerators have been exported ; and

(¢) the number of refrigerators exported
to exch country and the amount of foreign
exchange earned thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Ycs, Sir.

(b) and (c). A statement is laid on the
Table of the House. [ Placed in Library. See
No. LT-1669/69].

Prices of Rayon Yarn

3463. SHRI K. M. MADHUKAR : Will
the Minister of FOREIGN TRADE AND
SUPPLY bc pleased to state :

(a) whether the Tariff Commission has
submitted an interim report regarding the
price of rayon yarn ;

(b) if so, the prices recommended by the
Cammission ;



l5s Wristen Answers

(c) whether it is a fact that Government
have not so far taken a decision on this
recommendation ; and

(d) if so, the reasons for the delay in
taking a decision in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The Tariff Commis-
sion was asked to inquire into the cost
structure of the man-made fibre/yarn industry.
Since completion of this inquiry was taking
time, the Commission made certain recom-
mendations to Government on fair prices of
rayon yarn. A price of Rs. 10/-per kg. for
the standard denier (120) of rayon yarn was
suggested.

(c) No, Sir. The Textile Commissioner
was requested to work out on the basis of
price recommended by the Tariff Commission
for the standard denier, prices for the other
various deniers of rayon yarn. He has done
s0. An agreement has been reached between
the manufacturers of rayon yarn and weavers
(except weavers at Surat) for the sale of
yarn. The main features of the agreement
are.—

(i) 109% of the production of rayon yarn
will be reseved for allocation at
concessional prices on the basis of
exports of rayon textiles.

(ii) 45% of the production will be
allotted to the actual users at prices
agreed to by the spinners and
weavers

(iii) 459, of the production will be sold
by the manufacturers in the open
market at their own discretion.

(d) Does not arise.

Handloom Weavers of Bhagalpur

SHRI GANESH GHOSH :

SHRI NAMBIAR :

SHRIMATI SUSEELA
GOPALAN :

SHRI SATYA NARAIN SINGH:

SHRI MOHAMMAD ISMAIL :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleascd to state :

(a) whether Government have received
any memorandum regarding the grievances of
the handloom weavers of Bhagalpur (Bihar) ;

(b) if so, the details of the gri ]

3464,

AUGUST 13, 1969

Written Answers 156

and the main demands made in their

memorandum ;

(c) whether Government have considered
the memorandum ; and

(d) if so, the steps Government propose
to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The details of grievances and demands
are given below :—

Grievances : Capitalists and big merchants
exploit the poor handloom
weavers and give them very
little money for weaving fab-
rics.

They supply yarn to handloom
weavers at a very high price.

De:mnands ;1. Yarn should be supplicd at

cx-mill rates through

Government or mill shops.

2. Prices should be stamped
on all packages of yarn.

3. All firms selling yarn should
have a branch in Bhagalpur.

4. Restrictions should be placed
on speculation.

S. Spinning Mills should be
nationalised.

6. Excise duty should be re-
moved from all yarn used
in handlooms and all fabrics
produced on handlooms.

7. Government should  take
responsibility for purchase
of all goods produced by
the weavers and sell them.

8. Government should open
its own shops or give finan-
cial assistance to weavers
cooperative societies so that
they may undertake this
work.

(c) and (d). The matter is under consi-
deration.

Chinees build up near Chumbi Valley
and NEFA

3465. SHRI K. P. SINGH DEO : Will
the Minister of DEFENCE be pleased to

state :
(a) whether Government's attention has
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been drawn to the Press reports appearing
in the Indian Express of the 20th July, 1969
regarding renewed Chinese build up in the
Chumbi valley and along the NEFA border
at a number of Strategic points ; and

(b) if so, the steps taken by the Govern-
ment in the matter ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). Govern-
ment have seen Press reports to this effect.
While Chinese troops continue to remain in
strength across our northern border, there is
no indication that these troops have been
recently augmented. A close watch continues
to be kept in the interests of safezuarding
our territorial integrity.

Naga Hostiles

3466. SHRI M. S. OBEROI : Will the
Minister of EXTERNAL AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that the Naga
hostiles have recently increased their anti-
Indian and destructive activities such as
sabotage in Railway trains and other national
projects ;

(b) if so, how many cases of sabotage
aimed at the destruction of national property/
projacts etc. were discovered during the last
three months with details of the loss of life/
property suffered in each case ; and

(c) whether Government have adopted
certain concrete measures to check such acti-
vities of the Naga hostiles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). Inthe last three months four cases of
sabotage and attempted sabotage came to
light on the railways in Assam; there is no
positive evidence of the involvement of
Underground Nagas in these incidents.

There was no casc of sabotage in Naga-
land.

On the 21st May, there was an explosion
in a compartment of a passenger train bet-
ween two stations in Nowgong district which
blew off the roof of the compartment. Three
persons were killed and 14 were injured. On
three subscquent dates explosives were re-
covered (i) al Simalguri railway station (ii)
between Dimapur and Khatkhatia and (iii) be-
tween Chongajan and Naojan. The timely
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detection of these explosives prevented
damage to the railway property.

Government are vigilant, have tightened
security measures are taking all possible steps
to prevent sabotage activities by the Under-
ground Nagas.

Exports of Iron Ore by Minerals and
Metals Trading Corporation

3467. SHRI SURENDRANATH DWI-
VEDY : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether it is a fact that the Minerals
and Mctals Trading Corporation's exports of
iron ore to other countrics excepting Japan
is expected to be much less than the last
year and by June this year, there was glut
of about five lakh tons of iron ore piled up
with the Minerals and Metals Trading Cor-
poration without finding any market ;

(b) whe her the price of long term con-
tract for export of iron ore is fixed for the
entire period or reviewed every year;
and

(c) whether it is a fact that of the ex-
pected exports of iron ore to Japan, there
is no agreement to include export of ore from
Daitari Mines in Orissa, for the development
of which Japanesc also were financially
associated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY | (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir. The exports of iron
ore to Japan as well as to countries other
than Japan are likely to increase during the
current year as compared to last year. The
stocks of a bulk commodity like iron ore,
both at the port and loading stations, Havé
to be there to ensure  uninterrupted exe
ports.

(b) and (c). Under the cxisting long term
contracts, firm price for Kiriburu ore is fixed
for three years and for Bailadila ore for one
year. In the long term offer for 218 millioa
tons of iron ore made by the Minerals and
Metals Trading Corporation to the Japanese
Steel Mills, supplies of 25.2 million tons of
Daitari ore were included. The initial re-
uction of the Japanese Steel Mills to Daitard
ore has not been favourable. The Minerals
and Metals Trading Corporation will, how-
ever, pursuc the matter with the Japanesq
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Steel Mills. There was no financial associa-
tion of the Japanese in the development of
Daitari mine.

Machines purchased by Ordnance Factory/

Depot, Jabalpur
3469. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of DEFENCE

be pleased to statc :

(a) the value of machines purchased for
use by the Gun Carriage Factory, Khamaria
Factory and Ordnance Depot, Jabalpur dur-
ing the last threc years ;

(b) the value of machines not used dur-
ing the same period by the above organi-
sations ; and

(c) the value of muchines purchased dur-
ing the last three years which have not so
far been used by the above organisations at
Jabalpur and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) to (c). The information is
being collected and will be laid on the Table
of the House.

Materlal Stolen from Gun Carriage
Factory, Jabalpur

3470. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of DEFENCE
be pleased to state :

(a) the total value of materials stolen
from Gun Carriage Faclery, Jabalpur
during the last thre: years; sep#rately, for
each year ;

(b) the number of thieves apprehended
and prosecuted ; and

(c) the causes of
thefts ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L N.
MISHRA) : (a) to (c). The information is
being collected and will be laid on the Table
of the House.

these continuous

Collaboration among Pakistan, Iran
and Turkey for Use of Nuclear
Energy

3471. SHRI B. K. DASCHOWDHURY:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are aware that
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Pakistan, Iran and Turkey are exploring the
possibilities of greater collaboration in the
use of nuclear energy ;

(b) if so, the details thereof ; and

(c) the reaction of Government there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). At the end of the two-day R. C. D. Minis-
terial Council held in Pakistan on June 25-26,
1969, it was decided by Pakistan, Iran and
Turkey, among other things, that the ques-
tion of co-opcration on matters relating to the
peaceful uses of nuclear encrgy should also
be studied by the group of experts of the three
countries due to meet in November, 1969.

(c) Such co-opcration among countries
for peaceful uses of atomic encrgy is not
unusual.

Kenya Trade Licensing Act

3472. SHRI K. G. DESHMUKH :
Wili the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are aware that
the Trade Licensing Act of Kenya is being
amended to restrict totally the issue of
trade licences to the traders of Asian
origin ;

(b) whether it is also a fact that this
would further cut down the number of Indian
traders in Kenya by refusing them the licences
for trade ;

(c) whether Government have taken any
steps to ventilate the grievances of Indian
traders in Kenya against this amendment to
the Government of Kenya ; and

(d) if so, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)’and
(b). It is understood that the Government
of Kenya is at present considering an amend-
ment to the Trade Licensing Act whereby
trading licences would be granted only to
those business concerns which are entirely
owned by Kenya citizens. The proposed
amendment if and when adopted will affect
a number of traders of Indian origin who are
not nationals of Kenya.

(c) and (d). The Government of India
are generally in touch with the Government
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of Kenya on matters concerning Indians in
that couantry.

Import of Fertilizers from U.S.A.

3473. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether it is a fact that according
to our existing agreement with the U.S.
Government, 50 per cent of all fertilizer ex-
ports financed out of the U, S. Aid Credits,
are to be carried under U.S. flag ;

(b) whether it is also a fact that India
had secured a waiver of this condition and
only about 10 per cent of fertilizer ship-
ments from the U.S. were made in
Amcrican Ships so far ;

(c) whether the U.S. Government have
been insisting upon full compliance of the
terms of agreement and as a result fertilizer
imports from the U.S.A. are highly un-
economical with this condition ; and

(d) if so, whether Government have
dropped the idea of importing fertilizers
from U.S.A. in view of this position ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) U.S. Flag Vessels were utilised to
the extent available and waivers were granted
by US. Government for remaining quan-
tities to be shipped in Non-American Vessels.
Percentage of total quantities shipped on
Americun ships during the last three fiscal
years was 10, 27 and 48 respectively;

(c) Yes, Sir. Freight rates of U.S.
Vessels are higher resulting in higher C &
F cost.

(d) No, Sir. The availability of Foreign
Exchange resources and Credits from other
countries being limited, the requirements of
fertilizers have to be imported under US.
AID which {nter-alia stipulates the trans-
portation of atleast 50% of AID financed
commodities by U.S. Flag Vessels.

Shifting of Staff of Central Silk Board’s
Office from Calcutta to Bombay

3474. SHRI DEVEN SEN : Will the
linister of FOREIGN TRADE AND
UPPLY be pleased to state :
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(a) whether it is a fact that a Section of
Central Silk Board Office in Calcutta has
buen transferred to Bombay causing hardship
to the low paid staff who will have to be
consequently transferred ; and

(b) if so, the action taken by Govern-
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) Does not arise.

Fixation of Pay of Diploma Holders
in Defence Services who Passed
AM.LE. Examinations

3475. DR. SUSHILA NAYAR : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the Control-
ler of Defence Accounts has returned the
bills for refixation of pay of those diplcma
holders who passed AMIE Examinations,
unpassed, with the objection that though the
financial benefit to them will be given from
the Ist December, 1968, the incremeats will
be effected from the date of their passing the
examination ;

(b) whether it is also a fact that the
employees who had passed AMIE Exami-
nation before the 1st December, 1968 and had
got promotion bcfore this date would not
benefit from this concession if the ubjection
raised by the Controller of Defence Accounts
is upheld ;

(c¢) whether it is further a fact that this
is a new concession and Government's policy
in this regard was not to give retrospective
effect to proposals ;

(d) if so, whether Government propose
to rcmedy the situation without any further
delay ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) and (b). No case of objec-
tion from a Controller of Defence Accounts
in this connection has come to the notice of
Government. According to the Government
orders issued in February, 1969, a person,
who has passed an AMIE Examination during
his service before 1-12-1968, will havc his
notional pay refixed with advance incrementy
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as on the date of his passing the exami-
nation and will get his actual pay on that
basis as from 1-12-1968. In the case of such
a person who was promoted to a higher post
before 1-12-1968, there will be an inter-
mediate step, namely, the refixation of his
pational pay in the higher post as on the
date of promotion on the basis of the
notional pay in the lower post as on the date
of passing the examination.

(c) Yes, Sir. Being a new concession, the
financial henefit was given from 1-12-1968,
which was a date near ahout the date of
Government's decision, and not retrospecti-
vely.

(d) and (e). Do not arise.

Repreeentation from Ordnance Employees
Union, Udhampur, Re : Restoration
of Concessions and Allowances

!AZA./ SHRI GEORGE FERNANDES :
Will t'e Minister of DEFENCE be pleased
to state :

(7 whether he has received any repre-
sentatinn  from the Ordnance Employees
Uninn (T and K) Udhampur urging resto-
ratinn of certain concessions and allowances
which have been withdrawn from them ;
and

(b) the action taken thereon ?
THF DEPUTY MINISTER IN THE

MINISTRY OF DFFENCE (SHRI M. R.
KRISHNA) : (a) Yes. Sir.

(bv The representation
sideration.

is under con-
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Import of Cotton from U.A.R.
3478. SHRI R. BARUA :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that U.A R, has
insisted on pavment in foreign exchange by
India for its cotton exports at the tripartite
talks held in Cairo :

(b) whether it is also a fact that U AR,
has also pointed out that it could not accept
pavment for cotton in Indian currency under
the existing economic cooperation ; and

(¢) if so, the reaction of Government
thereto ?

THE [DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir. .

(b) No, Sir.

(c) Does not arise.

Export of Kites

3479. SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that Indian kites
are liked by foreign countrics ;
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(b) if so, the number of kites exported
during the last two years and the names of
countries to which these were exported ; and

(c) the amount of foreign exchange
earned thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) and (c). The item
separately classified under the *‘Revised
Indian Trade Classification” and as such
export figures of this item are not published
separately in the Monthly Statistics of
Foreign Trade of India issued by the
D.G.C.IS., Calcutta. However a statement
indicating countrywise ecxport figures during
the last two years compiled by the Chemi-
cals and Allied Products Export Promotion
Council from the daily lists of exports
effected through Calcuita, Bombay, Madras
and Cochin ports, is laid on the Table of
the House. [Placed in library. See No.
LT-1670/69).  Quantity-wise export data
is not available.

‘kites’ is not

Gift of Tractors from Relations abroad

3480. SHRI R. K. BIRLA :  Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that the validity
period after the issue of Customs Clearance
Permit for tractors received as gifts is only
four months ;

(b) if so, whether this validity of four
months comes in the way of the cxecution
of these gifts ;

(c) whether it is proposed to increase
the validity period to six months ;

(d) if so, when and if not, the reasons
therefor ;

(e) whether there is dcmand that once
Customs Clearance Permit is issued, the
liberal attitude be taken ; and

(f) if so, Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (e). Yes, Sir.
(b) No, Sir. The validity period is for

the purpose of shipment.
(c), (d) and (f). The matter is under
consideration,
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Recruitment of Punjabi Women for
Clearing Airport in U.K.

3481.  SHRI JAI SINGH :
SHRI YAJNA DATT
SHARMA :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that some women
from Punjab have becen employed by a UK.
firm for the maintenance and cleanliness of
airport and latrines in UK. ;

(b) whether at the time of issue of
Passports or ‘P' forms, Government do not
take into consideration the profession
of the persons going abroad arc going
to adopt over there ;

(c) whether Government propose making
any investigations in this regard ;

(d) whether Government have any
powers under the law to recall prople from
abroad who adopt such professions which
bring disgrace to the counuy and indulge
in such activitics which are disgraceful ; and

(e) it not, whether Government propose
to assume such powers by ameunding the
Rules suitably ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen the press report
about this.

(b) and (¢). No, Sir, except those
skilled workers who go abroad for taking up
specific employment there under the Indian
Emigration Act 1922 afier completion of all
emigration facilitics. ‘The press report was
about Indian women employed on the job
of cleaning airports and latrines in the U.K.
Emigration of thcse women was not allowed
by the Government under the Indian
Emigration Act 1922 for the purpose of
acceptance of the above noted professions.
It is presumed that these women who went
to UK, are relatives and dependants of
persons already settled there and have
accepted jobs to supplement their family
income.

(d) The Government cannot under the
law repatriate Indians fiom abroad simply
on the ground that they are emploved in
jobs which, in India, may bc regarded as
undignified.

(e) No, Sir.
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Import of Newsprint

3482, SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the quantum of newsprint proposed
to be imported during the current year ;

(b) the names of countries from which
such imports are to be made and the likely
terms thereof ;

(c) the total amount of foreign exchange
to be incurred on this account ; and

(d) the production programme of news-
print for the Fourth Five Year Plan and the
extent to which India would be self-sufficient
in this respect by the end of the Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) 120200 tonnes.

(b) USSS.R, US.A, Canada, Sweden
and Finland. )

(c) Approx. Rs. 14 crores. Imports will
be made against Rupee payment from USSR,
U.S. AID from U.S,A. Canadian AID from
Canuda and free foreign exchange from
Sweden and Finland.

(d) Proposals for development of
additional capacity for the production of
newsprint are under consideration but
inspite of efforts which are proposed to be
made by Government there would be still a
big gap between the dumand and the
production of newsprint in the country.

Import of Sulphur

3483. SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state the quantum
of sulphur imports during the years 1967-68
and 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
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SUPPLY (SHR1 CHOWDHARY RAM
SEWAK): The following quantities of
sulphur were imported in 1967-68 and
19¢8-69 :—
Lakhs of Tonnes
1967-68 6.7
1968-69 3.4
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Extradition of Rebel Mizo Leader
Laldenga in Pakistan

3484, SHRI YASHPAL SINGH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have asked for
the extradition of the Mizo Rebel Leader
Laldenga, who is in Dacca, East Pakistan ;
and

(b) if so,
thereto ?

the reply from Pakistan

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government of India have requested the
Pakistan Government for the return of
Laldenga, who according to reports stayed
at Dacca as a guest of the East Pakistan
Government, and other lawless Mizos who
go to East Pakistan illegally.

(b) The Government of Pakistan denied
that Laldenga stayed at Dacca as 2 guest of
the East Pakistan Government or that any

assistance has been provided to Mizo
hostiles.

Request of Chief Minister of West
Bengal Re. Re-Shaping of
Fourth Plan

3485. SHRI YASHPAL SINGH : Will
the PRIME MINISTER be pleascd to state :

(a) whether the Chief Minister of West
Bengal bas requested her to re-shape the
Fourth Plan to give it a more socialistic
bias ; and

(b) if so, what is her reaction on the
proposal ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) The Chief Minister had made such a
suggestion at the last meeting of the
National Development Council held in April,
1969.

(b) The Draft Fourth Plan was adopted
by the Council after duly considering this

suggestion as well as the suggestions of other
Chief Ministers.
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U.S. Reaction to Indian Ideas about
Economic Cooperation in Asia

3486. SHRI E. K. NAYANAR : Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the US.A’s attitude towards the
Indian Ideas about regional economic co-
operation in Asia ;

(b) whether it is a fact that he told to
the Pressmen, while he was in Washington
in the sccond week of July 1969, that India’s
position has been well received by President
Nixon ; and

(c) if so, reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The attitude of the U.S.A. towards regional
economic cooperation in Asia is favourable.
This has been stated by U.S. leaders in
their recent statements.

(b) and (c). In reply to a question,
the Foreign Minister had said that India’s
position has been well received by the State
Department and Secretary of State Rogers.

Rubber Plantation in Tripura

3487. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FORFIGN
TRADE AND SUPPLY be pleased to state :

(a) whether any programme for promoting
plantation of Rubber in Tripura has been
or is being drawn out for implementation
under the Fourth Five Year Plan ;

(b) if so, the broad outlines of the
programme, indicating the acreage to be
brought under Rubber plantation, the esti-
mated cost, and the Central assistance
required therefor ;

(c) whether the Rubber Board has from
a recent exhaustive analysis found Tripura
soil to be extremely suitable for Rubber
Plantation, if so, the precise opinion of the
said Board about the suitability of this soil ;
and

(d) whether a seminar on the feasibility
and desirability of launching a programme
for promoting Rubber plantation in Tripura
was recently held in Tripura. if so, the main
observations and suggestions made therein ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) 569.264 acres are to be brought
under rubber plantation in Tripura during
the Fourth Five Year Plan. The estimated
cost is Rs. 2.705 Lakhs. For the plan
outlay in Tripura, entire assistance would be
provided by the Central Government,

(c) Survey of land, study of climate and
analyses of soil conducted by the Rubber
Board revealed that land in some parts of
Tripura are quite suitable for rubber
plantation.  Experimental plantings have
proved successful.

(d) No, Sir.

Purchase of Iron Ore by Minerals and
Metals Trading Corporation
3488. SHRI G. C. NAIK :
SHRI MAHENDRA MAJHI :
SHRI D. AMAT :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the basis of distribution of contracts
for purchase of iron ores from the different
mine owners by the Minerals and Metals
Trading Corporation ;

(b) the directive issued by the Ministry
to the Corporation for the procurement of
iron ore ; and

(c) whether there are any principles laid
down by the Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). The exports of iron
ore were canalised through the State Trading
Corporation (now Minerals and Metals
Trading Corporation) with effect from lst
July, 1957.  While canalising the eaports
through  State Trading Corporation the
Government had directed the Corporation—

() to ensure that every established
shipper and mine owner/exporter
was given an opportunity to particie
pate in the business relative to his
performance during the four years
period ending December, 1966 ;
and

(ii) that the interest of mine owners

who are not shippers are duly safe-
guarded. o
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Pursuant to the above directive, the
MMTC has been making its purchases on an
equitable basis from all the shippers and
mine owners/exporters. From mine owners,
who were not exporters, the policy of the
Corporation has been to make purchases
freely on all sectors where there are no
movement or sales difficulties. On such
sectors where the rail capacity and/or sales
possibilities are limited, the Corporation had
earlier followed a policy of making purchases
on the basis of acreage held under lease by
the mine owners or on the basis of acreage
and royalty. Recently purchases are being
made on the basis of actual performance in a
basic period.
Export of Cow-Boy Shoes to U.S A.

Weltten Answers

3489. SHRI CHENGALRAYA
NAIDU :
SHRI N. R. LASKAR :

SHRI R. BARUVA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that India has
signed an agreement with U. S. A, for the
supply of cow-boy shoes worth Rs. 3 crores
to that country ;

(b) if so, the main points of the agree-
ment ;

(c) whether the machines for the manu-
facture of cow-boy shoes were imported from
U.S.A. ; and

(d) if so, the
volved ;

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The State Trading Corpora-
tion has signed contracts with an U. S. firm
for export of cow-boy uppers valued at
Rs. 2.91 crores.

(b) These are usual export contracts and
the delivery period extends upto the end of
December, 1970.

(¢) and (d). The machines have been
provided by the buyers and the expenditure
tncurred by the S. T. C. on freight is approxi-
mately Rs. 20,000 only.

total expenditure in-

Import of Forcign Car for Use of
Orissa Chief Minister

3490. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOREIGN
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TRADE AND SUPPLY be pleased to
state :

(a) whether the present Chief -Minister of
Orissa had been allowed to import a foreign
car recently

(b) if so, the value thercof ;

(c) the category under which the import
of car from forcign country was allowed to
him ; and

(d) the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) to (d). Do not arise.

fr:grana qaQfowa fafade dnal g
famr # gew ggaaAl v faaim

3491, it gFR W97 wgATq ¢
st e Fo FIfERAT

Fo7 wfazar g+ 77 AT Y Fav
&30 fa

(%) #1r AgE fergeara gaNarfeag
fafaze, a7 faaat & gen  g941-
gt F famtm & fao or sregar eafeq
& T gETia fwar 2

(m) afz af, &Y seanfaa gzw sg4r-
g7 wr@Ar gifer 19 % far )9
§ sy gIFI & fggda § WM 39
9i4F TSA 7 g ITeq & foq aFr-aar
frarad Y7 gfawid &7 #1 wear faar
2, A

(n) #a1 g7 AvEEA ¥ fag EwrA
%1 gAva afraw &7 & % faar aar ¢
w7 afz A, @ =7 @qraw F w7 A%
faga &3 faar sl ?

sfaven wewmwa A 3w @t (st
w.o Afo fast) @ (%) el

() famiAl & wagal & i & fag
fegearm cmfens fafads & searfaq
wITWTA ¥ eqrfam WA & fag wim S,
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fagrz, gfamur, wex  s2w, wwewrs,
afggaig T AT g AIEA @
seqq frsafafe sl & ararg § faanz
fwqr war -

(1) =i 93 grTaR

(2) faarz wrfgag

(3) zfrarmm FALIAIT

qEAr (F¥T3)

(4) =7 93w g

(5) T=eqrq 3799

(6) afaaarg qEAYT
fasfaugest

(7) ST 53w qFAH

arfqarang

UG

TS gIFIN FY O¥ o} & fagq &
fo:d % 3 3o 70 3 fAn 2 999 9, AR
Fgiara gfayrm 5 famug #, frega
sAnd 9 F fawwgr A ar, wgrves,
& 1% 3T A faer 1 fazre, efwaan
qeq wim, TAEYA WIT AT FIMA
FrraEF F fAaw gea qfs 23 & qaww
&Y | 220qIE § UF qOZ qAANT 20 qU|
&Y F FrAT 97 7Y gragqe ¥ oF yng
FATNT 45 8 60 T TIT F) FIAT 9%
2 FY 17 £ af o, fazir, gfeaman,
e gAW WYY IAT AW A §ERT
qrILAFIA F) qafey ®F 7 a1 gifgs
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NYNfF grarg A7 TEEAT FE A
TrE Y

IAT NRW GIHIT A ifAqT 2w
& fau wrare Y sqqear w33 F1 F17 W
o g & 37 Y @17 w1 wfiwax
T FIFY A IW eqA 97 far W
arft oY azgEEr §TF &Y JTEer €Y oY
gfraior a7 993 92w gIET ¥ axygar
st qateq avNt sfama gfaaet &
3qAEqT FIX o 19 A1 I AT G-
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TR AT Ad ax fareca o
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3492. Y gwu Wiy wHwIg :
off tio wo wifre :

Fa1 afavar 7N 2z TR N pqr
w70 fF

(%) 3w & sfaze sfassraY & frve
agra® It &t frara w7 AT gwww
# Neared 21 F AEIG F gIHIC A
gy Afg &4 §

(@) #av qe7 WAW GIRL & FT99T
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() afz gt, &Y qTwIT & 37 qT a@
fauig faar § 7

afatm worm ¥ v won (N
wo ato fAw) : (%) T qnEAl & fawe
ggia® QN & fasrE §057 & U €
qar ey Iy K Ak @ & fag
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&t &% fafwsg Gudfted gra QAnfigs
% safad wwdaw & 91¢ aqmow Aif
aft B agt N gfag emfaa @y 0t §,
o+ AeqrgA fravaar &

(w) o agt

(7) 5@ 7§ 33T
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‘Representation from Local People of
Kekching in  Manipur for use of
Land Lying Around an Abandoned

Alrstrip

3493. SHRI M. MEGHACHANDRA :
Will the Minister of DEFENCE be pleased to
state :

(a) whether representation from some
local people of Kekching Manipur has been
received applving for permission to use the
Khas land lying around the abondened and
surplus airstrip of Palel Kakching Airfield in
the Imphal Morey National Highway now
pending for disposal ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTFR OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes. Sir,
(b) The matter is receiving attention.

Trade Delegation from Afghanistan

3494, SHRI MUHAMMAD SHERIFF :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether a Trade Delegation from
Afghanistan has visited this country is likely
to visit in the near future ;

(b) whether any trade agreement has
been signed between the two countries ;
and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAX) : (a) to (c). A Trade Delegation
from Afghanistan arrived here on July 28, 1969,

| for talks in connection with the Indo-Afghan
Trade Arrangement (1968-69). The talks are
lin progress at present.

wagy afael & faq fadm gfawr awr
gaate fafe

3495, oit fagiw fag - war  sfwcar
/el ag @A A w9 $IT fF

(%) ma < asl® ga% "eAAE A
W% Ton §) yayd dfaa) & fao fadw
gfral qar qaate & faq fead w7 a1
wigeT foar @ ;
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(@) faseht gamaa wix IO RW
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India’s Participation in International
Trade Fairs

3499. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether India is participating in five
major international trade fairs being held
in Yugoslavia, West Germany, East Germany,
Australia and Libya ;

(b) whether the retail sale will also he
allowed in these fairs ; and
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(c) if so, the list of articles to be exhibit-
ed by India in each fair ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The Indian Council of Trade Fairs
and Exhibitions, which is organising these
Fair propose to undertake, retail Sale of
handicrafts and other consumer items in the
fairs except the ore in East Germany.

(c) A statement showing the list of
articles to be exhibited in fairs in Yugoslavia
and Australia is enclosed. It is too early to
indicate the articles to be exhibited in the
other three fairs to be held in February-
March, 1970.

Statement

Zagreb Inmternational Autumn Fair,
Zagreb (Yogoslavia)—11th to 21st,
September, 1969

Airconditioners, water coolers, automo-
bile accessories, water pumps, household
electrical appliances wire rope, enamal ware,
machine tools, aluminium conductors, small
tools, pop corn machines and accessories,
bulldozer, scraper, refrigerator, compressor,
gas stoves, pressure lanterns, telephone equip-
ment, cables, welding electrodes, transistor
radios, foil rolls, forgings and stampings,
surgical instruments,  builders hardware,
electric fans, sewing machines, torque con-
verter, jeep and jeep trucks, fork lifts, dia-
mond industrial tools, stcam valves, switch
gears, stainless steelware, battery chargers,
steel files, textile machinery, printing machi-
nory accessories, bicycles, minerals, truck
chassis, slotted angles, glassware, drugs and
pharmaceuticals, chemicals, toileteries, paints
and varnishes, tyres, thermos flasks, sanitary
ware, linoleum, refractories, rubber goods,
paper products, plastic goods, batteries and
torches. cotton textiles, woollen textiles. silk
and rayon textiles, coir products, leather
products, ready made garments, jute goods,
hosiery items, tea, cashewnuts, cigarettes.
tinned foods, biscuits and confectionary,
spices, tobacco samples, handicrafts, hand-
Jooms, gramphone records, sports goods,
wigs and precious jewellery.

Sydney Intermational Fair, Sydney
(Australia)—16th to 25th
October, 1969
Sewing machines and fans, stainless stool
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articles, diesel engines, files, petrol pump
unit, wire ropes, refrigerator compressor, bi-
cycle parts, cables and wires, sanitaryware.
laboratory equipments, vacuum flasks, chemi-
cals, biological models, glass products, plastic
goods, cotton textiles, coir goods, jute goods,
marine products, cashewnuts, handicrafts,
handlooms, carpets, musical instruments,
books, spices, pickles and fruit juices etc.

Reorganisation of Home Ministry

3500. SHRI N. K. SOMANI :
the PRIME MINISTER be
state :

will
pleased to

(a) whether it is a fact that certain im-
portant structural changes are about to take
place to re-organise the functions of the
Home Ministry ;

(b) whether the intelligence division and
the aspect of Centre-State relationship are
being transferred to the Prime Minister’s
Secretariat ; and

(c) if so, the reasons therefor and the
likely date by which they would be imple-
mented ?

THE PRIME MINISTER. MINISTER
OF FINANCE, MINISTER OF ATOMIC
FNERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). No, Sir, In fact, misleading and
tendencious reports appearing in a sectiontof
the Press recently were contradicted by}an
official spokesman of the Prime Minister’s
Secretariat soon after the reports appearcd.

(¢) Does not arise.

Laboratory Tests of Samples Brought
by U. S. Astronauts from Meen

3501. SHRI R. K. SINHA :

SHRI R. K. BIRLA :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Government of India
has made any request to the United States
to make available for laboratory tests the
samples U. S. astronauts have brought from
the moon ; aad

(b) if so, the response of the U.S.
Goverament thereto ?
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THE PRIME MINISTER. MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) No, Sir. Our scientists will naturally
follow with interest, the rcsults of investi-
gations being made by U. S. scientists as
they become available,

(b) Does not arise.
Sino-Pak, Road in Kashmir

3502. SHRI SHIVA CHANDRA JHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that India has
reported to the U.N O. about the construc-
tion of Sino-Pak. road in the Indian terri-
tory of Pakistan-occupied Kashmir ; and

(b) if so, when and the response of the
U.N.O,, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : {a) and
b). Yes, Sir This was done in a ictter
sent by the Permanent Representative of
India to the U.N. to the Presinent of the
Security Council on July 21, 1969. The
U.N. Sectetariat, in accordance with the
usual practice, has circulated the letter to all
members of the Council.

Export of Bones

3503. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a). whether it is a fact that India
exports human and animal bones to foreign
countries :

(b) if so, to which countries and how
much foreign exchange India earns therefrom
per year on an average ; and

(c) the total foreign exchange earned

during the last five years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a). Animal bones (in the form
of crushed, grist and meal are exported.
Besides export of human skeletons for
biological research is also allowed.

(b) and (c). A statement showing
countrywise exports of animal bones is
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attached. As regards country-wise exports
of human skeletons, these are being collected
and will be laid on the Table of the House.
[Placed in Library. See No. LT-1671/69].

Nuclear Plant in East Pakistan with
U.S.S.R. Aild

3504. SHRI SHIVA CHANDRA JHA :
SHRI RAM AVATAR
SHARMA :

Will the Minister of
AFFAIRS be pleased to state :

(a) whether it is a fact that U.S.S.R. is
planning to set up a new nuclear plant in
East Pakistan ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a'. Tiie
Soviet Union has completed the technical
feasibility study of the proposed Rooppur
nuclear project in East Pakistan. Acc:rding
to Pakistani press reports, Soviet Union has
suggested a nuclear power plant of 400 mw
capacity.

(b) Bilateral coperation for utilisation
of atomic energy for peaceful pruposes is not
unusual.

EXTERNAL

Rationalisation of Trades and Grades of
Industrial Employees in Ordnance

Factories
3505. SHRI RAMACHANDRA
VEERAPPA :  Will the Minister of

DEFENCE be pleased to state ;

(a) whether Government propose to set
up a Committee to go into the question of
rationalisation of Trades and Grades of
industrial employees in Ordnance Factories
and connected issues ;

(b) if so, the terms of reference thereof ;
and

(c) when the report 1s likely to be sub-
mitted to Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes. Sir. The Government
have appointed a Committee to go info the
question of rationalisation of trades and
grades of industrial employees in Ordnance
Factories.
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(b) The terms of reference are :

(i) to consider whether a reduction in
the number of grades in any of the
existing trades is necessary ;

(ii) to consider whether two or more
trades are found to be more or less
similar and have practically the
same duties, so that they can be
amalgamated ;

to consider whether the introduction
of any new trades with appropriate
grades is necessary having regard to
the new items of plant and machi-
nery, new processes of production,
repair or maintenace which have
been adopted recently ; and

(iv) to examine the present pattern exis-
ting in various Ordnance Factories
in respect of ratios between various
grades in individual trades and to

d, if y, a more

equitable pattern taking into account

the present and anticipated nature
of workload and the plants and
processes available and consi
with the recommendations under
the terms of reference.

(i)

rece

(c) The Committee has been asked to
submit its report within a period of 4 months
from the date it is set up. Accordingly the
report of thc Committee will be due by end
of December 1969.

India’ Trade Delegation to Japan, South
Korea and Hongkong

3506. SHRI1 RAMACAANDRA
VEERAPPA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state :

(a) whether it is a fact that a trade
Team visited Japan, South Korea and Hong-
kong recently ;

(b) if so, whether the team has submitted
its report to Government ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir. No official trade
team has visited these countries recently.

(b) and (c). Do not arise.
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Indian Security Force’s clash with Armed
Pakistanis in J & K.

3507. SHRI RAMACHANDRA
VEERAPPA : Will the Minister of
DEFENCE be pleased to state :

(a) whether it is a fact that a group of
armed Pakistanis clashed with the Indian
Security Forces in Garh village, 35 miles
from Jammu on the 19th June, 1969 ;

(b) if so, whether Government have
received any official report in the matter ;
and

(c) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c) On the
18th June, 1969, our security forces opened
fire on Pakistani intruders who were trying
to carry away cattle from our side of the
border, near Gardh village, approximately 7
miles south-west of Jiurian. One Pakistani
was killed, and the others fled across the
border. There was no such incident on the
19th June.

Talks with Indonesia on Pepper Exports

3508. SHRI R.R. SINGH DEO : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that bilateral
talks are likely to be held with Indonesia to
formulate proposals for better prices for
pepper in the World Market ; and

(b) if so, the main issues that are likely
to be taken up and by what time the
meeting is likely to be held ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The question of
evolving some arr to d the
unit price of pepper was inter-alia discussed
between officials of the two countries. The
talks were exploratory in nature, and are
likely to be continued further.

Performance of Territorial Army
Personnel during Chinesc and
Pakistani Aggressions

3509. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of DEFENCE
be pleased to state :

(a) whether the tetritorial  Army
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personnel performed duties at the Chinese
and Pakistani aggressions at par with the
regular army ;

(b) if so, the benefits accorded to the
T. A. personnel by way of gratuity and
pension ; and

(c) whether their service in T. A. is

counted for seniority purposes in Civil
Government employments like that of
regular  Army/Emergency Commissioned

Officer ?

THE MINISTER OF DEFENCE (SHRI1
SWARAN SINGH) : (a) Some Territorial
Army units were embodied for duty during
the Chinese and the Pakistani aggressions.
They were allotted tasks specified for those
units.

(b) Gratuity at the rate of half month’s
pay for each aggregate year of embodied
service in the Territorial Army subject to a
maximum of 9 months’ pay is admissible,
provided an individual has a minimum of
4 years’ aggregate embodied service to his
credit. Service pension is not admissible
for service rendered in the Territorial Army
under the existing rules. As regards
disability pension and special family pension,
T. A. personnel are accorded the same
treatment as given to regular  Army
personnel.

(c) Territorial Army personnel who
subsequently take up civil Government
service are not allowed any benefit of T. A.
service towards seniority in civil. However,
Territorial Army personnel who are already
Government servants, on reversion to their
civil duty, are allowed to count service
rendeed with the Territorial Army at par
with their civil service.

Gazetted Government Employecs of
Madbya Pradesh and Rajasthan
Holding 1. A. Commission

3510. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of DEFENCE
be pleased to state :

(a) the number of Civil Gazetted
Government employees from Madhya
Pradesh and Rajasthan holding T. A.
Commission ;

(b) whether these officers were called
for service during Emergency ;

() if so, whether their interests for
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promotions in their parent departments have
been safeguarded ; and

(d) whether any of such officers were
passed over for promotion ;if so the
reasons therefor ?

Written Answers

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (d). The
information is being collected and will be
laid on the table of the Lok Sabha.

Deployment by Pakistan of a Army
Division on Rajasthan Border

3511. SHRI TULSIDAS DASAPPA :

SHRI MEETHA LAL MEENA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Pakistan
has raised a full Army Division in its desert
areas bordering western Rajasthan ;

(b) if so, whether Government have
sent any protest note in this connection to
the Government of Pakistan ; and

(c) the nature of reply received thereto ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c). While
Guovernmant are aware of the deployment of
Pakistani armed forces across the Rajasthan
border and other military activities, including
training exercises involving movement of
troops, there are no indications that a new
division has been raised as mentioned.

Russian aid for Pakistan for
Conversion of the port of
Gwadar into a Major

Naval Base
3512. SHRIMATI ILA PAL
CHOUDHURI : Will the Minister of

DEFENCE be pleased to staute :

(a) whether Government’s attention has
been drawn to recent newspaper reports
that the Government of Pakistan has
revived its five-year old project and has
secured for it aid from the Governmt of
U.S.S.R. for converting its existing small
port of Gwadar on the west coast into a
major Pakistani Naval Base from which
Pakistani Navy will be able to command
the sea-way from and to the Persian Gulf ;

(b) if so, the full facts about the project
and its impact on India’s naval strategy ;
and
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(c) the steps taken or proposed to be
taken to counter it ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). Govern-
ment have seen reports to the effect that
Pakistan is developing Gwadar as a major
port with the assistance of the Government of
USSR.

All developments having a bearing on
the security of our country are closely
watched and taken note of in our Defence
Plans.
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Ben on Export of Raw Goatskins

3516. SHRI TULSIDAS DASAPPA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to :tate :

(a) whether Government propose to
stop the export of raw goatskins by 1973 ;

(b) if so. the reasons therefor ; and

(c) the estimated loss of foreign exchange
as a result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The export of raw
goatskins is being gradually reduced and is
proposed to be stopped altogether by 1973 ;
this is 1n order to make more raw materials
available for the local tanning and finishing
industry so that there could be more exports
of tanncd goatskin< and finished leather
made thereform.

(c) There is likcly to be no loss of
foreign exchunge as a result of the stopping
of the export of raw goatskins ; on the
other hand therc will be increased earnings
of forcign exchange through exports of
tanned goatskins and finished leather for
which unit value realisations are higher.

Indo-Afghan Fruit Trade
3517. SHR1 N. R. LASKAR :
SHRI CHENGALRAYA

NAIDU :
SHRI R. BARUA :

Wil the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether itis a fact that trade in
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fresh fruit between India amd Afghanistan
through Pakistan has started recently ;

(b) whether it is also a fact that this is
the’only land route by which India can have
trade with Afghanistan ;

(c) whether Government are considering
to have alternate route linking India and
Afghanistan direct ; and

(d)*if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Yes, Sir. From
August 1966, movement of fresh fruits from
Afghanistan to India has been allowed by
Pakistan through Husainiwala.

(c) and d). An alternative route e-£-
sea-cum-land route 'i@ Iran is possible. The
traders can also air-freight their goods
between India and Afghanistan.  These
alternatives. however, involve additional
cost in transportation.

. Crisis in Tea Industry in India
3518. SHRI R. BARUA : Will the
Minister of FOREIGN TRADE AND

SUPPLY be pleased to state :

(a) whether ,Government are aware of
the serious crisis which the tea industry is
facing in India ;

(b)gwhether the tax incidence on tea
since 1960 has risen to 74 per cent in 1969
and thereby putting Indian tea at a
disadvantage in competitive export market ;

(c) whether Indian tea being exposed to
a buyer's market, it is possible to pass om
the increase in the cost of production te the
consumers in the export field ; and

(d) whether any steps are contemplated
to avert an impending crash threatening the
economy of a state like Assam depeading
largely on tea ?

THE DEPUTY MINISTER IN THRE
MINISTRY (OF;;FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK. : (a: and (d). There is no crisis
in the Tea Industry but it has been facing
~difficulties for which possible and necessary

remedial action has been taken from time to
time. Although the price of tea was lower
in the  international market durlng 1968
compared, to the previous year, the loss on
account of lower price, has been partly
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offset by higher productivity and production
in 1968. With a view to offsetting the
decline in prices, the following concessions
were granted : (i) the rebate on export duty
was increased from 24 p. pcr kg. to 35 p.
per kg. with effect from 1,10.1968. (ii) the
special excise duty of 209, of the basic
excise duty was withdrawn with effect from
1.10.68 (iii) a replanting subsidy scheme at
the rate of Rs. 3500/- per hectare for plain
gardens and Rs. 4500/- per hectare for hill
gardens was also announced for helping the
industry in carrying out replantation of old
areas in addition to loan facilities and the
facility of procuring machinery for tea
processing through the Tea Board on hire
purchase which had been there already.
A further reduction in export duty on bulk
tea from 209, ad valorem reduced by 35
paise per kilogram or Rs. 2.65 per kg.
whichever is less to 15%, ad valorem reduced
by 55 paise per kilogram or Rs. 1.70 per kg.
whichever is less, has bzen given in the
budget. The export duty on packet tea in
metalic containers has been reduced from
109, ad-valorem to nil while that of packet
teas in non-metal container has been reduced
from 15%, ad-valorem to 5% ad-valorem.
The Government are keeping a constant
watch on the situation.

(b) No, Sir ; the incidence of taxes on
tea in India in 1969 is estimated to be
higher than that in 1960 by only 14.3%,

(c) This depends on the inter-action of
supply and demand for different types, grades
and qualities of tea. While it is pos-ible to
pass on the increase in cost of production to
buyers in respect of better quality teas which
are in great demand and whose supply is
not so plentiful, it is difficult in the cases of
poorer qualities of tea of which there is a
surplus.

Import of Cotton

3519. SHR1 DEORAO PATIL : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the names of countries from which
cotton was imported during the year 1968-69,
the quantity imported and the price at which
it was imported :

(b) whether in view of the policy of
Government to be self-sufficient in cottos,
it is proposed to cut the import quota ; and

(c) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) A statement is laid on the Tablc
of the House. [Placed in Library. See No.
LT-—-1672/69]

b) and (c). It has been the endeavour
of the Government to reduce import of
cotton. The quantum of cotton to be
imported during 1969-70 has been determined
on the basis of estimated requirements and
expected availability of indigenous cotton.

Stay in Strike in Ordnance Factory
at Tiruchirapalli

3520. SHRI S. M. BANERIJEE :
SHRI NAMBIAR :

Will the Minister of DEFENCE be
pleased to state :

@) whether it is a fact that there is a
complete stay in strike in Ordnance Factory,
Tiruchirapalli (Tamil Nadu) ;

tb) if so, whether the employees have
gone on strike as 8 protest against removal
of eight employees ; and

(c) the steps taken by Government to
have a negotiated settlement ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir. However, some
workers went on tool down strike in the
factory for two days from 22.7.69. The
workers resumed work on 24.7.69.

(b) Yes, Sir. The workers had gone on
strike as a protest against the removal of
8 employees who were convicted by the
court on criminal charge.

+ (c) Does not arise.

12.10 hrs

i CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Reported dispute between the staff
and the administration of the
National Library, Calcutta

SHRI H. N. MUKERIJEE (Calcutta
North East) : Sir, I call the attention of the
Minister of Education to the following

matter of urgent public importance and
request that he may make a statement
thereon :—
The reported dispute between the
staff and the administration of the
National Library, Calcutta.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K. R.
V. RAO) : The National Library Employees
Association has been agitating and jholding
demonstraticns  intermittently since  14th
July. 1969 against 4 of the 5 appointments
made on 23rd June, 1969 to Class IIT and
Class 1V posts. The 5 appointments made
were : one Junior Technical Assistant, two
Sorters, one Guard, and one Farash.' The
Librarian, as the competent appointing
authority, made these appointments “on the
unanimous recommendations of the Depart-
mental Promotion Committee. made at its
meeting held on 30th May, 1969.

The 4 appointments objected to were :

(1) Guard, on the ground that he had
not been sponsored by the Employment
Exchange for the post ;

(2) and (3) Two Sorters, on the ground
that although vacancies existed from an
carlier date, their appointments were made
effective only from 23rd June, 1969, i.e. the
date when the orders were issued ; and

(4) One Junior Technical Assistant, on
the ground that he was not eligible for
consideration due to insufficient’' length*"of
service, late receipt of application},and not
being senior-most among the departmental
candidates.

On the 22nd July, 1969, the Librarian
cancelled the appointment of the Guard
subject to further consideration of the case
in the light of the objection raised by the
Association. Later on that day he also
convened a meeting of the Office Council
set up under the Joint Consultative
Machinery to thrash out the grievances of
the Association. Following these discussions,
the Librarian revised his order of the 23rd
June, 1969 in respect of numbers (2) and
(3) above and made their appointments
effective from 25th March, 1969. In respect
of the fourth person, who was appointed as
Junior Technical Assistant, the Librarian,
however, did not agree to revise his orders
as the person concerned had been
unanimously selected by the Departmental
Promotion Committee for the post as the
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best candidate on merit. Further, appoint-
ment to the post was required to be made
by direct recruitment and not by promotion
on the basis of the length of service in the
Library. As regards late receipt of applica-
tion, it was explained that at the time the
notice was issued, the candidate was on
leave and immediately on return from leave,
he submitted his application.

On the 5th August, 1969, certain posters
were put up by the Association in the
Library premises in contravention of the
orders issued by the Librarian on 22nd
December, 1967 prohibiting display of such
posters. On the Association refusing to
remove the posters, the Librarian had these
posters removed, upon which the employees
staged a massive demonstration in front of
his room and shouted slogans. Apprehending
that the demonstration might get violent and
cause damage to the public property and
injury to the public servants on duty, he
sought police assistance. The police arrived
in response to this request and stood by.
The Librarian asked the police to go back
when the employees gave him an assurance
that they would stop the demonstration.
Accordingly, the police withdrew from the
premises of the Library. However, the
employees continued their demonstration for
about half an hour or so thereafter and
again demonstrated in the evening on that
day. They also held demonstrations on the
6th and 7th August, 1969, but have since
withdrawn the agitation and there have been
no demonstrations since the 8th August,
1969.

The Ministry of Education and Youth
Services is deputing a senior officer from the
Ministry of Labour to enquire into the
strained relations among the members of the
staff, which is seriously affecting the working
of the Library, and to submit his report as
early as possible.

SHRI H. N. MUKERIJEE : Sir, in view
of the national library which is a key
academic and cultural institution of national
importance having fallen on evil days which
led to the Government having to appoint a
reviewing committee which has recently
reported to the Government, may I know
why the statement of the Minister does not
really take note of the fact that it is not
only a recent dispute but that the relations
between the librarian and the staff have been
terribly strained over a length of time and
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things proceeded to such an extremity that
the librarian went so far as to call in the
police and violate the sanctity of a place
like the national library, a thing which has
never happened before ? In view of all this
happening, and in view also of the fact that
the Reviewing Committee which has recently
reported, has asked for a librarian to be
appointed who would have the qualifications
of an academic as well as technical character
(which do not seem to be possessed by the
present librarian), may I know, why it is
that Government is sending only an officer
of the Labour Ministry and not make an
investigation to be held at a higher level
regarding the deterioration of the personnel
relations and why Government is not
annouhcing the appointment of somebody
else taking over the direction of the national
library which obviously is not in very
capable hands at the moment ?

DR. V.K.R. V. RAO : The hon.
Member has raised a large number of
questions. I am surprised at this, because
he has been a Member of the Reviewing
Committee. The report on the National
Library has been received by the Govern-
ment only a few days ago. Now, this
statement did not make a reference to all
the previous disputes and so on. The
hon. Member himself has pointed out about
the Librarian calling in the police. I pointed
out that this particular dispute was for the
appointment of four fellows. In the case of
three, satisfactory reply has been given and
in the case of the fourth there was some
difference. And I do not want to go into
the details of the demonstration, the posters
and so on. On the question asto whya
new librarian has not been appointed etc.
surely the hon. Member who is a very
senior Member os this House knows very
well that this report has just now been
received by the Government and it is not
possible for the Government to take a
decision so quickly on such an important
report, without a careful examination of its
conclusions and recommendations. As to
the question, why it is that I have not sent
a high judicial officer, there is no doubt
that the Reviewing Committee made a
sugges‘'ion that in view of the strained stafl
relations in the National Library between
the librarian and the stafl and particularly
in the top levels of the administration of
the library, an officer with high judiciay
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experience should be appointed to go into
the whole question. Now, in the meanwhile,
came this question of the police coming in
there, there being demonstrations and so on.
First of all, Government has to take a
decision to accept the recommendation.
And secondly. you cannot get a judicial
officer on the spur of the moment satisfying
all these qualifications. And then, he should
be ready to go and conduct an enquiry in
the matter. In the meanwhile, may be, in
my unwisdom, 1 thought that if 1 could
induce the Chief Labour Commissioner.
with the approval of my colleague, to go to
Calcutta, spend four or five days and
inquire into the matter, and let me know
what action should be taken, it will be help-
ful in this matter.

I think the hon. Member is aware of it.
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SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : The National Library is one
of our most valuable national assets May
I know whether Government have got any
information that not merely were there
demonstrations by the staff in respect of
their various grievances but some bombs
were supposed to be planted in the library
in order to blow up the place ? Have
Government got any information about this ?
Will they investigate this in all depth ?

These demonstrations
after a length of time. The emplovees have
been putting forward certain  grievances
which they have been feeling regarding the
canteen and regarding some other things.
His that been consistently Jooked into ?
Have the smaller difficulties at leas: been
rectified 7 If they have no: been rectified,
they should be rectified as soon as possible.

have occurred

DR. VK.R. V RAO : Government have
no information about the planting or all-
eged planting of a bomb in the Library,
But since the hon. Member has now made
a statement  in the House, I shall make

inquiries to find out if a bomb was planted
or was intended to be pl d, if I can get
information on that from the Library.

SHRIMATI ILA PALCHOUDHURI :
Bombs have been planted in picture-houses
in Calcutta.

DR. V. K. R. V. RAO
talking of the picture-houses.
of the National Library.

:I am not
I am talking

Regarding the second question, after the
Chief Labour Commissioner goes to Calcutta,
makes inquiries and comes back, if any
grievances of the kind that the hon Member
has mentioned remain unrectified. we shall
sec that action is taken to remedy the
situation.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Because of the Librarian’s going
back on assurances, the employees took a
decision to  demonstrate peacefully and in
a disciplined manner. In West Bengal you
saw recently how the jute strike was
conducted in a disciplined manner and there
was no question of violence or indiscipline.
Further, they had been doing demonstr:tion
during the recess and outside the gate and
also after office hours. They hung some
poster-boards  in  the office  canteen.

The hon. Minister has misled the House
by saying that posters were put up on the
library premises on the walls. No ; they

were not posters but poster-boards which
were hung on the staff canteen which is
considered to be staff property for the
purpose of use and utilisation. The police
was called because the Librarian was plann-

ing to do a large-scale suspension and
terrorisation of the employees. That was
the whole object. This Librarian, Mr.

Kalia is a person who was picked up by
the UPSC although he did not fulfil all the
requisite qualifications, because he was a
protected person and a friend of the former
Education Secretary, Mr. Prem Kirpal. That
was why he was chosen and given that
covetable job.

SHRI P. K. DEO (Kalahandi): It should
come to Delhi now.

SHRI JYOTIRMOY BASU : This
matter had been raised on the floor of the
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House regarding the appointment of Mr.
Kalia. He was a person considered unfit
for the job. In spite of that, he was given
that job. Could the Education Minister
tell us what has happened during his
regime ? Many precious books have been
stolen and lost. We do not know what his
responsibility is in that regard. A reviewing
committee was constituted in the month of
May, 1968 which was asked to submit a
report within three months, that is, by
August, 1968. It is now one year and three
months. Why is it that the report has not
been submitted ? If the report has since
been submitted, what are its findings ? What
action do Government propose to take on
the report and if not, the reasons therefor ?
Will this report be made public and made
available to Members of Parliament.

Minister
the

The hon
about

MR. SPEAKER :
has already said something
report.

DR V. K. R. V.RAO : I do not want
to enter into a controversy with the hon.
Member regarding the peaceful or non-
peaceful character of the demonstration
which was held. It is a matter of interpreta-
tion. But it may be of interest to know —1
am sure my hon. friend will not approve of
it—that one of the posters, according to my
information, shows a person.

SHRI JYOTIRMOY BASU
were not posters but poster-boards.

They

DR. V. K. R. V. RAO: Let the hon.
Member hear my answer. 1 was referring
to posters. 1 hope the hon. Member will
not approve of this poster, and I am sure he
would not approve of it ; one of the posters
showed a person cutting the throat of
another person belonging to a particular
langu:ge group with a razor and blood
dripping on the map of India. I think the
Librarian had some reason to object to the
display of these posters whether in the
canteen or in any other part of the Library,
I am sure. knowing the patriotic sentiments
of the hon. Member that he will not approve
of thesc posters.

Regarding the report of the Reviewing
Commitiee, 1 have already said :hat the
report has just been received. Government
will examine the report and after they bave
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examined it they will come to their own
conclusion,

SHRI JYOTIRMOY BASU : According
to the terms of reference, the report should
have been submitted in the month of
August, 1968. Will the hon. Minister tell
us why the committee sat over it for one
year and three months ?

DR. V. K. R. V. RAO : I do not know
how I would be in a position to explain why
a committee has taken more time to submit
its report than it was expected to do. But
an hon. Member of this House, and a very
distinguished person who belongs to another
wing of the same party to which my hon.
friend belongs, was a member of that
committee and it may be that he may be in
a position to give an expalanation why so
much time was taken in submitting this
report.

SHRI JYOTIRMOY BASU: Are
Government going to remove this Librarian
who is not qualified ?

MR. SPEAKER : The hon. Minister
made a statement. Then, the hon. Member
asked a question or clarification, He gave a
counter-statement ; after the  counter-
statement, he is still asking questions again.
There is no end to it at that rate. He could
have asked for any clarification. He need
not have asked why the report was not
subimitted and so on,

SHRI JYOTIRMOY BASU: It is a
question atlecting hundreds of employees.

MR. SPEAKER : But there should be
some reosonable latitude.

SHRI JYOTIRMOY BASU :
only performing our duty here.

We are

MR. SPEAKER : On his suggestion I
had brought this up. But I did not know
that he would make such a longer counter-
statement.

SHRI BEDABRATA BARUA (Kalia-
bor): 1 do not know why the hon.
Minister is so much worried about posters
in Calcutta. Calcutta happens to be the
city of posters and all types of postcrs are
there and even violent posters are there but
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the consequences are not that violent. [ do
not know whether there were not posters in
the canteen before hand.

1 would like to know whether there was
real provocation for calling in the police.
1 would also like to know whether there has
been any uniform legislation regarding
regulation in these matters so far as libraries
are concerned, because the universities do
have certain regulations regarding the
calling in of the police etc. They have a
certain academic freedom etc. I would like
to know whether a similar thing is there in
the library also, and whether the standing
instructions relate to the display of posters
in the canteen ?

DR. V.K. R. V. RAO : I want to assure:

hon. Members that I was not particularly
worried about these posters. The point was
that the Librarian issued an order that
posters of an undesirable character should
not be put up in any part of the library
premises. But those posters were put up
and they were removed under his orders.
Then, the employees demonstrated. Whether
the posters were of a nature which would
lead to violence or not is something on
which I have no special information.
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w3 341 faar &, ag ar qawiEd

DR. V. K. R. V. RAO : I do not know.
1 have already given the information that 1
have. One poster showed a picture of one
person—I do not know how they showed
from the picture about the language group—
belonging to one language group cutting the
throat of the person of another language
group with a razor and blood dripping on
the map of India. I have not seen the poster
myself but this is the information that I
have got.

Regarding the police being called in,
according to my information, the Librarian
had to call the police in because they had
prevented him from coming out of his room.
1 do not know the technical meaning of the
term ‘gherao’, but I think it was something
like that. I am also informed that the
police came in but they did not do any-
thing ; I am told they had no instructions
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to do anything. They waited there and
when the employees said that they would
not demonstrate, the police went back.

Regarding the rules for calling in the
police and so on, I am still to find out from
the hon. Member what those regulations are
that exist in the universities under which
police could be called or could not be
called. To the best of my information,
normally the vice-chancellors do not call
the police into the campus until they feel
that there is danger to life or to property.
I presume the same thing must also be
applied to the national libraries.

12.30 hrs.

RE: POINT OF PRIVILEGE

s wy famd (F77) weaew w@eg,
A famarfusre & wgv F1 Far gar 2
1 far g 2, & g F W
g o1 ugo Fo qrfem oYT st frarfamenr
FaXH AT

weus W aq : qifes qrgd us wAd-
ad Graq § T g3 F 1 gAMy famr
TAT 91 | IAFT JA@ AWy fAary 1 #
argar g fF 9a®r Jarg g=d aig @
Fraffaragr f& aey § & a@
qy sfam 23

SHRI S. M. BANERJEE (Kanpur) : He

should have written to you; instead, he
has issued a press statement.

st Ay fomd @ 3@ el

aTay KA : HigEw W) aEar e
g oSAsT A 2.

&t ®o ®WYo awsll : faalz faww
fag

weaw wgiay : fawte @ ag § gR
aigr &1 Wi g i A dw g aat
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g dar g & A wrgar § f5 gaFr A
fewz g ¥ fwar arg

&t ®o Yo @AWl : g@ gAIR WX qiF
BT &9 fag § ar agr fad &

seaet AQIF : FYA WA AT E
g% I@AT IIAT | AT qGT g AT TGAS
& TR IU GAr 9gar § s 3G )

&t qo WYo ATAT : & ATH FAENH

MR. SPEAKER : He is a member who
is very vigilant. ¥ ATEY T3 HIET AHH 77
g FA oA 2 1 foud gga ¥ arg <N
GRS AT § 1 &7 dver @1 q@m oAn
wedt &7 F@T a1 | Tw q@eAr G gEo
zafan &5 w1 fs w=y awg & 3@ g

SHRI JYOTIRMOY BASU (Diamond
Harbour) : You are an impartial person.
Do not allow anybody to take advantage
of it.

ey WEEg 55 0¥ AT I
qrar & @i faqr a1 agi 9w Far
fow &1

He was
attention to it.

very kind in inviting my

12.32 hrs.
PAPERS LAID ON THE TABLE

Statement re : reasons for delay in
action on Tariff Commission report

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B.R.
BHAGAT) : I beg to lay on the Table a
statement showing reasons for delay in
action taken on the Tariff Commission’s
report on the price structure of rayon tyre
yarn/cord/fabric. [Placed in Library. Se¢ No.
LT—1650/69]
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Report on communal disturbances
in Gorakhpur

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K S. RAMASWAMY) : On behalf of Shri
Y. B. Chavan : 1 beg to lay on the Table
a copy of the report of the Commission of
Inquiry on Communal Disturbances in
Jainpur and Suchetpur (District Gorakhpur-
U.P.) (September 24-25, 1967). [Placed in
Library. See No. LT—1651/69]

Notifications re : All India
Services Act

SHRI K.S. RAMASWAMY: On
behalf of Shri Vidya Charan Shukla : 1 beg
to lay on the Table a copy each of the
following Notifications under sub-section (2)
of section 3 of the All India Services Act,
1951 :—

(1) The Indian Police  Secrvice

(Recruitment) Amendment Rules,
1968, published in Notification No.
G.S.R. 1743 in Gazette of India,
dated the 26th July, 1969.
The Indian Administrative Service
(Recruitment)  Amendment Rules,
1968, published in Notification No.
G.S.R. 1744 in Gazette of India,
dated the 26th July, 1969.

G.S.R. 1745, published in Gazette
of India, dated the 26th July, 1969
cancelling Notifications Nos. G.S.R.
1444 and G.S.R. 1445 published
in Gazette of India, dated the 21st
June, 1969.

The All India Services (Death-cym-
Retirment Benefits) Second Amend-
ment Rules, 1969, published in
Notification No. G.S.R. 1747 in
Gazette of India, dated the 26th
July, 1969.

The Eighth Am¢ndment of 1969 to
the Indian Administrative Service
(Pay) Rules, 1954, published in
Notification No. G.S.R. 1748 in
Gazeite of India, dated the 26th
July, 1969.

The Indian Police Serviee (Fixation
of Cadre Strengh) Fourth Amend-
ment Regulations, 1969, published
in Notification No. G.S.R. 1804 in
Gazette of India, dated the 2nd
August, 1969,

(2)

3)

4)

(5)

(6)
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(7) The Seventh Amendment of 1969

to the Indian Police Service (Pay)

Rules, 1954, published in Noti-

fication No. G.S R. 1805 in Gazette

of India, dated the 2nd August,

1969. [Placed in Library. See No.
LT- 1652/69)

P.M.B. Com. Report

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Fifty-second Report
SHRI S. M. SOLANKI (Gandhinagar) :
1 beg to present the Fifty-second Report of
the Committee on Private Members’ Bills
and Resolutions.

SHR1 HEM BARUA (Mangaldai):
Where is Shri Khadilkar, Sir ? Has he
resigned his office or is he discharging the
functions of the Deputy-Speaker ?

SHRI P. K. DEO (Kalahandi) : Is he
keeping fit ? We arc anxious to know about
his health.

MR. SPEAKER : About keeping good

health, if a member is absent. it should not
always be presumed that he must be sick.

SHR1 HEM BARUA : 1 am concerned

- about knowing whether he has resigned his

office or he is still discharging the functions
of the Deputy-Speaker. We should not be
kept in the dark about it. {(Interruptions.)

ot wav ame e (feed) q7w) @ A
WGk YA W@ ¥ Q@ QUISI HIT
fad § 7 WIqE ¥47 A gG qqTAT 3
fs ag faorge &3 ar A w7 ar
wE ...

o wo WY wAW (F1AGR) : FAR
e frrar A Qe 2 ?

o war A A F1 af fienge
W I UgT &1 ) IgT T ¢gH W@
quar & | ¥91 SIOHT FEIN §G qqTaAT ]
fq; frrome® T a1 TG wIA?

AUGUST 13, 1969 President Nixon's Visit S1.) 204

weast WY : R fay ¥ w7 Sl
Farar a7 % oF 2 faa F a7 @ IE
T wraET &are 3 e 9ed) wrAr Tifgy
A IFFT g1 Fqr

it AT AT e ASG FAT | A
Tm

weqw WQIT AT AOT | AT A
e AT E ?

12.35 hrs.

STATEMENT RE : PRESIDENT
NIXON’S VISIT TO INDIA

MR. SPEAKER : Shri Dinesh Singh.

SHRI HEM BARUA (Mangaldai) : On
a point of order. While welcoming a
statement from the Minister on President
Nixon's visit to India, 1 want to Jdraw your
attention to certain relevant things. We
submitted certain call attention notices * we
also submitted some short questions. The
call attention notices were rejected ; so were
the short notice questions. 1 reccived a
communication this morning rejecting my
short notice question.

This raises a fundamental question. If
the Minister communicated to you his deci-
sion to make a statement before the short
notice questions or call attention notices
were tabled, it is all right. But if it was done
after that I should say that it is an attempt
to limit the functioning of Members of
Parliament...... (Interruptions.)

Wt wwr @w g (fesdr |aw) -
wsqer gAY, 29-30 ard@ w  fAgaw
gIg¥ WTT ¥ | WA A AIQF 1 FAq
grg e F az y qaA ¥ R E 1 wmwr
o ord AEY <7 wraT & 1 WA A &

. ar aY &Y @t fga ¥ @1z 391 Ffgd qr anfe

qza WYX @ F A Sar w5 wE v
ARTA § | g AT ATT TEIUE |

o firr wx W (AgaAY) : IA% WA
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For Q) fea az & wifan ofew
AterT fzar ar 1 99 7@ 9T w19 2H gaT
q T AET HIT § |

MR. SPERAKER : Shri Hem Barua
refers to call attention notices. Some call
attention notices are admitted by the Chair ;
others are rejected. There is no question
why they are rejected. Usually the Chair
asks the Minister concerned before deciding
on a call attention notice. 1 can reject
adjournment motions und call attention
notices. In this casc the normal practice
has been followed that of asking the Minister
if he woul. like to make a statement. But
leaving aside that, the Minister has got a
basic right according to the rules of proce-
dure to make a statement any time in this
House ; there are no limits on that......
(Interruptions.)

He is exercising his right and 1 am not
here to prevent that. How can I check a
Minister from making a statement? I am
not sitting here to tell him about propriety or
impropriety. He is exercising his right to
make a statement.

st A wvARw  (TFEaE efarm) ¢
T OF sngqT X7 G 2 1 AI1T AT /AT
w717 I A7 %3 F A8 EAA WA ga@
fa arqr orr o ofY 39 @Ren q wAY w2y ?
2 fF gg a7 zaw wfAa vEga AeA
f=ar av | IATY FIFTT AT ALY QAT AGH
gfaFiz a7y & 2 ) FfFT 7o qaT o 2@
a7 &2 af @ 50 faega w7 § ) quQw
*Y 21T WE TG H 3z WAT gwr
QUAFT &1 A7F 1T 9T QF AT & GV
fe mfrena & fergram oY and & A
feqa & arg wa<raT A qrfeeaid #r gfa-

17 A1 g€ &7 fzar av
“We were also informed that no

decision had been taken to supply arms
to Pakistan.”

MR. SPEAKFR : The statement has not
been laid on the Table of the House nor has
it been given by the hon Minister. How can
the hon. Member discuss it? What is
this ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : Would
you like the statement to be laid on the
Table of the House, Sir ?

MR. SPEAKER : Yes.

SHRI DINESH SINGH : I lay it on the
Table of the House.

Sratement

At the invitation of the President of
India, President Nixon and Mrs. Nixon paid
a visit to Delhi from 31st July to 1st August,
1969  Talks were held between the Prime
Minister and President Nixon, in an atmos-
phere of cordiality and friendship.  The dis-
cussions covered a wide range of subjects,
including matters of international importance,
the situation in Asia and bilateral relations.
President Nixon gave the Prime Minister his
impressions of his visits to countries of
South-East Asia. He expressed his conti-
nued interest in the peace and progress of
Asia and his hope that the countries of Asia
would solve their problems in their own way
and without interference from outside. He
also expressed his Government’s determination
to co-operate, both bilaterally and multila-
terslly, in the economic development of the
countries of Asia.

The Prime Minister gave President Nixon
a picture of the social and economic progress
achieved in India in recent years, the deter-
mination of the Government and people of
India to achieve self-sufficiency in food
shortly and self-sustaining economy in the
next decade. She expressed India’s appre-
ciation of the economy assistance received
from U. S. A.

The President expressed his happiness at
the progress achieved by India in receat
years and his continued desire to help In
India’s economic development.

Simultaneously with the meetings bet-
ween the Prime Minister and the President,
talks were also held between the officials of
the two sides. These talks broadly covered
the same area as these talks between the two
heads of Governments.

The Indian side referred to the efforts
being made by Asian nations to promote
greater economic co-operation among them-
sclves under the acgis of various regiong)
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organisations like E. C. A. F. E.,, the Asian
Council of Ministers etc., and the need to
give support to these efforts A reference
was also made to the various proposals for
economic collaboration and regional trade
and transit arrangements between India,
Pakistan, Afghanistan, Iran and other
countries.

President Nixon showed sympathetic
interest in the various moves being made to
strengthen economic co-opcration  in  Asia
and said the U.S. A. was studying the
situation carefullv.

The question of security in Asia was
touched upon and the Prime Minister ex-
pressed India’s conviction that there could
be no real securi'y for the countries of the
region unless there was rapid economic
development and social justice, The Presi-
dent agrecd that it was unrealistic to envisage
security in terms that did not take into
account the real economic and social pro-
blems of the countries of the region.

The two sides discussed the problem of a
peaceful settlement in Vietnam and the possi-
bilities of economic development after a
Vietnam settlement. Both sides expressed the
hope that the present negotiations would
lead to a speedy peaceful solution acceptatle
to all parties concerned.

The stuation in West Asia was discussed.
Both sides felt that a lasting and durable
peace should be achieved in terms of the
Security Council Resolution of November 22,
1967. They expressed the hope that the
situation in West Asia would not deteriorate
further or escalate into a larger conflict.

The Prime Minister discussed with the
President the present state of Indo-Pakistan
relations and explained the efforts that India
had made to normalise relations with Paki-
stan. The President reiterated his Govern-
ment’s view that Indo-Pakistan relations
should be settled peacefully and bilaterally
between the two countries. We were also
informed that no decision had been taken to
supply arms to Pakistan.

President and Mrs. Nixon received a
very warm and cordial reception from the
Government and the people of India. The
exchange of views between the two leaders
led to a better understandi:g of each other’s
points of view and will, it is hoped, result
in greater co-operation for mutual benefit
and for peace in Asia and the world.
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ot W GTARRW . gere wgem,
# A sqFEar 71 9e glad

MR. SPEAKER: I am not going to
allow any discussion on the statement. They
can take note of it.

! AN R wsaw AR,
719 7a faug 9T qgw @ fere ) A
miA1g ¢ fE gadw & wsgafy ¥ 4 AR
TAT AT TEY &, W g qgT A Foalt ot
g

st fra =eg w1 : weaw melEd, @
fawra g ad siafaar @ @ & 1 AT
7oAt agtem e 3 §, At wwaw @) )

MR. SPEAKER : Please sit down.

N AW AT . wewE  AqR)ET,
217 XN o g7 Afee

MR. SPEAKER : Will you please sit
down or not ?

=i W GRNN WY FR Y W
59 93 gg 17 Qfsw

weaw wEEg : IET

When a statement is made by the
Minister, the rules provide that a discussion
cannot automatically follow. But, in spite
of that, you are forcing the House. I am
really sorry.

SHRI DINESH SINGH : May I say
aword? The” hon {Member has’made an
allegation that the President of the United
States has told a lie. 1 do not_think,that
it is right for us'to make such remarks about
the head of a State.

SHRI GEORGE FERNANDES : He is
charged in his own House.

SHRIDINESH ' SINGH : Whatever he
may be charged |with in his own House, is
not the reason for us to charge the head of
a State’of another country. (Interruption.)
The hon. Member must listen'to me first.
It is I think & practice in the_House not to
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make such allegations and references in res-
pect of the head of a State. 1 would beg of
you to request the hon. Member to with-
draw that, because it will create a certain
amount of misunderstanding  What happens
in the House in the United States is not our
concern here.

ot AT GRS © # I @wedl
an A & fro §arv & Ffxa & az 0
F2AT ATRAT § {7 70 gaAa & 7iegafy
& 19 § &Y qara faar w2, 9z facgw
a7 2

MR. SPEAKER : No reflections can be
made, according to the Rules of Procedure,
on the head of a State. I am not going to
allow Mr. George Fernandes to proceed with
this. Take it for granted. 1 am not going
to allow it. It can be discussed on merits,
but you cannot use any improper remarks
about any Head of a Statc. The rules
provide that it should not be done.
(Interruption.) Should there not be some
healthy precedents. because, tomorrow some-
body will say it is a remark againt the Head
of a State.  You cannot make remarks even
against the Government of another State.

ot st wTAERW o § 3T ged) 1
amet dar g, afss el afer 3 aAg
Farar i

MR. SPEAKER : In spite of my re-
peated request, you get up and make some
remark and then withdrawn the same. What
is this 7

Let us proceed to the next item of busi-
ness.

12.43 hrs.

DELHI HIGH COURT (AMENDMENT,
BILL—(Conrd-)

MR. SPEAKER : The House will now
take up the Delhi High Court (Amendment)

Bill. The time taken already is one hour
and 15 minutes. 15 more minutes are
left.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : Mr. Speaker, Sir,
yesterday, I was explaining the reason for
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raising the limit of the original civil jurisdic-
tion of the Delhi High Court. The proposal
actually emanated from the Chief Justice
of the Delhi High Court, and we have
consulted the Chief Justice of India and he
also concurred with the proposal. The
Advocates Association of the subordinate
courts of Delhi are also of the view that
the jurisdiction should be like this

In this connection, I may mention the
position that is prevailing in the major cities
like Calcutta, Bombay and Madras. In
Calcutta. the jurisdiction of the City Civil
Court extends up to Rs. 10,000 In Bombay,
it is Rs. 10000 and the State Government
has been given the power to increase it to
Rs 25,000. In Madras, the Madras Govern-
ment have put it at Rs. 50000  So, this is
in line with the policy pursued in other
States. If the limit is further enhanced up
to Rs 1 lakh, then thc subordinate courts
will be burdened with mare work and arrears
will start collecting in those courts.

Many hon. Members had suggested that
the arrears should be reduced and for that
purpose more Judges should be appointed.
We have al eady taken steps in that firection,
We have advised the States to appoint more
number of Judges wherever it is necessary
taking into con-ideration the filing of suits,
their disposal and arrears, and also to fill
up the vacancies as soon as possible. If any
Judge is appointed for any other work, like
a commission or any such thing, and if he
is not returned in six months, another person
should be appointed on an gj-hoc basis so
that the work does not suffer.

In the last two years the strength of the
various High Court Judges has been increas-
ed from 245 to 294. The Government has
also proposed to constitute a three-Judges
committee with the Chief Justice of India
as chairman to go into the question of delay
and to suggest some remedial measures.

The hon. Member, Shri Lobo Prabhu,
said that Judges age appointed on party basis
and that relatives of so-and so are appointed.
I strongly refutc this criticism.  The Consti-
tution has laid down certain guidelines as to
how Judges should be appointed and we are
following that strictly. They are appointed
on the basis of merit, integrity and honesty.
Under article 217 a Judge of the High
Court is to be appointed by the President
after consultation with the Chief Justice of
In ia, the Governor of the State, and, in the
case of appointment of a Judge other thap
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the Chief Justice, the Chief Justice of the
High Court. We are following that princi-
ple and no preference is given to anybody
tecausc of his party affiliations.

The hon. Member, Shri Banerjee, said
that free legal aid should be given to the
poor so that real justice is done. The Law
Ministry is looking into this proposal and
1 hope they will come up with a proposal
very soon.

1 do not think it is necessary that this
Bill be circulated for eliciting public opinion.
The hon. Member, Shri Mandal, said that
because the High Court issued summons in
the Shankaracharya case, the High Court
should be scrapped. We do not pass judg-
ment on High Courts because of wrong
decisions by the High Court.  After careful
consideration we had given this original
juricdiction under the Act of 1966 and 1
hope the House will agree with the sugges-
tion to raise the limit to Rs. 50,000.

MR. SPEAKER : There are two amend-

ments. by Sarvashri Mandal and Om
Prakash Tyagi. Are they withdrawing
them ?

SHRI B. P. MANDAL (Mashipur) : I
want leave of the House to withdraw my
amendment (No. 15).

SHRI OM PRAKASH TYAGI (Morada-
bad) : T also withdraw my amendment
(No. 17).

MR. SPEAKER : Have they the leave
of the House to withdraw their amendments ?

SOME HON. MEMBERS : Yes,
Amendments No 1S and 17 were, by
leave withdruwn
MR. SPEAKER : The question is :
“That the Bill to amend the Dethi High
Court Act, 1* 66, be taken into considera-
tion.”
The motion was adopted
MR SPEAKER : The House will now
take up clause-by-clause consideration of the
Bill. The question is :
*That clause 2 stand part of the Bill."”
The motion was adopted

Clause 2 was added to the Bill
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Clause 3—(Amendment of section S.)

SHRI SHIV CHANDRA JHA (Madhu-
bani) : I beg to move :

Page 2, lines 2 and 3,—

Jor “fiftty thousand rupees” substitute-

“‘thirty thousand rupees” (an

v Ay v o F gt d W
feT adt wgar § f5 ag M <ww agr &7
¥ grar7 guwAY @ 5 quear &1 29 @)
2 &g, 9z Af A | AT q@ET
az apwdY @ fowww  wad y fessh et
FEFomagn N Fagawn § & e
TR QIO § ) AFIEE 5 AT 7
i mrear | wifaz ag fegeara & Ao
g€ AY 7z gxEy F17 § AT 97 g7 gAY
DANDT §, @ oy H o aAqAE
IAH AN AT F D agwAt T 2
gi M7 ®E A T & A1 A% fao g7
ag 30 f& a@) @A F £ F4F o1 A
N A 9y @ Aawar 2 fx gei fexqiaA
spar wed) g1 AT Mg RgA § 4gd
A% AT ) TEAT GG FATX AT FH
N 19 I@AT AI2Y § A wURT E
IaFr ang ¥ gMwT g & g mzwre
LAERRE I AR R Ll

MR. SPFAKER : Now, I put Amend-

ment No. 11 moved by Shri Shiv Chander
Jha to the vote of the House.

Amendment No. 11 was put and negatived
MR. SPEAKER : The question is :
“That clause 3 stand part of the Bill”

The motion was adopted

Clause 3 was added to the Bill

Clause 4— Amendment section 17.;

SHRI SHIV CHANDRA JHA : Ibeg to
move :

Page 2, lines 5 and 6,—
for “fifty thousand rupees” substitute-
“thirty thousand rupees” (12
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MR. SPEAKER : I put Amendment No.

12 moved by Shri Shiv Chandra Jha to the
vote of the House.

Amendment No. 12 was put and negatived
MR. SPEAKER : The question is :
“That clause 4 stand part of the Bill”

The motion was adopted
Clause 4 was added to the Bill

Clause 5— Amendment of certain laws.)

SHRI SHIV CHANDRA JHA : | beg t0
move :

Page 2, line 9, :

Sor “fifty thousand rupees’: substitute-

“thiriy thousandjrupees” 13y

Page 2, lines 11 and 12,—

for “fifty thousand rupees™ substitute-

“‘thirty th.usand rupees” (14)

MR. SPEAKER : I put both the amend-
ments together to the vote of the House.

Amendments 13 and 14 were put and
negatived

MR. SPEAKER : The question is :
“*That clause 5 stand part of the Bill”
The motion was adopted
Clause 5 was added tv the Bill
Clause « was added to the Bill
Clause 1— Snort sitle and  commance-
meuns.,
SHRI K. 5. RAMASWAMY :1 beg to
move
Page 1, line 4, —
Jor 1968 substitute 1969 (2)
MR. SPEAKER : The question is :
“Page 1, line 4,—
Jor 1968 substitute * 1969 (2)
The motion wus adopted

MR. SPEAKER : The question is :
*"That clause 1, as amended, stand part
of the Bill™.

The motion was adopted

Clausc 1, as amended, was added to the
Bill

Enacting Formula

SHRI K. S. RAMASWAMY : 1 beg to
move ;
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Page 1, line 1,—
JSor “Nineteenth™ substitute
“Twenticth” (1)
MR SPEAKER : The question is :
“Page 1, line 1,—
for “Nineteenth” substitute-
“Twentieth™ (¢3)

The motion was adopted
MR. SPEAKER : The question is :

“That Enacting Formula, as amended,
stand part of the Bill”
The motion was adopted

Enacting Formula, as amended, was
added to the Bill

MR. SPEAKER : The question is :
“That the Title stand part of the Bill.”
The motion was adopted
The Title was added to the Bill
SHRI K. S. RAMASWAMY : I move :
*That the Bill, as amended, be passed.”

MR. SPEAKER : Mr. Lobo Prabhu.
Just one minute.
SHRI LOBO PRABHU (Uripi) : 1 was

not present when my name was called for
moving amendments. Now should I speak
on the amendments

MR. SPEAKER : We have passed that
stage. Now this is the Third Reading.

SHRI LOBO PRABHU : I regret very
much that Government did not concede a
very simple amendment. They are deter-
mined to rush through, to enact anything
that is put before them by their staff. This
was a very simple amendment and it was
supported by nearly every member of the
Oppuosition that the limit should be raised 10
Rs. 1 lakh in order to save the public from
highcer expenses on litigation in the High
Court by way of higher court fees, lawyers’
fees, and so on. Why is the Government
against common pcople? They are makirg
use of their brute strength to get this passed.
This is a matter of which they should
genuinely be ashamed. They are not
people’s Government, whatever they may call
themsclves.

SHRI SRINIBAS MISRA (Cuttack) : It
i> rather strange that, in regard to the Dclhi



218 Lokpal and

LShri Srinibas Misra]

High Court, the Government wants that
there should be some original jurisdiction as
regards civil matters, While in the other
High Courts, the subordinate judges and the
district courts have got unlimited jurisdiction
in civil matters, why should there be this
particular feature in regard to the Declhi
Hieh Court ? Why should they follow the
old provincial law that there should be some
original jurisdiction regarding civil matters ?
It only involves more expenditure and
entails troublc to the litigants to come
from the mofussil district to Delhi for
conducting their litigation. It does not help
anybody. The High Court will have appel-
late jurisdiction in any way. So, it does not
help anybhody - their raising the limit from
Rs. 25.000 to Rs. 50,000 for original jurisdic-
tion in civil matters.

MR. SPEAKER : The question is

SHRI LOBO PRABHU : What about
the reply 7

SHR] K.S. RAMASWAMY : 1 have
already explained everything in the main
reply.

SHRI LOBO PRABHU : These are new
points.  (Interruption)

SHRI K. S. RAMASWAMY : 1 have
already explaincd everything.

MR. SPEAKER : The question is :
“That the Bill, as amended, be passed."
The motion was adopted

12.59 hrs.

LOKPAL AND LOKAYUKTAS BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : 1 beg to
move :

* That the Bill to make provision for
the appointment and functions of certain
authorities for the investigation of
administrative action taken by or on
hehalf of the Government or certain
pubiic authorities in certain cases and
for matters connected therewith, as
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reported by the Joint 'Committee, be
taken into consideration.”

As the hon. members are aware, this Bill
seeks to give effect to the rccommendations
of the Administrative Reforms Commission
which were submitted on redress of grievances.
This was the first report submitted by the
Administrative Reforms Commission .

MR. SPEAKER : The hon. Minister
may continue his speech after Lunch. The
House stands adjourned for Lunch,

13.00 brs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha reassembled after
Lunch at seven minutes past
Fourtecn of the Clock

[Shri Vasudevan Nair—;y the Chairl

LOKPAL AND LOKAYUKTAS
BILL— contd

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, 1 was
saying...

=t AR BT (AZTAT) - |wiafy
agiag, & oF A2eaqy fawa F DT g
F1 eqra @iaar argar g fagre § uw
tar #ver w9 g foad fagie & fegm
WAFT §52 & § 1 9Tt wOw A WA @
T 2, A o oY @ew Q1 ST )
2 frmAl & vy faoe &) g€ @ Afew
ATFIT A N7 § 1L sqaeqr ag g 0f
¥ 1 g, gaita, TR FATRIGT, AT
fagrx & f& gaiq &1 werv waerar @,
Fi 9T g@F Fvar A fAua w4 g€ 2,
AN WIAE BT 44T 2, IGI) AT FIE@ &
forw agi 97 gTwIT FIE Fagen @ AN
afamra 3o 7e11 &Y engemy w7

MR. CHAIRMAN : You should give a
proper notice.
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ot fagfa fas (sidterY) . awfa
agtey, fagrT ¥ Ay Y a1g & W AEH
#Y q1g § FgA IFAEA guT & 1 1500 wWix
¥agrr s at 21 ganr wag & fao
wfgsra g7 7 Fg Ao afer afs
fqrY #Y $g Uz aga &% 1 gw Al
¥ & gAE FEA F AT FT AT SHU
fagrz &1 gorer A F AW ¥ 1 IR
ATE GLHIT F) qT g 347 T1fz0 )

st ToenT fag (Qgas) © @@ akx
q fagrx & feara oY g1g 9 & feara
Sy I ¥ fRarg ar wigh-sigi qv A
fraral #Y arz & gve@ gm &, I
TEH#E Az 21T FYTA gaF fors
&1 waare w2 ) fagrT & feam @ 3@
F @Y ferqAT & Q& w4 I\ET ©
fs qaddiz YT I8 fO® &1 daqmw
w1

ot fore wox s (wgadAY) o |anafa
qNz, IFE IF A "HIAT §F I T
fear & 1 & =g s a1 I8 FI¢ qg
oF 53T % fF ImaT zq qw &  fawra
I F41 AT A7 |

MR. CHAIRMAN : You cannot go on
like this, mentioning subject after subject.
We know that Bihar is under President’s rule
and some Members raisc some important
questions concerning Bihar. Government

has taken note of it. Now, the hon,
Minister.

&t &qre qremiw (A 0 |uraly
ag12y, ag 891 @1 . fF g feam
£ 1 o qg gAa ¥ faw dorr AP
g & gEd A A @ ggl g
ot 2 1 dfwT a7 feaa § g@eg
Y€ ar7 70 a2 @Y IES A g
war ¥ fagre # 8-10 fa=f A Nz q
AT T JFRIT § W2 —EF AT W0
aTETT gay & fau s a8 Jare @ @
g?
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MR. CHAIRMAM : At this stage, I cannot
allow any other discussion than the
consideration of the Bill. But some
Mecmbers wanted to refer to some important
matters.  Of course, | was a little indulgent.
1 hope the hon. Mcmbers will understand
and try to make use of some other opport-
unity. The hon. Member can give a calling-
attention-notice or resort to some other
method.

SHRI VIDYA CHARAN SHUKILA :
I was mentioning that this Bill to create
an institution of Lokpal and Lokayuktas
had been brought forward in view of the
public demand to create an institution to
look after the grievances and allegations
which are made from time to time by the
members of the public against thc adminis-
tration  This Bill secks to set up an
institution of Lokpal. The Lokpal will
look into the complaints and grievances
regarding the work done by the Ministers
and Secretarics to Government.  The
Lokayukta will look into the complaints ..

SHRI P. K. DEO (Kalahandi): Including
the Prime Minister ?

SHRI VIDYA CHARAN SHUKLA :
I am coming to that.

The Lckayukta will look into the
complaints which are madc about officials
below the level of Secretarics  To inspire
full and complete confidence in the Lokpal
and Lokayukta, particularly the Lokpal, we
have devised a procedurc in this Bill so that
the person who is ultimately appointed to
this high office enjoys the fullest confidence
of the nation and is not made a subject-
matter of political controversy. We have
provided that the Lokpal will be appointed
after consultation with the Chief Justice of
India and the Leader of thec Opposition in
Parliament A« it stands today, there is no
Leader 0. the Opposition at present. Ip
that case it has been provided in the Bill
that various Opposition groups will elect a
person for this purpose and he will be
consulted regarding the appointment of the
Lokpal.

We were also very careful to provide in
the Bill that nobodv whn s appointed to
this high ofiicc  should look forward to
another term of office at the discretion of
the Government  Our muin purpose was to

sece that the person who is appointed to this
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high officc and who has to deal with the
charges ‘_against Ministers and  senior
Secretaries to  Government and other
Government officers is not obliged to look
to those very people against whom he may
have occasions to hold inquiries. Therefore,
we have provided that there would be no
second term for the Lokpal.

We have not provided for any age-
limit, but we have provided for a term of
five years, and after five years, the person
who holds that post for five years will not be
reappointed to the same office. The main
purpose of this is to see that there is no
suspicion in the pcople’s minds that the
incumbent to this high office 1s trying to do
things to ensure his continuance for a
second term. To avoid this kind of
suspicion, we" have provided for this.

We have also provided for the competent
authorities to whom the Lokpal will submit
his reports. As the House knows, the
institution of Lokpal is sought to be created
more or less on the model of the Ombudsman
which we find in several other countries,
There also, the competent authority has been
provided for. In case Government disagree
with the recommendations made by the
Lokpal and Lokayukta we have given the
authority to them !0 make a special report
to Parliament, which will be laid before
Parliament and then Parliament will be
entitled to go into those reports and take its
own decisions.

We have also provided
follow their own procedures and conduct
investigations. These two dignitaries would
have the powers of the civil court and can
summon persons and call for documents,
information etc.

that they can

Since this Bill was a very important one
and this kind of institution was being
created in the country for the first time, we
referred it to a Joint Committee of both
Houses. I must say that the chairman and
the Members who served on that Committee
worked diligently. 1 must specially thank
the chairman of the committee who spared
no pains to make the deliberations of the
committee a success and  because of the
friendly and very objective discussions in
the committee, | must say that a large
number of amendments were moved aad a
good many of them were accepted, and so,
this Bill has been amended by the committeo
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in quite a substantial manner. As regards
the amendments which were accepted
by Government and approved by the

Committee, it is not as if they came from
one scction of the House ; many amend-
ments, in fact, the majority of those
amendments came from the Opposition
side and they were accepted in the Joint
Committee and they have been incorporated
in the Bill in its various clauses.

Before 1 conclude, 1 would like to
mention some of the important amendments
that the Joint Committee has made. The
Bill as is went to the Joint Committee was
different. Certain changes have been made
in the Bill as it has emerged from the Joint
Committee.

As 1 had mentioned earlier, the first
amendment that was made by the Joint
Committee was regarding the deletion of the
second term for the Lokpal. This amend-
ment has been made during consideration
in the Joint Committee.

There was a provision regarding matters
for which commissions of inquiry were
appointed and which were
excluded from the purview of the Lokpal
and Lokayuktas. It was felt in the
committee that such matters should not be
excluded, because therc may be occasions
when to avoid sccrutiny by the Lokpal and
Lokayukta, some commission of inquiry
might be appointed so that the jurisdiction
of the Lokpal and Lokayukta is cxcluded.
So, the committee suggested that we should
amend clause 8 (2) to cxclude such matters
when the commission of inquiry is appointed,
with the prior concurrence of the Lokpal.
Only  when a commission of
inquiry is appointed with the prior concurr-
ence of the Lokpal, this matter would be
excluded, and otherwise it would not be
excluded.

Several honourable gentlemen  who
appeared before the Commiittee, particularly
Dr. Kunzru were a little apprehensive that
the new office which we were creating might
be completely flonded with all kinds of
complaints and the workload may be so large
that they will not be able to do any justice
to the work ; therefore, they suggested that
the Central Government  should be
empowered to exclude by notification on
the recommendation of the Lokpal
complaints regarding certain classes of public
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servants that might be specified in the
notification.  This amendment was also

made in the Joint Committee.

There was a question of procedure
whether the Lokpal would be entitled to
make any preliminary inquiry before under-
taking investigation on a complaint. There
was no specific power or direction given to
the Lokpal to make any preliminary inquiry,
but we found that_ it would be better if
this position was clarified. So, provision
for a preliminary inquiry has been made ;
in case the Lokpal finds it necessary to
make a preliminary inguiry before under-
taking any investigation the Lokpal could
do so. The Bill as introduced provided
that all investigations would be conducted
in camera.  While this matter was discussed
in the Joint Committee it was felt that
certain cases which arouse a lot of public
interest and public attention should not be
heard in camera. So, we awarded that
particular clause and we have given discrc-
tion to the Lokpal to conduct the case in
public wherever the public importance of
the case deserves that kind of hearing.
Discretion has, therefore, been given to the
Lokpal so that  he can hold inquiry
in camera whenever he thinks fit or hold
inquiries in public whenever he considers

that to be necessary in the fitness of
things.
Shri P. K Deo was a little anxious

about the exclusion of the Prime Minister
from the scope of this particular institution.
In the Joint Committee there was a good
deal of discussion about this matter. The
Bill as suggested by the ARC suggested
that the Prime Minister should be the
competent authority to look into the
complaints or reports submitted by the
Lokpal against Ministers. But it did
not suggest any competent authority
to deal with complaints and make
a report on the Prime Minister. Therefore,
we concluded that the ARC did not intend
to include the Prime Minister within the
purview of this particular scheme. We gave
very deep thought to this matter and found
that it would be wholly inappropriate to
include the Prime Minister within the scope
of the Lokpal.

I would state the reasons. I am quite
sure most of the members would agree when
I say that it is not a question of any
particular Primc Minister being excluded.
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It is the institution of the office, whether
the incumbent belongs to this party or that.
For many many decades to come, the Prime
Minister may belong to various parties. To
include thc Prime Minister in this scheme
would be the negation of a very important
right of this House. Therefore, we thought
the Prime Minister should be excluded.

When the Lokpal looks into a complaint
against a Minister, may be Home Minister
or Finance Minister or any Minister, on an
adverse finding by him, the concerned
Minister is obliged to resign. He demits
the office. but nothing else bhappens. But
when a Prime Minister demits his office, the
entire Government goes, not only the Prime
Minister but along with him all the members
of the Government. This is a political
process which is the sole monopoly of this
House to bring about; and to given this
power to any particular functionary, how,
soever great he may be, would not be
proper ; it should be retained by this very
House. If it was only a question of only
the Prime Minister going out, it would have
heen a different matter. But the Prime
Minister is normally the Leader of House,
the Leader of the Government, a link
between Government and Parliament ; and
to give the power to bring about such a
charge to the Lokpal, a right which is
the sole prerogative of this House, to a
person nominated by Government would
not, I think, be the right thing to do. This
is a fundamental right of the Lower House
and should always be retained by it, to be
shared by nobody else. Therefore, we
concluded that the Prime Minister should
be excluded from the purview of the Lokpal.
I am sure hon. members will agree that
irrespective of the present times, it is
absolutely important that the right of
Parliament is not interfered with by any
outside authority in so far as a change of
government is concerned.

1 see about 150 amendments tabled. As 1
said carlicr, most of these were considered in
the joint committee stage which lasted ten
months after which this report has been
brought forward. If we want to introduce
a Bill for the benefit of the public which
will simplify the procedure for redress of
grievances of the public and if in an atfempt
to refine 't we make it too complicated or
elaborate, it will become a self-defeating
piece of legislation. Therefore, it would be
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necessary for us to see that while this
becomes an effective piece of legislation, it
does not become so elaborate and complicated
that in its working it does not produce the
necessary results we have in mind. There-
fore, I would request hon. members who
have tabled amendments not to press them
but to see that this Bill receives unanimous
support and fulfils the purpose for which it
is meant.

I move.

MR. CHAIRMAN : Motion moved :

“That the Bill to make provision for
the appointment and functions of
certain authorities for the investigation
of administrative action taken by or on
behalf of the Government or certain
public authorities in certain cases and
for matters connected therewith, as
reported by the Joint Committee, be
taken into consideration.””

ot amie fag  (IgTrgA) AWl
Ag1eq, # wig § JAaT Wzar g fe o oaar
ag fadsqat & f& =g qvz 1 faw graq &
aiar iy o fafaces fafeet & qwalq
feeafzd fne w+ar &, 9 mizw fafacet
Yy gat fafqesdd & @ra & fedfedy
fsgz ®a1 @ ? & «Aar Swgar g
fe Far 7g gak Fifeeggma & A3 R
forait gwa atar frar 2 fs gw feedfedt ot
qeH w4 7

MR. CHAIRMAN : This is a matter
of opinion. The hon. Memeber may
participate in the debate and express his
opinion. It is for the House to decide.
Now, there are some amendments.

SHRI B. P. MANDAL (Madhipura) : I
beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion there on by
the 15th November, 1969 * (131)

SHRI ABDUL GHANI DAR (Gurgaon):

1 beg to move :
“That the Bill, as reported by Joint
Committee, be circulated for the purpose
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of eliciting opinion thereon by the 31st
December, 1969.”" (136)

SHRI B. P, MANDAL : I beg to move :

“That the Lokpal and Lokayuktas
Bill, 1968, as reported by Joint
Committee, be recommitted to the same
Joint Committee to report thereon by
the 30th November, 1969 with the
following instructions :—

(1) That provision be made for the
appointment of the Lokpal from
the Panel of names to be given by
(i) Chief Justice of India (ii) the
Speaker of Lok Sabha; and (iii)
the Comptroller and  Auditor
General of India.

(2) That provision be made that the
Lokpal may not be removed from
office unless motion to this effect
has been passed by two-third of
the total number of members of
Lok Sabha.

(3) That provision be made to extend
the jurisdiction of the Lokpal so as
to include the Prime Minister of
India when there is any allegation
or grlevance against him or ber.”
(137)

MR. CHAIRMAN: The Business
Advisory Committee has allotted five hours,

SHRI P. K. DEO : The time should be
extended.

MR. CHAIRMAN : Perhaps the Speaker
can extend it by one hour.

SHRI VIDYA CHARAN SHUKILA :
Yesterday, the hon. Speaker gave a ruling
that in future the time allotted by the
Business Advisory Committee in which all
the parties of the House are represented
would bestrictly adhered to. The Speaker
said that he himself would be unable to
extend the time even by one minute beyond
the time fixed by the Committee. This might
be kept in view while deciding on time.

SHRI S M. BANERIJEE (Kanpur) : 1
do not dispute what the hon. Minister says.
But yesterday, we immediately pointed out
to the Speaker that one hour was always in
his discretion and he can always exercise
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that discretion. That pewer rests with the
Chair and we do not want to take away
that power of the Speaker.

MR. CHAIRMAN : Yesterday the
Speaker said that he was not in a position
to exercise that option with him. Anyway
let us see. We shall have three hours for
the first reading and two hours for the
second and the third.

SHRI P. K. DEO : Four hours and one
hour.

MR. CHAIRMAN : There are as many
as 150 amendments.” Let us now proceed.
Shri P. K. Deo.

SHRI P. K. DEO : According te rule
77 (2), after the member in charge of a Bill
has made his motion, any member may
move an amendment that the Bill be
recommitted or be circulated for the purpose
of eliciting public opinion. The right of
that member who moves that amendment
comies first.

MR. CHAIRMAN : I do not think
there is any hard and fast rule like that.
The procedure all along has been that the
amendments are moved. The wmovers of
such amendments are given a chance during
the general discussion ; youw will get your
chance.

SHRI B. P. MANDAL : 1 bkave also
given several amendments on the Clauses.
But the committal to the same Joint
Committee or for eliciting public opinion
should come first. The other amendments
will be coming later.

MR. CHAIRMAN : You can make your
points when you get the chance. This
is the general procedure that we have
adopted.

SHRI S. KANDAPPAN (Mettur) : At
the time of voting, it can be taken up.

MR. CHAIRMAN : Yes.

SHRI ABDUL GHANI DAR : rose—

MR. CHAIRMAN: You are a very
senior and experienced Member of the
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House ; should we waste the time of the

House over this small matter ?

SHRI ABDUL GHANI DAR : Suppose,
if our amendment is accepted by the House,
—that it will be circulated—then there is
no use in wasting the valuable time of this
august House further. So, that motion will
come first,

MR. CHAIRMAN : Even then, that
can be decided only after the general
discussion. All the parties and Members
would like to participate in the debate. You
cannot shut out that debate. So, I have to
give & chance to all the parties. That is
why I am beginning from the Swatantra

party. Shri P. K. Deo.
SHRI P. K. DEO (Kalabandi): Mr,
Chairman, Sir, in spite of the several

deficiencies for which we have tabled suitable
amendments and in spite of the fact that
there has been a great deal of variations
from the model Bill suggested by the
Administrative  Reforms Commission, I
welcome this Bill even though it had a
checkered history. I hope that very soon it
will see the light of day and find its place
in the Statute-Book of this country.

There is no denying the fact that
corruption which is a cancerous growth has
been corroding the moral fibre of this nation
and the malady has been multiplied several
times by the introduction of the licence-
permit-quota rgj, and the citizens have been
subject to improper administrative acts for
which we do mot find any adequate remedy.
The encroachment of the citizens’ rights has
become a day-to-day affairs, and instances
of administrative deli ies are being
brought to our notice nearly every day. I
do not want to wash dirty linen of the
administration in this House because we
all know that. With these friends in the
Treasury Benches, any opinion expressed
inside or outside the House is just a cry in
the wilderness.

Efficiency of administration is necessary,
but its integrity is the essence of good
Government. In the recent past, we came
across various memoranda hbaving been
submitted to Government by individuals, by
legislators, against the various  Chief
Ministers—the Chief Ministers of Orissa,
Mysore, Rajasthan, Punjab and so on. In
those cascs, we were very sorry to find that
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the then Prime Minister arrogated to himself
the power of the judge and passed judgment.
And in several cases, he ecxonerated those
very Chief Ministers against whom, later
on. allegations of corruption and malad-
ministration had been proved in the
subsequent enquiry as in the case of Shri
Pratap Singh Kairon, through S. R. Das
Commission, in the case of Shri K.D.
Malaviya, through S.K. Das Enquiry
Committee and in the case of Shri Biju
Patnaik through the Khanna Commission.

Sir, what is democracy ? It is the
government of the people, by the people and
for the pcople. In the prosperity of the
people lies the strength of the Government
and the stability of democracy. For
ventilating and redressing the grievances and
allegations, at the moment, there are only
two avenues left ; the first is Parliament.
In Parliament, we in the Opposition, as the
watchdog of the citizens’ rights and interests,
always do our best and try to focus the
various grievances and allegations and
instances of maladministration in this House.

But it is not possible to deal with
individual cases nor can the House afford
the time to go into the details and merits
of individual cases of injustice or malad-
ministration. Questions of wurgent public
importance alone could be discussed in the
House. In that case the individual, the
man-in-the-street, the ordinary citizen is
completely denied the privilege of having
his grievance ventilated in this House.

So far as the courts are concerned,
litigation has become so expensive and
dilatory that it is beyond the means of an
ordinary citizen to have redress in a court
of law. In this regard 1 would like to quote
an eminent jurist. Lord Denning who, on
one occasion, said :—

“Just as the pick and shovel is no
longer suitable for the winning of coal,
so also the procedure of mandamus and
certiorari is not suitable for the winning
of freedom in the new age.”

So, we will have to devise some other means
by which the citizen's grievances could be
veptilated and an adequate remedy could be
provided.

This matter has been agitating the minds
of all citizens and there is a unanimous
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demand for having an institution of the
type of an Ombudsman  The first cry came
from the Swatantra Party. At its very
inception, at its first national convention
at Patna in 1959, it passed a resolution
saying that we must have an institution like
the Ombudsman of the Scandinavian
countries, It has become a regular annual
feature in all conferences and has found a
place in all the election manifestoes and
annual resolutions of our party. The insti-
tution of Ombudsman is one of the main
planks of the Swatantra Party platform and
we have been agitating for it.

You find the analogy of Ombudsman in
several  countries, though the name is
different.  In Scandinavia it has stood the
test of time for nearly 250 years. It is the
crying need of this country that we must
have an institution of this type. He should
be a non-partyman. He should be properly
insulated against all pressures, either political
or otherwise and he should be a man of high
standing, with known legal ability and with
independent background.

In this country, as T pointed out a few
minutes earlier, it has had a chequered
history. As early as January 1966 the
Administrative Reforms Commission, headed
by no less a person than Shri Morarji Desai,
made the unanimous recommendation and
in the last paragraph of the recommendation
thev said :—

“*We should like to emphasise the fact
that we attach the highest importance to
the implementation at an early date of
the recommendations contained in our
interim report. We are not alone in
recognising the wrgency of such a
measure. It is clear from the British
cxample we have quoted above.”

There was a unanimous recommendation
of the Administrative Reforms Commission
but the Prime Minister slept over the matter
and at last I was constrained to bring for-
ward a non-official Bill which was a carbon
copy of the model Bill of the Administrative
Reforms Commission. The Government
tried to scotch its consideration by with-
holding the President’s consent because some
financial commitments were necessary there.
But the Government had to suffer defeat be-
cause the obstacle was circumvented by an-
other motion to circulate the Bill for eliciting
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public opinion by a certain date. With the
help and goodwill of my hon. friends on
this side and against the teeth of opposition
by the Government Benches, the motion for
circulation was passed and it saw the light of
day.

I am very grateful that from every cor-
ner of the country favourable opinions have
been pouring into the Joint Committce and
to this House urging us to go ahead with the
scheme and to have it as soon as possible.

As a matter of fact, the progressive State
Governments like the Orissa Government
have already gone ahead. This is the Orissa
Lokpal and Lokayukta Bill which is, more
or less, on the analogy of the model Bill
drafted by the Administrative Reforms Com-
mission.

At long last, after 19 months, the
Government now comes forward with a Bill
which has gone to the Joint Committee and,
as it has emerged from the Joint Committee,
it has been much watered down and has
belied the expectations of all of us. We never
expected that the Prime Minister would be
excluded from the operation of this Bill. The
argument that “The King can do no  wrong™
would apply only to the head of a State. It
should not apply to the head of the Govern-
ment. The conduct of the Prime Minister
should te under constant vigil of this
country a: d it should come under the scru-
tiny of the Lokpal. Why create another
privileged class ?  We have been talking of
a privilege class as an anachronism on the
Constitution.  Why create another anachro-
nism of the Constitution ?

The recent threatening and revengeful
uttcrances of the Prime Minister with grave
consequences to follow to her political oppo-
nents even inside her party are not worth
of a Prime Minister of a democracy. This is
the language of a dictator.  After all, we all
feel that the Prime Minister should come
under the ambit of the Lokpal and the com-
petent authority should be the President to
whom the Lokpal could send his report on
the Prime Minister.

Now, the argument given by the Minister
of State in the Ministry of Home Affairs
is that as this House is the final arbiter in
all such matters, a No-Confidence motion
could be moved in this Housc and the Prime
Minister could be ousted and we can have a
change of the Prime Minister. But that is not
the answer to my question. Gmbudsman is
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an authority who could be approachable to
even a man in the street.  Any citizen could
80 to him and place his grievances. But in
this House it is only the privileged few of us
who can raise any question. This privilege is
only limited to 500 and odd Members of the
Lok Sabha. Even the Mcmbers of the Rajya
Sabha are not entitled to bring a No.
Confidence motion against the Prime Minister.
So, 1 beg to submit that if it is the genuine
desire of the Government that we should
provide an institution where the man in the
street, an ordinary citizen, can go and place
his allegations and grievances, we should not
exclude any person exercising any exccutive
authority in the country. To consider that
the Prime Minister is infallible. not to raise
the question of including the Prime Minister
under the ambit of the Lokpal, is nothing
but a platitude.

Then, 1 would like to mention here that
the actions of the Governors and the Lt.
Governors in cxercise of their executive
authority should also come under the opera-
tion of this Bill. At times, such consti-
tutional authorities under the advice of the
Home Ministry try to overdo things. They
do such things which go against the verdict of
the electorate and, at times, minority Govern-
ments are installed in the States. They are
not impeachable under the Constitution.
They should be responsible to some popular
authority. I think, the executive actions of
the Governors and the Lt. Governors in
exercise of their exccutive authority should
come under the ambit of the Lokpal.

In the past, the State activity was much
limited. The State activity was only collec-
tion of revenue and maintenance of law and
order. But, lately, the tantacles of State
activity have spread so far that the citizens
are exposed at various points to their im-
pact like control of commodities of daily use,
the contractual relations, laws of social
security, insurance, banking and so on.
Similarly, the activity of the public sector
undertakings also has extended to various
fields like trade, commerce and transport,
So, it would not be proper to exclude them
from the operation of this Bill. Some start
arguing that if we included the allegations
and grievances of interested persons against
action taken in various public sector under-
takings, then it would hamper their business
growth, the public sector undertakings would
not be able to function in a proper way. It
is, aftet all, the tax-payers’ money ; it can-
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[Shri P. K. Deo]

not be squandered away as anybody likes. If
the accounts could be under the control of
the Comptroller and Auditor General and if
all the activities could be scrutinised by the
Committee on Public Sector Undertakings
of this House, I do not know why anybody
should object that the Lokpal, who is after
all an extended arm of this Parliament,
should be denied the privilege of going into
the various actions of the public sector
undertakings.

1 would like to point out that the Lokpal
is a sword and at the same time it is also a
shield. 1n some spheres, it may be utilised
to victimise persons or to harass them. Here
1 would like to quote a small paragraph
from my note of dissent submitted to the
Joint Committee :

“The institution of Lokpal and the
Lokayukta, when set up, would really
be both a sword and a shield. While
passing a stricture it could protect the
ministers and civil servants from calumny
and character assassination. At the
same time, it is necessary to ensure that
the institution does not undermine the
morale aud the confidence of the civil
servants and does not hamper or ham-
string them in taking administrative
decisions boldly and expeditiously. So,
the Lokpal and the Lokayukta should
be men of the highest integrity and
respect capable of inspiring confidence
to all concerned.”

I would also like to point out that, so
far as the appointment of the Lokpal is
concerned, he should be appointed not after
‘consultation with the Chief Justice of the
Supreme Court and the Leader of the
Opposition or if there be no such leader,
such a person who could be elected as the
Leader for purposes of giving his opinion
regarding the appointment of Lokpal. I can-
not appreciate this idea because it does not
make it imperative on the part of the Presi-
dent that a particular person should be
appointed. If ‘after consultation®, could be
substituted by the words ‘in consultation’,
i.c., in consultation with the Chief Justice
of India and the Leader of the Opposition,
then it becomes imperative on the part of
the President to appoint pobody else but
that particular person who would be recom-
mendcd by these two. We know that the
President, for all his executive functions, is
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guided by the Home Ministry. So, even for
the appointment of the Lokpal he will have
to take the advice of the Home Minister.
Under these circumstances. it would be un-
fair to leave it to the discretion of the Presi-
dent 10 appoint a particular person as Lokpal
‘after consultation’ of somebody. So, I
suggest that it shoild be done ‘in consul-
tation’ with the Chief Justice of India and
the Leader of the Opposition.  Otherwise, 1
submit that a small sub-committee be
appointed of which the Prime Minister may
be a member, the Chief Justice of India
could be a member of the Leader of the
Opposition could also be a member, and the
view of the majority could be the deciding
factor in appointing the Lokpal.

So far as the term: and conditions of
service are concerned, I quite agree that the
conditions of service and the terms of
appointment of Lokpal and Lokayukta
should be the same as the Chief Justice of
the Supreme Court and the Chief Justice of
the High Court. I cannot understand why in
the Bill it is just mentioned that due regard
will be given so far as the conditions of
service are concerned.  So it is not definite
and it is rather vague.

So far as the removal of Lokpal is con-
cerned, I beg to submit that exactly the
same procedure which is being followed for
the removal of the Judges of the Supreme
Court should be followed scrupulously in
this case for which there has been already
the Judges Enquiry Act which has alreay
found a place in the statute book in this
country. So any deviation from the pro-
cedure is bound to hamper the independence
of the functioning of the Lokpal. The Lokpal
would always be afraid, would always be
fearing that if he does not give a favourable
opinion in a particular case in which the
Home Minister is interested, then he will be
out of job the next moment.

So far as the utilisation of persons or
agencies of the Central Government for pur-
poses of investigation is concerned, it is not
a healthy procedure. Members of the
permanent cadre and the members of the
services arc under the administrative control
of the various Ministries and are answer-
able to them for their conduct. Their
character roll are being maintained by them,
Take the case of CBI. If it is engaged by the
Lokpal to go into the afluiis of the Home
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Minister, do you ever think that there would
be any independent opinion ? So, I would say
that the Lokpal should have his own staff
and employ his own agencies.

My last point is that the Lokpal is an
extended arm of the Parliamentary apparatus
in the case of redressing public grievances
and will be submitting his annual and special
reports for discussion by the Parliament.
Even after rejecting the various frivolous and
malicious complaints after their preliminary
hearing, there will be such a large number of
cases which he will be reporting to the
Parliament will not have the time to go
through the various reports or even the
special reports.  So they will find the fate of
other statutory reports such as the reports
of the Scheduled Castes and Scheduled
Tribes Commission or the reports of the
Public Service Commission which are hardly
discussed even once in three years in this
House. So I beg to submit that to go into
the various details of the voluminous report,
let there be a Parliamentary statutory Com-
mittee like the Public Accounts Committee.
I would call it in the Joint Committee on
Public Petitions and Public Grievances which
should be entrusted with the task of pursuing
the implementation of going into the recom-
mendations of the Lokpal and the Lokayukta
and examine the action taken and will deal
with the explanation of the Government
where these are not implemented and will
report to the House. So the relationship
of the Lokpal and the proposed Committee
will be on the lines of the relationship
between the Comptroller and Auditor
General and the Public Accounts Committee.
In Sweden where it has stood the test of
time for nearly 250 years the Ombudsman’s
annual report to the Parliament is referred
to a Standing Committee of Parliament
known as the First Law Committee which
discusses the various aspects of the report
and then report to Parliameat along with
the report of the Ombudsman. 1t is hardly
discussed in the Parliament.

So, Sir, with these reservations I submit
that the Bill with necessary amendments
should be given a fair trial and find a place
in the statute book of this country.

SHRI M. B. RANA
Chairman, Sir.

1 rise to support the Bill. It was at the
insistence of the public demand that corrup-

(Broach) : Mr.

SRAVANA 22, 1891 (SAKA)

Lokayuktas Bill 34

tion and maladministration should be rooted
out from the country that the Administrative
Reforms Commission suggested about this
and Government have now come forward
with this Bill and have drafted this Lokpal
and Lokayuktas Bill. The Lokpal is the
protector of the people. The Lokayukta
his agent. Now, the main duty of the
Lokpal and Lokayukta is to listen to the
grievances from any public person and to
inquire into thcm and if necessary to take
action on that,

So, it was at the insistence of the public
demand that this Lokpal and Lokayuktas
Bill has come to this House. The appoint-
ment of the Lokpal and afterwards that of
the Lokayukta would be by the President of
India on the recommandation of the Govern-
ment, with the consultation of the Chief
Justice of India and with the Leader of the
Opposition.

As such, the man who is to be appointed
as the Lokpal will have the backing of not
only the Government of India but also the
Judiciary and the Opposition Members and
as such, he would be acceptable to all.

The position of the Lokpal would be
that of the Chiefl Justice of India so that a
man of that stature and calibre is likely to
be a person in whose judgement the people
will trust and as such he will be of that high
stature.

Now, in foreign countries, there are
Ombudsmen and in England, they have
adopted during the last one year or so, a
person called the Parliamentary Commis-

sioner.  This Parlia y Cc ioner is
equivalent to our Lokpal. He looks into the
grievances of the public, of the people

against the administration and against the
Government.

Here, we are a big country compared to
the U.K. and other countrics. As such, we
have restricted the jurisdiction of the Lokpal
to only the Centre and not to co.er the
States. The Central Government servant
would come under the jurisdiction of the
Lokpal and the Lokayukta, both., He has
to look into the grievances and the alle-
gations made by the people and inquire into
them and if he thinks fit, to make a thorough
inquiry and to report the matter to the
higher authoritics.

Now, the higher authority in the case of
a Minister would be the Prime Minister and
in the case of a Government servant would
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(Shri M. B. Rana)

bé the Minister of that particular portfolio.
And,: as such, this matter would be referred
By the Lokpal to this authority to give what-
&Veér punishment they think fit

15.00 hrs.

In the U.K., when 1 visited that country,
I had| consultations with the Parliamentary
Commissioner. He said : * Your problem
in India is corruption, while in UK.
corruption is not at all the problem. 1t is a
problem of maladminis:ration in the Govern-
ment and as such, this has been inquired into
by the Parliamentary Commissioner.” When
1 asked him for an example of what would
be a case of mal-administration I found this.
There are certain British prisoners who are
in the concentration camps in Germany.
They were allowed at the time of the Treaty
eéftain compensations to be paid while in
their concentration camps.

They were to receive several lakhs of
pounds according to the treaty. When they
were interned in the concentration camps and
they applied to the U.K. Government, they
were informed that those camps weic not
ptoper concentration camps and, thercfore,
tio compensation could be paid to them.
these matters’were brought to the notice of
the Parliamentary Commissioner therc, and
he inquired further into the matter and after
finding that those concentration camps were
really concentration camps according to inter-
national law, decided that compensation must
be paid to those captains and majors who
were interned there, and then they were paid
due compensation. This was purely a case
of maladministration rather than corruption,
while here in India our main ‘problem is
corruption and how to root it out. We
start on a smaller scale to begin with so that
only the government servants under the
Centre, in Delhi or in the States or in the
Union territories would come under the
jurisdiction of the Lokpal and Lokayuktas.

The hon. Member who spoke before me
sdld that the Bill had been watered down too
much and it also belied his expectations. 1
@0 not think so. 1 feel that the Bill has
emerged in a much better form now than
before, because we had taken in the Joint
Committee the evidence of the most promi-
nent men  of India ; all the legal brains and
all the best men had come and given their
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evidence. All that has been incorporated by
way of amendments in the Bill in the Joint
Committee...

AN HON. MEMBER : There is no
Minister present in the House.

MR. CHAIRMAN : I may inform the
Hous= that the hon. Minister was not feeling
well and so he had asked for my permission
to leave the House. The Deputy Minister
will be coming just now. Till that time,
Shri Annasahib Shinde who is here will make
a note of the points.

AN HON. MEMBER : Is it political
sickness ?

MR. CHAIRMAN : It was after asking
for my permission that he had gone out. He
said, that he was not feeling well and that
was why he wanted to go out.

SOME HON. MEMBERS : How can
Shri Shinde who does not belong to the
Home Ministry make note of the point and
reply to them ?

MR. CHAIRMAN : That is only a
make-shift arrangement.  The Deputy
Minister in the Ministry of Home Affairs
will be coming just now.

SHRI A SREEDHARAN (Badagara) :
There is the Cabinet Minister in charge of
Home Aflairs. Where is he ? There are three
Ministers in the Ministry of Home Affairs.
At least one of them must be here.

SHRI S. KANDAPPAN : I feel that it
is a serious omission. There are three
Ministers in that Ministry ; at least one of
them can be here. It is such an important
Bill as he himself had said.

SHRI NARAIN SWARUP SHARMA
(Domariaganj) : They could have a fourth
Minister.

SHRI S. KANDAPPAN ; The Congress
will be happy if there is one more Minister.

MR. CHAIRMAN : The hon. Minister
was feeling unwell and he wanted to leave
immediately. That was Wwhy this arrange-
ment had to ke made.
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SHRI K. LAKKAPPA : Tbere is nobody
even to answer our points, Is there no
collective responsibility here ?

MR. CHAIRMAN : The hon. Member
should try to understand what 1 said. He
had taken my permission before leaving.
The Deputy Minister in the Ministry of
Home Affairs would be coming in, and till
that time, his colleagues on the Treasury
Benches would be listening to the debate and
making a note of the points.

SHRI YOGENDRA SHARMA (Begus-
arai) : I can understand if Shri Vidya Charan
Shukla felt unwell.  But there is the lome
Minister Shri Y. B. Chavan. He had been
piloting this Bill. He was present in the
Joint Committ:e also. Unless and until one
of them is here, how shall we able to carry
on the discussion ?

SHRI K. LAKKAPPA : In view of the
absence of both the Ministers here, may |
know whether there is any Cabinet reshuffle ?

MR. CHAIRMAN : The feelings of the
House will be conveyed to the Home
Minister also immediately. I am told that
he is in the other House ; I do not know.

SHRI NARAIN SWARUP SHARMA :
If the discussions in the Central Hall are
more important, then we can also join them
and we can also go there. Why should we
be here ? At least there should be somebody
to listen to us.

SHRI M. B. RANA : The hon. Miaister
had explained why the Prim Minister had
been excluded from the scope of the Bill.
My submission is that it is the Prime
Minister who recommends the appointment
of the Lokpal in consultation with the
Leader of the Opposition and the Chief
Justice of India. So, how can the Lokpal
who is appointed by the Prime Minister
inquire into matters relating to the Prime
Minister ? It seems ridiculous that the person
who is appointed should inquire into the
actions of the person appointing him  So,
it seems natural that the person who appoints
has to be excluded from the scope of the
Lokpal.

We have alse exempted in this Bill all the
Members of Parliament because the report of
the Lokpal will come to the House and the
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Members of Parliament are the people who
will hear the renort and give a final decision
on the matter. So. they also will haye to
be excluded from the purvjew of the Lokpgl
and Lokayuktas. That is why thess two
exemptions have been made in the Bill.
Otherwise, all other persons including
Ministers are included. That is why I
suppo-t this Bill and I suggest that this Bill
should be passed as early as possible.

st Arugm waeq Wi @il
agg, 99 afteg & wgw § o
@t Agg faw ¥ ¥gA AgAyW wa@
& queg Qar A swar s geen ot fag
IFT F TN § ag g @ faq W
Hgeaq GAEAT & | guere A fogd
gl A g vtz #1 1 w1 § fe AT 3%
femir & fRey fam &1 | #I7 ® aw
71§ 2 @ IR QA DT TEAIg F A I
fas ®) AIFT 917 KAV &1 §® F@AAT-
=37 fawr zowwr warm &1 I A ¥
79 ¥z a%3 & fr 3% JgadArvew faw
&) GIFIT TFAQ FARAT & | 9T/ 4G
fam uafafredfea frerd wdga w
fend & wrarT qT Arar q4qv qv) Wg
feqlE g7 66 & 51 gHr Y WX Wy "
69 2—Aa m ta fag Ay FA F 77 §)
AT YA FIFIT & qA) Tq77 6 GTHIC
wEEAQU qARAY & Y W qre arfgr §
f& zF1 A% %41 @ @Far § 1 qg gew §
fe fadse A & @gA 79 faw » o
fRaraar g1 99 A § ASIW AIgY
A7 gaar it A gAgfa aga azAagy
W oANAET § aedl & N aga
weA1 33 "A fao ) afes gy Q@
g 73 wf & o gzt 9w &€ 7 gk,
fa7r gt & & qrg gt wav A asay Aff
AL

AR XY oF arg AN W
g7 fag § N § agf 1 w2 as qay
9z arr faq &1 graew & FaW w7 Ew
& w2 () (1) AT 2 (qw) B
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[ araam @ et
fargz agr a1 N 7z ww ¥ war
f& trAdz g@ A § wiasT v A fF
JEGTA THA A=A 1 0@ faq & weqoiq
w13 &1 afuda & AfeT FdAFE wAA R/
q A Ky FSEW qrga A wqAr feqw
3A fear—3qFT }1E WM wTW W A
— Y% FAA § g3 weqra var aqv fw
FETA F7AT ) 39 faw ¥ q1g< <@ qEr
Tifge | 99 T safyqaa w7 § qgi )
a1 &1 fagy agY & warF a= §19€
azt qx 997 F1 fa97 & | g 7T A+AY
sgfeama &9 & 921 &7 fagg iy N ar
faq YFIT KIAFT AT TOT 77 Fatq
FT T § Sa 2@y go og fAfesa s &
Fgl AT JHAT 41, WAT TWA FAT &
9 @1 fe9g far Y g qIAF
Y weft F2 6 IF ATAATGT dLu
wodY aga @A NIT A 73 WA F F
qg ¥ wIAeRa aqa wfag F qmg
"IX ®1 HrzRAEE F7AT IEA F 0w
T SFI F qNIfE T A T FgeAy
¥ 2 A & 9 wrA gFar fF S 3z ™
W A mafaal & wed ) AgRAws
woar qrEA & qgt WO Y §EF
fafrezdi & GHAA § A7 6 AFFEGEE
@ ¥ THR F AT

e za% sfafrm w ag war aw
dar fis gaar A 7 @, i wriEe ¥ go
wer &, a4 ¥ g a1@ A IFA &G R
qnT gR NN AN B 9 faw & aweg
¥ @Y Ay gAY A A gw aifFariee &
sfemQ g7 garaar w3 | faw smay s
W@y, gag A qmAT A ETE, TR E
gEeft QT e @, WA §EE §RET
g ¢ e xo fas & swi s 1 wrar
waegs & @Y & Al awmwar fe gg gail
wfwTl 9T gETa A

w@h e o & fe o A
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Afed garg #N § T gE whwer
aif@dt My @ A Faw g A0 &
TEANE S afed @7 A7 R A7 G
#1 TEAIFI 2AT GRAT | 9T ATT AY 4g §
f& 0T zq gHT F quA AN § XN
ENE AW F fay woqer R E av&w
arg dY 7z § & ga%0 AaAT ag A A
2Y sirar fe @R weN N safemna w9 ¥
Ia¥ fay fasare &1 ag oF dwifaw
NT gl fe |ag A zad fad geNwr
&1 AfET garw 9 geere awn Igy 9@y
FarAgrT A S qg g foay ar aww §)
AT qWA 7 A gedImr 34, | 1, 78 wa-
Ag A g fF W A L g ad
W 1 gwa & N T w1 gHT HT a5
& g5ar & 1 gafad ag @ @ 73 waAg
AT T 97 frd § gura g &) qeeg
AARTIWASF 7% & ;graadl g
M zafay wg fear war wifzw fr ai
wfxat ) 7rar qar @z gww N 0
T FIZTF @1 A |

w2t aF TIF9 Wi ANTz TAvE w5y
T R IAF A F fmy @ A oag *
Fuifrs fagm &) ey g Ug ®EAT
q¥ M (6 T30 F g0 § TqY whwT &9
§ gen w1 A @ % 97 ) A Ay wid
% #fx qeq & 91 qwd 2, fawe awy
§ 1T M qq7 §F §, feareg O & awr
a%q §, feqrea FT 57 § 1 gy W wC
aFd 21 QqY feafa ¥ @@ wFw1¢ ¥ wfy-
AT F A AFT AT J3 FEAT T3 HGHT
g

FINTIWAAT TIAT AR safT Wy
% Iuifacaqy safeq & wiv 9g v @
QT AT &1 IR @IfAex sgTranr wrg N
7% wegufy ® IwEr S2TAT | RO |
Afwa fog g & foed 2, i aat
aTar fear ar & 988 WA 0w
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& dY AT T JeNFz A A 5w faw
& afefy & ary & aga =fgs aror v

$g wfeaq A gwa iy § feaw
¥ Y g7 & 7Y srar v wEr @ safg
dag azedl B W 7 @ oww o F g7
§93 |3eq ¢, 39 9192 9T R H§ -
arAY agY ) 1+ AfFT FIT To HITo do
& famifea & =z 9T gg fasr qrar
war §, 99 safsagi # faad zrg ¥ qe-
fafrezfes arax @, 97% *romw w9y g
® & fam ag faw 1 dag azeqt &
gra ® fey g7 A efafied fag qrax
adY & zafay qu7 g9 39 faar & wdw
¥ At ft s7 Ay 3gEr wrE g7 A I9-
avT §Y arar saH g adg &)

15.42 hrs.

[Shri M. B. Raman in the Chalr]

Q& gAY 91T 2 AFAT ®)T qT
T qIT FT N 2

g it § ot o fafega ga & §
T FAA X N Ak 57 F 3 A
TN FAA F A JgHT 4, T g AW
gyafaed 7T E, ag Msana
f& zq dear &Y gwTar g qra 9T fi
w3t § e F1E tar safea, 0 arfew g
&1 g, faster Y, swwraY @Y, ¥av &Y =afaq
AT FAAT AT | FF 3T A AT €
fayfrai dar @y af & gmt 2w Fa¥
arzfaal £ @) 3 @, ¥fET T 2@ F
q¥ wizfaal ft e fAEAR A &N
a3 gy € & | oA feafa & srwars w1
ui¥z¥z far @ 43 AT AFEAQW T
g arar &

ag grar 7T ¢ e s afeew iz
faQd) g7 & F11 IFHT ANFEAZ 6T |
oh @ A § qF falg ¥ € O g
fadrar § 1 wgt aF faqd) g9 ¥ A@ W
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ANg afczaFr g g agt aw A AF &
AfeT faQrd z=r F Jar AT e afeew
%1€ foFwRa radT N a1 wegafy N
&7 aY 374 feamedua w1 esgafy @Ay
% fag areew gt § ait ag &30 ah @
ST 7Y KO KqT fF Grer-wA a0
feafy =y 2@d gr amar § s gmt 2w &
uegafy 337 oF FedzgmaT dg § ok
Y garF 7f wFOT A A KW S
gz & zg w2 w1 @ od A Par
Fu 7z w13 § 5 gwra 74, faddft =
& Jar a0 g, M e Jfezq
@A A 0F FAD W@ WT IZ #AA A
faesa T ¥ 99 freqa ®Y qAA F fay
Teeafy arsg g, WY @t Adwra s
fasger ®7 @ wgredee Frar om gFar
g

NZT A% ME ¥ 6T w7 07T §
R wgar § fr gite B & afeew 1 2
ufywrT & fir ag w9y €1 & faq vad
q19 7715, fIg 61T A WIAWAE A% )
38 7oz @ & wgar wigmr fr a7 afgwrz
ATqA 8 waeg frar arar wfgd Wi
MNEqT ¥ qg ¥ fe Awa feg w17
¥ & & wradla 19 FY €A% I G
v § facia g1 wifgd

ux falrg ara gart 2w ¥agd e
agt 9T wTwa aga wfww § W1 9N 15
€ ¥ qrerer A 9@ & Faad wega
® fagrar wrg @ 2fer § @ gy
ara @it gz wTww gy o) Afe
Wy & a@ qdur ildt ) S e
frerax AwT ATTN a7 T ® AR A 6
qigy fie doftegfea &ft oad agara &
vafed geax § e wga & quAmw o
oTF | ArTAar W oA 9T €77 w9
Tagd Y wg Qv Afew a
feafer w w0 gu, aTATATW W A g
@ 9T 1 @% faam aaar wrfga fs
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[5 arran wew gat]
o7 qRATe ool e e gwr wY fid
fasrag o€ oY 9% ST SrwqTE w7
& w7 F1Ifws Fraardy wwT FT F NI 73
W fr W@ weex W areafaFar g s
&Y 1| wT qrEafadar 7 @ Ay Iaw I
qT gwres frar s asar 8

uF ST admE | T A AFTA
FAAFaga & &7 & @A A v
awdt & az gz Ay f& Avdgra fawrgal
®) AEAFTd ¥, 9aF @ N a7 g
WY gy g wr &5 AWAd adl g,
dro mrio ¥o 4y, forad grar g AvgA
¥ arat w1 HF ¥ TARIAAT TS |
AT fazare & fs wia &7 1 feafa &1
2|y g dre mifo e dsfafaezfes
ety & gra & 2, XA grAT A NE-
T N FE uF do Aife e WAl
us gAxsaafer g@aN awc & aE
qifgd | zawr g frga s fea sFc N
ag 2 w7 fea fAawl 9T 93 10 1, *3
ANwarer Y whuFT grar Tifzw o g9
faar st AYwqrT w1 9 FIWA AW A
g% waar § fe faene w9 § 1% 6370
Ia%F A agr wfew & swamm

us ST gaowz § 1 wq w N gw
fee) defufredfes aree & A1 gasaad
w7 & W1 gw gw @ 1Ay § fE A
Y QAT 2H TH ATE T AAT AT W@
&\ faad wgrmar 3 froga @y § «d
=T 37 qfen® getez § A § o wI gW
HaE gTEq A, JIE Y § gAY 49 A7
gzeg Y fasqiA v WAy §, T 1T
a5 a1y § 1 Afww wgi Freger wdarsd «)
T @ T QY Az qrant qefafredfen
|ITE ¥ WM § AT W qZ ®J1 097
f& gw ag gaar g zafaaaN g s
gz afs7% graded # A4Y &, a1 ¥ fagarq
¢ fe ag gagT a0 &§ FIT AT ar
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w9 § 7 gg qAT fF ofeqe ez &
7} 2, waagfes waifcdla Wi wgw
fafaezy &1 M7 & NFqw F AR T
AWM AT TEA@E AT z4¥ g
far grar wifgy

N uw X fadg qra ag @ fF ag
W gufy gmit 3w ¥ 50 0z A
gy £ AT wgt A% IR FT A & qAR
AAFT 97T A1, §G T §F FAT

R, e R g ad &
et feafs & @Y g fad
qIAA IAFT AIGqH qGA T 1 A3f AF
IAET ¥ ATA ® 44T §, Fag & fealE
MY | qGT wERF 2 gg o M KA
21, 2,000 ge3¥ %Y £, 1,000 gua} #7 &)
9T A1 F® 50-50 qai &) f2qiE @A
az=7 3% ¥ gl | 9 §, faad ag 9@
%1 OF atg § &Fa FT &, a1 gad a9
frq1Z 3 T 37 &1 ®E  fadry wg @Y
AT gR F g N e Ko IT A AT
fear, sitv @Y ehfrzafaar &1 awgegad
¥ ad aX AN Y, s gag ¥ a@mA Y
frat Ay Y 919 gaw fa¥ g@z-geed)
&1 oF qraase w72 oA gl g =iy,
fa®r e2zq A Jarafafa A A1z 3
ar f&HY AT g & &), stqr wig feqrsw
#7, afea 917 aw w7 a7 A ¢ @ 5
FY &t arg ol g § o) gaga wacd
£t & o7 ag w1 NF Garc & FT AN
A a7 ggz-gzEegdl ®) N AW, IT AF
zark gfa savaid &F gu it gw MNFw
¥ I wAF Tg T fw ag
S FH FCW@IEIgATOR fgr q & ar
i

zq fadrg qdf &1 "ot w9 fAa
sifgsa fagr wrg &Y g X ggeaar
M x faa & @@ @ I &, AfFT 97
JIE W aQ w1 afd ® @ fag 7 ad
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I IATAT T TF A §TFT (AT FaT
g 3w sav wfafaa 5l M gng
agt &

ot fao qo Hewm (qraMga) @ FANfE
wEYTT, TR § WezHr 9 fArac g |
cafad g w fea &1 g aga faal
& a1 W)X & gaqwr €qmg war g1 AfwT
fasr =y 2wa & g frumrgi e foaw
Awara & sfezzgma &Y gad sffeafaar
¥ wiggada 1 J1z 9 Az wT qAmar
g R gi ol wfus waga aFAr
Tfe | wzi % sawr Afafesa g7 d
AT @A ®) qrF 2, TAH WE @G AG
¢ % gust frgfea & Trtfas a3
O AT K A1T §. THH FYE g727 A9
2 fg gua fagfea ) vafas dwe a
facge gan T@ar [ifgd 1 F2i 9% IaA
g #1987 & TA gfezagma &1 Taar
qUGT 19T F1AT F1fg7 f& ag Ay
Fgzaasr
wgi aF gfefesams & qaa § ag
ga fag & &1 agy eqsz g 2 &
gATU A1warw grm Iawt gfvfosama fag
fafas wifemg qv & g ar et AT
fafazd dzg qv st Qo ww AT T
w3 fafad 9z g gawr gfefs-ama gar
ar fafacz & 9t 1@ T aq7 &F FiAT 2
a7 f5 wifgaraedt femmat ) sz
saigz freaifafafad) &1 fagrra 33z §7
aaT 71 fafqeet 79q &9 wa@r 3 Q)
ag faaga aa sar @ 5 a@) fafaee
Y 227 23X § wrw @Y wrar B 4w Sfa-
4z fgeew wis a3 ¥ oY wemdur
faqy wig & ag #fa7z ¥ aAw W@ T
g i ffgqz F ar gEg 1 § 37 79
N si§z feevifafafad @14y § 1+ cafay
70 g § Al w5 wiew fafqee
! &4 Awqrew & giSraga ¥ wan
T@ar qga § ) faqiag & @it § ag aec
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g frten 7 g @t vin afer gfe
faeraa & @reardY qrzmga § Wi gAIR
ax & o arr wrgw fafaczT ) gar
uE gt § st fA7 72i & wzwg €T A
qrad M wafrdre § ag gw wigw fafa-
wTREE ag dwaf g

gq faw %t @Y ¥ gar s fe
Fifaw we fafased & s £ qiw
FI w1 qiqFT Axqw #1 feqr qar §
afss fog s srga fafaerT w) 3@ @
T fear agr § 1 ag 1A AN guw §F A§
st 1 qiferariez ar qefafredfea fomed
wfaea gr #1€ oY FWA (Y uF safeq
F1 3371 7gr @ww ¥ fF gawy faaw,
F1AR F FIT WA 7, JgW ¥ 17, FJaI-
A FIAT GE F, AT TATT & fAC ag
#1{ wsgr gwy A9 &1 guhw @ gt
& § aga fza agar A 7 qrew fafaeeg
T gmAg w3 gE ), 6 78 o
w1 AN AR 7 qrar 3 (® Nwera &
qrfszaqa & wrew fafreat o) 3z fas
FTL AT AR {1 137 fafrezt WA
@i ¥, vw gmu fafarzs W wrew
fafrezr & gwar 21 eafar & guwar
g f& srem fafaeer #Y ) Avww %
ffswana & wiae 7mar wifey

Fhaaazg g fs Aeva & @)
gArgedez § Ia% a3 7 & awwar g f
az w7t § 5 wrzn fafaee warge
1, AT A% ANNTT *Y |7917 ¥ g1
ga oAy g fAQd) el & uR fia g
ang ¥ 1 & yafay gasy gy A8 97-
waT e & Ngqr & gfezzgaT wy 9ifa-
fedm ga & ST r@Ar w1EAT § 1 TEE
a1 &3 qurg ) § e oF G wie Ay
g1 | uF 19 NG Afezq 2, 0% 317 e NaT
s fz Aw 791 2 W 0w i e
Q% wifeeT 377 e §fear 7 1 qz af
aw SfA¥e & ama ad, oY Gal
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[%ﬁ fao go ﬂ"‘ﬂ']
ami ¥y wrw R Gwegm wiw T quw
fafaeze ag oF AR T A

W varar # oz T oW
ot wFreE, aifafena Swe & ST @I
& faw s wwr § 2/3 ®y Jofd de-
g & fegaw ¥ fa¥ @ weasa wa-
&% 2 | A @ ®TT FT F7T av ?
gamk agi gfaar wy ®1 2 &Y Lefafa-
®Baq § | NFIE qT N FE w9l w
Taz @ g, Tq% v o)X §g A
aar | gafad NFTw A7 gz ¥ Y o
§ w7 2/3 &t Farfd @ arfer A%
szr a5 gfifseam & gaw &, sEw
fafrezT #Y wad ez wrar gy

gz N fa=iT s e v o widt
e § g N AFUT F WL GAT
qifgd | o fd FredT WaT & ang
# ogwr o gErd oawdt &, wwEd A
TadY ¥, WA F AN & Te91
¥ ®w Fgr 9z guid fragw gl
w3 3@% fag f1€ gau dsara @ 5y
FAH I g N faaR FW AN qa g

qET A% FT nAAHCH & @A &,
Aigar wifezzgaa & w@a gu gd AW
ANFua & ghfeama & @1 sy g @
agh, 9g @A FY Q1T § 1 WAL AT AFY §
dY gg g8 wenfa s 9ifgd Ak
ITFY A 17 Afgd g% | "W Y@
Ay rasa g A g wifeeggua N
Y wijg s gy o

AVFIIA KT @ W F §g0 F AT g
AT FT Y F | AT % GFGY § QT
w1 g §, 968 A% ¥ga § NI
dro @to wifo &, fafqwsa 7% 3, wem
7 qfr-srad fewdhge 3, gresgad
d5dy &, afdT N gi¥ee €@ 9T WA
2, agi 9T aifafesa gax e Far ,
431 F FIWT W g FW ¥ A g

AUGUST 13, 1960

Lokayuktas Bl u%s

tfezzaea #Y maswaar 4v 1 qefafe-
fea feared sfaegs 7 oY faw giee fwar §
% gawm ¢ fF sa faw @ 91 wraar @F
Frar A § 1 TE¥ AFaw 71 gfezam
ot UF qATF ¥F FT @ Figar - wlay
& wgm AFvw ¥ Ifeezgmm w) waya
Ty & fod gaa @ gwig el § 99 9T
awr faarr & AT tEr F fawR
ARAT A #I0qgT ¥ SIS 81 | gHI AW
# F1qH, sredton, segAfasn M gfar
AT H HH § 1 qearA WY giar g, sra-
Far W AT IE F A @)

®T Y ATA F AZAAL @A §Y A
qId FT ETIAA TH ATG F1 7121 AT
aifed AfF agr gagg &1 w7 & =ear
g fr faa & Qar 530 & fag fes 1
strey wnfed o gE@Y #Y ean # v@d pu A
uizdzg & § | uF At afems sifafaaa
Ay & fag 8% sigr @ fF gad dan
A0 W WAL @ A wAT Srar
¥ wigar g 5 g fawm Ay 9dY
favsz 7 7 fwT g fewfae foar qig
T qg 37 @Al A7 FY A FH WG F
fas #Y ga wF1T § 77 |

SHRI BAKAR ALI
(Secunderabad) : Mr. Chairman, Sir, I
welcome this Bill whole-heartedly. The
hon. Member. Shri P. K. Deo, of the
Swatantra Party said that he and his party
was responsible for introducing this idea and
furthering the idea of the Bill. He forgets
that quite a large number of Members from
this side of the House have been agitating
for a long time and have been bringing
pressure on the Ministry of Home Affairs
times without number and it was the
who headed the Administrative
Reforms Commission gave a special report
with a feeling of urgency and asked the
Government to impl) the d
tions as soon as possible,

MIRZA

Congr

Then, he tried to say that they bave
introduced a similar progressive mcasure in
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the State of Orissa. I am happy to see
that he is trying to get a label of
“progressive” attached to the Swatantra
Party. But I regret to say that he brought
in inter-party matters and what is going on
in the Lobbies and in other places about
the Presidential Election as an argument and
indulged in mud-slinging on the Congress
Party and the Congress Government. This
is not the right method of debate.

There are two important points in this
Bill on which the debate rotates. First is
the question of inclusion of the Prime
Minister under the scope of the Bill and the
other is the appointment of the Lokpal.
The purpose of this Bill is to create a
climate of cleanliness inside and outside the
House and for that purpose, all thatis to
be done to achieve this end must be done.
I quite realise and appreciate that the Prime
Minister has a unique position and that has
to be taken into consideration. But my fear
is that if you keep the Prime Minister out of
the scope of the Bill, then in the States
where most of the corruption really emanates
sometimes from the Chief Minister, the
Chief Minister will ¢scape  from any
investigation. Therefore. if there is some
way or some assurance coming from the
Treasury Benches that a similar status will
not be given to the Chief Ministers of
States, then 1 am agreeable to it.

After all, the inclusion of the Prime
Minister is only going to be a notional idea.
Nobody is going to bring charges against
the Prime Minister without any reason. The
President will refer the matter and there is
the Lokpal who will go into the charges.
Now, instead of that, what will happen is
that the Ministers will be protected by the
Lokpal and the mud-slinging on the floor
of the House from the Opposition or other
people who are intcrested will be on the
Prime Minister.  Therefore, it is in the
interest of the Prime Minister herself to sec
that the Prime Minister is included under
the scope of the Bill,

About the appointment of the Lokpal,
the appointment itsclf is the most important
thing in the Bill and the method of appoint-
ment also becomes important,

Take, for example, the Members of State
Public Service Commissions. There is the
restriction that they cannot be appointed
in a government job and all that ; in fact,
that is more than wbat is thete for High
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Court judges. A High Court judge can be
appointed as Ambassador of the country
whereas a Member of the State Public
Service Commission cannot become an
Ambassador.  Still you find that the thing
is deteriorating. If anybody sees the facts,
he will know that the deterioration has set
in among the State Puplic Service Com-
missions. The main reason for this is that
the appointment of the Members of the
Commission is in the exclusive hands of the
executive. That is why, it the executive is
to be restricted or is to account for their
actions, then they should have as little voice
as possible in the appointment of the
members who are to examine their work
or charges against them. Therefore, it
appeals to me that ii the Chief Justice of
India and the Leader of the Opposition
submit a name, the Government should
accept it. Or, there can be any other
machinery, but I would like to see that the
exccutive has as little voice as possible in
the appointment of the Lokpal.

Mr. Shukla made the point that if there
is some stricture on the Prime Minister
from the Lokpal, that might lead to the
fall of Government. Suppose, the Home
Minister is examined by the Lokpal and
there is a stricture on the Lokpal. Don't
you think that a situation like that could
also lead to fall of Government ? Therefore,
where will this end ? You have to take
some risks somewhere in thc larger interests
of the country,

There was some suggestion that the
Prime Minister wanted this and that is why
they changed the Bill. The Prime Minister
did not want that she should be excluded.
It is the Joint Committee that has made
the recommendation. They could have
made any other recommendation if they
had wanted. Therefore, to bring the
personality of the Prime Minister in a direct
or indirect way is really not a fair method
of arguing a case.

About complaints, naturally some
anonymous complaints may have a measure
of truth in them and may have to be
examined. But you cannot entertain a
number of anonymous letters which may
pour in. One way out of this is that a
person can make a complaint and at the
same time may request the Lokpal to keep
his name as confideatial, 50 that at least the
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Lokpal will know where the complaint starts
from.

I heartily welcom= this Bill and I hope
that the spirit in which this has been brought
will be kept up and the few suggestions that
I have put forward will receive the convidera-
tion of the Government.

SHRI S. KANDAPPAN (Mettur) : First
of all 1 would like to protest against the
naming of this Bill as the Lokpal and
Lokayukta Bill for the simple reason that I
do not understand these words. 1 cannot
be expected to usefully contribute without
knowing, without understanding, even the
meaning of those words. [ would like the
hon. Minister, Mr. K. S. Ramaswamy. if
he can explain those words, to give the full
meaning of these words when he given the
reply. (Interruption) I am not making this
point in a lighter vein, but rather with all
the seriousness I make this charge that the
Government should not try to indulge in
this kind of things —naming the Bill in
Hindi thereby duping themselves that they
are promoting the cause of Hindi. 1 think
this is the first time in the history of this
Parliament that a Bill has been name. in a
language which is unintelligible to the non-
Hindi speaking members of this Hou-e,

Before I enier into the mernts and
demerits of this Bill. I would like to saya
few words about the general atmospherc
prevailing in this country with regard to
the exccutive.

Sir, unfortunately, in all the 22 years
after we attained freedom everything is
contributing to the general demoralisation of
the society and nothing has been done either
by the State Government or by the Govern-
ment at the Centre to arrest and check this
trend and to improve the image of the
executive particularly the Government.
Many a time on the floor of this House
there were genuine demands that the
Ministers should disclose their assets and
-their property and their wealth to the public
which is not conceded till to-day by the
Government at the Centre. Here I would
recall and remind the Mecmbers of the
Congress Benches that though the Opposition
Parties have entered very late into assuming
power in some States, the first thing that
they did in some cases is to make provision

to disclose their assets to the public and also
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to the Legislature to which they are
responsible. Probably you might have seen
in the papers recently my State Government
have adopted a certain code which covers
the entire ambit of the property of a
Minister, moveable and immoveable as  well.
Some such course should be there for the
Ministers at the central level also and it
would be a very good thing if they can
adopt it. Then we will really be moving
ahead to improve the image of the exccutive
to some extent.

Sir, another demand voiced in this House
in the past from various sections is that
senior officials should not be allowed aflter
their retirement to take up posts in the
priva'e sector. Particularly we know the
cases of many public sector cmployees who
were hand in glove in certain anamalous
deals with the private sector and even I
know of a few cases -1 do not want to
mention the names —wherc after the proceed-
ings were instituted against a particular
official on some corrupt charge, that official
suddenly left the Government Department
and took up a post in the private sector
drawing a salary much more than what he
was drawing when he was a Government
cemployee. This kind of thing should not
be allowed. These are all small things and
if the Central Governmeat is at all serious
as it poses to be, there would not be any
difficulty to remove these anomalies and to
improve the image of the executive in the
eyes of the public.

Coming to the Bill I feel that the
Government after a great pressure and with
great reluctance 1 should say, has brought
forward this Bill. I say this bccause some
members referred to the recommendations
of the Administrative Reforms Commission.
If the Government was serious, I should
think that some two years back this Bill
should have been passed, but they simply
shut their eyes to the recommendations of
the Reforms Commission and it should be
said to the credit of Mr. Deo who brought
it repeatedly on the floor of the House and
then again brought it in the form of a Bill.
Then only the Government thought that
they should do something about it and they
took the initiative and then drafted a Bill.
Here, of course, in one sense 1 would
sppport the Bill because it is a step in the
right direction. At the same time, if we
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look at the clauses in the Bill, all our aims
and obijects would be nullified by some of
the provisions in this Bill. 1 would refer
to one or two thing:. Take the exemption
given to the Prime Minister. The Prime
Minister should be brought into the ambit
of this provision. Not only that the Prime
Minister is exempted—I do not refer to the
person who is the present occupant of the
post—but the office of Prime Minister is
exempted and also that office is considered
to be the competent authority to whom the
findings of the Lokpal or the Lokayukta
would be referred to for action. 1 have
some suspicion whether it is obligatory on
the part of the Competent Authority to
implement the recommendations of the
Lokpal or the Lokayukta. And the
Competent  Authority  with  regard to
Ministers and senior Secretaries and officials
happens to be the Prime Minister as defined
here in the Bill and with regard to the
lower cadre the Compet:nt Authority is to
be prescribed under Rules.

Here the competent authority is the
executive head of the Government.  Suppos-
ing if he or she did not think it proper to
act on the recommendations of the Lokpal
or Lokayukta as the case may be, what will
happen ? I think, according to the provisions
of this Bill, what the Lokpal or Lokayckta
will do is that he con make a report to the
President but what can the President do
under the constitution ? 1 don’t think he
can move even his little finger, without the
consent of the Home Minister here. So
this is an anomalous position and it will
defeat the whole purpose for which this Bill
is introduced. So, my plea is this, that the
competent authority should be somebody
other than the executive head.

And, secondly, Sir. the Prime Minister
should not be precluded from the purview

of this Bill. Sir, here, as has already been
pointed out. if the Prime Minister is
precluded, then automatically a Chief

Minister will also be precluded. But, I
would rather make my position clear on this.
As far as my State is concerned, probably
we are not going to adopt this Bill at all.
We may not like to do it. Already we are
having this procedure of disclosure of the
assests and all that for the Ministers and
we are even thinking of asking the Members
of Legislature to disclose their assets and
we are procecding in that way. In any case
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when once you concede this logic for the
Prime Minister, automatically you will have
to concede this for the State Ministers also.
We know of cases where a Chief Minister
involved himselt in corruption and had even
been accused of crimin.l charges and all
that.

There is another thing which T would
like to point out. According to the defini-
tion in this Bill, public servant includes the
Ministers in the Union Territory. But,
curiously enough, it does not include the
Lieutenant-governor of the Union Territory.
Sir, here an anomalous position is created.
You know, in Pondicherry, the D.M.K.
along with the C.P.I. and some other
Groups are running the Government. And
recently there was a C.B.I. probe into an
alleged murder case in which the Home
Minister of Pondicherry was incriminated.
I am sorry the hon. Minister of State of
Affairs, Mr. Shukla is not here. Because,
he knows it. And, T think, he was mainly
responsible for that. What happened was
that there was an assault...

AN HON. MEMBER : Was he res-
ponsible for the murder ?
SHRIS. KANDAPPAN : Responsible

for the C.B.I. inquiry. He happended to be
in that State. What happened was this.
There was some assault on somebody in
that State. The Home Minister of that
small Union Territory happended to be
residing at that particular juncture at his
residerce in that street. And when some
complaint was made to him he reported it
to the S.P. The man was arrested and
released on bail. After this, a hue and cry
was raised by some, being politically
motivated. The Minister of State at the
Certral level, Mr. Shukla who happened to
go there soon after the incident to Pondi-
cherry did not care to verify whether there
was a murder at all but he came here and
made a statement in the Rajya Sabha saying
that there was a murder. But, that man is
still alive and kicking. And, afterwards,
somebody corrected him and subsequently
he expressed regret and corrected himself in
that House.

SHRI UMANATH (Pudukkottal) : He
felt the kick perhaps..,
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SHRI S. KANDAPPAN: On the
assumption that there was a murder, the
Minister (without knowing the seriousness)
ordered the CBI inquiry. As far as the
CBI inquiry is concerned, I do not want to
go 'nto that at all at present. Even the
Chief Minister of that Union Territory was
not informed of this CBI inquiry. The
Minister against whom the inquiry is going
on happens to be the Home Minister who
is incharge of law and order in that small,
tiny, Union Territory. Here, the real
executive head of the Union Territory is the
Lieutenant-Governor. But, he is excluded
from the purview of this Bill.

Even the Preface says that this Bill is
intended to make provision for the appoint-
ment and functions of certain authorities
for the investigation of administrative action
taken by or on behalf of the Government
or certain public authorities in certain cases
and for matters connected therewith.

The executive head, so far as a Union
Territory is concerned, is the Lt. Governor
and the Chief Minister in that Territory is
more or less in the position of a cleark or
at best a superintendent of a section in the
secretariat, noting more. 1 do not mind
Ministers being defined as public servants.
When the Cabinet Ministers at the Centre
are included in that category, there is no
harm in & Minister in the Union Territory
being indluded. I have no objection to
that. But the real mischief is done by the
Lt. Governor. Here he is not included in
the definition, the person who is the real
culprit who is likely to indulge in all kinds
of malpractices. We know how in States
or Union Territories where the Opposition
parties arc in power, the Government at
the Centre try to manipulate things with a
political motivation and try to influence the
Governors and Lt. Governors. So this is a
serious matter and 1 do not see what
difficulty there would be if the Governors
and Lt. Governor are included in this
definition in the Bill.

There are so many other things 1 wanted
to say, but I will refer to only one thing.
Because it is a very complicated matter, the
Committee did find it very difficult to arrive
at a consensus. It 1s intejesting to note
that cach of the three minutes of dissent
appended by the Swatantra Party bers

AUGUST 13, 1969

Lokayuktas Bill 256

have been able to arrive at an agreed draft
of the Bill. That only indicates the
complication that is there in the measure.

The Government have already the
Vigilance Commission, the CBI and so many
other anti-corruption departments under
their control. 1 do not know how they are
going to co-ordinate these with the Lokpal
and Lokayuktas. I would only appeal to
them not to duplicate the working of the
various departments but see to it that they
are well-co ordinated and to the extent
possible work in a constructive way so that
the nublic image of the executive is improved
in this country.

I support the Bill in the sense that it is
the first step in the right direction and hope
that as we gather more experience with this
experiment the Central Government will
seriously and sincerely try to improve the
machinery that is created.

SHRI SRADHAKAR  SUPAKAR
(Sambalpur) : I wholeheartedly support this
Bill as this is a new experiment for meeting
the various demands made from time to
time for combating the corruption widely
prevalent in public life. The measure is
incomplete, but I believe in course of time
the various States in India will have their
own law on the model of this legislation
and that it will cover the entire gamut of
political life in this country.

Certain criticisms were levelled against
this Bill that the Prime Minister had been
excluded from its purview. Shri Shukla
has fully explained that point. 1 believe
that in course of time when we have
working experience of this Bill it may be
necessary at a later stage to bring in the
Prime Minister within the purview of this
Bill. The function of Lokpal is only to
work as an investigating authority ; he can
inflict no punish He bmi his
findings to Parliament for its consideration.
In all these cases the recommendation of the
Lokpal will mould public opinion in the
country ; and nothing more. To that
extent it has its own purpose and it will
serve as a corrective and a warning for
possible deling g the bers of
the Government.

Another possible lacuna to which

attention has been drawn is the exclusion

differs in this respect. That means that if
it were left to them, even they might not

of Members of Parliament from the purview
of this Bill. In that respect also it has
been said that the ultimate authority to
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judge the conduct of Members of Parliament
is not any officer but the constituency ; it
has to judge whether its representative has
acted properly or with corrupt motives
during his term.

Now about the likelihood of the Lokpal
being burdened with a large number of
petitions. Rightly we have prescribed no
limit ; no fee is to be levied on the
complaints. The persons who complain
against the Ministers or officials are to file
their affidavits and take the consequences if
the allegations prove to be wrong. That
is probably a very good safeguard. I have
been a member of the Committee on peti-
tions and I found all sorts of complaints
come because people think that Parliament
is the highest authority and anything can
be brought to its attention Take for
instance quarter where two families live.
1f some smoke comes to the first floor in
of cooking by the family

the process

living in the ground floor, that also
comes to the petitions committee.
So, I believe that such frivolous com-

plaints would not be filed before the Lokpal
and Lokayuktas and [ believe that the
Lokpal and Lokayuktas have been given
sufficient power to see that only those cases
where there is real corruption and where
the Lokpal can give some corrective recom-
mendations so far as the allegation of
corruption is concerned, will be entertained
and the necessary recommendations are
made. Because we are starting a new
institution, it all depends on who are the
first Lokpal and Lokayuktas that are
appointed, because they will be setting a
tradition. I believe that first Lokpal and
the first Lokayukta will be persons of great
eminence, common sense and judicious
temperament.

16 hrs.

Having regard to the fact that we have
provided a very good machinery for the
appointment of Lokpal, I believe that we
shall be able to have the best talents of this
country available for the post of the first
Lokpal. We have provided that the Chief
Justice of India and the Leader of the
Opposition here will be the two persons who
will make the recommendations and the
President has to make the final appointment.
Of course, he will have to make the appoint-
meot after consyltation with Government.
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An objection was raised that the President
should be obliged to accept the recommen-
dations of this Committee, and therefore it
was suggested that instead of ‘“‘after
consultation” it should have been ‘‘in
consultation with”, which would be the
proper phraseology to oblige the President
to accept the recommendations. I would
ask one thing ; what happens if there is a
difference of opinion and if there is more
than one name proposed. If the Chicf
Justice suggests one name and the Leader
of the Opposition of the Lok Sabha
suggests another name, then it must be left
to the judgment of the President, in
consultation with the Government, to make
a proper choice.

So far as the Members of the Rajya
Sabha are concerned, they made certain
suggestions that in regard to the choice of
the Leader of the Opposition, it should be
from both the Houses. But I think it has
been properly held that only the Members
of the Opposition of the Lok Sabha should
make their choice in determining the
representative of the Oppoisition. Also, a
sporting offer was held out to the Members
of the Opposition in the Select Commitiee
that if they can come to a certain under-
standing in the election of the representative
of the Opposition from both the Houses,
it should be welcomed by the Government.
But there was no definite suggestion offered
in that respect.

With these words, I wholehcartedly
support this Bill, and I think there is not
much controversy so far as the Bill is
concerned, and this should be passed without
any serious amendments.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, I want to make a submission
under rule 340, Rule 340 says :

““At any time after a motion has been
made, a member, may move that the
debate on the motion be adjourned.”

I want to move that the debate be ad-
journed ; a situation has been created on
account of the Presidential elcction which
should be discussed. This is my formal
motion. 1 am entitled to move it.

QIR Argw 1 5 35z 2 alga
aidt Y aifafess &1 wz A m
d#fadz tw & fafrezd oz gat fafrecd
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[Shri Kanwar Lal Gupta]

freza T fmdwe v @ & §90 aTw
¥ frRar Ty wr T § o oaghax
€ Ja1 74} § | T@F wwnar FAkE F
faars - faedsr gedame £t o @
&, et nd@fama ¥ Wi Ay w1y
§ \ wwafa werzg, & wrgar g 3@ fage
oA ®) get 9T feewa wvar wifgg
fedz a7 @) § Sud fFray &1 g3 78
RACIE R R CE IR L AC U
oY wrad grgar £ar g 5w @
9T Az A7 wifge | w19 @i 9X gWIQ
N & frg 43 § 1 7z wAw W@
t ot oz 615 & fr oTowY g9 qx wi-
" g AfeT & wgm f& wo w@ 9z
wz MNfag | 7g 757 & ui= AHTT {0
wiw 3@ 21 A far et &) w27 fear
T @ O, WY W A 9T AmAT A
wr & wx @ fesfy § d@¥ww
aiamA %Y A% & A e wg  ofFardz
g A 43 FFA 3@ NI N
ggt g3 AT wifzg, frger § AN ™
D g ot awd Wi wifgw ) ¥ T
gy gidar § fw g@dr agh 9v wEr
wifgg, TqaT qIawY Az J97 Wiz |

SHRI RANDHIR SINGH: Sir, no
motion can be moved without your consent.

SHRI BEDABRATA BARUA (Kaliabor):

Sir, it was decided that the question of the
Presidential election should not be brought
up in the House. That was the ruling given
by the Chair. What is happening in the
Central Hall of Parli is the busi of
MPs who are there in the Central Hall ; it
does not in any way involve Members who
here. Therefore this matter should not be
raised here at all...(/nterruption), An alle-
gation has been made that character
assassination is being done and all that. We
do not do this type of thing in this House.
The entire party has been accused of doing
this and that, There is no question of any
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character assassination. Our party is deeplY
involved in the Presidential election and we
are certainly agitatingly discussing things that
affect the country. But that does not in
any way mean that we have done something
which is improper or which the Central Hall
of Parliament does not allow ..(I/nterruption).
Whatever goes on there should not be
brought up in this House. The House is
not a projection of the Central Hall of
Parliament .. (/nterruption),

o T fag : ITET wREE, A
faega ¥ gfrar o wAmEa aF =T
AT K a1 We § | woAFT JY A AT
Tela garar § wg weAr &A@y W,
woq wYAw fagr oy 1 IgH R fe @@
fa= av agw Y W & A IAT MK
qHieT F FAFY A ISMAT AT gHaAT § |
...(squaT). .

SHRI KANWAR LAL GUPTA : He

does not understand even the a, b,c of
rules.

w0t wy fond (F77) : ¥ AT W
AET ... (s7AWA)

SHRI RANDHIR SINGH : I am on my
legs.

SHRI PILOO MODY (Godhra) : He is
on all fours ; you must allow him,

SHRI RANDHIR SINGH : You must
hear, my buffalo.

SHKI S. K. TAPURIAH (Pali) : He
must withdraw that word.

SHRI N. SREEKANTAN NAIR
(Quilon) : Is it in order to call a Member a
buffalo ?

SHRI S. K. TAPURIAH : He has called
him a buffalo. He must withdraw the word,
‘buffalo’ ...(Interruption).

SHRI KANWAR LAL GUPTA : Rule
340 says :—

“At any time after a motion has been
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made, a member may move that the
debate on the motion be adjourned.”

That motion has been made and I want
to move that this debate should be adjourned
and the situation arising out of the Presi-
dential election should be taken into consi-
deration. I have already stated the reasons...
(Interruption).

SHRI RANDHIR SINGH : I am on my
legs.

SHRI PILOO MODY : Say, you are on
all fours.

ot T fag . YqTaT A A, ¥
qrd qAugeT a1g agr oA g § 1 ot
w s § wf asT ar gal g
T feen ®1 18 safa A w7 @ &
qar AEY A% Yz Faf E P w@r
wqgd xT 4z g & gAw gren @,
AT A ¥ fae ¥ maEr a4
®TWE | W gew & aga sfew A o
T R arEAgs I9F T FRi 9T ¥@ AG
NI W@ W AR AE A
Y Trq ar g X F Jq wgAr § fv 99
fig qraga A T N wWoF wAge
F ai NE e A i oA
Lacig- o

SHRI C. K. BHATTACHARYYA
(Raiganj) : Sir, Mr. Kanwar Lal Gupta has
moved a motion that the debate be adjourned
under the rule that he has quoted. That
applies in the case of a motion only. In the
case of a Bill, there is another rule where it
is stated that if the debate is to be adjourned

when the Bill is being discussed, that requires
permission of the Speaker. It is for you to

permit or not.

SHRI KANWAR LAL GUPTA : Let me
quote Rule 109. It says:

““At any stage of a Bill which is under
discussion in the House, a motion that
the debate on the Bill be adjourned may
be moved with the consent of the

Speaker.”
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This is a very important matter. How it
is important I have already explained. Even

the integrity of the country is threatened.
(Interruptions).

& ave T Ah wAT WRgAT £ &
qraar g 6 usgafa &1 ww wav @y
HIX g9 A W1 A wAgr g fwar
arwgr g, ¥ g2 Ow Wt AgET W
ar faez faqg w7 @} & @0 aref
iy gEd faer fag ww @ & 3z
a7z fqr arr i, AT @ Qoede
A 93 agw i wifgy o

ot Ww www moi o fedr A
ghzara ¥ A, afew wrgas & qfaagr-
AT qqIT T A K OF AT qeqr
¢, i ol & gverd ar gk w1 g
Aar & zafad ggr g@ wwc w7 W
AT KR AL YA wigh 1 o faaw §
ag ®Twa OFF & A H §, w0 ghAar
HTH a@ & ffF sTomT AT
dferagimana NP w & ag w0
T AEN § | ag FAT (AT AG @,
ot weq gAT ¥ arafq  IIpAr a9y
(vawsrar)

SHRI N. SREEKANTAN NAIR : Sir,

why are you allowing the time of the House
to be wasted ? (Interruptions),

SHRI OM PRAKASH TYAGI : Who
are you ? (Interruptions),

SHRI N. SREEKANTAN NAIR : 1 am
a member of the House. We want to discuss
the Bill. You rule whether you allow it or
not. They are frustrated people.........
(Interruptions).

SHRI OM PRAKASH TYAGI:1 am
not going to surrender...(/nterruptions),

it g g1 ¥ uw  fafqeer wy
fandax sUd g e aar W Az W
9t grfe Sardt adY | & wEr  gaar
2 argan § fe Ta w1 ¥ OX Jewdz
iz ar @ & f5 faamy  @gwz a7 g%
vt § 1 zafad & s wwan g fR ot



24 Lokpal and

[Shri Om Parkash Tyagi]
oY qer ¥ dyma dw fear & 9w aT e
@ frar s st AT w@w @ B
Ay F IY qAwT IV

SHRI S. K. TAPURIAH : Let there be
voting.

SHRI KANWAR LAL GUPTA : Let the
House decide it.

MR. CHAIRMAN : No question of
voting. You have raised a motion on the Bill
under Rule 109. It does not concern what is
happening outside the House. We are con-
cerned with the Bill at the present moment.
If your motion to adjourn the debate is for
any valid reason, then there is something.
But what is happening outside is no concern
here.

st ®ar ww g usgsfa F
IA19 & gFIFg § Q) qradlg 99 W@
(zaaura)

MR. CHAIRMAN : That is not on the
agenda,

) §aT WA oA A K AT
ag & e N & ware &) var @ afaqs
fafaezd g1 TFY &FAT A17 |

SHRI A. S. SAIGAL (Bilaspur): On a

point of order. The subject before the
House is something else.

SHRI RANDHIR SINGH : This is all
irrelcvant. Please do not allow it.

ot ®aT A® YA 71IW W A K
w7 WAt WEIEA NI F, A4l g
A% @, afer N F fgua
AT § !

ot WA SEw @n . SO g| )
awg ¥ 3T A ?

Y R fag agme : Heqq 32 ar
AET |
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s} 5w www @ gwu §6e
ar sy (sawEmA)

SHRI PILOO MODY: You should
adjourz the Houseand go outside and see
for yourself what is happening..... ...
(Interruptions).

SHRI UMANATH (Pudukkottai) : The
Jan Sangh have got nervous about the possi-
bility of their candidate, Mr. Sanjiva Reddy,
being defeaied. (Interruptions),

=t wegw aAt Wi (geata) wAne
Jatdq gz, gH as g g s
fafez7 @1za uF aga €1 vy A1 fad @iy
g1 we Az g MY AR Ay A
UsT g # ¥, 37 Mz g gk F
wfaar sz 4 3qifs & qr@iT eq T
# IEIAT a1 fx dggw mE AT fE
ag N azfeq a7) fwar @1 @A 1w
Wt Gr—@ § @ i fafree A wgA
fafrezt—sa a7a a9t ghwa w1 AR
7R qeg Aar qfed @Az @@ WA
g9 §Y uAFTar Tuar M wgr fE adi
Tqr AgY g1ar, gAd gHEAIAL KT AT &
01T 9z fadle § 71T g5¢ 36,36 @A &
for @IAT 92T gHA awr qege 2, 1§
g AFY 21 HAT g 4T Wig A1 gwmA
=1 #Y o @ Ay

9% A1 31 gwt fx wq wrsheA
F AEd AT FaraT) N #1 @ged §
g%z 3 fudr AT teade Y fr A
grzfagl grear &Y a8 §HIA 9T Hgd
Aar @, faaar 21 @, 3N & fwar
arg 1 gg A A A5 deqr A AW
Fifgd, WX NF G FTRag@I P g fw
&€ dqm qv @ FywA QAT §, fraar @
g% 399 3% frar qrg

A N 3w aE@ & TENEE Y, elo
UIFMW A, IFA AR @ ¥ dfeq
dY 7 aff wg, & 7 wfed§ wEo
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oo I FY 3147 NI M qEA F
&aer qfgq oY T @gra & ger wraAr |
ar gatfad agqdz Tw 9T § QAN A
fs 1€ oft &Y, 1 fpaar WY a¥ 7 aw
ufasrr &), wYT 9% @13 & g A
&) faswg & @ It faaar wifzy, 6
g9 3AT% F3A1 F1ga § WX wEw agind
® T § ar =gy &4

gare 7g 421 ar } fE& gava Iug,
o fr 3@ d famws ot A= @gE 7,
& s fedza, wms R TR
4y &Y 397 fz 42 4, 97 2z 7FAF foaR
@€ gU A OF q7_ 930, @Y | 9T Fal
g9 aFNT AL F7 9EY, AAT 97 qA
& #g1 g9 g 9z a%q ? g A
oy f gar g 1 gegia war fw aay adi 93
a5y ? gl wara fear gw g7 @
A f 9 gat gud qgar gar }9g TF
F1gT § ALY a7 gHA | @@ fHT EEIq
gaffyarnar? @ WA § frged
wearg fear s god famreg &1, f&-
W T, HYAY GrEWIET 1 AAq GEIASA
fwar | I A2y 937, faawr Aw gaA@
wegal a1, M7 3§A Fer f§ WY @9 7
& =1z T A 1 1 g 91 ;e fad 41,
waF gfw 73 a9 & gai w1, &7
g ¥ fegr @ §a ag agd &
et a gzar ag 3z f& wgw  fafa-
g ag N N TEA § @h I &
w7, fogag & wesge w1 W @@
|41 2 1 91 B AT q€ F aer g @
2 §FAr & | T TF AT F1 QI14T A0
aft & syawT ¥ fay wg ) ¥aife
& gmwrar § fr wicma aga g3 9w aar
i gz AT AU @ mghr 1 oW
azg &) ) O qq &3 dfeq wag A
grAgamrg fw oy v, & @Y
AT A1 WAAT §, WIAT AQT W) @A
g afeT sa & drg eaw 12 & %o
T gITIT qarg fag U 8 AW Go WY
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HITHT IZAT TET ¢ 3% A7 9T T T
g pE R qar s e fawar,
wify sz 97 WX arg 97 7 6 25-28
& fear & 1 JT FgAr gz § e g wam
et @Y, Wiz g7 &Y ar s« ek
oz fafAezt @), 99 ) uF Mg var
srar 91fg? | fedt f1 g Al w@r
surcdl

g g9 g9 g qv et} fe
gw feey &1 fogry 4@l & ar foe
qraEY ag ot @A 9Far i feg aw@ ¥
ag 71T 917 | ;AT F 7 F19) (Teqey
gigE) QAar s ar - AN fagwa ag arg
fr fafadrsr a5 frar o) wrgd ama a
1% | UFo W7o IE FT Y, Y FF
N5 wfeza @, ag gt & aifgs oo a0
qg GATT FW AN T | IEA w37 e
9 fs fafada atar war & zafaz egd
JT qraa Ag Wy e oY #4iF & fafy-
w7 Al g, & nadde HAdt g A grE A
F wa aE g9} ooYv Negaa §
afsq ag fafaaw 1 qmar 2 fafedry
& 31T 98 FIEAI H1 g ¥ A7 | GO
fafarsr & wed § 3g WAy
&Y fgarar Fred § & NFUT §7 qIAY
qew Y S § 30w wred qred man
& AEY o7 &Y€ o ;qrq A &7 qma,
a3 Y gart wgfaez i @ a0 adt
gt 1 a3t &% w1 s 5o famr &) g e
& fro XmTwT TE I H gerez H B
f Ta® &% a5 w7 ¥ A | @ U
TAA D T a1 g 2 fw gud wrt
fRaa & M ®) aniwar & §)
1Y gfeweana Nt G @ wwed §, whx
Newar g aggzr g &
T gfewara dar a & 1 kwmma W
a g g 6 ax ag fam queie aig §
3% 3841 d19a1 Aifer o gew o
@r, W1 99 {@ A farq &7 fRger
wran e § Kare ar ar gew qd -
T W & w19 wrw g '
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[= wogm aat a1z]
# 21¥ ¥ @19 &g qxar g fn wigw
& faar Mt F1¢ A wwra A R oo
q&F ®) a¥urT a8 foar zaF  woface
weH afs § waded quard . ganr &
&g 7Y ®za1 agife 3% a¥ gg §,
#fwa agt 91§ ardt e A g o femr-
&t Y Aga, wrgfaT & ww aov N
KT EH FY gEAT T 6% | FTAAN F
qg AAIT AT W AN 9T WA A @H
A AT W ag wAad A fF @A
V@R gAY A oweEew Y AT
O AZ A9 IA® HA F W1 A1 —A
1 g gwm qEA

¥ gga & At g, Afww FF gAm
gAYl @4 &1, avsr ), wdlar &, wTA
&, waAr 7 fzar, wear dar fzar, 9%
ag gAIT <aIT § WX ¢ 3aq gEuA #§ §,
Wiy ®g @1 § i gag mar Faw ara
g &1 {wfads wvaa agd faar @ 7 &,
afwa & wiq ¥ afey § zeafed ®ar
g fv @187 & 9gd g @z @A)
& sar gad) Sy gowa & f9F A W%
G AT W TV @A & {47 q€ 9071 8T
o & faw § ag oa @ ifge ) & -arg
&Y &1 %g g1 § | 4g 74T §IN AT g
Aaim @ 97 3w N feeng &
haET g W@ g Y sarw &@ w7 &
WU 9T g @ E TN FIE aFAE
agfi ¥ o wgfaez wid wed € fr
- (Wawm). .,

q% MR weew : faw g aey

ot eegw o T faw oA
1w @ g1 rarg S fadm | oA gE
T &1 % qF3} I @Y w1 IEARAR
N P ¢ g g AN | gR g8 g,
& gv & AT TE | A ol & aela
q@ q |
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st v gem @R - gET gRde-
1T WS § 1

o qwyw A wre: w@re A A TR
w1 | ®Y7 mEy Ay 4 2 AR Wit faA
arawg fear @ &3 Argaz A8 fear &,
I Tuag foar 1 €7 awg w1 qAr
2. .,

AN HON. MEMBER : How is it rele-
vant to this Bill ?

SHRI ABDUL GHANI DAR : Itis
relevant only that the Prime Minister should
be there in the queue.

gz am & afey vz g g T ww
wigw fafrezy gady smg ¥z W@ B,
IART gAY 9T AT 90y . (smEAqA)...
qE T4 % FT GIT § aq T FY KAl
qEy |

§oraw If @ A Fgar AgaT g fF &
ek F geleE B owdlA w€AL, TR
A% B g7 faad A a7 &) wov A
qa a1 A1 T §g faad aEr aE 2 o
gIT gstg IGH W A7 A5G faAd
il AgY @, wtdT waAT W & oFAn
#qR WA 2 a1 fegar swa F
AT FE IgwT A8 v gEHar g9 399
w9 &Y RIEE aﬁ‘ri T W "AE " ST |
rafad & Fgar g i aat a2 g AY

3 W99 U ORAT F139 T | 49T A
TN_WWIT a1 qeF g9 T |
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AN HON. MEMBER :
vant to this Bill ?

How is it rele-

SHRI ABDUL GHANI DAR : It is
relevant only that the Prime Minister should
be there in the queue.
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V3 Lokpaland

MR. CHAIRMAN :
Sharma.

Shri  Yogendra

SHRI RANDHIR SINGH : Sir, we also
gave our names. We want to say something.
Congress Members also want to say some-
thing on this. They are getting 80%, of the
time.

MR. CHAIRMAN : One here, one
there, and one this side, unattached Member
also. One unattached, and then I come to
this side.

AN HON. MEMBER : It should be one
from the opposition, one from the Congress.

SHRI RANDHIR SINGH : We don’t
interfere in your discretion, Sir.

MR. CHAIRMAN : Shri

Sharma.

Yogendra

ot vivr wat (3gaaa) ;o awnafy
qAzg, I fad zary gmy A gasr
w9 aqda Farg 1 afsa o
& mra A7 97 I #1497 FIA gAY
gigr g s1of wa, a9 A8 § s
W T 8 wyszAT &1 we g @ A,
#qifF g 913y 2 f&  wozrae &1 WA
a7 % ALY A AFAT AF IF FeN=A &
qraT o7 faator & earfaes & qraey &
sfsgna enfaer &Y Sag  qrarfas
earfaes sqaear #Y eq1qAT AFY &Y wiAY
AT a% W17 FT IFA A { FFAT

gq gz W 9rAd & fF aror wezrar
gAY, gAng SYT 9% sureA g IR 3
JA%Y gq &7 ) A FT %Y § AT AR
sarras w7 sifas g €Y @ faa-
waa &, IAFT qeq 3 A1 1 fwe A
zn o fax 1 gada @ § vafan fe
ww fag & g ¥17 FY sgaeqr S af
f& uw Qar 9g €arfaq feqr arem faay
my Al A A fawrad § gmma & g
& fasg, 9aqrd aqr weerAX & fasy
3%y Apr IR fedt il & o9
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9§ w1 AYET fAday ) gark 3w AN wqar
A ArAE IF F NG g a1 fFQA
& I, Jg%) 949 ar fawrag oz & fe
qWAT § A IAF A9 GG dAT g,
qe7qrd grar 8, IAF gAaATE F¥ Ag 2
graré # ot adArT sgFeqr§ Az A
sagegr & fw &gl 9% ag 9gF AH Al
¥ Ay W AT WR AFGF w5
syeqr &Y a4 & wix Fagd qE @i S
qaY fasrad, s ghalT ¥6T o g&R
ag u% 397 #gn | agl sAwy fawaal
&Y I &Y G

a1 grAT gar 3 7wy faq ogd, w9
a1 9Tql vEY §I9 § g9 AN A sarafas
WOIIIT FT GAIT ISTAT 4T HGT & YAqd
geq gl oY AGFA W E qE F qur-
afg &, 3a% famis 9T 4@ G917 & Azey
st ngo o qrfesr & faers | AT G
g gzt 77 37% fasg qar aF ¥
afma w81 Af gran 4 gf 1 wgx AN
ArETre 8 sgFear ¥ ar E 2 3N 0
wrar it 2 f 5w avg & ey /) ga-
aré A AwA, fET a1y aAT £Y W &0
oF qAtady O w179 €Y a7 W L oY g
sIAG Y i w7 )

gW A & g7 § HOreal B qew
I YT g Y 7 sATgE fadez €AH
% e frar YT @a% w17 9z faw
5 wegr gar Wt § 1 ¥ for o mi
w fent 7z vl &1 A% Fraew § o gAIR
A FareT @, ¥ g @ AwrFT v oy
a g fam o N wfes aqeer 3 oararn

g o 7 g faa w1 qw @ gQ
aga ad) wgr § fe Aewra Ta g wifgy
fag 97 ¢ weg wi fawr@ g 1 AW
W § fargAy A warfgai ek 3T qwifzat
¥t 5@ ar g A fgqr qq7 97 el 19 A
waT A g @ 9T frdc s}
& FwarA oy, 7g fow graw wTar
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[ MIez i)
®1 oo faearg @ F@TE 0 g A%-
& * g1y wga1 gt @ fr 5w 9ieg ®)
qgu =W & far N fam § Swqw
® g1y K sgwedr & 0f § IE¥ IS
quaA o ag vy nar g fR oge
NE w1 % wfeeg R gAgT o
&1 3ar gr g qrdfa § & uF afe
HN  wwT g gAT WY, AW
faarr faagt #<F g fyfar &
Wl | T smEEdT ¥ £F  UAY
fagare dar @r 7 faQeY gs Y W@y
T > M wWEE IF # A Oy FrEq
3 ar frer ¥ fgdy gEaci & fa(edd
TW a1 &1 Usgafy o w1 squsgafy
& TH qUN s AE Ad R Eaw
fasN =&l & fEe) o eafag & fawix
farst #77 ®) oY syaeqr w97 AN §, A4
faQs ZAY €Y wrow F A€ FIAY sqFEYT
g Wz @ fAOW gw Awgar s
faQdY 27 § 1 @ fqQell &+ & Aars
¥ quHT &3 & g A1 T F qrow)
#q7 snafe § ? 197 @gAl & <9 safsaal
¥ garg yfeaw £37 & 71 gFa@ g
£, UIFSHT &7 SA1ET @AT AL AT |
398 «19 qg Aar 3, fe fag f&
WY FFQT aArar Argar IEHr QR U
w1 fasara greq g ¢ Afiq qara w3@&
W19 TF Hareafq® sqaeqr AT A5 §
T fa QY 251 §Y |iga § AT AT_A
L

gHIR GHIT HT GLEANTT FTAT FF
gtz St o wram &, 3 SN A
fasigaY ®1UE qgT I AINIT §
gregifasar w1 E@gar F | 93
smiafi® gaqra gar @, Asfray #,
Jars) §, FrF W w9 F, 3R A, amw
foaid & fewfex &, giagfadt &  faa-
fa™ ¥, qeg-avg &Y s §, wig quqa

AUGUST 13, 1969
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¥ AT § AT IS YA qF 9|
1ar @ 1 W mfwain stz e famiad €
taF Al ® o1 §¥, ag o "rawr
saeq s @t ey oYt g@wr g
wrIwy faega w3ar wfed | qreweifasar
M A1FFar & wiwrz 93 @ 9@y Har
T agWzad e §wg & ¢ Owy afx
197 fagr A G qAY ¥ zq faq § oF
IZT AT GUIT HIT FI7 |

U QT F14Y fagrieas fag gf & o
AT ERA F N wr qaigf p ) Ay
ST JAY FY A NEQA F AAFIC q7
Hamdark #§dY i gaw fams g
SY 3 S wy as ey ¥ 3 Ay ad @ faw
Ty &wI7 frar ara% 1 ag aH ) fw
giF A ¥ 92 qv7 wfal F gEad
# g faeg 3 1 IfFT fE7 N garg gl
avF17 &7 rfeza f Aar & s @
FI7m { w1 FY IqF favg Y frrraF
2 gwdt § 1 39 gaeTr ¥yt geN) EY
o9 Fy g9 w53 & | fagd  fzay &1
gmer agat ag aar § 5 usal & gey
Fo W1 F gAY AT NGFF €7 §
zaiR @rEy Aty § | A ger qfxa)
¥ faeg wear¥IT & ATA9 AMY A F |
Y AYT & UF YAYT q&F 7 ¥ fais
TR eI & WIAT FA Ay F
afg SAKY i @Y &Y 9qT1 ALY IAFT A
Aar ) @ grema & afs swa A
& faars WS F1 AT Q) MNT A1
qra #Y W17 § EAARLINGT ¥ faafaa &
UF NIEAT RATE ST AT wT Fray war
g @ w& ag dar dar g fr % faafas
¥ wrid MO T @y W ag
ferwa 9:gia U € § @R W g fear
ar g%ar § | w3 WO Aw g
g1 afz AT weN EERRgT @
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T 3| A T ogy f i, wreAr gaig
&9 qge & &) ag Nw AT a1 §F "G
aifgy AT &t aar 1 IqF QT H
REAT FTAT FIfET | 9917 7oA & fAA®
WETHT & |9 & &) qg i A
IR FFAY § | GUHIT &7 341 AT IqH
AZATT WNF AT FY AT F QAT g1 gE-
fau ga% faafad & @2z genfE
A @ur @Y WX 3z sTeqT g FT & al
fa@ & us aga w=ar gwT § waar |

qR fas &Y gwar Y wawar 3@
ara 9T fasT st § fF Deqra F1 g2y
& fras) fFd) 9FH1T 7 §3g 7 g1 A
g € qra IaF) J7qr &1 fagana qeT
& 1 &% faq ag wrasas & fx ANwq
qerara Xfgd g #T w1 w, Foifwargas
&19 £ | g9% e gaqr & qafeq g}
¢ fr Awrm £ gafy gaea g s &
a1z fed) gTFD ag a3 FIFEA AFD
7 7% ) WF qig-arg ag ot cugedr
QA ;fgd ¥ ag feat fawr fafara gram
ar f&e) @ram gg@t § o AtEd T
FAGA AT I 3@ @ & 1 gk 3T &
St wifeey A7 @ % &, 9EiA mfee
FATHAT @eq FIA & 413 0 faw faaqg
213G F AT FT AVFA T &V 1 97 gAiR
W ¥ qI¥ I=9 wfgHQ § IAA wid
0 1@ fagar s etz A Fwafaay Ay
ATF, I AF 1e7 F73 & A A
%Y 37 MTANT G FT ®H FT qHAT
21 w9 fa7 ¥ gg syaeqr @l wifgy fF
W) AFQT AT qg A AT gWIQ
AFDQ ¥, qEQ FrgAT F AFT €@ §
sfaq war afew faw fafaqq grefaq £
I Frafagi §, I AYFQ $W § W ag
LiECRcud ‘

afr geEre Yar g w7t &, At fax
#1FqTE Y qr@ 5w as qn @ e
aFqre & 9% % wafy gura 7 d 1E

SRAVANA 22, 1891 (SAKA)
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zier o fagar mife a) feEl seadl &
IT JA | wIg Jrge favar SRS &
|/arafa & 1 917 & a1g QT b 99 gay
TG qare 1 IS, Al qg we, sy
qz1m, § £g7 f &g 71307 @nar #9,
IFY QA £F 94N, g7 IAXT gAY
g 2 R &, vafvg gw ag sagear ®3
¢ &1 AfwT za faw ¥ Yega &) sgaear
sy af & wfag gz =+ ® ag g
g g1 AG & 1 g A F7 €T 97 F
g f& AFqT ¥ fag dea € sggeqr gy
F ar W@ &, s@fag og-frsfa & arg sw
& faoft weqt & wd q wfaaey g}
oAt T w@rg w7 gfF FaT €
staeqr gr vk @, zafae @ fadas &
FFmiA sggeqr g @A Ao

g% st # f6 qg wed w9 fadow
# 2@ GEIET W) ENFT KT FA 5 AE-
grer ®Y nz-fagfe & arx T ¥a7 AErd
ANFE0 F, afew o weafaal & Ay
T3 ¥ Y af9a @r A | v7 gWET A

zq fadgs &1 @fas oiw gkzz aw
qig®, fag WY aEa gy |

ot ot fag (Vgas) : awrafy
g2igg, & gLEIC w1 AT gGw fafagey
grza &Y, 7g fam @7 & fag gaiaag
a7 g 1 gad fam ow 3Aar Aiv 91 AT
as 7@ W{ I%@ 41, fagyy A
qu fwar & | 98 & wiwr |1 29 @ vE-
A &l g3 sremA My fregaAd—
FFxdY % frega, faarg, sq8 AT T W)
fegra, a o fFaa feeq & fogaa—
& 7€ 3, faaf) As-q1q & fag gaifay
38 I3IAT fAgigq aeq g 1

& wgygn 31 § 6 ag w197 e2ew
# Y Fvp Qv Tfge 1 7g faw FzT A
N1 QA A gfagr FQzda &
fag arat war @ 1 9% g\ faw & wifa-
Fed A ®g W gg AT A "o fw
gzg, A W F @A ay fgew f, feg
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[+ < firg)
qTE &6 & wrawr e & wgm f
d Y fawa ey o 6 2z w1
AT A WX AN €W I W AT
Gl

# gz favwe XA N gy q=A-
¥Iga 1 R N § qriz w7 g 5 rgw
fafrees WlT mivshga & Aqr & @«g
ATAR ¥ NFOT FY gqrgede §) qAqQy
wy @) W 7z Fg w1 Ay gy
fadrar fe #1€ qargediz aefera afag
qr € ¢ 1 gg wifawA F faams o
g &Y 0f §, oW I W1 q9T AW
gt mar g

ag A% w1a § e sz fafreet =y
| FIFT & WA § q w@raar g
AR 5 &A1 A wgr § 5 grew fafaeet
WA AT G AfwT Y wEd
Awqm [HE fFar anyar, ag #9185 g2
Aa g ag A wdTdEnd &
¥q & & g adf sxar g fEoow
qfsq® GET & TAAT g37 a1 fzay 0y
fe ag fFe sigw fafree ar N fafq-
T FY TEA AT T 1 oF grew  fafqees
a1 % fafaeet N w©Wq $AH  wrgfwa)
%) aga & & =g fF que ag 1
Teq 9T &7 fFar ard, at e fafeet
w1 % wadiw § fsg faar s
wifaT MwgEa 1€ gar g & 1 Q) awar
¢ & Sam (ol oew & fawre  Wyfeq
& wird, ag feaa ¥ fedt oidf & faems
& @i Wk ag fedl i @Y AW e
fafateT MY VE e 1 Nefga &)
|qaX ¥ T X | WX wWigw fatqeeT &
fadis W1§ @@ @ A Sfwdz ok ag
Z1eq AIYE § | G §x faeid & fw
fed) A @ wig & fag & & wod
W Az fad 1 AQ guw ¥ A wiar

AUGUST 13, 104

Lokdyuit-s2= 91 30

fiv Tg T ¥ gwr DEal By @l Q)
AW

figft Rz A g asgr o i
g fafrees A1 @ 17 & qey & QR
& qit § 9T | & Fgar agan § s ag
sHg naadz & g aF BT fAEER
3, foger €ded gaar = &, f& ag
fafrezst #) afems gige A e &
Y & fag dared 1 z@gew A
e §, ¥ oad § 5 mfo dro &l ¥
gfers ez = UWeAge & fafaex
agl wd § 1 wafae & D fafyeet age
® g &ar g fF ag fafaeed w
g & w3 §)

69 wgar o1 & fegw &Y, dfea
A § AN w7 N frsga N T
wET A § | AFE AT FER gD
qarfan @@t Pfaard & foma &3
g afsr zad fad awad &1 @
gy agl g, afes afess @10 3qe
g1 ¥ Fgra § AWt Ay Fgy g
¢ f& & owaT frega @ar &, ag w=ar 2,
sifgz ag F19 @1 FT T R, S ARYT
# sa1 w30, A frzaq WY 9 & 9T FIH
ot 7 w3 gafag fuemd 33 17 AR\
1A QAT FHETE |

Famwar g frgmfaa & qw @F
§ I FT ARG A% AT | T AT 4G
AW gfe dlo u¥o Ao Ao A
TrEs  fau 9w &Y a1 qF g W@
frega 3 qeaY &1 ogRwe feardde
g a9 gaRy ¥ fay &
T W17 dro Ao YT F gareyr & foayr
ats &Y %93 fgaq & @ 2 g A
¥ 81 A9 AFA 97 F fag oiw &t
WY WX dlo o AT A6 & fay
U BWIT &97 &) freaq v oy R I
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wg A @t gk &1 foagar smar e
fear adar, gar afzar = ar &1

ey wifgast ¥ agh wgeam, afew
qIfEw, & grEAg 3 § 1| QA AE F
FE faeary gy &1 Afwa o sqar 2
Fam ¢, 99F g® ¥ GEAT & 9rar §

T & A, & sgfrfage qeoard
T gfwa wedd), = wg [
AN F faudag say freaa 3 qedy
2

Y PFIATR TEEETT I E, 9T &
Wt fogag @ SraYr 21 S gETARTT g
DA E WY DA qFAF 99w
T AT, q¢ gFF & O J § AW
gha oY 573 aF wigArSA gy & | | At
T 918 g1y Az gageT w) wiwd
gWR 7Y Figak wY freaw faadt § ol
feear & g% S0 AT Mifsqr § 1 gmidy
# grad @ |ua g 7t § e wrd v
TR gt aar ALY ¥, i wTeaT A Y

a7 g gfesm qiv &) 93 &1 §F
¥, a1 99 &1 |y &9y fRzad ® 27 %9 &)
wt A€ fema zgada § fag 7 gar
T &1 AT F, A IT 0F AT §9T &1
figga AT qzdt g 1 aftanr ¥E & fag
fasel & wAsgd & fag qiw &t
Wy wd g & Wi 8 wqar fweEw
# 2\ ggar & 1 WAL AE WS
®Y gEIT @aA g, Al CFEIRS
CadFeT Fgar & fe 4w o1 fgEdEe
T, @At 3w gl fAam o foed ®
QY o & fay wifad g wad M
REH g g AN GIE NN
/¥ FIT a% w97 I¥ gu § Wi FEw
g aar ¢ | AT fedt qifee & gug
BT &9 &1 gArH ar §, ar  qedg
BT T AW 7B § |

@ agy, fam & arY fY = oran
LI EIRGT A G, N W, W
QAP NQ G, @ a9 @ W W gz

SRAVANA 22, 891 (54K4)
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ST StE MYd @Y, @Y uF garT w9y X
937 § 1 T4 axg fraa &) gzronar §
W q g de 3awge Yo # AEEI &
seagT ¥ gty 9§z feag @ ard
golTaa grsqde § fog aw &
HEIT qAY ATV, g A W9 JAX @
g

T X gg WAl ar faar §)
wfyadt-gfaal &1 ag 20 2& gaa®
qzardY € W 1 Ev, 3 Wag, e
ez | XA € ), maqde X ag WW-
FA1EY FIq Jorar 2, Tl & gawr wer-
FTE I

# =rgm i ca s ) fad gfire
A & @ 98 afew mi fargeara ¥,
gfeara, dara, IaT g3a # o e
o FIT §, Ig1 Fg7 § % afgea wr o
&, 3FEY w1y Frar Sy | HET Aga wear
wqI AT |

QX AT & oA faw 9 ardz wear
g A& o Qe AN wgm fE A
garfanast zaat qe §7

st Tgatr fag e (ammeA)
guiafa waza, ag faw fag wiaar &
AT aat § agi aF A & gwwar g e
gz & @i MY ¥ 39 faw &1 cang da
wifgn 1 a7y a1q &Y, 5@ @ o ga Y
TFNE N ET awwEET A fasay
safaq ®Y g@dl § | WA g N g
qre-are FE af, wA afieg & werw
geed & grasa d fgsad @ ) -
I & q1F F1IAE F fAgar gE §,
9Ty ST wA Y gHA G faar war
g fFag g @m T ag 3N arv
f& 9 gz & gT mer ¥ fawas HF
9T IF aY T4 AT HAT § I F¥AT &
Q@R &1 A4 OFYT A7 G&ar 1| wa f§
qa It A Wiz« Fwe w1 0 o
reT W1 WA 12 9FY @ A
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[ vy faz aesdt]
qEET ATT HEA F GIZX F) qF & 75T
arfzq | g s A anfzen @ wTR
Jad Fifers gex g1 & T Ayl
& Iq¥ qa=rar var § f& gaT @R
sgfsq 9T A1 QIERW  ATHFQ FHI0TG
a¢ fsdt weuw ¥ fag nw sear gafar
fogr s, o fea &1 gAar A st av
fagar 7 vIAf@ET F AOEAT FH
qasaIfiai §Y axs 993 @@ IqATr
€Y zvE sarar faar strg @Y 39 sgEar &
wgEI @ & gAwar g fF g F4-
aifeat 1 faaar que fasar g1 gad
wiaw ged #) fgaar aifgg A¥c zq@
ufuys swia &0 ) faqar wfge 34if®
g @aq FA Jar g W farwar
Iu% fag |

guafa A ey, WY WX W %\ aqr
qfcfeata & ¢ wd gaR v 1 uadfas
qfifeafa gat ufafsgg i —fFg avg &
faglsA gia &, fFw ag @ fAaisa &
grfg fg = g, sqar gaar g, qrfean
§ WeqeuA 993 §, YTaliagr S9d1 § &9
Aat #§ 9 {59 g92 garA " Aq
wig WY ag &Iy fea as @ g F@
ag w @A | gafag ma F A § W9
g1 FE TNT 7 K Ay gHS H F2d
§ 5 @z w0 aadY adY F7 avar a4t
qIg W19 WA 5914 WA F) g {6 waq
gefl St awdY 7 s gFar @ I’
FIT FE I0A § A I waqrar §
FAHAT g AF §® &g A @R fas A
WA &Y @ 3 frar & | qigw gad
agW g f2a ¥ og wFv WA wifge
f& ywia 77N & fawis ¢ TN I-
QI @ HIY 9IF GG qeAT g9¥ 40y
[T KM, TF 9T G I W Har
fe aten AT faary sar fasga & 7 o
few ¥ ag v Ew 9gy Wit wnifgy

AUGUST 13, 196
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& avg ¥ 9x g8 fawr a7 @0 91, 99 Sar-
2R FAA A N @ IT-wEA 7D w
WY 93 AR AT & argwid Aw § IT-HUIF
N Ny gz N QA fF qa quw
welY &) gz w gag oy wefl e
T AT @ GE-NNT wE F IO Ay
T GHAT, IT-AGTH gAY ¥ fagar fawr-
g @ AEwqrw T arg a1 @pn AfE
THIT g F fawres 348 A8 A1 gawy ?
a7 fagwa &) 9q-wElT e &
faeies or g®dt 2y gwA W &
faars ot st wifge ) gaem o & FaEr
e us safaq #Y ag mfuwrr g fear
91 gFwal & fF ag Qar faua 2 ¢ fw foa
¥ QY G 942 919 | § g7 GHEAT
2 & wot uF safaq & qazd § oF W
FIFIT qoed) &Y a1 gay afgar W@ X
fag 1§ M7 e3ma qrg A9 A8 @
gFEA | WA FE AT Wez & A
917 7Y 3 fau farmziz g av 4§
wwER gazar qifzu | HT Fas garagey
% qued § oA a1 aFqy & 91 99 feafq
F1 g wa wIAr Fufgu M 3g M
Iy agrar Fifgm 1 Mg g F20 5 w9
¥ gridz garf@r ramN g af=aa &
fa mrad faar 2 sreds nqifd sq™
HY Y | g aga afgar 17 @Y | weA
F A & fais s 5@ & fag
HEA & GIQITFT &1 19 1 ¥ AQ
g & 5 fom ats § uvdfas g
ot qgd § iz fym aQF § FraanEd
wadr @ ga ofefedfral @ gz owied
|93 F2T 9T g9 @ FI A AT W
®1€ 5q 7o a1 gEg w9 feafa &
g 7ar @ fe wuy and wfesa) & fass
SN FT a% ? go Qffesa vaa-
Afesit giv gedt fgal § @ FT gwar
¢ e q7ar & fgdl & efe & wad



288 Lokzs! and
g AR 2w fgai § e ¥ e gu
frdy Y warA ot F1 ARy AN fw
fat oY welt & fawrs FE SraaTg) FT
g% | vq fau Jor wgar g @ f& wai
wrad weAY nfeeg & axedt § @vaw §
ST £0 & fog ga 7w Er
3 azi gu@m W A gar afew,
qeeafa g wifge a1 ag dEI AT
wifge, warA a~0 £ gfae @ aar
Tifzn 1 78 sgaEifers adi 3

Tad arg-arg At fe w7 g &
FR & fF G ANE g qar ¢ A
ezq WY IARY AT FONM, AT FeE A
ug FTYF AT @ AY wEw § i @y
ATz T AT T qT3 €2 A gL OF
gen q=f) a9 fawom, ag W gra A8
araar | gafag e2ea & ff qwT T Q)
AR, FzgE ¥ geg weAr Y wH wrag
% fag gdf wifge f5 gw aed sTgw
WET FX (F quT7 a9 F) 398 @ |

TF T WX FZAT TJ0gAT g "R
faqr & maT gasy FE "ewr @ a0
ar awdt @ M AT Ay E g
I3eT QU X A 97 g gw 9T fas
2 Y7 NFNA T | AT ANFATH FY
fagfag & evaw Hsg faw & A @r%
arg Y e

za¥ @z ag Y T1fza e I AwTS
frgas @yt ag ar ) grf A1 a1 gaw
®1E F1 frzige a9 @ ar feemax
A% A Iw M ar ME FgT I
frea &1 #rgaar @m ) @ foew
Td AA TEA gfyg | wgw gEw
9T 4 % uw qa fady § f5 daz w1
gzeg A8 Ay, fedy aadfas aff ¥
q a1 I AG) g AfEw qaq §Y g
faa frar & fr ot gwdfas ot @
IEFT GTA+9 T AT IAH @97 AT

1 | & 57 q1d 9T 7T AW 6T wTwr
g 1 w7 fedt 7Y s fagea 00 &
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|WHAT § SEFY WY 55 a1 60 IF WY
g1 & 60 ad A% WY AR oF  qYf-
fegar qidt w1 Jra @r g, gawr gfrg
wrawat <@r &, W17 3% g FIA §
f& o197z zeNwr T AFOT T
ST g1 S IAHy qid & @dy @ §,
M g FEAYNY X § 39 Q9 FAAf
FW § gz facqer wqar 1 gafan faaaz-
FZT gad Qg1 141 fze s MewT ag
fagas fear sy fagsr fedt N ww-
ANfas g7 & &3 oY qrgeq 7 7@ 31

o gq faq § AT A ars adf
Fq1 2, WA w9 § NAAT T Ir
afea gm agt 7w ag IwAr war §
f& &Y guars wi7ig oy 2, adwA saa-
o ¥ 37 qr N1 wgard) g Qv
T Fz1 F1ar @ 5 gAarm a5 91 $14-
1Y F7AT a0 F5T A1 B Ffea &
AT ACAT § WIS zHIX @A A4t
graa & fam Fvg wwaqrdy Fad g,
faq avg § #fraY o1 zagar waAr g
IgF 7E g W17 &Y FEAOAAT qqrw ¥
@ f& ¥ qaq N oo 97 Ffag) &
faeg fF1ga 1 g 3 G qHgd
¥ fasg famag 3 gu Y 3% fawry
& ot gae) fawad #33 &1 grga A
w7 qFY | yafaa sgaear ft Ay aifig
fr wYE quam ox Wiy Wi gad W
T u% @ AT H A wH A €A
I fafafead wiw wT & AR, AN
o & 7 &% fzar ay fx 3 oafa-
w8 & 1 waz gad A a1 aga Ay ay
w1t 37 9 sgad s Ay A a
T suf Iy |

W wsE} & §19 €@ faT & A sygEqy
! T I AWI R G ATA &
fa o & faaza fear §, wrar & a#fY
7YZg AT T T fam wy wfian w1
¥ @y sUY AT A WA &7 A

g WY |
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SHRI UMANATH (Pudukkottai) : After
22 years of rising hatred of the people
against increasing corruption under the
Congress Raj, the Government has come out
with this Bill. But what the people wanted
was some serious measures to eradicate
corruption itself. For that demand of the
people, the Government has offered this Bill.
I wonld say that this is another example of
the Congress Party looking at problems up-
side down. Instead of eradicating the cause
of corruption itself, they are tinkering with
the effect.  Why is it so ? Because, if they
are to cut at the root of corruption, if they
are to deal with the cause of corruption,
then they will have to lay their hands upon
Tatas Birlas and the friends of Mr. Lobo
Prabhu ; all those big business groups have
to be dispossessed which they dare not do.
Here is the group in this country’s economy
which has cornered the bulk of the surpluses
generated by this economy and which has
got a vast employment potential in their
hands. With this power of wealth, this big
business group can purchase not only the
officials but also the Ministers ; with this
employment potential in their hands, they
can appoint not only the officers’ sons and
daughters but also the ministers’ sons and
daughters, and even the officers themselves
as well as the ministers. So long as they are
not dispossessed of these powerful possessions
in their hands, I do not know how by this
Bill they are going to eradicate corruption.
Here I would like to quote from a report
which says :

“Corruption can exist only if there is
some one willing to corrupt and capable
of corrupting. We regret to say that
both wiilingness and capacity to corrupt
are found in a large measure in the
industrial and commercial classes.
The ranks of these classes have been
swelled by the speculators and adven-
turers of the war period . Possession of
large amounts of unaccounted money by
various persons including those belonging
to the industrial and commercial classes
is a major impediment in the purification
of public life. 1f unti-corruption acti-
vities are to be successful, it must be
recognised that it is as important to fight
these unscrupulous agencies of corruption,
as to eliminate corruption in public
services.”
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This quotation is from Mr. Santhanam
Committee’s report and not from any
Communist document. As per that report,
the main impediment is the black money
and concentrated wealth possessed by these
industrial and commercial classes and the
wartime rich. Following these observation,
of the Santhanam Committee, the logical
steps to be taken to check corruption will be,
taking out the black money, prevention of
formation of black money and break up of
monopolies.

Instead of that, the policies pursued by
the Government are creating more and more
black money and is giving all protection to
black money and is strengthening the mono-
poly groups. When this is the position, how
are they going to eradicate corruption by this
Bill ? They may say ‘We are now bringing
Monopolies Restriction Bill’ and that would
weaken monopolies. 1 would like to know
from the hon. Minister : is the passage of
the Monopolies Restriction Bill going to un-
earth black money ? It is not going to prevent
further concentration of black money ? It is
not going to break up the Monopolies. Ab-
solutely not. It is again said by the Govern-
ment ‘We have brought a Bill to ban
company donations’. By that are they going
to stop donations to political parties ? In-
stead of donations being found in Bogk
No. 1, they will be transferred to Book No. 2
which will not be shown to the tax assess-
ment officers. So the donations will continue
underground. That is all that will happen.
Even after the passage of the Bill, it is not
going to serve the purpose.

Then the other source of corruption it
the western business interests. In this con-
nection 1 would like to bring to your notice
another quotation. Referring to the Santha-
nam Committee repoit, the writer says :

“One important question on which
the report of that Indian Committes is
silent is the role played by western busi-
ness interests competing for markets in
South Asian countries, or embarking
on direct investments in industrial enter-
prises there, ecither independently or in
joint ventures with indigenous firms or
with governments. Western business
representatives pever touch on this matter
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publicly, but as the writer can testify, in
private conversation they are frank to
admit that it is necessary to bribe high
officials snd politicians in order to get
a business deal through...These bribes,
they say, constitute a not inconsiderable
part of their total costs of doing business
in South Asian countries  Among the
western nations, Frenich, American and
especially West German companies are
usually said to have the least inhibitions
about bribing their way through. Japanese
firms are said to be even more willing
to pay up”

1 have quot¢d not from any Communist
author but from the book ‘‘Asian Drama
published by Twentieth Century Fund Study.
The book is written by an American, Mr.
Gunnar Myrdal. On the Board of Study
Prof. Galbraith is also there. T would like
to know whether the Government have taken
any measures to see that this source of
corruption is plugged. Absolutely not. In
fact Santhanam Committee’s report failed
even to take note of this vast source of cor-
ruption.

Then, coming to the other question—the
question of including the Prime Minister—
our Party stands for the inclusion of the
Prime Minister. It is a very strange argu-
ment advanced by Mr. Shukla. In the Joint
Committee he said ‘Can there not be a single
individual who is not corrupt’. Of course, 1
do agree that there can be a single individual
who is not corrupt, but that may be an
ordinary Minister, not necessarily the Prime
Minister. We say foursquare that Prime
Minisier must be included in this Bill It
may be asked of us ‘What about Kerala ?
You are opposed to the Chief Minister being
included.” We are opposed to the Chief
Minister being included because the Congress
Party is very particular that the Prime
Minister is excluded from the Bill They
cannot have it both ways. They cannot
have the cake as well as eat it. If they
want to have the cake, let them not
eat it. 1 make a serious offer on behalf
of my party. You cannot have all the ad-
vantages. You cannot have the advantage of
maliging the Chief Minister of a State if he
does not belong 10 your party and the
advantage of protecting your Prime Minister
if he or she does any such thing. Let the
Congress Party come forward and make up
fts mind to aoccept the amendment here
which wants the Prime Minister to be in-
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cluded within the scope of this Bill and the
Marxist party will agree to include the Chief
Minister also withia the purview of this Bill
in Kerala ?

SHRI BEDABRATA BARUA (Kalia-
bor) : I generally welcome the Bill which is
something which should have come much
earlier. We talk of corruption that is going
on in the country. When we try to intro-
duce Ombudsman in the country, it is a very
great departure from the usual machinery
which is there to deal with corruption or
corrupt practices. There are Vigilance Com-
missioners ; there are complaints being looked
into by the UPSC, and other branches of the
Administration. It is the common belief and
it is also a substantial belief that all these
efforts taken so far have only touched the
frings of the problem of corruption and these
have hot been tackled in the way it should
have been tackled if the country is to go for-
ward.

If we give a judicial authority for tack-
ling the question of corruption at the
political, bureaucratic level and in the
public services, it is certainly a very bold
step.

But, one thing I would like to say. It is
this. We would like to watch the operation

of this enactment for sometime in the
country. We would like to guard ourselves
from being too enthusiastic about it. B X

it may turn out to be not as effective as we
liked it to be.

Indian corruption is certainly not that
much worse as Shri Umanath trled to point
out. He mentioned this and the quotation
relates to certain countries of South Asia,
etc. Compared to other countries, the posi-
tion in India is not that bad. It is true that
certain foreign interests do pay commission.
Certain purchases are made in western
countries and commission is also paid. Itis
very unfortunate that commissions are paid
whenever public purcheses are made. That
commission will raise the price of such com-
modities by say, 109, so that the amount is
paid. A matter like this came up here also
in Parliament a few days ago. Some of us
really expressed our shock and surprise at
certain state of things which have come to
light in the Indian Airlines.

It is true that a lot of dishonourable
practices exist at various levels and at higher
levels. It is pecossary to tackle them firmly,
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[Shri Bedabrata Barua]

The question is whether the Lokpal and
Lokayuktas Bill will do it. To the extent that
this Bill does not suffer from some of the
defects that are there, it is good that we have
such a Bill which is an arm in the hands of
Parliament. It is a good weapon to fight
corruption with, to fight the tie-up between
bureaucracy and big business.

Then there is the tic-up between politi-
clans and big business. Then there is the
tie-up between all the three. This tie-up is
going to destroy our democracy. There is no
use our sitting here and talking about demo-
cracy and rules of procedure while the whole
country is ruined by this tie-up which is very
dangerous. We should be able to cut the
links of this tie-up.

When we say that the Prime Minister
should be excluded from the purview of this
Bill, what we mean is that after all, there is
a point at which you must stop. We have,
for example, the Vigilance Commission, now
the Lokpal and Lokayuktas. Can we hand
over to them the right to elect the Prime
Minister or the political administrators ? It
is not a good thing to place the politicians
under the dual control of the public and
some other body. So far as cleanliness in
political life is concerned, in another 10 or
15 years, we should also be able to develop
conventions and practices whereby politicians
would also be responsible to people for
honourable conduct and they would not be
able to take bribes and do other undesirable
things and still get elected by the
people.

So far as MP's are concerned, to ex-
clude them was a correct decision. MP’s
can just exert influence. It does not matter
how much influence they exert. They cannot
act. So it is right that they should be ex-
cluded and there should be no question raised
about it.

oY Q8o QAo W (FAT) : Ewfy
agzn oY, @aT F @rAw A favas
It Ny o wraar 2 A faw fagrea
93 qg faq swifea # ar 99% o qFa
g gwwr &Y ¥ exvra ®TAT 1 ANT gR
oew g1 anar ¢ fe ag favas aga &
WA HET Y | A GH AN T AR
gifad femr Y 0% fa1d w9 w@r @
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9g™ FAA # fF #7189 gUsy & @UA
F1 SITET 4G W & 7 g AT HZY G
f gf TUsT F1 A KT G I9 K &AW
guea Y a1 ax7 ¢ qfe gwrer 2w
aQT ¢ zafan aga ard qd w g8t
¥, 9% fr qu & carfan AT ggar
cifar q@ srar § A IR 249 N W
F 1 13q ¥ fag sraegs @ T § 9T
#1 g faqemw % qE@Y wATE AY
9% A% W Fiw & @ Frma of
o1 AT & | AT A ok wfAag S §
IgF gH AAT q¥AT | grEA 7T @ §
T g W f mfaa 9 30 @Y w17
gl war ) Q) mfed ¥ ¥ A oww
AU ANA & IAT g7 &g vF § 4 A
TAFT AFI AT AW A WeIIqIT a8 W@
2
3N a7 7g 2 fw eavrsy wifasd 4
# 17 3W AT 97 £ IqraAT 7 2 §
zq w5 # faaq g7l A gW 94+
I, qg A4 AN 1 wa geg qqw
WE W TdEm N AW oy vH B
fr fagd =72 q8 agaany 20 &
oF 7da graAt g, fe s 28,600 %o
QY 334 9T NG [T FT, W a3 -ad
AT QY AT, ATE T9F @9 FQ@ § 1 g
gqar gifasr $@ & far wifgw &
A e g ag adf Y mEE G oA
safeg A aTF A& 1 41 a8 N gAw
aradr afgd |

o1 g9 2@ § fE wwmga A w3t
ag freger 1 & 10 gra wawae ¥
g1, gwrafa o, g9 qg @ wr, W%
mfy agi war § 1 A qg qww 4
AT g AN W G FT IR XAT Al
g fawrad og gL T G § | AT
agi fasma ¥ &g i g & 2@ @
¢ v a3t 38 Qa1 ag) M agi N 1Y
gar Tl arew v g A W @
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wfewrz & fF ggwr FFT AN 91 &
ey # 1
o # gaz At ox fox ol &7
g7 qar fr 78 wir YT fEad feq
AN 1 AY 37 w31 fF o e wRe
gx Do A wmrar § Wi fwad fea gar
AT Z ¥ §7 937 AL 1 RN &30 fw
g9 U WS F19 FHAT 7UT WG ATS
1@ To w1 faer guay g fasr agt &
R war fe 9y ferg qu & gw A
ZWIT Iy & I8 41g 7 g9 fenéde &
qrE 9 qF A AL 9gFAr qq aF
g% &7ar AET fam gear @AY ag 9
TF T g Mcag Wy 208\ F
TAAT WOTIAIT @ w1 § 0 wrA § FAT
g fe Ahr ga e A1 mrAd WY A & R
AT ¥ FTT ZW qIAT NqT qranfea £37)
ZHIY W2IACT F AT TFAT 7g IF 8§,
A1 AwwE S, ITE 05 AT gR A
"Idt g | S qEAATQAF A& T GAUAR
gfafg fasen 411 afafs & azeal &
sfadr 74 FTAY qudt Y {5 & fegaa g
QYT a1 ALY | ) AHTT A F) FIEG A
& fau o q#q1 oY 7 Fgr a7 qAF Hq
Sl g1 o) A w1 e & fogaq o ad
¥EF FIT q1 & qe3@T FI@1E, A0 Al
gl % FIT @I FAT AfaT 2
& MT ot 1T T A FA - FQEEAT
garqarzar g A ) gg N gHR W
¥arat g, gara & f& gasr $8  AF0
g
& nF ez 2ar  fafen amad
Faaa ¥ AT sNEd 1 oF fas@a &
faa & qre-ai gaiw qgar g afFT
Wt qq0q A% qg § g faqar . v
A FIFT TIT F FI WG1T Y 99T
AX § %1 F9 A IF 0§, Wfwa Iy
FIJT § HIEIT AT |G IEFT  &W
agl Qar 1 S A fafer da §, Fasgla
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A @ 9 7@ gdt F 9T, 9a A
91 fr E3ez g% € fyfza 30 Az v
Y 91? a7 ®T @ & g7 A fawram
F ¢ & afeT gg qzr w1 Qawa A
faar sar s ane & & woe & &9
AT aar @ 1 9w qF for ad@ gE g
|E) V7 & foq7 AR T @ @1 qNT
g ?

oF aq AT %y FX K wew w® AT
aqifs gwa sw 3| wigw fafeT &
X F N FAES g1 A FEdFEAA
Fard ad} gy Iug & 9% T@ geqr
¥ qeey & arg v@r agr §, 99y ¥
agad AgY g1 wagr war fe oifaidz §
srsr  fafrver & fasrs @1z e A
FIARIEY w1 qwar & 1 Ao K w37 § 48
gaig gfawar dfawar s 2 Nfafess
a1 ZxET AN 2 guT qwrT wel Y
WY 8F qveg # var wdar A gw gfaar
F A9y 0w fagra v A%y § 91T 99
FT F7eqT K AFF & fed ¥ 5y
fuafiza wav d&t @ asar 31 wo
g0 Ao FY St gafen N wra, fag
9z 7z fas maifrg &, 39H g3 40 at
% N faa) 2, oYv 93 gty Qar &
quwFAar g

“The late Prime Minister, Shri
Jawaharlal Nehru speaking to the All
India Congress Committee at Jaipur on
3 November, 1963 said that the system of
Ombudsman  fascinated him for the
Ombudsman had overall authority to deal
with charges even against the Prime
Minister and commanded the respect
and confidence of all.”

R 731 e ag N9 g qg7 wwq
g1 adYy | 7feT JTMZT AT AgE A W@
za AT W 9q+7 fear A f5T gr w4y
af g8 qA g ? A QY wgno fe gt
qifagriz % gzeal &1 N I@H maar
Tifegd 3} fE zawiadee seR1ada 2 s
A, ag IET N AT F AT, W
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Iq% aR | g7 wrf fowog sar d @
T o arta @t wifgy

¥ U § 9z oF wegr FEH 20
afFT gq 9T wax sy & g9 waq A
H, gHeT A FTH A WA IT A
EHINT £ 77 F1er A )

aifE gadt qr o AR fax o DA
Tt A v § & 3% qgaa g\ Y A0
gz ¥ w31 5 dwara s A@F wigw
&1 27 @ I X IAR agddz  gfaq
a8 Ay | A0 g H ag w1R A R,
# argar e wrgdz erx A Y saey afaw
agY faaey wifed | dua gaw faq)
@ifed | Wfezsw ot wrgafeen At
arg oY Tl a fed ¥ AT A
ZH FIN a1 Y ¥ faeara @) @Far ¥
I9F TgT FJ FIAZT A AFATE |

@ okl & qig & 55 a7 1 g4
Lol

&t fareveraq (a&dt) : @wrafa 7g)-
27, 41 §9 3T § gAY AN grEIE
faanr 7 oF Wifaq fasra s g
q1ZATE & AT N fo qy ater ;1 AT
ar fzar war ) areqg 7 #g1 5 faa 3
grel} A€ Y ATU Y A I8F 7T A AL
QY 1 R IIQT F TGAFT 49 q41 | 347
gg gafea a1 fs ag ofqr arqaig
guwg & N AR e 7 Afwx 393 4z
a% fgar | 96 g & & o) gaw § wzAT
rgar g few ang 9T G v 43 ¢,
faasr 79 gq 2w & gfagrs N wwe
war &, IW IIZ gL AT ag IS § ) &
&g & fodft wfeaas 8, Mg ag aigq-
fafreeT g w1y squd @), ad 7 fear
1A | g TH IFE WZT WA | GHIAZT
izt TR ¥ fad asd & 1 AN
st aff &1 fuT @9 faq areafb gl
Qi §3 | 58 30 7 gheewsx qar fwar,
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7@ 39 A AidY qar fean | 59 R § A
g & W Y ) TW W F woqe Y A
&0 adY &, AfeT & ga¥ :q 377 T
st Sgar | 91 feA ¥ weez @w 3y
g a5 Feowa feg A aT g
AT %P 9T & |

Fogar agar g fe nsite W @
siigdie &) A FA1 WY | 9T TWE
A & mrzaT ag W § ? R W@ WY
st defafaedora @Ar g &Y Wiy @i
fafrez qrad da1 § | 39 AW AT AR
Y W19 FY TG F! HF AT Y GHCSAT AT
oIT WY WL EN A FATLE A A%
g WS Y SIYAT | AT FAqrer
§ g 7 usaqdas ¥z fam &y
N AT @I 2 1 Ag QT F[ WK LT WAL
a1 gar ¢ 1 zafaa & qaddz @ oAk
e fafaee § qwaeq F7ar § &
oIS WG TAFT SF A FT GEI A1 IR
fat a1z @3 &F ) T1a7 | WA A §7
gAR gy A wg, A EwR gUA
FIREr A1 @ &, wo @zg, wiT ag)
=Y a1q 41, fe wia A Figg ff ww
) qeqr @ g@ qw ¥ S AW *Y Arfas
g AT Zq o7 g7 AT ¥ FT gwA
& 1 9 gt fearaa w1, gd erer, ¥z
g fagraa A AT $21 (smawm) gwid
F17 9%3 fF oF 9z fam FT graw @
WA A gEfay & @ fas &
qaqd F3ar § WX I s@r g fw
g g fafaeT gq 9T uoqa &30

SHRI A. SREEDHARAN (Badagara) :
Mr. Chairman, Sir, when I rise to partici-
pate in the discussion on this Bill, my
memory harks back to the early days of
freedom when a brave and heroic attempt
was made to fight corruption in the State of
Travancore Cochin under the leadership of
the PSP Government. That was the first

time in the history of India when an attempt
was initiated to carry on a crusade against
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corruption, but that Government was toppled
by the Congress Party. The man who
toppled it is today the Law Minister of this
eountry. Why I bring this fact to your
attention is because after 22 years of freedom,
in the words of Mr. Santhanam, even those
followers of Mahatma Gandhi who were
expected to carry out a crusade against cor-
ruption did not carry out the promises.
Suddenly, this fight against corruption and
belief in socialism has dawned on the Con-
gress Party.

When you take into consideration the
intensity and magnitude of corruption in this
country, how it has eaten into the vitals of
our social system, how in certain sections of
society it is being accepted as the common
canon of human life, this Bill is quite in-
adequate.

After all these years of experience of
democracy one expected the Congress Party
to come out with something more drastic.

What is the story of parliamentary
democracy in Afro-Asian countries ? Why
did democracy fail in Pakistan ? Why did
democracy flounder on the rocks in Burma ?
It was because of two reasons : firstly,
because of political instability and, secondly,
because of seething corruption.

Anyway, I am glad that this Bill has
ocome at a time when the high command
of corruption called the Syndicate is in the
process of liquidation. But corruption is
not confined to leaders alone. There is
political corruption in the country and
political corruption is not brought within
the ambit of this Bill.

In Kerala the United Front Government
has initiated the Publicmen Inquiry Bill and
after a long process of discussions it was
decided to include the chiefs of political
parties within the ambit of the Bill. That
Bill is on the anvil of the State Legislature.
The presidents of the Pradesh Committees
of political parties represented in the State
Legislature are included in the ambit of that
Bill. I appeal to the Home Minister to
accept that amendment.

We are told that this Bill is based on
the recorhmendations of the Administrative
Reforms Commission. The Chairman of
the Administrative Reforms Commission,
Shri Hanumanthaiya. has brought allegations
against the Congress President. It is there
in the newspapers ; it bas gone down in
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history. Corruption for places of political
power is taking place in this country,
Allegations have come against political

chiefs. Therefore the chiefs of politicai
parties should be included.

I do not know why Members of Parlia-
ment are excepted from the ambit of this
Bill, if Members of Parliament are against
corruption.

Lokaytkids Bill
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Secretariat also.

: Lok Sabha

SHRI A. SREEDHARAN : Lok Sabha
Secretariat also.

There is no exemption as far as corrup-
tion is concerned. 1 do not think anybody
can be excepted. Corruption is so widespread
in the country. 1 expect thc Members of
Parliament to come forward with all courage
and determination to ask the Government to
include Members of Parliament also. B.fore
the bar of public opinion nobody should be
excepted.

Icast no aspersion but when the
discussion for the Birla inquiry was going
on, it was a Congressman who said that
bags of money were distributed here. This
is the situation in the country. If the
Government wants to root out corruption,
if they are sincere and serious about it,
they should tackle the most dastardly form
of corruption in this country which is
political corruption.

The whole administration has got to be
watched carefully.  There must be an
independent machinery to watch over the
recommendations of the Lokpal. What is
the story ?  To illustrate, some time ago
I raised very serious allegations against a
person holding the key post of Managing
Director of a public undertaking, Fertilisers
and Chemicals, Travancore. 1 have got
here the Fortyfourth Report of the
Committee on Public Undertakings snd I
find that all the charges that I had made
have been substantiated by that report. The
Petroleum and Chemicals Ministry wanted
to transfer him but the Home Ministry
came in the way. They said. *“You canoot
transfer him because we cannot accept him
in our pool.” There is a CBI inquiry
against the officer and the CBI says that
prima facie 17 charges have been estab
lished.
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[Shri A. Sreedharan)
I have no faith in the Government Sir, the biggest casualty  f the Second World
acting t its own ministers and olficials War has been morality. Corruption has

and therefore | say that there should be an
independent machinery to look into the
recommendations made by the Lokpal. In
the absence of an independent machinery
nothing is going to happen.

Regarding the exclusion of the Prime
Minister, the Home Minister said that the
Prime Minister is supreme and is responsible
only to Parliament ; therefore, nobody
should have the right to look into or ques-
tion the activities of the Prime Minister.
I wou'd like to ask him a simple question.
Supposing, after the 1972 elections somebody
becomes the Prime Minister and by an
election case in the Supreme Court the
Prime Minister is unseated, will he come
forward and say, ‘“‘We will not bow down
before the Supreme Court because there
cannot be any authority above the Prime
Minister” 7 Such a stand will be against
the very basic principles of democracy. In
a democracy everybody is equa! before the
law. Even according to the most highly
accepted concepts of democracy, the Prime
Minister is only the first among equals.
These considerations have got to weigh with
the Home Ministry.

The exclusion of the Prime Minister
from the purview of this Bill will not generate
that social climate necessary to fight against
corruption in this country.

However, this Bill symbolises a new
idea. A great author has said, first comes
the idea, then comes the realisation of the
idea and, with the realisation of the idea,
comes a kindling anger at the baseness and
meanness that are inherent in our social
system. The sowing has been done, the
seed is in the ground and a crusade will
soon stir up in a multitude of germinating
minds.

MR. CHAIRMAN : The Minister will
reply to the debate tomorrow.

SHRI S.S. KOTHARI (Mandsaur)
Sir, 1 will take only two minutes.

You may kindly allow me to say a few
words.

MR. CHAIRMAN : All right.

SHRI S. S. KOTHARI : Mr. Chairman,

become all-pervading and it has spread to
such a degree that even in respect of
ordinary matters and normal applications
which should be disposed of by the officers
in the usual course, some illegal gratification
becomes necessary. This is a common
complaint. If you talk to any person, you
will find that there is intense dissatisfaction
with the services as they exist today.

Mr. Nanda, at one time, established
what was known as Nanda's Hall of Justice
and the authorities were flooded with com-
plaints of corruption. That is a situation,
which, I am afraid. may arise in the case of
the Lokpal also. This has to be guarded
against.

Sccondly, what must be guarded acainst
is that the Lokpal is not influenced by the
ruling party. What happens in this country
is that a fine institution is established,
everything is all right, the law is there, the
rules and regulations arc there, but the law,
all the rules and regulations, prove to be
hollow because, in practice, the law and the
rules and regulations are subverted and the
persons who preside over these institutions
are influenced by the ruling party.

The position is even worse in the States.

It has come (o our notice that some
Ministers in the States take bribes for
promoting doctors and professors. That is,

I would say, the lowest point to which
degradation can reach. And these State
Ministers are still ruling there. 1If you
enquire, you will find, in Rajasthan, and in
various other States, these Ministers have a
black record. In one case, a doctor was
due for a regular promotion. It was said
that he world not be promoted unless he

paid Rs. 5000 to the Minister there. The
public bitterly complaint about it. The
lecturers cannot be made readers and

readers cannot be made professors and so

on, on unless some amount is paid to the
Ministers. Things have come to such a
pass.

Lastly, we find that anti-corruption cells
are peeded to check mal-practices and
vigilance is needed to watch over anti-corrup-
tion cells. 1If that is the positior, sometimes,
you may have to find some super-officer to
watch over the Lokpal. That should also
be guarded against.
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I subnit that we are establishing a good
institution. But it must be seen that the
Lokpal is not influenced by the ruling party.
That is a very important point.

MR. CHAIRMAN : The Minister will
reply tomorrow.

16.34 hrs.
HALF-AN-HOUR DISCUSSION

Farmers’ ducs Outstanding Against
Sugar Mills in U. P.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE): I am thankful to the hon Member,
Shri Prakash Vir Shastri, for raising this
discussion on the floor of the House because
in many states, especially in the U. P., this
is an important topic of discussion in news-
papers and for agitation in the field.

Before going into the facts of the case,
I would submit for the information of the
hon. Member as to what is the legal position,
what is Government’s policy approach,
what is the real situation in the field. As
far as the legal position is concerned, the
law is very clear on this issue. There is a
Sugar Cane Control Order under which the
manufacturers of sugar have to pay within
14 days the price of the cane to the cane-
growers. That is the legal obligation. If
the price is not paid within the stipulated
period, the purchaser of cane is liable for
prosecution under the provisions of the
Essential Commodities Act and orders
thereunder. There is also a provision that
the State Governments can recover these
dues as arrears of land revenue.

So, as far as the legal position is
concerned, it is very clear. Our policy
approach in regard to this has always been—
because ultimately it is the State Govern-
ment which has to implement this—but
our advice to the State Government has been
that they should not hesiate in taking very
strong steps against the factory—owners for
recovering the arrears of cane price. We
have been drawing their attention from
time to time and even this year—this year
the scason ended a little Jater than the
normal year—we have written to the State
Gover ts and especially we have drawn
the attention of the UP Government that
they must see that the arrears of cane price
are paid in time.

As far as the policy

approach g
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concerned we have no reservation. And,
we would like very much that whatever may
be the circumstances, whatever may be the
factors, under no circumstances, factory-
owners should withhold the cane price to
cane growers because in many of the areas
of the country the cane growers are all
small holders and they have no other cash
crop except sugarcane and unless they
receive their dues and the price of the cane
in time it is very difficult for them not only
to run the day-to-day agricultural activities
but to plant the crops and to put the
necessary inputs. Unless they get the
price it is not possible for them to carry on
their day-to-day agricultural activitics and it
is a life-and-death question to many of the
small farmers engaged in this crop.

As far as the problem is concerned, we
are completely aware of all these things and
that is why we have been advising the State
Governments that they should not hesitate
to adopt some stringent measures against
the factory owners.

Then, so far as the facts are concerned,
in the figures given by Shastriji, there were
some discrepancies in the figures - some sets
of figures were given by factory-owners and
some scts of figures were given by the U. P.
Government. Naturally we have to rely
of the figures given by the U. P. Govern-
ment, As far as the U. P. Government is
concerned, the latest position is like this.
On 31st May, 1969, the arrears of cane
price excluding commission and cane cess
were Rs 7.89 crores. By the 15th June this
had come down to Rs. 5.67 crores. The
latest figure with me as on 30th June shows
this. As far as the current dues are
concerned, the figure is Rs. 1,30,78,000 ;
8o the figure has come down very much.

As far as the arrears of cane purchase
tax for the previous year is concerned, it is
quite a large amount, it is Rs. 3.50 crores
roughly. The break-up of this is like this.
Under stay by court an amount of Rs. 1.11
crores remains due to some court disputes
etc. and under agreement with the Govern-
ment for paying in instalments would be
about 21.87 lakhs. This is the position as
far as U. P. is concerned. So, that figure,
in the beginning wculd appear tobe a
little on the high side. But the position
has now considerably improved. And, a
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substantial part of the payment has been
made.

I would like to tell for the information
of this Hon. House and Hon. Members
that the total cane pricc as far as the cane
supply by U. P. cane growers is concerned,
was roughly Rs. 120 crores. There are
again two sets of figures. Shastriji may
again contradict me. There are one set of
figures from factory and another set of
figures from U. P. Government but they are
substantially the same. Out of 120 crores
roughly the cane price 115 crores were paid
before 3Ist of May and the arrears were
roughly 8 crores, and the arrears now have
come down to 5 crores only. The figure has
come down substantially. Shastriji mentioned
that throughout the country almost Rs. 50
crores are in arrears, It is a little exaggera-
ted figure. The figure as it stood on the
15th June, 1969 in all the States was
Rs. 25.15 crores.

As far as Maharashtra is concerned the
figure is quite large, about 8 crores. As far
as Maharashtra is concerned, there has been
some misunderstanding because in Maha-
rashtra most of the factories are cooperative
factories. They have a system of making
the payment after the year is completed and
after they sell the entire quantity of sugar.
Most of the factories are owned by farmers
themselves. It is not really arrears—these
are only paper arrears because most of the
factories deduct deposits and reserve funds
out of the cane price in consultation with
the cane growers and this is only a paper
figure. So, conclusion should not be taken
or drawn that large arrears are due and that
Government are not doing anything.

As far as the U.P. Government is
concerned I would like to explain a little
bit. There are two sets of factories in the
State. One is habitual defaulters. It is not
habitual offenders, but habitual defaulters.

I think there is a class of factory-owners
who deliberately try to withhold payment for
the cane. That is why many State Govern-
ments have been taking very strong steps
against them. Even in UP, a number of
factories have been attached. I have
information about 11 factories where action
taken is on the following lines: mill
attached and receiver appointed, immoveable
property already attached for incoms-tax
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dues ; mill has given an undertaking to
pay in instalments from Jan. 1970 etc. 1 do
not go into details for want of time. But
action has been taken against the defaulting
mills.

Normally in these matters, the State
Governments are authorised to go into
detail and find out what is the positon
about individual factories. Our approach
in this matter is very clear. There i\ a
peculiar position prevailing in the sugar
industry where in payment to cane growers
is held up after the sale takes place. As
soon as the cane is sold, there is no reason
why the factory-owner should not pay the
amount as the sale has been completed at
that point. But the tradition that has
devcloped in this industry in this matter is
that payment is withheld even after sale.

Sometime ago, our Minister, Shri
Jagjivan Ram, made a statement in the
House saving that we are not very satisfied
with the existing arrangement and we would
like the law to be amended, if necessary.
We are going into this problem. We are
consulting the Law Ministry in an effort to
see whether the Essential Commodities “ct
or the Sugar Control Order can be basically
amended to remedy this state of affairs.

The Law Ministry has raised some
objections. But we are looking into the
problem.

We have every sympathy witn cane-
growers. 1 would tell Shri Shastri that we
are not neglecting farmers. Their interests
are uppermost in our mind. Whatever
suggestions the hon. member has made,
we shall pass them on to the State
Governments.

I would again take the opportunity of
today’s discussion to say that we would
request the State Governments not to
hesitate to take the strongest possible
measures for recovering dues of cane-growers
from the mills. We ourselves are doing
everything possible to advise them to see
that the arrears are cleared as early as
possible.

SHRI JYOTIRMOY BASU (Daimond
Harbour) : 1 very much regret to say that
this Government has been a great patron of
the sugar mill-owners. On the one hand,
they allow partial decontrol. The consumer
has bad to pay a high extra profit. 70P is
the cost of production in terms of the sale

price and the price went up to Rs. 7 a kilo.
On the other hand, the poor farmers have
not been helped to get their dues from the
mill-owners.

I believe there is a State Act in UP—
the Minister will correct me if | am wrong—
which makes it obligatory that all dues of
the sugarcane producers must be paid within
a fortnight, failing which interest will accrue
at the rate of 9§ per cent and the State
Government  will be within its rights to
attach the mill-owner's property for recovery
of dues. Has this been used ?

In UP, we had almost uninterrupted
Congress rule and then we had President’s
rule for some time. So the Centre had a
direct hand in this affair. 1 am charging
this Government with being ‘hand in gloves®
with mill-owners for the sake of promoting
its political interests. It has allowed them
to rob the consumer and the sugarcane
grower, Thereby it has deliberately,
knowingly and in a planned manner created
this situation,

Under the cirumstances, may I ask the
Minister to tell us correctly and truthfully
in how many cases they have proceeded
against the defaulting mill-owners who have
deprived the poor cane growers of their
dues and in how many cases such prosecu-

tions have ended in conviction and
attachment ?
We  know that 12 co-operative sugar

mills in Maharashtra made an excess profit
of Rs. 9 crores in Y months over last three
ycars average. So it can only be reluctance
to pay that has resulted in this situation,
What action has been taken in this regard ?
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18 hrs.

SHRI S. M. BANERJEE (Kanpur) :
I will ask only one question. After the
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nationalisation of major banks, the cost of
sugar in the open market has come down.
And there is a feeling in the country that
because they behaved shabbily, the sugar
industry will be nationalised and that the
sugar trade will be nationalised. That is a
good sign for which I congratulate the
Government.

Now, I would like to know from the
hon. Minister, since many mills in Uttar
Pradesh have been attched because they had
defaulted, whether they will take a decision
here and now, without consulting the Uttar
Pradesh Government and its Chief Minister
—'Inlerruptian)—-whelhel' they are in a
position to take a decision here and now
that sugar mills will be nationalised not
only in Uttar Pradesh but in the whole
country in the larger interests of the nation.

oY sveg g (qiaata) ¢ Farafq
a@za, uF Gier a1 §arT gH T L |

MR. CHAIRMAN : I am sorry. There
are so many other hon. Members. It is not
only one Member. If it was only one
Member, I could have allowed it. But there
are other Members also, and in a half-an-
hour discussion, you know the procedure.

sl MW 9aTg © OF T A1 qA
L4

MR. CHAIRMAN: Order, order. I
cannot discriminate between one Member
and another Member. 1 did not allow Shri
Pandey also, to ask a question. I am sorry.

SHRI ANNASAHIB SHINDE : Mr.
Chairman, Sir, Shri Jyotirmoy Basu unfor-
tunately always introduces an element of
politics in all such matters. 1 would only
appeal to him ; sometimes back there was the
United Front Government in Uttar Pradesh,
and Shri Jharkande Rai, one of his colleagues,
was a member of the Cabinet. I would like
to know from him why at that time, when
the Centre was pressing the Uttar Pradesh
Government that all the previous arrears
of cane price should be realised, all those
previous  arrears were  not erased.
(Interruption.)

SHRI S. M. BANERIJEE : He comes
from my group. 1 koow be was trying to

do it, but thanks to Shri Charan Singh, it
was not allowed.

SHRI ANNASAHIB SHINDE :
you, together !

All of

oY gt et o qwofag 9 A
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SHRI JYOTIRMOY BASU : They tried
and that is why they had to quit.

SHRI ANNASAHIB SHINDE : Ob-
viously there were some difficulties then in
the way of the United Front Government,
but Shri Prakash Vir Shastri is right :
Charan Singh did ¢y his level best to see
that the arrears were reaiised but despite
that, some arrears r ined. My submissi
is, obviously there were some difficulties. So,
why should one unnecessarily make a charge
against persons who are not here to defend
themselves ?

SHRI JYOTIRMOY BASU : Shri C. B.
Gupta’s patrons would not pay.

SHRI ANNASAHIB SHINDE : 1 would
assure Shri Jyotirmoy Basu that our approach
is, we have no two opinions on this : the
cane arrears must be realised and must be
paid. On that we have no two opinions in
this House.

SHRI JYOTIRMOY BASU: Sir, my
question has not been answered. | seek your
protection. I want to know from the hon.
Minister, in how many cases they wanted to
proceed against the defaulting sugar mill-
owners ; in how many cases they actually
launched prosecution ; and in how many
cases conviction and attachment orders were
received. 1 have put three questions.

SHRI ANNASAHIB SHINDE : 1 have
alist ; of course I cannot go into details
because this is not a full-fledged debate......
(Interruption.)

SHRI JYOTIRMOY BASU : Kindly lay
it on the Table.

SHRI ANNASAHIB SHINDE: As 1
have already mentioned, against about 11
factories action has besn taken by the-UP
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Government and in regard to others they are
considering the individual cases.

SHRI JYOTIRMOY BASU: This is
where the trouble starts in this House. We
try to put specific questions and the Treasury
Benches people always try to give evasive
and misleading replies. I have asked specific
questions and he should have come equipped
with replies to them. I am quite sure, he is
quipped with them. 1 had asked : (a) in how
many cases they wanted to proceed ; (b) in
how many cases they actually proceeded... ...
(Interruption )

MR. CHAIRMAN : He is trying to
answer your question. Please give him some
opportunity to do so.

SHRI ANNASAHIB SHINDE : Since
this question mainly related to arrears in
UP, 1 have got the information from UP,
As 1 have submitted, action has been taken
against 11 mills and State Government is
going into the individu:l cases of other

factories.

SHRI JYOTIRMOY BASU: That is
not the reply.

SHRI ANNASAHIB SHINDE : Then,

Shri Jyotirmoy Basu made a very serious
charge against co-operatives in Maha-
rashtra.

SHRI JYOTIRMOY BASU : No charge.
1 only said that the appearance of prosperity
has come about due to partial decontrol of
sugar.

SHRI ANNASAHIB SHINDE : I wish

sometimes he accompanies me to Maha-
rashtra.
SHRI JYOTIRMOY BASU: I would

if you book a seat in the plane tomorrow. I
am willing.

SHRI ANNASAHIB SHINDE: They
sve all co-operatives of farmers. Why should
he have a grievance because they have got
some profit ?

SHRI JYOTIRMOY BASU : You have

AUGUST 13, 1969

Mills (H.AH. Disy  3té

SHRI ANNASAHIB SHINDE: Shri
Shiva Chandra Jha raised two very basic
points which are now and then referred to
on the floor of the House. One is the pro-
blem of modernisation. In fact, as far as
sugar factories in the North Indian States
are concerned. modernisation is a very im-
portant problem and unless the sugar factories
are modernised there will be many diffi-
culties. Already the sugar industry isin a
crisis because of low yields and low recovery.
A number of steps are being taken but the
factories themselves should come forward to
raise resources for modernisation. They are
not coming forward ; they are looking to the
Government to make resources or funds
available to them.  But the Government can
only ask the financial institutions to help
them and to advance loans to them. They
themselves must take the responsibility be-
cause Government cannot take the entire
responsibility of a mill's expansion or
modernisation.

SHRI YOGENDRA SHARMA (Begu-
sarai) : Why do you not take them
over ?

SHRI ANNASAHIB SHINDE: We
have no objection if the State Governments
in their judgment think that they would like
to take over the mills which are not running
well.

'\ SHRIS. M. BANERJEE :
Sovernment object,
overnments also

If the State
take over the State
(Interruption.)

SHRI ANNASAHIB SHINDE :
Nationalisation is a much bigger issue. I
have all my sympathy with friends opposite,
but if old junks are taken over by State
Governments, I do not think it will make a
difference The problem of the sugar
industry is much deeper and this may not
be the right solution.

MR. CHAIRMAN: You are going
much beyond the scope of the debate.

SHRI ANNASAHIB SHINDE : 1 think
so. I am thankful to you for drawing atten-
tion to that.

ot frr & r Wr: Wiod Qg #
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SHRI ANNASAHIB SHINDE : The
Bihar arrears are Rs. 1,73,00,000 as on 15th
June, 1969.

SHRI JYOTIRMOY BASU : Shri C. B.
Gupta is the dominating factor in this.

SHRI ANNASAHIB SHINDE : Shri
Randhir Singh asked why the factory should
not be blacklisted and why interest should
not be charged. We wish that the Haryana
State Government takes some action on the
lines of UP. The UP Government has
framed some law whereby some interest can
be charged if the arrears are there beyond
a particular period.

SHRI RANDHIR SINGH : Why only
interest ; penal action should be taken.

SHRI ANNASAHIB SHINDE : The
Haryana Government should take similar
steps.

As far as production is concerned, pro-
duction has gone up very much.

SHRI RANDHIR SINGH: Why do
you not nationalise them ?

Mills (H.A.H. Dis.) 3%

SHRI ANNASAHIB SHINDE : As to
the point raised by Shri Banerjee......
(Interruption.)

SHRI RANDHIR SINGH: I asked
four questions ; not one of them has been
replied to.

MR. CHAIRMAN :
your questions.

He has replied to

SHRI S. M. BANERIJEE : There is a
serious situation in the country. The
Cabinet is going to be reshuffled to-
morrow

SHR1 ANNASAHIB SHINDE : [ think,
1 have covered the point raised by Shri
Banerjee while replying to the points made
by Shastriji.

18.10 hrs.

[The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, August 14, 196/
Sravana 23, 18v] (Saka)].

Printed at Akashdeep Printers 20, Daryaganj, Delhi-6.
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